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LOK SABHA DEBATES 

LOK SABHA 

Friday, JIlly 25, 1986/Sravana 3, 
1908 (Saka) 

The Lok Sabha met at Eleven 01 
1M Clock. 

[MR. SPEAKER In the Chair) 

OBITUARY REFERENCE 

[English] 

MR. SPEAKER : I have to inform the 
House of the sad demise of Shri Sbrikaran 
Sharda wbo was a member of the Sixth Lok 
Sabba during 1977-79 representing Ajmer 
constituency of Rajasthan. 

An advocate by profession, Shri Sharda 
was an active social worker. He was 
associated witb several educational 
institutions in vanous capacities. He served 
as tbe Vice-President of International Aryan 
League. He was also the autbor of several 
works and editor of a montbly. 

Shri Sharda passed away at Calcutta on 
20th July, 1986 at the age of 67 years. 

We deeply mourn the loss of this friend 
and I am sure tbe House will join me in 

S.No. Scheme 

1 2 

, • RedoiDI of IIlumioation of :priodavan 
Oardcms at M)'so" 

coDveying our condolenccs to the bereaved 
family. 

The House may stand in silence for a 
short wbile to express its sorrow. 

(Tbe Memben thea .tood in .lIenee 
for a .bort wbile) 

ORAL ANSWERS TO QUESTIONS 

[English] 

DeYelopment of Tourism in Karnataka 

·122. DR. V. VENKATESH: Will the 
Minister of TOURISM be pleased to state : 

<a) whether Union Government had 
sanctioned any schemes for the development 
of tourism in Kamataka during the last 
three years; and 

(b) if so, the total amount sanctioned 
and spent up-to-date, scheme-wise ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRI 
SONTOS" MOHAN DEV) : (8) aod (b). A 
Statement is given below. 

Statement 

(8) and (b). The following are tbe 
projects sanctioned for Kamataka during the 
last three years and the respective am~unts 
advanced so rar by the Central GovttDment 
are as follows : 

Amount Sanctioned 

3 

Amount R e1eased 

4 

(h. in lakbs) 

Ra.40.00 
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2. Construction of Yatrika at Bidar 

3. Provision of boats for U)soor Jake 

4. Construction of way-side facilities at 
Thalkadu 

s. Restaurant Complex at Hampi 

6. Construction of way-side facilities at 
lOlfalls 

7. Construction of a restaurant and toilet 
facilities at Shringery 

8. Way-side facilities witb accommodation 
at Mutbapl 

9. Hoysala Cultural Centre at Halebid 
(Project implemented through 
Arcbaeological Survey of India) 

10. Provision of toilets and drinkina water 
facilities at Aiho)e. Badami, 
Pattadakal, Hampi and Bijapur @ 
Rs. 1. S lakbs each (Project imple-
mented through Archaeological Survey 
of India) 

DR. V. VENKATESH: Mr. Speaker, 
Sir. I am sorry to state tbat tbe number of 
foreign tourists arc decliiling very much day-
by-day in South India. Karnataka bas 
more number of tourist ~pots in Soutb 
India, sucb as, bistorical spots like Bijapur. 
Badami, Hospet and Hampi. Natural beauty 
towns in Coorg district, forest resort. like 
Nagarto\1a and Bandipur and tbe world 
famous Mysore city are also there in 
Kamataka. In addition to tbese, tbe holiday 
resort like Nanoi Hills which is very famous 
is also there. Even Queen Elizabeth stayed 
there, Pt. lawaharlal Nebru stayed tbere and 
Mabatma Gandhi also stayed there. 
Is addition to tbat, West Coast beaches are 
alsO tbere. Therefore. Bangalore beiog the 
capital of Kamata"a and tbe centre of 
South lodia itself and 1)Opularly known as 
air.coDditiooed city of India, I want to 
know wbether, in view of all tbeM natural 
tourist resorts, the Government ia planniol 
to put Banplore city OD tbe iDterQatiooal """"t IDJ~ by ,rovt"iDJ ,ad pr9ll19tiaf '" 

3 4 

Rs. 5.04 Rs. 5.04 

Rs. 1.23 Rso 1.00 
Ra. 1.37 Rs. 1.00 

Rs. IS.59 Rs. 7. SO 
Rs. 4.25 Rs. 2.00 

Rs. 6.00 Rs. 2.00 

Rs. 14.00 Rs. S.OO 

Rs.33.00 Rs. 5.00 

Rs. 7.50 Rs. 5.00 

tourist facUities in a big way to attract more 
Dumber of international tourists and jf so , 
what arc all the facilities going to be 
provided to BangaJore city. 

THE MINISTER OF TOURISM 
(MUFTI MOHO. SYED,: Sir. we have 
liven tbe details to tbe bon. Member about 
the Central schemes which are under 
execution. We have some schemes which 
are undcr consideration. We know tbat 
Karnataka has tremendous potential as far 
as tourism is concerned. The State Govern-
ment has also undertook to send the blue-
prints and detailed estimates in respect of 
tbe followiDI schemes: 

(a> Cultural centre at Badami and 
Banavui. 

(b) Promotion of trekkin •. 

(c) Development of beach retorts at 
fdalpe an~ t.Savap,~. 
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(d) Flood-liabtiDI of monuments at 
Bljapur, Badami, Aiholc, Patta-
dakal. 

(e) Construction of tourist lodge at 
Bhadra. 

(f) Sound and liabt programme at 
Srirangapaloam. 

DR. V. VENKATBSH: In view of tbe 
BaosaJore Cily"s excellent climate round tbe 
year, national and international conferences 
and seminars are goina on in Bangalore city. 
Tberefore, I want to know whetber tbe 
Government is gOing to construct a seminar 
or conference complex for international 
eonferences or seminars to attract more 
number of people ... (Interruptlont) 

PROF. MADHU DANDAVATB: Also 
one session of Parliament. 

MUFTI MOHO. SYED: Sir, recently 
we held a meeting with the Chief Minister of 
Karnataka. It is a fa~ tbat Karnataka, 
especially Bangalore, bas ideal weather 
conditions. It is a very nice city and we 
arc proposing to bave a multi-functional 
convention complex ... (Interruption) 

MR. SPEAKER: We are making it a 
concrete jungle now. We should try to 
safc.uard that beautiful city. 

MUFTI MOHO. SYED : We are 
proposing to have multi-functional 
convention complex here. It is estimated 
that it will bave a capacity for 2000 
delegates. It will be used for Exhibitions. 
Conferences and Cultural Programmes. It 
will be in tbe Joint Sector. 

[Translatloll] 

SHRI JAGDISH AWASTHI : Mr. 
Speaker. Sir. like Karnataka, tbere are many 
ancient and bistorical places in Uttar Pradesb 
also, such as a place named Bitboor near 
Kanpur. It is said tbat tbis is tbe birth 
place of Nana Sabeb Pesbwa and Sitaji. I 
would like to know from the hon. Minister 
whether be bas received any proposal for the 
development of luch places? If not, will the 
Government make some arrangement for 
tbeir development? Governmcnt·s attention 
1iaa boon drawD to it • Dumber of times. . 

[E"lllsh) 

MR. SPEAKER: Are you prepared for 
this, reprding U. p. ? 

SHRI SONTOSH MOHAN DEV: Our 
Minister, aJong witb tbe Secretary, bas 
visited U. P. and bad detailed discussion 
with bis counterpart there. Certain 
proposals have been made by the State 
Government. When it comes to us we shall 
definitely consider them on merits and we 
shall take all steps to boost up tourism in u. p. 

SHRI S. B. SIDNAl...: BeJgaum is on 
the other side of tbe State and has equal 
climate of air· condition like Bangalore. 
There are beautiful Seenaries, Temples and 
Falls which are more attractive to the 
foreign tourists who come from Goa which 
is close-by to BeJgaum. May I know wbat 
is tbe proposal before tbe Government to 
attract tbe foreign and local tourists in this 
regard ? 

SHRI SONTOSH MOHAN DEV: In 
tbe 6th Five year plan, Belgaum was also 
identified as one of tbe tourist centres. But 
Unfortunately, no proposal bas come from 
tbe State Government. If it comes from 
the State Government then only we can 
consider it. Otherwise we are belpless. 

Carpet aad Pasbmiaa ladustry of J " K 

* 123. SHRI P. NAMGYAL: WBI the 
Minister of TEXT1LES be pleased to state: 

<a> Ythetber it is a fact that the C8Jpet 
and pashmina indus'IY of Jammu and 
Kashmir considered to be one of tbe best in 
tbe World is lately, on the decline due to 
slump in trade as well as stiff competition 
from countries like Pakistan, Iran and 
China; and 

(b) if so, the steps taken by Union 
Government for improvement and revival of 
the old Kasbmiri traditional standard and 
also for promotion of the carpets and 
Pashmina Industry of the State ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
IC.HUIlSHID ALAM KHAN): (a) and (b). 
A statement is livoD below i 
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Statement 

(a) Pashmina is not separately codified 
in Export Trade Statistics aDd data 00 
export of carpets are not maintained on a 
State basis. ProvJsional export figures 00 
carpets for the country during tbe Jast tbree 
years are as follows : 

Year Value in Crores 

1983-84 147.7 

1984-85 

1985-86 

157.6 

159.92 

Tbe above figures do not indicate a 
decline in the export earnings, though tbe 
country is facing stiff competition from 
China, Iran and Pakistan. 

(b) To provide additional impetus to 
export of carpets, the following steps have 
been taken: 

1. A sepatate Carpet Export 
Promotion' Council has been 
establisbed, with adequate represen-
tation to tbe Kashmir region; 

2. 

3. 

4. 

s. 

6. 

Cash Compensatory Support at 
rates varying between 8 to IS%, 
depending on FOB realisasion per 
sq. metre and 12% on silk carpets 
have been announced with effect 
from 1st July, 1986. This has 
resulted in a 1 % increase in CCS 
rates for higber knotted carpets. 

Duty drawback @ 3% of the FOB 
value of export. 

Import replenishment uudor tbe 
Import Export Policy. 

Interest subsidy on packing credit 
at 3% compared to tbe 1.5% 
prevailina earlier tiD 30tb Ju..oe, 
1986. 

Duty 0.0 import of wool bas been 
reduced from 40 to 20% With effect 
from March, 1986. 

S1lRI p. NAMGYAL: The roply docs 
1101 rtfiect mucb in reaard to tbe Paabmioa 

lq4ustry of tbe State. Various Kaabmiri 
sb,wls are made from Paabmioa wlaicb baa 
got great export potential. This raw 
material comes from Ladakh. In the light 
of this. my firs, supplcmentary is about the 
Pasbmina industry. Is it not a fact tbat 
tbousands of kilograms of raw Pashmina arc 
being smuu1ed out from Tibet in Ladakh 
sector, of our country with tbe result tbat 
the price of raw Pasbmina bas slumped from 
Rs. 300 per K.G. to Rs. ISO per 1'.0. this 
year. This bas resulted in great loss for tbe 
local producers. In tbe light of this, I would 
like to know what steps the Government 
proposes to take to save the local Pasbmioa 
producers of Ladakh and to promote tbe 
famous shawl industry of Kashmir and to 
step up tbe exports. 

SHRI KHURSHID ALAM KHAN : In 
the first instance 1 would like to mention 
regarding Pasbmina shawl, tbat there is no 
separate statistic are maintained for the export 
of Pashmioa sbawi. But 1 can tell tbe bOD. 
Member tbat the export of Ibawls in tbe 
country have been like tbis : In 1980·81, tbe 
export were for Rs. 1.91 crores; in 1984-85 
it has increased to Rs. 6.16 crorcs. As 
regards smuUliOl I do not know anythini 
about it. 

PROF. N. G. RANGA: You will be 
enquirins about it. 

(lnle"uption) 

SHBJ P. NAMGYAL : My next 
supplemcDt~ry is about the carpet Industry. 
1 would bke to know whether it is a fact 
that countries like Pakistan, Cbina and Iraa 
arc deviatiog from the prodUction of 
traditionally desianed carpets and creatina 
new designs kecpio, in view tbo latesl 
demand in the international market, while 
tbe carpet producers of Kasbmir arc sticking 
to tbeir traditional desillll. the demands for 
wbich arc dcclinina. In the Jiabt of this, what 
.tepa tbe Government of India is takina to 
produce DCW desjlDS 01 carpets wbicb are 
mucb in demand in the iDternatiODaJ market 
whedler t~e Govcfll!Dcnt will buy tbe carpe~ 
prod~ ID Kashmir by providioa subsidy. 
as was donc a few yean earlier, to save tho 
indUitry from tbc pr_Dt Jlut in the 
industry. 

SHR.I KHURSHID ALAM KHAN. 
Sir. the bOD. Member baa ukod CJullc. f~ 
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qUeitions. So, I would like to answer the 
lut qu .. tion first, and tben tho first ono. 

There is no such gl ut that the Govern-
ment of India has to intervene ·for purchases 
of carpets in Kashmir. No doubt, about 
four years back some arrangements were 
made to buy carpets in Kashmir when there 
was glut. At that timt: also fortunately I 
was looking after the Cummerce MlOlstry 
and I bad done tbis. 

SHRI P. NAMGY AL: There is no 
buyer at the moment. 

SHRI KHURSHID ALAM KHAN: 
Actually, if you look at the figures of tbe 
exports, you wJJI find tbat exports for 1983-
84 were Rs. 147.70 ..:rores. In 1985-86 it 
has increased to Rs. 1':9.92 crures. So, it 
does not indicate tbdt tb.:re are no exports. 
No doubt there IS keen competition from 
Pakistan, China and Iran. 

As rsgards the designs and other things, 
we bave al ",ays been glVmj assbtance. Tbere 
are 75 train Illg centres aDd quite a few are 
advanced tramms centres in Kasbmu which 
provide necessary a"sistaoce to tbe weavers, 
to tbe producers, and we also sent experts 
from our tecbnical Institute at Banaras for 
giving tbe advice. 

SHRI P. KOLANDAIVELU : Sir. with 
regard to tbe carpet technology. It has to be 
developed in a biS manner. India bas 
enough potential for it In order to develop 
carpet technology. 

Sir, our Indian carpet is one of the best 
aDd even the workmanship is the best in the 
whole world. Such is the case. You have 
stated in your reply that a separate Export 
Promotion Council bas been set up. Even 
the Export Promotion Council are not doing 
their job actually according to norms 
prescribed by tbe Export Promotion Council. 
I have drawn tbe attention of tbe Minister 
to this by a mention under Rule 377. But 
the Minister bas not replied to me so far for 
the last three months. Any how, I am 
drawing tbe attention of tbe l\linister now 
in tbis House to tbe fact that in Tamil Nadu 
Bbavani is a famous area for carpet 
tcchnololY. I want to know from tho bon. 
Minister whether thig Export Promotion 
CouDGil baa 'D)'tbiDl.to do with Tamil Nadu, 

whether they have got a scheme in order to 
develop Bbavani as tbe most important area 
for carpet tecbnology, at least whetber you 
would open a training centre at Bbavani. 

SHRI KHURSHID ALAM KHAN: As 
regards the activities of the Promotion 
Council, it is naturally for promotion of 
exports. 

As regards tbe particular place 
mentioned by the han. Member, certainly 
we will look Into it and if there is any 
justification and potential available, we will 
certainly do something about It. 

PROF. N. G. RANOA': What about his 
377, Sir? 

(InterruptIons) 

Export of Engineering Products 

*125. SHRIMATI GEETA 
MUKHERJEE: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether it is a fact that the top 
thirteen engineeiog companies with a 
total turnover of rupees three thOUsalld 
crores export only rupees tbirty crores worth 
of their products as bas been revealed by a 
recent World Bank study; and 

(b) if so, the specific steps being teken 
to overcome various problems coming in tbe 
way of raising the export of engineering 
goods? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SURf 
BRAHMA Dl'TT): (a) Government are 
not aware of such a recent study of tbe 
World Bank. 

(b) A statement is given below. 

Statement 

Government has taken a series of 
measures for promotion of exports which. 
inter alia. include-

(i) changes, in the area of industrial 
licensing policies and procedures including 
broad banding of industries, simplification of 
collaboration procedures, expansion of lisf pf 
Appendix-) industries open for invesw:~u~ 
to MRTP/FBRA compaoics ct~ 
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(ii) Import-Export Policy has been 
anDOunced, last year. for a period of tbroe 
years to livo a consistent 100B term policy 
framework. 

(iii) To provide duty free easy access to 
imported raw matenals, Import Export 
Pass Book scbeme has been introduced witb 
effect from l-1-lY86 for manufacturer 
exporters h> obtain tbeir requirements of 
imported raw materials. 

(iv) The International Price Reimburse-
ment Scbeme tor Sleel bas been extended 
to cover all varieties of steel includIng aHoy 
steels. Procedural cbanges have also been 
incorporated to lacllI tatc qUicker payments. 

(v) The new scheme for CCS bas been 
announced wltb effect from 1st July, 19~6 
for a period of three ycalS. 

(VI) To promote project exports, project 
assistance at the rate of 10% bas been 
introduced on tbc servIce part of tbe 
project. 

(vii) Scheme for support to infructuous 
bids by project exporters baa been 
announced. 

SHRIMATI GEETA MUKHERJEE 
I request tbe Minister to be a little more 
clarificalory. Any way, tbe Minister bas 
stated tbat tbey are not aware of any World 
Bank study. 

I would lik.e to know whether it i. a 
fact tbat the top 13 engineering companies 
witb a total turnover of &8. 3000 crorcs 
export only RI. 30 crores worth of their 
products and quite a number of leadia. 
engineerlnl companies do oot export at all. 
I would also lake to know whether it il also 
true that for tbe last 7 or 8 ycan tbere haa 
beeo DO increase in tbe export of cnJioeeriDI 
goods and in tbe fir5t 10 montbl of the last 
financial year tbe export of capital looda 
bad declined by 6.S per cent, steel and Pia 
iron base items by 5.3 per cent. Don-ferrous 
products by 9.S% and consumer durablea by 
9.6%. If so. wbat are the reasoDS 1 . 

PilOF. MADHU DANDAVATE: CaD 
you reproduce the question 1 

~,I Ull BRAHMA DUTY: It is a fact 
dial a DUmber of major CQIiaooriDI GOlD-

pul. are Dot exportinl eveo to the extent 
of general DOrms of tbe enlineerinl industry 
as a wbole. 

SHRIMATJ OEETA MUKHERJEE: 
Are tbese facts or not? That mUlt be 
statod. 

SHRI BRAHMA DUTT: The facts 
are a vallabic with me. 1 can live tbe facts 
tbat are available with me and I caD I,ve 
tbe facts about each manufacturing 
company. 

SHRIMATI GEETA MUKHERJEE: 
I bave asked lhe hone Minister wbether 
what has been stated by me is a tact or not. 
Tbough tbere is a turnover of Rs. 3000 
crores in tbis industry. the.y are ex.pOrtlDg 
only RI. 30 crores worth of products. Is 
tbat true or not? Let him state first and 
tben aive tbe reasons. 

SUR! BRAHMA DUTT : Tbe question 
tbe boo. Member asked is tbat tbe top 13 
enaineeriol companies total turo over was 
Rs. 3000 crocca but tbey aro exporting only 
Rs. 30 crores, worth of tbear products. That 
bas been calculated. It IS very dIsmal. 
Only 3 companlcs out of tbe to 13 companlcs 
are e.lponlog sometblnl. If you allow me. 
I can read .out tbe fiaures. (InterruptlolU). 

MR. SPEAKER : He bas already IBid 
tbat it ia very dismal. So, It corroborates 
With what Mrs. Geeta baa aaiJ DOW. 

SURI S. JAIPAL REDDY: In tbe 
answer, they said. tbey are not aware of tbe 
World Bank. study report. Are tbe aware 
of their own fisuRa? He .. i~J it is dismal. 
Docs it convey any thina ? 

MR. SPEAKER: Wbat more is c}car 
tbaD diamal ? 

SHRIMATI GEETA MUKHERJEE: 
I want to draw your attention tbat tbeir 
Department telepboned me aod J informed 
them wherefrom this World Bank report 
bad come. So, tbey koew about lbeac thiDII 
earlier. Tbey could bave said. whether thae 
are facta or Dot. They could have cbecked 
them up. 

THE MINISTER. OP EXTERNAL 
AfFAIRS AND MINISTER OF 

COMMERCE (SHRI P. SHIV SHANKER): 
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,The question tbat tbe bon. Member bas 
raised is from the Editorial that bas come 
in the Bu/!"e'$ standard. But we are 
differing from tbat. That is exactly what 
be wa, trying to explain. The editorial on 
the World Bank Study Report does Dot 
appear to be correct. 

SHRIMATI OEETA MUKHERJEE: 
What is correct ? 

SHRI P. SHIV SHANKER: That is 
what he is trying to explain. Win you 
kindly listeD to him ? 

PROF. MADHU DANDA VA TE : He 
meant that. But he did not say so. 

SHRI BRAHMA DUTT: I have tbe 
export figures of each of 13 top companies. 
I am ready tbat I can suply to tbe Member. 
or I can place them on tbe Table, or I can 
read tbem out. 

MR. SPEAKER : You may please put 
it on tbe Table. (l"t~r,."ptlo"S) 

MR. SPEAKER : If be reads them, 
apin it will take a lot of time. We can 
let tbem lahl on the Table of the House. 

SHRIMATI GBETA MUKHERJEE: 
How can we put our supplementaries with-
out knowing tbe details. 

MR. SPEAKER: There are otMr 
possibilities also. Then again, we can take 
it uP. What is binding us ? 

(/"t~r,upt;on, ) 

MR. SPEAKER: If you Hke. if tbe 
House so desires, let bim read. You read 
all tbe figures. 

SHRI BRAHMA DUTT: I am readina 
wi&b your permission. 

SHRI A. CHARLES: Sir. it will affect 
tbe subsequent questions. (Inl~" .. pllon$) 

MR. SPEAKER: Order. Let us see. 

SMRI BRAHMA DUTY: Sir. firat. in 
tbe Steel Autbority of Jodia Limited. the 
total .. Ies turnover is Rs. 314] crotes aDd 
Cbe ~JFpQft I, as. S.24 erares. Tbo ~reep ... 

comes to 0.17. (2) Dbarat Bca vy Electricals 
Ltd. RI. 1340 crores i. tbe sales turnover. 
Export is Rs. 14.08 crores I.e. 1.05%. 
(3) Tata Iron and Steel Company Ltd. Total 
sales turnover is Rs. 871 crores~ export is 
Rs. 1.13 crores, i.e. 0.1 3%. (4) Tata 
Engineering and Locomotive Company Ltd. 
Tbe sales turnover is Rs. 835 crores; export 
is Rs. 31.31 crores and tbe export percentaae 
is 3.7S. (5) Bbarat Earth Movers Ltd. Sales 
turnover is Rs. 385 crores; export is RI. 
11.25 crores and percentage is 2.92. (6) In 
Larsen and Toubro Ltd., the sales turnover 
is Rs. 360 crores. 

PROF. N.G. RANGA: Are you going 
to have all tbe 13 companies'1 Why can't 
they be placed on tbe Table of the House? 

SHRI BRAHMA Dun: If the boo. 
Member insists, wbat can I do. Sir ? 

SHRI P. SHIV SHANKER: The ques-
tion is asked by the hon. Member and we 
would like to answer. Unless the bOD. 
Member would not like tbe answer, we are 
obliged to .... 

MR. SPEAKER : If tbe hone Member 
persists, what can I do about it'll know 
tbat this is Boing to be like tbis. I warned 
before it. But if tbey still persist and say. 
I am withholding tbe informatioD, what co 
I do? The bon. Member must know. It 
is all right DOW. Are you satisfied? 

SHRI BRAHMA DUTT: The turn-
over is Rs. 360 crores. Export Rs. 4.73 
crores. Percentage 1.3. 

I have given tbe broad outline. I can 
go on reading. 

SHRI S. JAIPAL REDDY: More 
than sa tidied. 

MR. SPEARER: Ask the s~oDd 
question. 

SHRIMATJ GEETA MUKHERJEE : 
Jf this is tbe situation witb reaard to cal-
culation in tbe Commerce Ministry, tbeD 
tbfnas must be very bad. In any case, the 
total caJculatiou eveD witb tho lJel" of 
a calculator can easily be dODO. Ev~n m)' 
littlt 'D9WIed,c c,p toll ,", 
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Now tbe question is that in reply to the 
other part of tbe question, what measures 
have been taken up. Here again in a loog 
statement, the Minister made 8 general 
statement about export promotion measures 
for the whole of the industry. No specific 
study about tbe engineering industry and the 
specific measures have been mentioned. I 
would like to know whether specifically 
engineering industry is being studied and 
what specific measures have been taken of 
late which would make a departure from 
the past six or seven years. 

SHRI P. SHIV SHANKER: I would 
like to correct the boo. Member. The 
question was with reference to the 13 indus-
tries. It is not that only 13 industries are 
the large industries. That is why. my bon. 
colleague was trying to give tbe figures. 

SHRIMATI GEETA MUKHERJEE: 
The question is Dot tbat. Kindly read tbe 
question. 

SHRI P. SHIV SHANKER : When 
you pose the question, I am saying it, by 
way of supplementary. 

SHRIMATI GEETA MUKHERJEE: M} 
main question referred to tbat and your 
statement is with regard to the main ques-
tion 00 which I have now put the supple-' 
mentary. 

SHRI p. SHIV SHANKER: I would 
request the hon. Member to bear with me 
and know the substance of the aMwer 
instead of being technical about the number 
and so on. The point that be was trying 
to make wac; what exactlS' is the figure of 
exports witb reference to certain of the 
companies where tbe studies were msde. 
Those are tbe details wbich were given. I 
concede tbe point that tbe export perfor-
mance of tbe large industries is not bappy 
at all and we ar~ taking different steps. In 
fact, 1 am in dialogue with these industries 
that they must improve tbeir export and, in 
fact, we are also considering that when they 
come forth for tbe expansion of their 
capacities, should we Dot impose the export 
obligation wben they are also comiag for 
tbe fresb liccoce ? AU tbat also we are 
considering. In fact, tbe Prime MinisteT 
dl f('ctod tbat we must see that a condition 
it ~mposed fOf ttae purpose of exports aM 

woll. Tbese are the different mea.ures th4t 
we are taking. 

But the question that bas been posed 
by the hone Member is with reference to 
the measures tha t are being taken for 
encouraging the exports with reference 
to the engineering goods. There the 
answer is specifically with reference 
to this industry we had been giving liberal 
industrial licence, policy streamlinings and 
licensing procedures, broad-banding of 
industries to allow for expansion and simpli-
fication of collaboration procedures. 13 
engineering industries have been exempted 
from the MRTP for the purpose of 
encouraging them not only to increase the 
production but also to i51crease their exports. 
I need not go into the details of all the 13 
industries. 

Then the List of Appendix I Industries 
open for investment by MR TP and FERA 
Companies in respect of 22, out of 27 
industries exempted under Section 22A. 

Thelie are the different measures Interest 
payable' on non-convertible debenture of 
non-MRTP and FERA companies has been 
raised from 1.35% to 15%. To promote 
tbe growth of small ... scale sector, tbe ceiling 
on investment in plan and macbinery has 
been increased from Rs. 20 lakhs to Rs. 35 
lakhs. And for ancillary industries from 
Rs. 25 lakhs to Rs. 45 lakbs. This. is all 
with reference to engineering. Raising of 
limits in the case of M R TP units from 
Rs. 20 crores to Rs. 100 crores, expanding 
and diver~ifying exports by way of automatic 
expansion of capacity for export production, 
setting up of from trade lones which allow 
a number of concess\onc; to industries set up 
in theCie zones, special facilities for setting 
up 100% export-oriented units. Then 6S 
industries which include electronics and 
automobile sectors and tbe engineeTio8 
industry has been selected for capacity 
expansion and so on. Th~re is quite a lot 
of mea .. ures and if I go on reading them. 
jt will be too detailed, I have illustratively 
mentioned certain of tbe measures. The 
details I will place on the the Table of tbe 
House. 

MR. SPEAKER: There is ~ vut 
potef)tial for export •• 
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SHRIMATI OEETA MUKHERJEE: 
Are you sure tbat these measures are all 
right and tbat will change the situation? 

Problem. of Handloom Industry 

*127. SHRI AMARSINH RATHAWA: 
Will the Minister of TEXTILES be pleased 
to state: 

(a) whether Government are aware that 
the baodloom industry in the country is 
facing serious problem; 

(b) the main problems and the steps 
being taken to solve them; 

(c) whether it is a fact that the demand 
of haodloom products is decreasing year 
after year within the conutry and abroad; 

(d) if so, whether any surve:' has been 
conducted to know the causes; if so, tbe 
details thereof; and 

(e) the steps being taken or proposed to 
be taken to save this industry and the 
weavers from being ruined? 

THE MINISTER OF STATE OF THE 
M IN1STR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) to (c). 
A statement is given below. 

Statement 

(a) No such problems have been 
brought to the notice of Govern-
reent of India. 

(b) Dots not arise'. 

(c) The production of bandloom 
fabrics has been soinl up steadily 
over tbe years. The exports, how-
ever, bave been ftuctuating mainly 
due to e~ternal factors relating to 
policies of importing countries. 
Ttle figure, of production and 

exports for the past few years are 
given in tbe annexure. 

(d) Does not arise. 

(e) Government of India have becn 
implementing the following schemes 
for tbe development of the hand-
loom sector: 

(i) Loan assistance to band loom 
weavers for share capital 
contribution to primary 
cooperative societies; 

(ii) Share capital assistan ce to 
primary cooperative societies 
al'd State handloom develop-
ment corporations; 

(iii) Managerial subsidy to primary 
handloom cooperative 
societies; 

(iv) Modernisation assistance 
for bandloom cooperative 
societies and State handJoom 
development corporations; 

(v) Assistance for setting up pre-
loom and post-loom pro-
cessing facilities; 

(vi) lanata cloth scheme' , 

(vii) Special rebate scheme" , , 

(viii) Financial assistance (or setting 
up spinning mills in the hand-
100m w~avers cooperative 
sector; 

(ix) Special hill area development 
projects; 

(x) Thrift Fund Scheme; and 

(xi) Worksbed-cum-Housing 
S~bemc:. 
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AODexure 

Year Production 
(in million metre) 

Value of Export 
(in Rs. crores) 

1979-80 2900 290.41 

326.63 1980-81 3100 

1981-82 3113 ~68.87 

1982-83 3253 330.89 

1983-84 3359 262.32 

348.86 1984·8S 

1985-86 

3514 

3680 
(Prov.) 

361.S9 
(Prov.) 

[TTall.tlalion) 

SHRI AMARSINH RATHAWA : Mr. 
Speaker, Sir, tbe bon. Minister bas stated 
that tbe bandloom industry is not facing 
any problem. In rep1y to one part of tbe 
question, be bas stated tbat the exports, 
bowever, bave been fluctuating mainly due 
to external factors relating to tbe policies 
of importing countries. May I know what 
steps the Government are taking to revome 
these external factors? 

SHRI KHURSHID ALAM KHAN: 
Sir, the statement tbat I have laid on the 
Table of the House, enumerates all tbe 
steps tbat we have taken. Besirles. a num-
ber of welfare schemes have already been 
started, such as the construction of hous~s, 
CODStfuctioD of sheds, introduction of thnft 
scbemeS, and schemes for the improvement 
of their looms aod they are receiving 
benefits from all these schemes. 

SHRI AMARSINH RATHAWA : My 
second supplementary to tbe hone Minister 
is whether there is any scheme to set up 
spinninl mills in backward areas to remove 
unemployment, because it is tbe ~u~sti~n 
of tbe livelihood of tbe people hVlol In 
tbe billy, backward and tribal areas? 

SHill KHURSHID ALAM KHAN : 
Tbe capacity tbat sbould have been acbieved 

tlf t-'e CQ4 Qr tite last y~r of the S~veDth 

Plan bas already been achieved by the 
spinning mills. Therefore, it seems difficult 
for tbe present to !et up new spinning 
mins. 

SHRI NARSINH MAKWANA: The 
~on. Minister has stated that the hand loom 
industry is not faced with an) problem. 
During the last 20 years, out of 80,000 
hand loom units in Gujarat, only 20,000 are 
left DOW. The reason is that they do not 
get even Rs. ] 5 after a day's bard labour. 
That is why the people are graduaJly 
leaving tbis industry. I would like to know 
whether Goyernment's attention has been 
drawn to this problem and if so, what steps 
are contemplated in this regard? 

SHRI KHURSHID ALAM KHAN: 
Sir, we are seized of this matter. It is an est'l-
blisbed fact that Dot more tban fiye metres 
of cloth can be woven on handloom in a 
day and it is because of tbis that we have 
decided to reserve control1ed variety of 
cloth aDd JaData cloth for the handloom 
seetor. SOO million metres of cloth will 
be manufactured by tbe handlo(lm sector 
this year. By the end of the "Seventh Plan. 
700 million metres of cloth will be manufac-
tured by tbe baodlooms sector. 

SHRI V. TULSIRAM : Mr. Speaker. 
Sir, in reply to tbe ques,ioD asked by my 
colleague, tbe bon. Minister has stated 
'b,t fhe tJapdloorn sector is pot faCio, aD), 
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major problem. If tbere is DO problem, 
wby is the production Dot increasing? He 
has stated that with a view to encourasinl 
tbem, schemes bave been introduced to 
advance them loans, etc. The demand for 
haDdloom cloth in foreagn couDtries is 
falling. May I know the reasons for 
tbis fall in demand? Is it due to poor 
quality? Secondly, bow much funds the 
Government are going to earmark this year 
to encourage their other works and to give 
them Joans, and bow mucb is Andbra·s 
share in that ? 

SHRI KHURSHID ALAM KHAN: 
Mr. Speaker, Sir, let me make it clear that 
DO funds are earmarked State-wise. The 
funds are allocated for the entire work. 
The hoo. Member's submission that the 
quaHty of cloth is deteriorating is not 
correct, because It may be seen tbat out 
of 3600 millions metres of cloth manufac-
tured in 1985-86, 342 mtJlioo metres of 
cloth was maalufaetured by the handJoom 
sector and cloth worth Rs. 361.59 crores 
was exported. I t proves that there is 
neither a shortfall in exports nor in pro-
duction. 

SHR.I V. TULSIRAM: He has Dot 
atated as to bow much funds tbey allot to 
each State? 

MR. SPEAKER : He bas replied tbat 
the fuods are Dot aUocated State-wise; 
baven', you beard tbat? 

SHRI V. TULSIRAM : Are you satisfied, 
Mr • Speaker, Sir? 

MR. SPEAKER; What can I do about 
it ? 

SHRI V. TULSIRAM: How much do 
they allot to the States ••• 

SHRI KHURSHID ALAM KHAN: In 
eacb State, we have schemes 00 50-50 basis. 
In case, any scheme is received from 
Andbra Pradesh OD 50·50 basis. tbey arc 
sure to let funds. 

(Engli,h) 

Baa on Recruitment for Existiog Vat'aD-
cles and Creation or New Posts 

-128 PROF. NARAIN CHAND 
PARASHARt : 
SHRJ SYBD SHAHABUDDIN : 

Will the Minister of FINANCE be 
pleased to state : 

<a> whether representations have been 
received from the labour Unions and MPs 
for complete withdrawal of the ban 
imposed on fiUing of existing vacancies and 
the creation of new posts in services under 
tbe Unjon Government; and 

(b) if so, tbe decision taken by Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE 
(SHRI B. K. GADHV1) : (a) and (b). 
Following requests and representatioDs 
from Hon'ble Members of Parliament, 
Ministries/Departments and staff associations 
etc., tbe Government have recently modi· 
fied the guidehnes regarding creation of 
posts/filling up of vacancies. 

According to the revised guidelines, 
subject to fulfilment of certain conditions, 
vacancies both Plan and non-Plan, arisina 
due to promotion, retirement, deatb, 
resignation, dismissal, remo"a} or deputa-
Hon etc. can now be fined up- Likewise, 
the procedure for filling up of and creation 
of Plan posts has been liberalised. 

PROF. NARAIN CHAND PARA. 
SHAR: This is a very important qUestiOD. 
Sir, the rural areas are the bclrdest hit. As 
you are baving a soft attitude towards rural 
areas, I would like to ask two points ra ised 
in this answer. One is regardinl tbe 
recent modification which is also subjected to 
fulfilment of certain conditions and also the 
flUing up of and creation of plan posh 
have been liberalised. I would like to 
know as to what is tbe lIbelaJisatioD? 
What are tbe conditions that have beeD 
imposed? 

SHRI B. K. GAOHVI : In the m:eDt 
IiberalisatioD, so far as Plan posts aDd 
NOD-Plan posts are concerned, several 
guidelines have been issued. One is tbat 
vacancies both for Plan and Non-Plan 
arising due to promotion, retirement , 
death, resignation, dismissal. removal 0 r 
deputation etc. may be filled up. TIM 
second is that wbile erestiDa any DeW 
assets sucb as purchase of vehicles, establish-
meDt of ncw oqaoisations etc.. ata1f 
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required for running assets of such items 
should also be provided. The number of 
posts that can be available by re-deploy-
ment from tbe existing ones should be taken 
into account while deciding statT require-
ment. 

As regards creation of Pl.)sts under Plan 
Schemes, the staff component should be 
considered as part of the enure plan scheme 
at the formulation stage. While approving 
Plan Schemes by Manistries/Departments 
under the delegated powers by EFC. PIB, 
no piece-meal decision should be taken 10 
respect of approval of scheme lea"Jiog aside 
staff component. Whenever a scheme is 
approved. the necessary staff for execution 
of such sctleme may also bo provided for. 
However, a condition should be imposed 
that precise timIng of filling up of sucb 
posts should be indicated with leference to 
the various stagt:s of the completion of 
projects/ schemes. But for tbis, there is 
no modification existing regarding guide-
lines for creation of DOD-plan posts. With 
regard to creation of non-plan posts also, 
some modifications are issued and for cer-
tain posts, the Finance Minister and for 
certain posts with the approval of the 
Cabinet, such posts should be created. 

PROF. NARAIN CHAND 
PARASHAR: The hardest-bit in this 
regard is Department of Posts and Tele-
graph. Even the brach p\)3t-office in villages 
where tbe Government is to pay only a 
paltry sum of Rs. 200 etc. cannot be 
opened. As per one estimate, more tban 
2000 justified proposals for tbe opening of 
post-offices have not been sanctioned 
because of tbis ban. No post-office bas 
beD upgraded. Rather they were closed and 
down geaded. This has bit the village 
development very bard. In view of this. 
when such a ban was imposed in the year 
1974. - I am referring to tbe order dated 
tbc 30tb August 1914. the followina exemp-
tions were given: tbo operational posts in 
the In4ian Meteorological Department and 
the Posts and Telegraphs Department 
all tbote arc approved yardsticks. In view 
of this order of the Ministry of Finan~e in 
1914 Jivinl exemption to the Department 
of Posts aDd Telegraphs regarding filling up 
of op ~rational posts, will the Minister 
consider al least this '1 If complete 
widldra wal of tbis ban is not in cootempla· 

tion. at loast this order of 1974 could be 
again laken into account and the Depart-
ment of Posts and Te1esrapbs and the otber 
Departments mentioned in this circular 
could be ex.empted and creation of addi-
tional posts and recruitment to operational 
posts could be allowed. WHJ the Minister 
consider this ? 

SHRI B. K. GADHVJ: We quite 
appreciate tbat there is a lot of demand 
from aU the Mloistnes for creation of 
certain posts aDd for fiHiog up of posts. 
These bans were imposed as a measure of 
economy. Therefore, Whenever we found 
the justIfication, th~n the necessary modi .. 
ficatlons were Jssued and guidelines were 
given to them. 1 can Slve tbe total num .. 
ber of posts treated and allowed t\) be 
filled even after tbe Imposition of tbe ban. 
The number was 1.75:.000; and otber posts 
9,229. With regard to the demands of tbe 
~ostal Department also, we would certainly 
hke to look to their very justified and 
genuine demands, and we will keep in mind 
the suggestion made by tbe bon. Member. 

SHRl CHINTAMANI PANIGRAHl: 
May I know from tbe bOD. Minister what 
was the total Dumber of posts created for 
tbe Department of Posts and Tclearapbs ? 
In reply to Prof. NaraiD Chand Parasbar's 
question, the Minister has stated that one 
lath additional jobs have been provided. We 
would lik.e to know how many of tbese were 
for tbe Department of Posts and Te1earapbs. 
Also, is opening of Branch Post Offices or 
P~Os considered a Plan or ~on-Plan expen-
~lture 1 It is helping the development of 
Infrastructure in the countryside. We want 
a specific answer from the hOD. Minister 
to this poiot. 

SHRI B. K. GADHVI: Presently I do 
not have tbe exact fiaure about particular 
Dopartmenl. but I waH furnish the flaure to 
the bon. Member. 

(/nte,,,,ptlon8) 

SHRI. SYED SHAHABUDDIN: We 
ba~e receIVed, representations from Trado 
Unions assocIated with many lovernmeal 
departments. Therefore, the Question Ibat 
bas been asked is a very Joneral OOt. In a 
nu.mber of Departments. a simil~lr situation 
extsts; whether it is POit. and Tele-
&raphl or .betIMr it is It.u,,.)'. or 
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whether it is even the Reserve Bank of 
India, we find tbat even in respect of 
sanctioned posts. no recruitments have been 
made. The general reply that people 
receive is tbat tbere is a total baD, a total 
ban not only on tbe creation of o·ew posts 
but also 00 filling up of the vacant posts. 
It is understood tbat Government have, 
perhaps, taken a decision to relax the 
ban at least on filling up of the vacant 
posts. I would hke to know whether, in 
fact, this is so and whether this is being 
implemented, tbat is to say, apart from 
creatlOg fresh posts which are required for 
the expansion of faclhlies, for example, 
in the Tele-commuDlcations l.Jepartment, 
whether Government have the intention of 
fiUing up the sanctioned posts. whicb are 
lying vacant at the moment, during the 
current financial year. 

SHRI B. K. GADHVI: I think my 
answer has not gone home. I said that so 
far tbere is no total ban. Only thele is a 
change in the procedure. If a post is to 
be created tben at a certain level it can 
be created in the Finance Ministry. If the 
post is higher, drawjng more than Rs. 
3000 it bas to g(' to the Cabinet. We have 
only cbanged the procedure and tbe 
administrative ministries are Dot allowed to 
create the posts themselves. They have to 
suggest for creation of posts with justifica-
tion and in some cases the approval bas 
been given by the Cabinet and by the 
Finance Ministry. 

So far as the second part of the question 
is concerned, all these posts which were 
created before the ban orders came into 
force in 1984 were allowed to be filled in 
and now under the recent guidelines we 
are allowing those posts also which became 
vacant because of dismissals, removal for 
so many reasons to be fined in. Therefore, 
to sugest that there is a total ban is not 
a correct statement. 

SHRI SYED SHAHABUDDIN 
AU I am askiog is: are you goina to fill 
up all tbe vacant posts within tbe financial 
year at least '1 We need this assurance. 

SHRt B.K. GADHVI: We are loina 
to initiate p'enty of measures or economy. 
Under that if we find it fit even for 
the purpose. of more eflleieDCY u wen 

as to upkeep the economy in expenditure. 
if it is desirable, we will certainly look 
into it. 

[TrUIl'ICluunJ 

SHRJ CHARANJIT SINGH ATHWAL: 
Su, thiS qutslion relates to the promotion 
and fiJhn¥ up oj (be vacancies. One of 
the gUldehnes laid down for ,bis purpose 
l~ 'subject to tbe fu1blment of certain 
condluoD~'. I would like to know \\-hat 
are tbe~e certain conoltlons ? I would 
speclocaHy hke to know v. hat these 
certam condltJon~ are \\nb regard 
to tbe plomoUon ot scbeuukd castes and 
filling up of r~~u!laut vacancJes? This 
problem IS 110t confined to the Departments 
of lhe Government of india, but tbe 
State G oVt:rnment Departments are also 
affected by It. U oder the so-called 'certain 
conditions', the officers belonging to tbe 
scheduled castes are debarred from 
promotIon. Therefore, I would like to 
know what tbe~e certain conditions are? 
My second supplementary JS wby the 
promotions and faciiltles due to the 
officers belonglOg to lhe scheduled castes 
before de- re~erva lion of the posts are 
delayed? Thirdly, It is compulsory for 
tbe Department to get non-availability 
certificate. I would like to know whether 
the D~pal tLllenl~ obtain that certificate 
before flBiDg these posts? 

SHRI B.K. GADHVI : Mr. Speaker, 
Sir, tbe condition is that \Ve have to 
maintain the ratio of reservation with 
regard to the posts reserved for the sche-
duled castes. The~ is no qu~tion of giving 
any relaxation in tbat. 

SHRI CHARANJIT SINGH 
ATHWAL Since annual C.Rs. are 
spoiled under these ·certain conditions'. 
I would like to know as to what these 
certain conditions are? What I want to 
know is whether you are prepared to give 
relaxation in these 'certain conditions· ~ 

SHR( B.K. GADHVI : Not quite 
relevant. Grade a posts on the Plan side 
can be filled up with the approval of the 
Finance Minister. The posts in Grad~ 
B~ C and D can be filled up with the 
approval of the Secretary (ExpeDditure) 
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and tbe posts carrying basic pay of more 
than Ra. 3000 are to go before tbe Cabioet 
for approval before they are filled up. 
The proposals for filling up of Non-Plan 
posts are sent to tbe Cabinet after t be 
approval of the Finance Minister and it 
is tbe Cabinet that decides whether these 
posts are to be filled up or not. These 
are tbe conditions tbat we have laid 
dowD. 

SHRI RAMSWAROOP RAM : Mr. 
Speaker, Slf, In tbe name of imprOVing 
the econom,c condition, all new appoint-
ments have been banned ~ince 1974. as a 
result of which tbe problem of unemploy-
ment bas further aggravated. Keepin8 in 
view tbis problem of unemployment, is 
there any proposal under consideration 
of tbe Government to hft tbis ban 00 
new appointments in the near further? 

SHRI B.K. GADHVI : It is not correct 
to saY that all appointments have been 
banned. As I have told earlier, all 1.75,000 
posts tbat Wef" created earlier bave since 
been filled up. Even after tbat, 9229 posts 
have been filled up and it makes tbe 
total Dumber of posts filled up quite 
large. So far as tbe question of fillina up 
of otber posts is coflcerned. such as Home 
Ministry, Railways where tbe security 
environment and the security measures 
arc involved, the justification is given, 
but it is not possible to lin tbe ban totally 
as yet. 

SURf RAMSWAROOP RAM: You 
are sayiDK tb~t tbe ban is continuiog. 

SHRI B.K. GADHVI: Some provi-
sions have been kept under wbich some 
posts ean be created aod filled up, the 
ban ootwitbstaDdiDI. It is not yet possible 
to lift tbe ban completely. 

SHIll MANVBNDRA SiNGH : The 
Central Government as well as tbe State 
Governments have made provilioD for 
tbe payment of overtime allowance. It hal 
been Been that on tbe one band tbe 
Central Government and State Government 
employees work less and on tbe otber 
band tbey always banker after overtime. , . 
I woold like to IUgest why new appoint-
ment) ;.re not made in the offices instead 
of p.l~ lOS overtime 10 I bat tbe peopl. 
GOII1d .. owpIoJmeDt 7 

SHIll B.IC. GADHVI : Tbank' for 
your luneatioD. I would like to inform 
the House that tbe Prime Miniater is 81ao 
of tbe view tbat tbe employees tahould 
dispose of adequate quantum of work in 
lieu of tbeir pay. We are also seeioa to 
it that they work accordjnaly and for 
tbis purpose. tbe Quantum of work bas 
already been laid down. It caD be seen 
tbat tbe work is 10IOg on smoothly in 
spite of the fact tbat tbe posts are not 
being filled up. It proves that tbe employees 
are working more efficiently. 

[English] 

OpposItion b, UK aDd USA to Imposition 
of Selective Sanctfons against 

South Africa 

*129. SHRf SRIBALLAV PANI-
GRAHlt: 
SHRI MAHENDRA SINGH: 

Will tbe Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether it is a fact that despite 
India's plea, the United States aDd Britain 
vetoed non-alianed move on 18 June, 
1986 in tbe UN Security Council for 
selective sanctions against racist Soutb 
Africa; 

(b) if so, whether tbe United State 
and Britain bave given any rcasons apins' 
imposition of economic saoctions; and 

(c) ir 10 tbe details thereof 1 

THB MINISTER OF STATE IN THE 
MINISTR.Y OP EXTERNAL AFFAIRS 
(SHRI K.R. NARAYANAN) : (a> Yea, 
Sir. 

(b) and (c). In his Itatement before 
tbe Security Council, tbe UK Ropresenta-
tive recalled bis COUDtry'. opposition to 
the imposition of mandatory saDCtioos 
baaed on Cbapter VII of tbe United NatJo .. 
Cbarter and added tbat economic boycotts 
do not work. The Statement referred to 
tbe UK'. consultatioal witb itl partoen 
in tbe CommoDwealth and tbe European 
community and said that the UK was .DOt 
prepared to be pushed iDto adoptiq 
parcicular meaaur. ia advaoce of lucb 
COIIIultatioDa. 
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Tho US Represootative recalled the 
tooa ataDdio. opposition of tbe US to 
mandatory economic sanctioos on tbe 
arounds tbat tbis would foster greater 
intraailence 00 tbe part of extremists of 
South Africa and impede tbe path of 
DelOtiations. Further, be expressed tbe 
view tbat sanctions would burt 28 million 
people in Soutb Africa and also dam.p 
otber economies in tbe region. 

SHRI SRIBALLAV PANIGRAHI : 
This is • quite serious problem. The 
problem of apartbeid in Soutb Africa is 
causiog great concern aU over the world. 
Whatever plea miabt have been taken by 
tbe two countries, namely, U.K. and 
USA wbile applyiDI veto to tbe NAM 
p!;,oposal of enforcing selective sanctions 
against South Africa it is quite evident 
tbat tbey do it for tbeir own vested 
interests and tbeir own commercial 
interests. 

Sir, apartbied is a crime against huma-
nity. and India is in tbe forefront of the 
movement against apartheid to briol it 
to an end as quickly as possible. In tbat 
context. the economic sanctions bave 
been rightly considered as an effective 
step to put an end to this apartheid. In 
the world conference organised by tbe 
U.N. along with the cooperation or NAM 
and also the nations of African unity 
our Prime Minister bas rightly said that 
tbe only peacefu I way to end aparthied 
was to enforce monetary sanctions against 
Soutb Africa. 

MR. SPEAKER 
bour. Wby are you 
bour? 

This is question 
misusiog question 

SHRI SR,IBALLAV PANIGRAHI: 
My question is : Wbat is tbe thinkinl of 
tbe Government of India to brina an end 
to apartheid in tbe face or such opposi-
tion? 

MR. SPEAKER: Not allowed. I will 
just over-rule this. Not allowed. How can 
I anow such a question? Maheodra 
Stogb. 

SHill MAHENDRA SINGH : 10 tbe 
liabt of pro-racist pro-imperialist and ptO-
~i8t pol,~~e, of USA p~ UJ(, es~1 

lbeluriul of terrorists, ai~iDg them traiDiDl 
facilities and facilities for collecting of vast 
funds wbicb are beiDa cbanoelised to our 
country for ·tbe purpose of encourapol 
secessionist and communal forces in the 
country. will the Government . consider 
strict measures of protest and take necessary 
steps for isolatinB these countries on these 
issues? 

SHRI K.R. NARAYAN: This is • 
separate question and does not arise out 
of tbe present one. 

SHRI INDRAJIT GUPTA : Sir, we 
are all sufficiently aware of tbe stan d 
which bas beeD taken by the Governmeot8 
of USA and UK on tbe question of 
mandatory and comprehensive economic 
sanctions against Soutb Africa. There is 
DO point in tbis question except one thina 
because all these facts are known. Last 
time an Eminent Persons Group was set 
up by the Commonwealtb countries to 
visit South Africa and talk to the concer-
ned people. I do not know wbom they 
talked to but they must have talked to 
some representative of tbe Botha Government 
and representatives of the people wbo are 
affected there. They bave reported back. 
I would like to know whether it is a fact 
that tbis Eminent Persons Group on whicb 
India was represented by Sardar Swaran 
Singh has reported that tbe attitude of 
the Botha regime is quite intransigent OD 
this question. Second.IY, the USA Govern-
ment. and in fact, recently a couple of 
days ago. Reagan himse1f bas publicly 
declared tbat he is totally against sanctiooa 
which he considers to be immoral. accord-
iog to him. So. in tbis context, 1 would 
like to know from the Prime Minister. 
because be is shortly loing to attend a 
meeting of some of tbe Commonwealth 
Heads of Government wbat stratelies and 
what tactics tbe Indian Government proposes 
to follow taking into acc<>unt tbe fact tbat 
Done of these countries are willing to budget 
from their impractical proposition. while we 
are completely committed to the policy of 
imposing sanctions. 

THE MINISTER OF EXTERNAL 
AFFAIRS AND MINISTER OF 
COMMERCE (SHRI P. SHIV 
SHANKER) : It is true that so far as tho 
~iQeD' fersQDS oroup i, cODee~, ~ 
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have reported about the intransigence (,f 
tbe Botba Government. In fact, tbey have 
also gone to the extent of saying tbat 
there cannot be auy other course except 
imposing sanctions against South Africa. 
On the question of strategy and tactics, 
I would like to submit that tbe Government 
of India is bound by the NASSAU 
declaration. where paragraph 7 says. that 
sanctions bave got to be imposed. 

The mini-summit conference of tbe 
Commonwealth Nations is going to be 
beld in the first week of August where 
tbe Prime Minister would represent lndia 
and discussions would take place. OUf 
position is absolutely clear, but then what 
strategy and what tactics have got to be 
adopted for the purpose of achieving that 
objective is a matter where we are clear in 
certain respects, but it can only be done 
tbrough tbe process of negotiation in 
London. It is true that some of the 
countries are taking a very hard line. 
Britain notwithstanding the fact that they 
are a party to the NASSAU declaration 
is taking a little harder line, but we have 
got to persuade Britain. If Britain cannot 
be persuaded what steps have to be taken 
is a matter that would be gone into at 
that time. It is too hypothetical a Question 
for me to answer at this stage. We are, 
no doubt, clear. But then the point is that 
it depends on what response the countries 
are going to give. 

SHRI G.G. SWELL : Undoubtedly 
the Minster is aware that more than the 
commerial int~rests, it is the geo-strategic 
intersts that determinee the attitude and 
the posture~ of both tbe United Kintldom 
aDd tbe USA. Sir, near Cape Town, there 
is a cave dug into the hill, called, 'Silver 
Mine' and equipped with computers and 
electronic gear to keep tabs on ships over 
25 million square miles between Venezuela 
and India. Having regard to this, we have 
to reckon that botb the UK and the USA 
are Dot going to change. Therefore. to me 
it appears that the best bet are the peopJe 
of South Africa. The workers of South 
Africa who have unionised themselves are 
going on strike. They are the only people 
who can bring tbe economy of Soutb 
Africa to a halt. What is tbe World 
Community tbinking in terms of helpina 
lll;: workers in South Africa to stand up 
tQ .U t~e difftcqlties 'bat tbe, will r~ 

when they launch a strike ant! bring tbe 
economy of that country to a halt? 

SHRI P. SHIV SHANKER : Sir, iD 
fact, tbis is an issue whicb is also disturbiDI 
our mind as to bow best to reach tbe 
workers of South Africa. Not only tbat, 
but actually there are certain countries 
which supposing if they resort to taking 
the action of imposing sanctions, are likely 
to be affected. What bas to be done, what 
belp could be extended to tbem from the 
member ... countries of either tbe Common-
wealcb or the NAM and also, bow best 
we bave to reach the Soutb African workers 
are the matters which are under discussions 
and consideration. Nothing very clearly 
has emerged at this alaae aod if sometbio. 
emerges, we will certainly take tbe nation 
into confidence. 

SHRI SAIPUDDIN CHOWDHARY : 
Sir. pr')bably the idea of expelling Britain 
from the Commonwealth is gaining ground. 
The Prime Minister also said somethinl 
like tbis. Yesterday in that Seminar while 
giving your speech, you said that you 
would try to expel Britain from tbe 
Commonwealth. Having all this in our 
mind, in what direction is the Foreign 
Ministry working? Are they working in 
this direction to expel Britain from the 
Comm or,weal tb. 

(Interruptions) 

SHRI P. SHIV SHANKER : It is 
difficult to give answers in anticipation. 
But I dssure the bon. members that we 
would not lag behind in takin~ the sternest 
possible action. What exact action bas 
got to be taken is a matter which has got 
to be devised on the basis of discussions. 

SHRI ANANDA OAJAPATHI RAJU : 
There is a dependence of the Frontline AfricaD 
States on South Africa in terms of coal, noo-
ferrous materials and other infrastructure 
facilities. Even if these economic sanctions 
are brought about by the UK and tbe 
USA. still certain Frontline African States 
are dependent on Soutb Africa for certain 
things. Would the Government consider 
taking steps, a9 we are a member of tbe 
NAM. to see that tbis dependence is 
cut, by including tbe NAM in tbe move-
ment to provide facilities for these Fro"C. 
line I\frl~~ Stat,. ? . 



SRA V ANA 3, 1908 (S~L4) 

SHRI P. SHIV SHANKER : This is 
precisely what I have just said ear1ier that 
certain countries are likely to be affected 
by imposing the sanctions. Apart from the 
fact that the Frontline States are very much 
dependent on South Africa, even for port 
facilities, certain Frontline countries which 
are totally land-locked, are dependent on 
South Africa. Therefore, before any action 
is taken, al1 the possible measures that 
have to be taken to safeguard their interests 
would be considered and necessary action 
would be taken only after taking into 
consideration, the pros and cons of the 
matter. 

WRITTEN ANSWERS TO QUESTIONS 

[English] 

Demand for IndlSD Sarees and Blouses 
in European Countries 

*124. SHRI ANANTA PRASAD 
SETHI: Will the ~1inister of TEXTILES be 
pleased to sta te : 

(a) whether there is any demand for 
Indian sarees and blouses in the European 
countries and also in the U.s.A.; 

(b) if so, the details regarding the 
demand during last three years, year-wise, 
particularly of mao-made fibre blouses; and 

(c) the foreign exchange earned from 
export during last three years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHill 
KHURSH1D ALAM KHAN) : (a) to (c). 
Sarees are in demand by only Indian settlers 
abroad. The details of exports of sarees are 
furnished in the statement-I given below. 
There is little scope of exports of Indian 
blouses. However, ladies blouses are 
exported in significant quantities to U. S. A. 
aod E. E. C. The details of such exports 
including exports of man-made fibre blouses 
are furnisbe~ ip ttle Statement-II given 
t>elow. 

Statement-I 

Export 0/ Sarees 10 U.S.A. &- Euro~ 

(Rs. in Lakhs) 

Year Value 

1983-84 783 

1984-SS 747 

1985-86 978 

Source : Central Silk Board, Bangalore. 
Silk and Rayon Textile Export 
Promotion Council, Bombay_ 
Cotton Textile Er.port Promo-
tion Council Bombay_ 

Statement II 

Export of Man-made Fibre Blouse, and 
Blous~s to U.S.A. and E.E.C. 

(Rs. in Lakhs) 

Year 

1983 

1984 

1985 

l\1an-Made 
Fibre 

(Blouses) 

1538.90 

1827.61 

4672.32 

All Blouses 

15370.43 

15338.71 

20577.40 

Source: Apparel Export Promotion 
Council, New Delhi. 

Steps to Attra~t Tourists in Kerala 

*126. SHRI VAKKOM PURU-
SHOTHAMAN : Will the Minister of 
TOURISM be pleased to state: 

(a) tbe steps taken/contemplated by 
Union Government to attract tbe tourists to 
tbe State of Kera)a; and 

(b) whether Union Government prcpose 
to provide adequate infrastructure for 
tourism promotion in the State and if so. 
tbe details tbereof? 

THE MINISTER OF 
(MUFTI MOHO. SYED): 

TOURISM 
(8) Several 
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steps have been taken including 
pubUcation of promotional literature 
exclusively on Kerala. The Depart-
ment has featured Kerala in the 
Domestic and International Campaigns. 
Trivandrum Airport bas also been opened 
for charters. 

(b) Yes, Sir. The Union Government 
provides financial assistance for creating 
infrastructure for tourism promotion to all 
tbe States including Kera)a. Details of the 
scbemes in Kerala are given in the statement 
Biven be low. 

Statement 

~ •• I"Qnce given to the Stat. of Kerala 

I. Way-side amenities Rs. 1028 lakbs 
with accommodation at 
Alleppy during 1985-86 
(Rs. 4 lakbs has been 
released as advance) 

2. Way-side amenities Rs. 10.28 lakhs 
with accommodation at 
Kotarrakara during 
1985-86 
(Rs. 4 lakhs bas been 
released as advance) 

3. Way-side amenities Rs. 10.28 lakhs 
with accommodation at 
Cannanore during 
1985-86 
(Rs. 4 lakhs has b&en 
released as advance) 

4. Way-side amenities Rs. 10.28 lakhs 
with accommodation at 
Palgbat during 1985·86 
(Rs. 4 lakbs bas been 
released as advance) 

S. Way-side amenities Rs. 10.28 lakhs 
witb accommodation at 
Wynad during 1985-86 
(RI. 4 lakhs bas been 
released) as advance) 

6. PUTchase of boats for Rs. SO.78 Jakhs 
QUilOD, Cocbio 
Tbekkady and 
Kumarakom 
(Rs. 2S lakbs has.q 
re~) 

7. Purchase of trekkinl Rs. 3.24 Jakhs 
equipment in tbe State 
of KeraJa 
(Rs. 2.91 lakbs bas 
been released) 

Smuggling Ra4:ket In Deihl Custom. and 
Excise Collectorate 

*130. SHRI MOHD. MAHFOOZ ALI 
KHAN: Will the Minister of FINANCE be 
pleased to stat" : 

(a) whether it is a fact that a well 
organised smuggling racket was recently 
unearthed in the Delhi Customs and Excise 
CoJlectorate; and 

(b) jf so, the details thereof stating the 
action taken by Government against tbe 
officials found involved in the racket? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINA NeE (SHRI 
JANARDHANA POOJAR Y): (a) and (b). 
The 0fficers of Collectorate of Customs, 
Delhi unearthed a racket in the abuse of the 
facility of duty free import of raw materials/ 
components permitted under the DEEe 
(Duty Exemption Entitlement Certificate) 
Scheme and evasion of customs duty 
amounting to Rs. 50 lakbs in June, 1986. 
The facts of the case are 8S follows: 

MIs Rene Diffusion (Pvt.) Ltd., 619/80, 
Cbhatarpur. Mehrauli. Delhi was permitted 
to import polyester fabrics and zip fasteners 
of foreign origin free of duty under the 
DEEC Scheme for manufacture of ready-
made garments for export, under bond. 
Accordingly, they imported 1.13 ]akh metres 
of polyester fabrics valued at Rs. 12.5 lakhs ' 
(CIF) and one lakh pieces of zip fasteners 
valued at Rs. 1.03 lakhs (CIF) in March, 
1986. 

In ordt'r to fulfil the export obJisatioDs 
under the Scheme, the Unit filed four 
Shipping Bills for export of ready-made 
garments cODsianed to a party in 
Afghanistan. These consignmeDts were duly 
examined and cleared for export out of the 
bonded warehouse. The goods were declared 
aDd certified as 100% polyester garments 
(ladies night dresses/oi8btwcars) with 2OCml. 
polyester zips. 
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On information, all the four 
consignments were intercepted and re-
examined by customs authorities and they 
were found to contain ready- made garments 
made out of cotton fabrics of Indian origin 
mixed with ready-made garments made out 
of imported polyester fabrics. Some of the 
zip fasteners fitted on the garments were of 
Indian origin. The goods contained in the 
four consignments valued at Rs. 16.15 lakbs 
were seized under tbe provisions of the 
Customs Act, 1962. 

Investigations conducted revealed that 
the unit clandestinely removed and disposed 
off a part of the polyester fabrics and zip 
fasteners in the open market. In tbis 
connection, four persons including tbe 
Inspector of Customs, incharge of Bond 
were arrested under the CustOffiS Act and 
their residential premises have also been 
searched. Polyester fabrics, cotton night 
dresses polyester ladies night dresses 
and zip fasteners valued at Rs. 41.75 
lakhs wel'e also seized from tbe factory 
premises of tbe firm. 

The Inspector of Customs concerned bas 
also been placed under suspension and 
departmental prcceedings are being initiated 
against him. 

Reduction in Import Levy on Pakistani 
Basmati Rice by EEC 

*131. PROF. RAMK.RISHNA MORE 
Will tbe Minister of COMMERCE be 
pleased to state : 

(a) whether it 
European Economic 
proposes to reduce 
basmati rice much 
Pakistani exporters; 

is a fact that the 
Community (EEC) 

the im port levy on 
to the advantage of 

(b) if so, the reasons there for and its 
impact on the import of Indian rice by the 
B.E.C. Countries; and 

(c) the reaction of Government and 
the steps in view to maintain the exports of 
Indian rice ? 

THE MINISTER OF EXTERNAL 
AFFAIRS AND MINISTER OF 
COMMBRCE (SHRI P. SHIV SHANKER) : 
(8) to (c). It is understood tbat a proposal 

to reduce the existing import levy on 
basmati rice by SO per cent for imports upto 
a total quantity of 15,000 tonnes per annum. 
regardless of the country 0 f origin is under 
consideration of the European Economic 
Community (EEC). The proposed reduction 
will improve tbe competitiveness of basmati 
rice in tbe Community market. Since our 
current interest is more in the export of 
husked basmati rice, we have requested for. 
deeper reduction of levy in respect of busked 
basmati rice. We have also sought abolition 
of the quanflty limit to which the reduced 
levy will apply. 

Closure of Textile Mills in Gujarat 

*132. SHRI MOHANBHAI PATEL: 
Will the Minister of TEXTILES be pleased 
to state: 

(a) the number of textile mills which 
have been closed down in Gujarat; 

(b) since when these mills have been 
closed down; 

(c) tbe main reasons for the closure of 
these mi lis; 

(d) tbe number of workers rendered 
jobless due to tbe closure of these mills; 

(e) whether Government have taken 
any decision tbat in future no mdl will be 
nationalised; and 

(f ) if so. tbe steps beiDI taken by 
Government to restart these closed mills for 
tbe welfare of the workers ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) to (d). 
As per available informalion 16 textile mills 
in Gujarat were lying closed as on 30-6-1986. 
The dates from which they were closed 
dowD, tbe main reasons for the closure of 
these mills and tho Dumber of workers 
unemployed as a consequence of the closure 
of these are as given in the statement given 
below. 

(e) and (f). The New Textile Policy of 
June, 1985 envisages tbat where a unit has 
DO expectation of becoming viable in a 
reasonable period of time, there may be D9 ~,." 
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alternative but to anow the unit to close 
down provided the interests of the workers 
are protected. Take over by the Govern-
ment or nationalisation of such sick units 
does not provide solution to tbe problems of 
sickness and tbe Government would not, as 
a rule, intervene in such cases. 

A Nodal Agency as envisaged in the 
New Textile Policy has been set up to evolve 
and manage Rehabilitation Packages in 

respect of such textile units tbat are found 
to be potentially viable. 

The New Textile Policy envisages the 
formulation of a scheme to provide relief for 
an interim period in addition to payment of 
statutory dues to workers who might be 
displaced by permanent closure of units. 
Towards this end a Rehabilitation Fund bas 
been created. 

Statement 

s. No. Name of the Mill 

1 2 

. 
1. The Fine Knitting Co. Ltd. 

Ahmedabad. 

2. Manekchowk and Ahmedabad 
Mfg. Co. Ltd. Ahmedabad. 

3. Bhalkia Mills Co. Ltd. Ahmedabad. 

4. Marsden Spg. and Mfg. Co. Ltd. 
Ahmedabad. 

S. Kailash Mills Pvt. Ltd. Umbergaon. 

6. Maharana Mills 
Porbandar. 

Pvt. Ltd. 

7. Sri Mandvi Spg. Mills, Mandvi, 
Kutch. 

8. Navjyot Mills Ltd. Kadi, 

9. Tarun Commercial Mills Ltd. 
Ahmedabad. 

10. Abhey Mills Ltd. Ahmedabad. 

11. Gujarat Spioning Mills. 
Ahmedabad. 

12. Ahmedabad Cotton Mfa. Co. Ltd. 
Ahmedabad (No.1) (Bagicha Mill). 

13. Ahmedabad Cotton Mfa. Co. Ltd. 
(No.2) (Himabhai Mf,) 
Ahmedabad. 

14. Srec Bansidbar Spa. and Wva. 
Milia Ltd. Abmodabad. 

Date of No. of Workers 
Closure Affected 

3 4 

10-7-70 191 

14-12-76 1345 

12-3-82 1726 

19-10-82 2296 

31-1-83 72 

13-2-83 2049 

2-9-83 310 

18-12-83 887 

7-3-84 2033 

1-4-84 1423 

6-4-84 600 

1-6-84 1408 

1-6-84 1427 

16-9-85 1001 
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1 2 3 4 

IS. Commercial Ahmedabad Mill Co. 20·10·85 2154 
Ltd. Ahmedabad. 

16. Gaekwar Mills Ltd. Billirnora 11·6·86 2031 

The above mentioned mill') were closed for a number of reasons such as financial 
difficulties, technical obsolescence, labour trouble, etc. 

Import of Rubber 

*133. PROF. K. V. THOMAS: 
DR. D. N. REDDY: 

Wlll the Minister of COMMERCE be 
pleased to state : 

(a) the quantity of rubber to be 
imported during 1986-87; 

(b) whether the in1port of rubber would 
adversely affect rubber growers in India; and 

(c) the steps being taken to keep the 
price of rubber In the internal market at a 
reasonable rate ? 

THE MI ~ISTER OF EXTERNAL 
AFFAIRS AND MINISTER OF 
COMMERCE (~HRI P. SHIV SHANKER) : 
(a) During 1-4 .. 1986 to 18-7-1986 S.T.C. 
contracted for import of 40,000 Tonnes of 
rubber. Further imports would depend on 
price situation prevailing in the domestic 
market. 

(b) Imports and release of rubber are 
so controlled as to safeguard the interest of 
both consumers as well as growers. 

(c) Government have introduced a 
buffer stocking scheme so as to keep the 
prices of rubber in the internal market at a 
reasonable level. 

Demoneti.atioD of One Rupee Note 

*134. SHRI PRAKASH V. PATIL : 
SHRI C. MADHAV REDDI : 

Will tbe Minister of FINANCE be 
pleased to state : 

(a) whether his statement as reported 
in the HiDdustaD Times dated 10 Juno. 1986 

about Government's thinking to demonetise 
rupee one currency note is correct; 

(b) whether he is also reported to have 
stated that tbe life of one rupee note is not 
more than six months; 

(c) if ~O, the additional expenditure 
involved in substituting one rupee currency 
note by one rupee coin; 

(d) what is tbe average life of the notes 
of other denominations; 

(e) how far this decision is for the 
convenience of the public as even now coin 
shortage is persisting; and 

(f) the st~p~ taken/proposed by Govern-
ment in the matter 1 

THE MINISTER OF STATE IN THE 
~UNISTR Y OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) to (f). 
Yes, Sir. In view of the continuing public 
preference for the one rupee notes, complete 
replacement by one rupee coins within a 
short period is not considered desirable. 
Efforts are, therefore" being taken not onJy 
for augmenting coin production but also for 
increasing printing of one rupee notes. The 
additional expenditure involved in the 
substitution of the one rupee currency 
notes by one rupees coin bas to 
seen against the considerably longer life of 
tbe coin. 

While a one rupee currency note is 
expected to last for about six months and 
a two rupee note for about eight months. 
notes of higher denominatjons bave a 
comparatively longer life period. Precise 
life periods of these Dotes have Dot bun 
scientifically worked oaL 
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Release of IndlaDa In Pat Jails 

*135. SHRI SUBHASA YADAV : 
SHRI DHARAM PAL SINGH 
MALIK: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) tbe latest efforts made by Govern-
ment of India for the release of Indians 
who are in Pakistani jails since long; 

(b) whether diicussions have been beld 
between India and Pakistan on tbis subject; 

(c) if so, when and outcome thereof; 
and 

(d) tbe time by which all the Indians 
who are in Pakistan jails are likely to be 
released ? 

THB MINISTER OF EXTERNAL 
AFFAIRS AND THE MINISTER OF 
COMMERCE (SHRI P. SHIV 
SHANKER) : (a) to (d). In addition to the 
constant efforts at diplomatic levels both at 
New Delhi and Islamabad, tbis matter has 
been taken up in the meeting of tbe Foreign 
Secretaries (January 1986) and the meeting 
of the Sub-Commission IV of Indo-Pakistan 
loint Commission (February 1986). This 
was als.o discussed in a meeting between tbe 
Prime Minister and Gen. Zia in New Delhi 
in December 1985. 

63 Indian prisoners were repatriated 
from Pakistan on 20.2.1986. Regarding 
release of rest of the prisoners, response 
from tbe G?vernment of Pakistan is 
awaited. 

Barter Trade with Tanzania 

.136. SHRI BALASAHEB VIKHB 
PATIL : Will the Minister of COMMERCE 
be pleased to state : 

<8> whether an agreement.. has been 
aiped with Government of Tanzania for 
barter trade; 

(b) if so, tbe details tbereof witb 
spe=i~l reference to tbe commodities to be 
baneted between tho two ~OUDtrioa. 

(c) wbetber private parties will be 
takinl part in the execution of tbe agree-
ment: and 

(d) if so, tbe details tbereof? 

THB MINISTER OF EXTERNAL 
AFFAIRS AND THE MINISTER OF 
COMMERCE (SURI P. SHIV 
SHANKER): (a) No Sir. 

(b) to (d). Do not arise. 

Bank Credit for tbe Poor 

*137. SHRI T. BASHEER : 
DR. G.5. RAJHANS : 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether tbe Reserve Bank of India 
has issued any instructions to the nationali-
sed and commercial banks to step up credit 
to the poor; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MlNlSTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b). 
The Reserve Bank of India issued 
instructions in February 1983 to all 
commercial banks advising tbem to raise tbe 
proportion of advances to priority sector to 
40 per cent of their total advances by the 
end of March 1985. Tbe banks wes:e given 
a sub-target, within the priority sector, of 
lending to weaker sections and were advised 
tbat the outstanding advances in favour of 
weaker sections sh~uld be at least 10 per 
cent of total advances by tbe end of March 
1985. The actual performance of public 
sector banks in lending to priority sector is 
set out below : 

(i) Percentale of 
priority sector 
advances to total 
advances 

(ii) Perceotqe of 
weaker section 
advances to total 
advances 

March 
1985 

41.3 

9.4 

March 
1986 

42.0 

10.3 
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Seizure 01 Smuilled Good. by CUltoms 
Ofllelall of Lucknow Division. 

.138. SHal RAJ KUMAR RAI: Will 
tbe Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that tbe Customs 
officials of Lucknow Division have seized 
goods worth more tban rupees thirty lakbs 
duting tbe last five months; and 

(b) if 509 the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b). 
The officers of Lucknow Customs Division 
seized contraband goods valued at Rs. 3S.82 
lakbs in 226 cases during tbe period 
February to June, 1986. Gold, synthetic 
fabrics, watches, ready-made garments. z~p 
fastners and narcotic drugs were the maIn 
commodities seized during this period. 

Setting up of Complaint and GrlevaDce 
Cell for Tourists 

.139. SHRI BANWARI LAL 
PUROHIT: 
SHRI V. TULSIRAM : 

Will the Minister of TOURISM be 
pleased to state: 

(a) whether the Union Government 
propose to set up a complaint and grievance 
cell to closely monitor complaints received 
from tourists in the country; 

(b) if so, when the proposed cell is 
likely to be set up; aod 

(c) to what extent the proposed c~1I 

will belp in improving the condition of 
tourist spots and remove grievances of 
tourists in the country ? 

THE MINISTER OF TOURISM 
(MUFTI MOHO. SYED) : (a) There is 
already a complaints cell in the Department 
of Tourism. 

(b) and (c). An Inspection Unit has 
been formed in tbe Department of Tourism 
which Int~'-QIiQ looks into the complaints 
received from the tourists (both foreign and 
dOlPestic) , Jt bas DOW 1>«0 coDtcmpl,te4 

that each State Government/Union Terri-
tory be requested to ~et up their own 
Complaints Cell and constitute Coordination 
Committees with representatives of tbe 
field offices of tbe Central Department of 
Tourism etc. to belp settle the complaints 
recejv~d either directly or through tbe 
Central Department of Tourism to the 
satisfaction of the concerned parties. This 
proposed measure stipulating active involve-
ment of tbe State Governments/Union 
Territories will help in expeditious settle-
ment of the complaints as wen as ensure in 
improving tbe conditions at tourist spots. 

[ Trans/aI/on] 

Blaekmarketing of Co; os 

*140. SHRI DILEEP SINGH BHURIA : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government are aware of 
black marketing of coins in the country; 

(b) if so, the number of persons 
arrested in this connection from January I 
1986 till date; and 

(c) the action taken by Government 
against tbem ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c). 
There has been a general shortage of coins 
in tbe country. There have been uncon-
firmed reports of persons exchanging coins 
at a premium. There also have been reports 
about hoarding and melting of coins. 
Government have taken a number of steps 
to increase tbe availability of coins by 
augmenting production in the Mints and 
supplementing it with imports. Tho 
situation bas DOW improved. Members of 
Parliament have been personally addressed 
about the steps taken in tbis regard and 
requested to ad vise a bout the shortale 
pockets so that suitable action can be taken 
to supply coins to tbose areas. 

Chief Ministers of State Governments 
and Union Territories have been advised 
about the various measures taken to 
improve the availability of coins to the 
public and requested Jo take ~ction \lD~eJ' 
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tbe provisions of the Small Coins (Offences) 
Act" .971 which prohibits melting and 
boarding of coins with tbe intention of 
melting. Details of the number of persons 
arrested and action taken by the State 
Government/Union Territories from January, 
1986 are being coJlected. 

India's OtTer of Technical Services to 
Libya 

*141. SHRI RAMASHRAY PRASAD 
SINGH: Wlll the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether il is a fact that India has 
offered technical services to Libya for its 
economic development~ 

(b) the names of other countnes to 
whom India has made similar proposals; 

and 

(c) the details thereof? 

THE MINISTER OF EXTERNAL 
AFFAIRS AND THE MINISTER OF 
COMMERCE (SHRI P. SHIV 
SHANKER) : (a) Yes, Sir. 

(b) and (c). Offers of technical co-
operation are made every year to a large 
number of developing countries in diver~e 
fields depending upon the stage of evolution 
of our economic cooperation with them. 

{English] 

Inquiry against Chairman, Sagar 
Gramin Bank 

1105. SHRl R.P. D,o\S : Win the 
Minister of FINANCE be pleased to 
state : 

(a) whether reports of the Inquiry 
Officer on allegations against the Cnairman 
of Sagar Gramin Bank has been received; 
and 

(b) if so, action taken thereon ? 

THE MINISTER OF STATE IN THE 
MlNISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes, Sir. 

(b) The report is under security in 
consultation with National Bank for Agri-
culture and Rural Development. 

Assistance to Small Industries 

1106. SHRI LAKSHMAN MALLIK : 
WiJl the Minister of FINANCE be pleased 
to state: 

(a) whether the Industrial Develop-
ment Bank of India has considered the 
necessity of setting up a small industries 
development fund which will serve as a 
focal point for co-ordinating assistance to 
the small-scale sector at the apex level; 
and 

(b) if so, the details regarding the 
assistance proposed to be provided to 
institutions engaged in promotion, financing 
and provision of extension servision to the 
small scale sector? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) and (b). 
The Small Industries Development Fund 
(SIDF) has been set up in JDBI to provide 
a focal point for coordinating financial 
assic:;tance to the small scale seClor. This 
Fund will be used to provide financial, 
promotional and extension support to the 
small scale sector. The on-going scheme 
of lOBI for equity support to small scale 
se,tor would be suitably enlarged and 
would be operated through SIDF. 
The assistance frc.m SI DF for term 
loans will be by way of refinance 
as~istance through the network of State 
Financial Corporations, State Industrial 
Development Corporations, commercial 
banks, cooperative banks and Regional 
Rural Banks. Apart from assistance for 
setting up of new units and for their expan-
sion and diversification, the Fund will he 
used to finance modernisation and rehabili-
tation of small scale units. The on-going 
schemes for artisans and viJIage and cottage 
industries, scheduled caste enterpreneurs, 
ex-servicemen, elC. wculd be operated 
through SIDF. Assistance will be provided 
to the National Small Industries Corpora-
ti"n to cover supplies of machinery to small 
and tiny units and to Small Industries 
Development Corporations for setting up 
of industrial estates for small scnl~ units. 
SIDP wjJl also be used to finance aetivifi. 
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ror idontiryinl new industrial opportunities 
in the small scale sector and for assisting 
new entrepreneurs. 

CODce •• lonal aid to India by Aid India 
Consortium 

1107. DR. B. L. SHAILESH: Will 
the Minister of FINANCE be pleased to 
atate : 

(a> the total amount of concessional 
aid sought for by India at tbe Paris meeting 
of tbe Aid India Consortium beld during 
JUDO last to meot its foreign exchange 
requirements for its development pro-
grammes for the year 1986-87; 

(b) the aid expected to be provided 
by the Aid India Consortium; and 

(c) particulars of the important ongoing 
and new development projects wbich will 
be financed by this cnocessional aid ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) The Con-
sortium bas been considering India9 s require-
ments of external assistance in its periodical 
meetings. It is a group of Countries/ 
Institutions which has been set up at the 
initiative of the World Bank to consider 
availability of aid to India in tbe context 
of its requirements. The assessment of 
aid requirements in made by the World 
Bank and Government of India does not 
indicate any figures of requirement of 
aid. 

(b) The total aid pledges indicated at 
tbe Cousortium Meeting beld on 16th and 
17th lune. t 986 in Paris were of tbe order 
of US S 4.5 billion. 

(c) The particulars of the ongoing 
and new development projects to be financed 
by tbis will be known after tbe detailed 
negotiations with various donor countries 
and institutions are finalised. 

Proftt.fLosses by Publl~ and Private 
Seetor Hotels 

ll08. SHRI C. JANOA REDDY: 
Pl\. A, K. rAn.~: 

Will the Minister of TOURISM be 
pleased to state : 

(a) names and number of botels in 
the Public Sector and their profits and 
losses in the Sixth Plan period and also 
thereafter; 

(b) how is the performance of tbose 
of the same category in the private 
sector; 

(c) the average occupancy rate of 
the 5-Star public sector hotels and how 
does it compare with that in the private 
sector; and 

(d) how is the performance of those 
public sector hotels which cater for middle-
class occupants who can afford only 
moderate rates? 

THE MINISTER OF TOURISM 
(MUFTI MOHO. SYED): (a) to (d). 
Information is being collec[ed and will be 
laid on tbe table of the Sabha. 

Distribution of Loa ns in Trivandrom 
District tbroogb Credit Camp 

1109. SHRt SODE RAMAtAH : Will 
the Minister of FINANCE be pleased to 
state : 

(a) wbetbr loans and assets worth 
Rs 13.37 crores were distributed to 35,859 
persons on 27 May, 1986 in a credit camp 
at two places in Trivandrum district; 

(b) if so, the details thereof; 

(c) the time taken ~ by banks to scruti-
nise the loan applications; 

(d) the conditions on which loans were 
given to weaker sections; and 

(e) when the first instalment of loan 
is payable? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : <a> Yes. 
Sir. 

(b) to (e). Public Sector Banks organise 
credit camps in different parts of the coun-
to' at t~e 'nitiativ~ of field functionari~ 
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as a part of tbe overall measure$ taken by 
them to increase the flow of credit to the 
weaker sections-in line with tbe targets 
laid down for such credit deployment. 
Since no central monitoring of such credit 
camps is considered feasible or necessary by 
the Reserve Bank of India tbe present data 
reporting system does not yield separate 
detailed information in respect of tbe credit 
camps or the amounts and particular types 
of loan!; disbursed through them. At the 
same time as per Reserve Bank of India's 
guidelines from time to time, banks have to 
follow well defined procedures for identifi-
cation, scrutiny, appraisal, liberalised terms 
and conditions for margin money. security, 
etc. as well as repayment sehedules for 
bank loans cbannelled towards the 'weaker 
sections'. 

OpeniDg of Bank BraDcbe. during 
1986 

1110. SHRI SOMNATH RATH: Will 
tbe Minister of FINANCE be pleased to 
state: 

(a) the number of branches of nationa-
lised banks proposed to be opened during 
1986; and 

(b) the number out of which have been 
opened upto 30th June, 1986, Statewise : 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
The aim of Branch licensing policy for 
1985-90 is to achieve a coverage of 17,000 
population per bank office in rural and 
semi-urban areas of each Development 
Block. The policy also aims at filling up 
spatial gaps wltb a view to ensure the 
location of a bank office' witbin J 0 kms. 
from each village. The Reserve Bank of 
India (RBI) bas advised tbe State Govern-
mentS/Lead Banks to identify centres on 
the basis of Dorms laid down in the poHcy 
and to forward tbe lists of identified cen-
trel finalised by the State Governments to 
RBI. The question of issuing licences for 
opening additional bank offices would be 
considered by RBI in terms of the branch 
licensing policy. only after the lists of iden-
tified centres are received from the State 
Governments. No taraets relatina to number 
9f "r~~s '9 ~ opened durin, lb, 

year 1986 have been fixed. It is, thererore, 
not possible at this stage to indicate tbe 
number of branches tbat may be opened in 
1986. 

Public Sector Banks have opened 76 
new offices from January to March, 1986 
as per details given below : 

Name of State! 
Union Terri-

tory 

Number of 
offices 
opened 

-------- .-------------------------
Assam 7 

Bibar 

Gujarat ; 

Kacnataka 4 

Kerala 

Madbya Pradesh 

Mabarashtra 

Orissa 

Punjab 1 

Uttar Pradesh 1i 

West Bengal 12 

Delhi ) 

Total 76 

Inclusion of Buld.na District under 
Personal Accident Insurance Social 

Security Scheme 

1111. SHRI MUKUL WASNIK: 
Will tbe Minister of FINANCE be pleased 
to state: 

(a) wbether Government of M aha-
rasbtra has recommended to the Union 
Government to include Buldana district 
under the "Penonal Accident Insurance 
Social Security Scheme" durio. tbe current 
financial year; and 

(b) if so, the a..:tioQ taken by QoverQ-
m,p& tpereQD? 



THE MINISTER OF STATE IN THE 
MINISTRY Of' FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes 
Sir. 

(b) Government have taken due note 
of the recommendation for appropriate 
necessary action. 

Achievement of Field Officers in 
Implementing Central Schemes 

of Tourism 

1112. SHRI CHINTAMANI lENA: 
Will the Mioister of TOURISM be 
pleased to state: 

(a) whether a system has beeb 
devised by Government to assess the 
achievement of each field officer by setting 
a target to be achieved in terms of tourist 
traffic and in implementation of Central 
financed scbeme; 

(b) if so, the 
same; and 

broad outlines of the 

(c) tbe results achieved? 

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYED): (a) to (c). 
Assessment of achievements of field officers 
posted abrolld is based on performance 
parameters like efforts to leDe~ate favoura-
ble publicity in tbe local med~a.a.nd news-
papers participation in exhibitions and 
trade fairs and organising ·'Know India" 
seminars and record in motivating local 
travel ageDts, travel writers and tour 
operators to promote and sell India as a 
travel destinatioD. In tbe case of fieJd 
officers in India. tbe achicvemen tare 
assessed OD tbe basis of their effective 
liaisoD with tbe State Governments con-
cerned in formulation and implementation 
of projects for the improvement of ~ourism 
iafrastructure, facilitation at aJrports, 
participation in 'exhibitions/~a~e sbo:ws, 
public contact programme, asslstJog tOUflSts 
in acneral and liaison with State Govern-
ments and local travel trade for promoting 
domestic tourism. 

As a result of stepped-up promotional 
. efforts, there bas been an increase of 14',6% 
io tbe tourist arrivals for the period 
JanU&l')'-JUDO 1986 over the lalt year. Also. 

there bas been a sigDificaot increase in 
domestic tourism. 

[T,anslation] 

Indo-Pak Trade in Private Sector 

1113. SHRI SIMON TIGGA: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether India and Pakistan have 
agreed to increase their bilateral trade in 
the private sector; 

(b) if so, tbe areas in which initia-
tives would be taken for the purpose; 
and 

(e) tbe assistance proposed to be 
given by Government in thiS regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTT) : (a) Yes, Sil. 

(b) and (c). Several projucts are 
being imported by Pakistan from other 
countries, in which India has the capability. 
The effort was to secure the opening of 
trade by the private sector in Pakistan in 
these. The Pakistan Government has Dot 
yet responded in the matter .. 

The trade was to be promoted through 
public sector enterprises and greater contact 
between trade and industry. 

(En6lish] 

ResenatioD of Items for Production in 
HandlooBl Sector 

1114. SHRI JAGANNATH PATT-
NAIK: Will the Minister of TEXTILES 
be pleased to state : 

<a> whether the All India HaDdloom 
Fabrics Marketing Co-operative ~iety 
(AIHFMCOS) bas urged Union Government 
not to yield to the pressure from the mill 
and power)oom sector to reduce tbe number 
of item. reserved for productioD in tbe 
band loom sector; and 

(b) if so, the reaction of Government 
in this reprd ? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) Yes, 
Sir. 

(b) The notification affective from 
31.3.86 by which 22 items were reserved, 
was considered by the Advisory Committee 
set up under the Handlooms (Reservation 
of Articles for Production) Act, 1985, at 
its meeting held on 23rd June, 1986 and 
its recommendations are under consi-
deration. 

[ Translation] 

NOD-Payment of Share to loformer of 
Black Money 

1115. SHRI KAMLA PRASAD 
RAW AT :- Will the Minister of FINANCE 
be pleased to state : 

(a) whether Government gives 10 per 
cent of the black money unearthed to tho 
informer of black money as reward; 

(b) if so, the State-wise number of 
cases since 1983 to date wherein tbe infor-
mers of black money have not been paid 
the .mount of reward; and 

(c) tbe reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY); (a) Rewards 
are granted to informants in cases wbere tbe 
specific information, documents or otber 
evidence furnished by them, which were not 
already within tbe knowledge of the 
Income-tax Departmeat. bave resulted in 
assessment and collection of taxes OD 
concealed income or wealtb or estate. It is 
granted at a rate not exceeding ten per 
cent of the extra taxCI levied and actually 
realised if these taxes are directly attri-
butable to the information and documents 
furnished by tbe informant. The quantum 
of reward is also subject to the monetary 
ceilinl prescribed from time to time. 

(b) and (c). The final position re-
gardins the cases of reward and tbe amount 
of reward payable in full and final settlement 
can be know only after tbe proceedioll. to 
whicb the information fum.bod are 

relevant, have become final and the extra 
taxes, directly attributable to the informa-
tion, includinl documents, supplied by 
informants. have been levied and realised. 
This is a continuous process and depends 
on the various stage of enquiries, investi-
gations, assessments and appeals etc. in a 
case. 

There are some cases wbere rewards 
have not been granted in respect of tho 
information furnished by informants. The 
main reasons for Don-payment of rewards 
in sucb cases are as follows: 

0) cases where the information 
furnisbed was not found fit for 
taking 8ny action and conse-
quently the informant is not 
entitled to any rewards; 

(ii) cases where the information 
furnished did not result in 
levy and collection of extra 
taxes and therefore the infor-
mants are not entitled to any 
reward; 

(iii) 

(iv) 

(v) 

(vi) 

cases where the ex tra taxes 
levied and collected are not 
directly attributable to tbe in-
formations furnished by tbe in-
(ormants and consequently tbe 
informants are not antitled 10 
any reward; 

cases wbere the information 
furnisbed by informants are 
being processed. examined aDd 
scrutinised by the Income-tax 
Department and no final action 
bas been taken; 

cases where assosmcots have 
not become final and/or appeal, 
or other proceedings are pend-
ins and the extra taxes have 
not been levied aDd realised;. 

cases wbere tbe extra taxes 
levied have Dot yet been 
realised. 

It is not possible to collect and compile 
informatioD reaardiDt all sucb case. wtthin 
a reasonable time as information 
reaardiol tax evasion is furoiabed by 
iDformaDts to tbe Commiuioa.,. of 
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Income-tax and the Director. of Inspection 
(lnvestiaation) spread all over tbe country. 
They are also the authorities competent to 
grant reward. The effects and time required 
for collection and compilation of the in-
formation may oot be commensurate with 
the results soulht to be achieved by tbe 
collection of tbe information. 

Casualty of Indian Residents/Students 
at Cberoobyl Nuclear Plant in 

Kie~ (USSR) 

1116. SHRI MANIK REDDY: Will 
the Minister of EXTBRNAL AFFAIRS be 
pleased to state : 

(a) whether any casualty to Indian 
residents and students was reported due to 
leakage at Chernobyl Nuclear Power plant 
near Kiev in Soviet Union; and 

(b) if so, wbether tbe question of pay-
ment of compensation to tbe bereaved 
families bas been taken up wi tb tbe USSR 
Goveromen t '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. R. NARAYANAN): (a) No. 
Sir. 

(b) Does oot arise. 

Procarement. Distribution aud Export 
of Cotton 

11\7. SHRI K. RAMAMURTHY: 
Will tbe Minister of TEXTILES be pleased 
to atatc : 

(a> whether Cotton Corporation of 
India bal maximised its procurements from 
various States, payiol a heavy price from 
which it may Dot be able to recoup easily; 

(b) the steps beinl taken to dispose of the 
carry over stock of 4 lakb bales of cotton to 
wbicb will be added 110 bales of next 
seasons's crop; 

(c) tbe efforts beinl made to export 
more cotton and to maximise the cODSump-
dOD of oottOD a' bOlDe; aocl 

(d) the reasons for delay in formulating 
a national cotton policy that can cope up 
with tbe virtual glut in cottOD supplies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) and (b). 
During tbe current cotton seasons, the Cotton 
Corporation of India has so far purcbased 
11.87 lakb bales under price support opera-
tions and 3.40 lakb bales under commercial 
operations. It bad an opening stock of 
1.79 lakh bales on 1st September, 1986. 
Out of these stocks, the Corporation bas 
already contracted to sell 12.50 lakb bales 
leaving a balance of 4.70 lakb bales, to be 
disposed off in the coming months. The 
Corporation is making efforts to dispose of 
these stocks by domestic sales/exports. 

(c) To encourage exports, following 
steps bave been taken : 

(i) An export quota of 11.02 lakb 
bales bas been released. 

(jj) Minimum export prices have been 
removed. 

(iii) A long-term policy on export of 
cotton yarn witb libera) incentives 
bas been announced; 

(i v) To maximise tbe consumption at 
borne CCT has adopted modified 
sales terms like extending Jetter of 
credit, bill facilities; allowing 
movement of bales on deposit of 
10% of the value tbereof; streng-
thening the institutional arrange-
ments for sales. 

(d) Government is taking steps from time 
to time for easing tbe glut in cotton supplies 
by taking measures such as formulating a 
realistic policy on land use, evolving a lonl 
term policy for export of cotton and yarn. 

MPs ia Delegations to Iater_tional 
Coofereaces 

1118. SHRI VIRDHI CHANDER 
JAIN : Will the Minister of BXTERNAf. 
AFF AIRS be pleased to state the particulars 
of Members of Parliament included in Clfficial 
delegations to forcian countries or to tnt\.~­
national CODferences durin1198S-861 
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THE MlNISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K.R. NARAYANAN) : The reqQired 
information is being collected from various 
Ministries and Departments and will be placed 
OD tbe Table of tbe House. 

Assistance by Financial lostitutioos 
for Promotion of Industrial 

Deyelopmeot io Kerele 

1119. SHRI SURESH KURUP: Will tbe 
Minister of FINANCE be pleased to state: 

(a) tbe financial assistance given by 
various public sector financial institutions 
for the promouon of industrial development 
in Kerala during tbe last tbree years; and 

(b) tbe actual amount utilised by 
Kerala in each of tbese years ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FlNANCE (SURf 
JANARDHANA POOJARY): (a) and (b). 
Tbe details of financial assistance sanctioned 
and disbursed by tbe financial institutions 
namely, Industrial Development Bank. of 
India, Industrial Flnancc Corporation 
of India, Industrial Credit and Investment 
Corporation of India, life Insurance Cor-
poration of India, Unit Trust of India, 
General Insurance Corporation, Industrial 
Reconstruction Bank of India, State 
Financial Corporations and State Industrial 
Development Corporations to Kerala during 
tbe last three years are liven below : 

(RI. in crores) 

(April-March) Sanctions Disbursement 

1982·83 77.94 64.23 

1983·84 79.03 66.05 

1984-85 155.40 98.24 

IItfeatmeat by NRI to I""."rial Sector 
la Kerala 

1120. SHRI K. MOHANDAS: Will 
l~.t: Minister of FINANCE be pleased to 
DIaIC : 

(a) tbe total amount iDvested by non-
resident Indians in tbe industrial sector in 
Kerala so far; and 

(b) tbe details of tbe plan in this regard 
for tbe Seventh Five Year Plan? 

THE MINISTER. OF STATE IN TilE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY> : <a> Tbe total 
amount approved for investment by non-
resident Indians in the Industrial Sector in 
Kerala during the period January, 1982 to 
December 1985 was Rs. 272 Jakhs. 

(b) Thougb no tarsets have been fixed 
for NRI investment during the Seventb Five 
Year Plan. tbe Central and State Govern-
ments have taken a number of steps to 
attract NRI investment in tbe Industrial 
Sector. 

Opening of Regional Rural Baoks in 
Karnataka 

1121. SHRf SRIKANTA DATTA 
NARASIMHARAJA WADIYAR: WJll 
tbe Minister of FINANCE be pleased to 
state: 

(a) the number of Regional Rural Banks 
opened in Karnataka during 1984·85 aDd 
1985-86; 

<b) whether Government propose to 
open more Regional Rural Banks in 1986-
87; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Five 
Regional Rural Banks were established in 
Karnataka between Apnl, 1984 and March 
1985. No Regional Rural Bank was estabJish~ 
ed in 1985·86. All rural districts in Karnataka 
are presently covered by Reaional Rural 
Banks. 

(b) and (c). No, Sir. 

Viall of MMTC Delee.tlon to Japan 
and Soutb Korea 

1122. SaRI C.K. KUPPUSWAMY: 
Will ,be Minister of COMMER.CE be 
pleased to state" 
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(8) whether a delegation of Minerals 
and Metals Trading Corporation (MMTC) 
visited Japan and South Korea recently to 
negotiate the prices of iron ore to be 
exported to them during 1986-87; and 

(b) if so, the outcome of the visit? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF COMMERCE (SHltI 
BRAHMA DUTT): (a) and (b). An 
MMTC delegation visited Japan and South 
Korea in Fabruary, 1986. The delegation 
finalised the quantity aod prices of iron ore 
to be exported to Japan in 1986 .. 87. Despite 
reduced steel production and iron ore COD-

sumption in Japan, the Quantity contracted 
by MMTC for export during 1986-87 to tbat 
country was much higher compared to 1985-
86. The quantity contracted for export to 
Japan in 1986-87 is 10.S minion tonnes of 
iron ore and 2.5 million tonnes of 
Kudremukh concentrates, totalling to 13.0 
million tonnes as against 11.5 million tonnes 
jn 1985-86. 

The visit of tbe deleptioD to South 
Korea was mainly to review the implementa-
tion of the contracts of iron ore and man-
ganese ore for the year 1985-86. During a 
subsequent visit of a South Korean delega-
tion to India in March, 1986, tbe contract 
for 1986-87 for 2.5 million tonnes was 
finalised. 

( T,an~ I at / oil 1 

Insurance Policy Holders In Basti 
District (U.P.) 

1123. DR. CHANDRA SHEKHAR 
TRIPATHl: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the number of life insurance 
policy bolders and tbe amount of insurance 
in district Basti of Uttar Pradesh has been 
increasing continuously during 1980 to 1985; 
and 

(b) if so, tbe percentage tbereof '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
Yes, Sir. Tbe number of life iosurance 
policies Jpd tlle amo"nt of lum a.sQre9 

(New Business) in Basti Diltrict of Uttar 
Pradesh has been increasing continuously 
during 1980-81 to 1984-85 except for tbe 
years 1980-81 and 1983- 84 as per particulars 
liven below: 

Year Percentage of increase over tbe 
previous Year 

Policies Sum Assured 

1980-81 -21.2 -20.8 

1981-82 +4.6 +185 

1982-83 
~ +10.0 +39.4 

1983-84 -3.4 -2.3 

1984 .. 85 +5.7 +31.8 

[English] 

Calcutta Hig. Court Judgement in 
Peerless General and Investment 

Company ("ase 

1124. KUMARI MAMATA 
BANERJEE : Will the Minister of 
FINANCE be pleased to state: 

(a) whether it is a fact that tbe 
Calcutta High Court in its recent judge-
ment ruled tbat tbe activities of the Peerless 
General Financc and Investment Company. 
do not attract the provisions of the Prize 
Chits and Money Circulation Schemes 
Banning Act, 1978. 

(b) whether the company has since 
applied to the Reserve Bank of India for 
exemption from tbe directive issued by 
tbe Bank to all Noo-Banking Companies 
to restrict their deposits from the public 
to 25 per cent of the paid-up capital and 
reserves; 

(c) wbether the Reserve Bank of India 
bas forwarded tbe application exemption 
to tbe Union Government for comment. 
and 

(d) if so, th¢ reac~iop of Government 
thereto? 



JULY 25. 15"6 

(b) No, Sir. THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
lANARDHANA POOJARY) : (a) Yest 

Sir. 

(b) to (d). Reserve Bank of India bas 
reported that the Company bas submitted an 
application to it seeking exemption from 
the provisions of Non ... Banking Financial 
Companies (Reserve Bank) Directions, J 977. 
A copy of the application of the Company 
bas also been sent to Government by 
Reserve Bank of India. A decision on the 
application will be taken by Reserve Bank 
of India in due course after taking into 
consideration all relevant factors. 

(c) Export of coconut and coconut 
oil is not allowed except tbat export of 
a limited quantity of desusked coconut 
wbole and dessicated coconut bas been 
allowed. 

(d) and (e). Domestic prices are biaher 
than international prices. Hence no exports 
to tbe West Asian markets is possibJe. 

Prices of Coconut and its Products 

1125. PROF. P.l. KURIEN : Will 
the Minister of COMMERCE be pleased 
to state: 

<a) whether Government have fonnula-
ted any comprehensive scheme to shove 
up the prices of cocount and its products 
to remunerative levels; 

(b) whether export or coconut oil and 
coconut is a part of this scheme; if so, 
tbe details thereof; 

(c) the total quantity of coconut and 
oil exported SO far; 

(d) whether any attempt bas been 
, made to explore the West Asian market; 
and 

(e) if so, tbe result thereof? 

THE. MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTT): (a) No, Sir. However, 
in order to help coconut growers in tbe 
situation of fall in prices, a scheme of 
market intervention has been evo!ved for 
copra by the Ministry of Agriculture. 
This scheme is being implemented in tbe 
State of Kera'a and Union Territories 
of Lakshdwt"ep and Aodaman Nicobar 
Islands, at present through tbe National 
Cooperative Marketing Federation of India 
Ltd. (NAFEO) and State Cooperative 
Marketing Organi~ations. Tbe market 
intervention prices for copra of fare 
averafC qualit), it ~. lZ00 per quintal. 

Lottery draw of Savini! Bank Accounts 

IJ26. SHRI V.S. KRISHNA lyeR 
Will tbe Minister of FINANCe be pleased 
to state: 

(a) whether it is a fact tbat lottery 
draw of Post Office SavinlS Bank accounts 
is beld twice ~ year; 

(b) if so. wbether the results are oot 
being widely published: 

(c) tbe number of winners who have 
not drawn the prize money so far; 

(d) tbe amouot of prizes undisbursed· 
and ' 

(e) whether it is due to Jack of publi. 
city ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY} : (a) Yes, 
Sir .. 

(b) No, Sir. 

(c) and (d). The Departmtnt of Posts 
have stated that according to information 
availahle with them in resl)(ct of 815 Head 
Post Offices, 58S prize winners have not 
drawn prize money amounting in all to 
Rs. 6.74)500. 

(e) No, Sir. 

ReductIon I. Marlin for Loa.,s to Sick 
ladultrles 18 We.t Be ..... 

t127 .. SHRI SA1FUDDIN CHOW-
DHAltY : Will the t.1'p'st~r of rfNANCI! 
1?e p'1~ • ., stattc ; 
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(b) whether in view of larse Dumber 
of si-ck and closed industries in tbe State 
of West Bengal renderin& lakhs of workers 
unemployed. Government propose to issue 
joatruction. to nationa1ised banks operating 
in the State to reduce the margio require-
ments to a maximum of 1 ~ per cent in 
deserving cases for advancing against 
commodities not covered by selective 
credit controls in order to help the State 
to combat economic recovery; 

(b) if so, by what time such imtruc-
tions are likely to be issued; and 

(c) if not, tb~ reasons therefor 1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c). 
Reserve Bank of India considers granting 
specific relaxations in credit facilities, in 
areas affected by particular problems like 
natural calamities, political disturbances, 
etc. The position of si~k units in West 
Bengal does not necessitate a specific 
relaxation as regards reduction in margin 
for extending financial assistance to sick 
units. 

Sanction of Loans to sick uolt. In 
West Beogal 

1128. SHRI BASUDEB ACHARIA 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether in view 01 special circum-
stances arising out or Jarge number of sick 
and closed industries in West Bengal 
renderinR lakhs of workers unemployed, 
Government propose to issue instructions 
to nationalised banks operating in tbat 
State to sanction on merit additional 
working capital credit to commercial 
borrowers to tbe extent of SO per cent; 

(b) if so, by what time such instructions 
. are likely to be i99U~d; and 

(c) if Dot, tbe reasons tlleJ'tfor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOlARY) : (8) to (c). 
Reserve Bank of India (RBI) bas reported 
,"_t ie ~OQsidcrs e~~ndip •• pecl~c rola~a. 

tions in credit facilities to industrial/ 
commercial borrowers in areas wbicb may 
be affected by particular problems such 
as natura) calamities, political disturbance, 
etc. RBI bas also 'reported that conditions 
of sick units in West Bengal do not call 
for any such relaxation. The commercial 
banks consider sanction of working capital 
limits to various units depending upon 
merits of each case according to guidelines 
issued by RBI from time to time. 

Trade between India and Maurltlos 

1129. SHRI E. AYYAPU REDDY 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether there is any trade agreement 
between India and Mauritius; and 

(b) if so, tbe quantum of trade in 
rupees in tbe year 1985 ? 

THE MIN1STER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUIT) : (a) No, Sfr. 

(b) India's trade with Mauritius during 
1985 was as follows:-

(Rs. erOl"es) 

Exports J 5.10 (Provisional) 

Imports 0.08 (Provisional) 

Source : noel and S, Calcutta. 

Searcbes on Premises of Officers or 
Department or Revenue 

1130. SHRI H. B. PATIL : Will the 
Minister of FINANCE be pleased to state : 

(a> whether some searcbes have been 
mat:!. on the premises of officers of the 
Income-tax, Excise and Customs Departments 
and of other officers of tbe Department of 
Revenue durin8 the last six months; 

(b) if so, tbe total value of wealtb and 
precious meta Is seized during tbe course of 
searcbes; 

(c) whether some foreiao goods have 
been sei~d and if so, t~e value tbereof ,04 



JULY :!S. 1986 

the number of officials from whose 
possession these goods were seized; and 

(d) the number of officers from wbose 
bouses incriminating documents were 
recovered? 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d). 
The jnformation is being collected and will 
be laid on the Table of the House. 

Supply of Arms to Pakistan by U. S. 

1131. SHRI RANJITSINGH GAEKWAD : 
SHRI BHATTAM SRIRAMA 
MURTY: 

WiU tbe Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether Government have seen 
newspaper reports about saJe of 300 pieces 
of Copperhead, one of the most sophisticated 
Cannon-launched and Laser guided artillery 
projectiles ever produced by the U.S.A., 
costing about 38000 a piece to Pakistan; 

(b) wbether Pak istan has already 
received from U.S A. a consignment of 100 
Sidewinder air-to-air Missiles, with an all 
aspect attack capability; 

(c) whether this sophisticated weaponry 
beiDI provided to Pakistan by U.S.A. is a 
potential threat to tbe security of our 
country; and 

(d) if so. reaction of Government 
thereto? 

THE MINISTER .. OF EXTERNAL 
AFFAIRS·AND THE MINISTER OF 
COMMERCE (SHR} P. SHIV SHANKER).: 
(a> to (c). Yel, Sir. 

(d) Government continues to maintain 
a CODItaot vili1 over all developments ba viOl 
a beariDI on tbe country'. integrity and 
seaJrity. 

Irreaa.arltie. In Parch •• es by Supp., 
Dep.rtmeDt. 

Minister of COMMERCE be pleased to 
state : 

(a) whether tbe latest report of the 
Comptroller and Auditor General has 
revealed some serious irregularities 
committed in purchases by the Department of SuppJy; 

(b) if so, the items of pUJCbases and 
tbe amounts involved therein; 

(c) whether any enquiry has been 
conducted responsibility fixed; and 

(d) if so, the details thereof and if not, 
the reasons therefor ? 

THE MINISTER OF STATE OF THE 
MINJSTR Y OF COMMERCE (SHRI 
BRAHMA DUTT) : <a) Nine paras have 
been included against Department of Supply 
in tbe CAG's Audit Report of 1984-85, 
pointing out certain comissions and commis-
sions, leading to some extra expenditure and 
losses. 

(b) The items purchased are-Trawlers 
and Tugs/Rs. 78.13 lalchs, Wooden packiDS 
cases/Rs. 10.59 lakhs, Tubular. poJythcnc 
bag!/Rs. 2.17 lakhs, Jute unproofed canvas 
mail bags/Rs. 3.17 lakhs, House WiriDS 
cables/Rs. 3.11 lakbs, Boxes wooden 
partitioned/Rs. 2 6S lakhs, Helmet spares! 
Buffer horizontal/Rs. 2.11 lakbs, Horizontal 
boring macbine/Rs. 1.52 lakbs and Mobile 
diesel generating set/Rs. 0.95 la~bs. 

(c) aod (d). As per procedure enquiry 
in the form of Vigilance examinat ion is 
conducted in all such cases before fixiog 
responsibilities. All the cases, as brought 
out in tbe nine paras included in tbe latest 
report of the CA G of J ndia, are beinl 
examined from Vigilance angle and 
responsibility if any, sball be fixed after 
compJetion of the examination. 

(rran61atlon 1 

Iran-Iraq War 

1133. SHRI RAMASHRAY PRASAD 
SINGH: Will tbe Minister of EXTERNAL 
AFFAIRS be pleased 10 state : 

<a> whether Iran-Iraq cont\1d bas ... fa 
a"ravat~ recently, an" 



(b) if so, tbe reaction of Government 
of India and the steps takeD/contemplated 
by India? 

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI EDUARDO FALEIRO) : (8) Reports 
indicate continuation of ground operations 
and air strikes effected by both sides. 

(b) Government of India had issued a 
statement on 18th Feb. 1986 conveying 
concern and anguisb on tbe renewed 
escalation of tbe Iran-Iraq conflict at tbat 
stage. India would like hostilitIes to cease 
immediately and for both countries to move 
away from tbe path of conflict and 
confrontation and lto reach a negotiated 
peaceful settlement. 

Smuggling of Narcotic. 

1134._ SHRI VILAS MUTTEMWAR : 
SHRIMATI PRABHAWATI 
GUPTA: 
SHRI JAGANNATH PATTNAIK : 

Will the Minister of FINANCE be 
pJeased to state: 

(a) whether Government are aware of 
the recent reports that smuggling of narcotics 
bas registered an alarming increase during 
tbe past few years; 

(b) wbetber Government are also 
aware of the increa sing use of narcotics by 
children who are made addicts by adults for 
furthering their own interests and tbe 
common sources of its availability are the 
betel shops near schools, colleges and 
universities and anti-Iocia) elements banging 
arouod; and 

(c) wbat strinpnt measures are 
cootemplated by Government to curb tbis 
ovil, including deterrent punishments to 
smualers and other contacts ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): <a> to (c). 
Reports received and seizures made would 
seem to indicate tbat in tbe past few years, 
there bas been a sigoificant increase in tbe 
traDlit tra1licldna of oan;otica. 

No auessment about the increasing use 
of narcotics by children is available. 
However. Government bave commiMiontd 

a study about drul abuse situatioD amonlSt 
students in the four Metropolitan cities and 
five other towns. Besides, educational 
authorities have been alerted to keep a vilil 
against drug abuse in the educational 
institutions and inform the local enforcement 
authorities, if any such abuse is noticed. 

The Narcotic Drugs and Psychotropic 
Substances Act, 1985, which bas been 
brought into force with affect from 14th 
November, 1985, provides for stringent 
punishments for drug-trafficking offences. 
The field formations remain vigilant to check 
the smuggling of drugs. In addition to 
appropriate anti .. smuggJing measures taken 
in co-ordination with Central and State 
Government authorities, close co-operation 
with the international agencies concerned 
and also with tbe drug law enforcement 
agencies of U.S.A., U.K .• etc. is maintained 
to curb smugg1ing.Dr drugs. 

A new or&anisatioD under the Dame of 
"Narcotics Control Bureau" h~ been set up 
for the purpose of effectively co-ordinatiol 
action against illicit traffic in drup. 

(English] 

Trade Gap 

1135. DR. CHINTA MOHAN: Will 
tbe Minister of FINANCE be pleased to 
state: 

(a) whether the trade gap in 1985·86 
is likely to be Rs. 9000 crores as reported in 
the ~Econoroic Times' of 22-6-86; and 

(b) if so, whether Government propose 
to raise loans from international sources to 
meet tbis laP ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR) 
JANARDHANA POOJARY) : (a> AccordiDI 
to tbe available provisional data, the trade 
deficit durinl the first Dine months of 1985. 
86 I·.~. April-December, 1985 is Rs. 6211 
crores. It is difficult to precisely state the 
trade deficit for the entire period of 1985·86. 

(b) Trade deficit is financed thr(\lgh 
surplus OD invisibJe. aDd normal capital 
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inflows. No special borrowing arrangoments 
are necessary to meet this sap. 

Allocation of Funds for Development 
of Tourism ia Southern State. 

1136. SHRI H.N. NANJE GOWDA: 
SHRI o.s. BASAVARAJU : 

Will the Minister of TOURISM be 
pleased to state : 

(a) whetber the Karnataka State 
Tourism Development Corporation 
(KSTDC) bas recently asserted tbat tbe 
Union Government are baving partisan 
attitude in allocating funds for tourism 
development in 'be Soutb as reported in the 
Hindustan Times dated 24 June, 1986; 

(b) if so. how much fUDds were alloca-
ted for the development of tourism in 
Soutb duriog tbe last three years (year-
wise); 

(c) tbe details of tbe tourist spots in 
the Soutb on which development work 
was initiated during abe last three years; 
and 

Name of tbe Scheme 

1 

Kar_taka 

1. Provision of boats for Ulsoor lake 

2. Wai-side facilities at Tbalkadu 

3. Way-side facilities at JoafaUs 

4. lleataUJ'aDt aDd Toilet Facilities at 
Shrinaery 

(el) what is the proareaa of tbese tourist 
_pots aDd further steps taken by Govern-
ment to develop the tourist spots of South 
in a pbased time bound manner .., 

THE MINISTER OF TOUlUSM 
(MUFTI MOHD. SYED) : <a> No, Sir. 
Tbe question of allocation of funds to 
Karnataka was discussed between tbe 
representatives of Government of Karnataka 
aDd the Central Government at tbe level of 
Ministers wbere Karnataka Government 
expressed their satisfaction about the 
number of projectS beiDa sanctioned for tbe 
State. 

(b) and (c). The Centra! Department of 
Tourism does not make State-wise alloca-
tiOn of funds, but provides central 
assistance for individual projects forwarded 
by tbe State Governments based on the 
merits of such projects and the availability 
of funds. Tbe State Governments are 
requested to forward suitable project 
proposals for central assistance durins tbe 
7th Five Year Plan. The followinl details 
indicate the tourist spots in the Soutbern 
States where tbe projects bave been 
sanctioned by tbis Department duriDa tbe 
last three years :-

(Rupees 10 lakbs) 

AmoUDt 
sanctioned 

2 

RI. 1.23 

Ra. 1.37 

Ra.4.25 

Ra.6.00 

AmoUIK 
released 

3 

R,. 1.00 

Rs. 1.00 

&1. 2.08 

RI.2.00 

S. Way-sido faeilid. with accommodation 
at Mu1baaa1 

R,. 14.00 Ra. 5.00 

6. ConstructioD of Hoysala Cultural Centre 
at Ha10bid (Implemented b)' Arcbacoloaical 
IaawJ of 1Ddia) 

al.33.00 Re. 5.00 
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I 

7. Provision of toilets and drinkiDI water 
facilities at Aibole, Badami, Pattadakal, 
Hampi and Bijapur (Implemented by 
ArcbacolOlical survey of India) 

ADd"ra Pradesh 

1. Provision of boats for Hussainsagu, 
Ramappa and Pakbel lakes 

2. Way-side facilities with accomodation 
at Lepaksbi 

3. Construction of a caretaria with 
accommodation at Naaarjunasagar 

4. Additional ACCoDlodation at Ramappa 

s. AddItional Accommodation at Pakhal 

6. Construction of beach cottages (12) at 
Kisbikonda 

7. Celebration of Golconda Festival 

Ker.t. 

1. Way-aide facilities with accommodation 
at AJloppey 

~ lIay.side facilities witb accommodatioD 
at Kottarakkara 

3. Way-side facilities witb accommodation 
at CaDDanote 

4. Way-aide faciliti .. witb accommedatioD 
at PaJabat 

5. Way-side facilities with accommodation 
at WYDad 

6. Provision of boats for Cochin, Kumarakom 
QUilOD aDd Tbekkady 

7. Celebration of ,.in aad foadYala 

Total 

Total 

Total 

3 

R8.7.S0 Ra. S.OO 

----
Ra.67.35 Rs.21.00 --_ 

Rs. 5.30 Rs. 4.75 

Rs. 16.08 Rs.4.oo 

Rs.23.70 Rs. S.OO 

Rs. 20.81 Rs. 5.00 

Rs. 2.33 &s. 1.00 

Rs. 20.80 &s.5.00 

Rs. 0.50 Rs.O.SO --Rs.89.52 Rs.25.25 --- ---
Rs. 1(}.28 Rs.4.00 

Rs. 10.28 Rs.4.00 

RI. 10.28 Ra.4.00 

Rs. 10.28 Rs.4.00 

Rs. 10.28 R.I. 4.00 

1lJ. '0.78 Ra.25.00 

Its. 2.'6 Rs.2.56 

Ill. 104.74 lb. 47.56 
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1 

T .. Uaadu 

1. Construction of 8 beach cottaaes 
at Kanyakumari 

2. Way-aide amonities at Tbirukallundram 

3. Way-side amenities at Tbirutbani 

4. Tourist Reception Centre with 
accommodation at Rameswaram 

s. Tourist Amenities at Cbidambaram 

6. Provision of 26 boats for Ooty lake 

7. Provision of boating racilities for 
Pulicat lake 

8. Pallavapura Tourist Complex at 
Kancbipuram 

9. Restaurant Block at Courtallam 

10. Restaurant Complex at Pichavaram 

RI.13.36 Ill. 10.00 

Rs. 3.92 Ra. 1.96 

Rs. 3.92 Rs. 1.96 

Rs. 18.45 Rs.7.00 

Rs. 7.86 Rs.4.00 

Rs. 4.14 Rs. 3.60 

Rs. 2.8S Ra. 2.50 

Ill. 20.00 Rs. 5.00 

Rs. 5.44 Rs.2.00 

RI. 5.91 Rs. 2.00 

11. Development of watersporta at Muttukadu . RI. 6.39 Rs. '.75 

12. Landsespm. at MamaJIapuram 

13. Floodligbting of Rock Fort at Trichy 

14. Tralllport for Madumalai Wild Life 
Sanctuary 

IS. Yatri Niwas at Kanchipuram 

16. Toiletl and drinking wat~r facilities 
at Mamallapuram (Implemented by 
Arcbaeoloaical Survey of India) 

Lak.lHhreep lal •• d. 

1. Accommodation facilities at Kavaratti. 
M iDicoy and 8 other isla Dds 

(d) The implemetltation 01 projects.1I 
over tbe count.,.y is reviewed by CeDtral 
Government from time to time. The last 
review mcetin. ",as laeJd OD tho 16tb of 

RI. 15.32 Ill. 10.01 

Ra. 5.0S Rs.4.S4 

Ra. 2.52 Rs. 1.26 

RI. 35.00 

RI. 1.50 

--
Total RI. 151.63 RI.67.57 

R.I. 37.38 RI. 5.00 

July. 1986. TIle State Goveromeot. have 
been requested to expedite tbe comple'ion of 
projects .. DCtione4 by tbe CeDtr.1 Govern. 
meat. 
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Esport of Ha.dloom Good. from Ma..... . 

1137. SHRI P. KOLANDAIVELU: 
Will tbe Minister of TBXTILES be pleased 
to state: 

(a) whether Government are aware tbat 
band loom goods were beiDI exported from 
Madras to New York previousl,; and 

(b) if 80, whether it is proposed to be 
restored again in order to have morc foreip 
exchange for our country '1 

THB MINISTER OF STATE OF tHE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (8) aDd (b). 
Handloom goods are beinl exported from 
Madras to USA. 

lacr.ease I. Customs Oat, 

1138. SHR.I RAM BHAOAT PAS-
WAN : Will the Minister of FINANCE be 
pleased to state : 

Ca) the names or raw materials and 
other materials on which cOItoml duty bas 
been increased doring Jast four months: 
and 

(b) the reasons for iocrea.e io duty? 

THB MINISTER OF STATB IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (8) and (b). 
During the lasl 4 montbs, customs duty bal 
been increased on the followinl : 

(1) Fatty acids, DMT. PTA, priotina 
iok. carbolic acid (Puoo), Donyl 
pbenol, atyrene aDd certain verietics 
of PVC resin in tbe interests of 
indipnoul production, and 

(ii) Specified raw materials, piocc-
parts ar.d capital loods for 
electronics indllItry as part of 
rationalisation of tbe duty 
.tructu .... 

A.ell.eat of Searcll a.d BeJar. CaM. 

11". IHkl MOOL CHAND DAGA : 
WiD tbe MtnJtler Df FI!'IANCE be plt.sed 
'9 ~~t. ; 

(a) the Dumber of aearch and seizure 
cases in which assessments are ItiJl pendinl 
a8 on 1 July, 1986; and 

(b) number of cases in which assess-
ments were completed and prosecutions 
filed for tax evasion and concealment 01 
income in 1985-86, State-wise? 

THE MINISTER OF STA TE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARy) : (a) and (b). 
Tbe number of search and seizure cases in 
which assessments are pendinS as 00 
1.6.1986 are 8161. 

The number of cases, state-wise, in 
wbich assessments were completed and 
prosecutions filed for tax evasion and 
concealment of income in 1985-86 is as 
under :-

Name of tbe State 

Andbra Pradesh 

Assam 

Bibar 

Oujarat 

Haryana 

Karnataka 

Kerala 

Maharashtra 
Madbya Pradesh 

Orissa 

Punjab. Himacbal Pradesh 
and Jammu and K.asbmir 

R.ajastban 

Tamil Nadu 

Uttar Pradesb 

West Bcnpl 

Delbi (Uoioo Territory) 

Total 

No. of cases 

S4 

·21 

26 

63 

4 

15 

1 

249 

31 

10 

lS2 

62 

51 

433 

21 
67 

1266 
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Monopol, Parcbaee of Jate by JCI 

1140. SHRI INDRAJIT GUPTA: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether the West Bengal Govemmeat 
has demanded monopoly purchase of jute 
by lute Corporation of India (leI); 
.4 

(b) if so. the details and Government's 
reaction thereto ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) No such 
forma) demand has been reeetved from the 
State Government of West Benga). 

(b) Does not arise. 

Tourists Traffic In J and K 

1141. SHRI RAM DHAN: Will the 
Minister of TOURISM be pleased to state: 

(8) whether declining trend bas been 
noticed in tourists traffic in J and K State 
during last three 'years; 

(b) tbe reasons thereof; and 

(c) the steps being taken to reverse tbe 
present trend 1 

THE MINISTER OF TOURISM (MUFTI 
MOHD. SYED) : (a) As per the infor-
mation available from the State Government 
tbe Dum"ber of tourists, bOlh Indian aod 
foreign, who visited Kasmir Valley duriog 
the last 3 years are as given below : 

Number 

1983 439,529 

1984 

1985 

229,142 

S03,614 

Percentale Chanae 

-47.9 

+ 119.8 

(b) The decline in toutist tramc durin. 
1984 was mainly due to tbe adverse media 

. c:overageGr some -of tbe unfOrtunate evanl 
in lorna particularlv durio, t~ 'I'ttr balf 
Pf .flat yqr, 

(c) Tbe to1frilt t1'IIIIIc to J ana & lila 
atread)' registered siloi8cant increase durin. 
1'985." r~e stept hlkeii l 

" tfte eeetral 
Government rot iftC'fe8sins the inftow of 
tourists to J and K include reassuraMO 
compaigns and holdiog of Kalhmir festivals, 
special pubticfty efforts on Kadlmir and 
introduction of concessional f81lOS by 
railways aad ladieu Airlines aad COQcossio .. 
by the botels and houseboat owners for 
tl'tvet to Kasbmir. Tbeae _PI have 
'urtber stepped up toarist ioGow duriaa 
1986. A festival of Ka~bmit' biah liahtiD8 
the culture and cuisine of the State was hetd 
in Delhi aoct BanploTe. Tbese festivaft were 
• great success as tbey lentrated an tUterelt 
and awareness aboUI tbo State. 

Export to Norway 

1142. DR. PHULRENU OUHA: 
Will the Minister of COMMERCB be 
pleased to state: 

(at) the particulan of.oo& eJt1POrted to 
Norway; 

(b) tbe for~illD exchange earned thereby 
during tbe Sixth Plan period; aod 

Cc) the efforts made by Government to 
increase tbe items and quantity of Roods 
for export to Norway ? 

THE MINISTER OF STATE IN mE 
MINISTRY OF COMMERCE (SHill 
BllAHMA DUTT): (a) Main ex})Orts 
from India to Norway inctude tt'xtile goods, 
leather and leatber manufactures and 
coffee. 

(b) Exports to Norway durinl the 
period 1980.81 to 1984-85 were as under: 

Yea!' Value : Rg. Crores 

1980·81 9.20 

1981-82 10.64 

1982-83 8.99 

19S3~84 (P) 8.39 

1'914-1' (It) 1031 
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. (c) Steps to promote Indian exports to 
Norway include exchanle delegations, market 
surveys, buyer-seller meets, seminars. etc. 

Performance of Nationalised Bank. 
In West Bengal 

1143~ SURI AlIT KUMAR SAHA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is 8 fact that the perfor-
mance of nationalised banks in West Bengal 
is much below the national target; 

(b) whether tbe flow of credit in relation 
to the deposit bas been very poor in rural 
and semi-urban areas as compared to otber 
States; 

(c) whether bulk of the credit deploy-
ment bas been in Calcutta alone leaving 
very little for 15 districts; 

(d) wbetber a sizeable part of tbe 
loanable funds is not being plougbed back 
and is flowing to other areas; and 

(c) the steps the Union Government 
propose to take to improve the situation? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c). 
Credit deposit ratio of public sector banks in 
West Benaal stood at SO 0 per cent as at 
tbe cnd of JUDe 1983. The correspond ins 
ratio for all-India was 67.7 per cent. 

Banks have been advised by Reserve 
Bank of India to increase the flow of credit 
in deficient sectors and to maintain Credit: 
deposit ratio of 60 per cent in respect of 
their Rural and Semi-Urban branches 
separately. In West Bengal tbe credit 
deposit ratio of rural and semi Urban 
brancbes of public sector banks was 32.9 
per cent and 25.1 per cent respectively as 
at tbe end of June 1985. Correspondinl 
ratios for all-India were 61.0% and 52 8%. 
Credit : deposit ratio of public sector banks 
in Calcutta was 76.2 per cent as at the end 
of December 1984. 

(d) and (0). Credit deposit ratio in a par-
ticular area is mainly determined by the level 
9r ocqno~l~ .("tiYiti~ wbi.:~ ~n t~rn, are in-

tlueoced by several factors sucb as infra-
stmetual facilities, transport, power, 
proximity of sources of raw material, 
access to market, local entrepreneurship, 
availability of schemes of lending for 
developmental purposes, reasonable recovery 
expectations and co-operation from tbe local 
Government machinery. 

Following a representation from tbo 
West Bengal Government about low Credit: 
deposit ratio in the State, a sample study 
was conducted by Reserve Bank of India in 
6 districts, to identify the factors for low 
C:D ratio and also to suggest suitable 
measures for improvement in this regard. 

Tbe Reserve Bank of India had discus-
sions with the State authorities of West 
Bengal witb view to take effective measures 
for tbe improvement of credit deposit ratio. 
A special meeting of State Level Bankers' 
Committee was convened Bnd tbe various 
DepartlDCnts of the State Government were 
asked to bave a relook into the annual 
action plans already prepared for all districts 
so as to achieve the objective of stepping 
up tbe credit deposit ratio. The State 
Government bas also been advised to con-
sider tbe recommendations made by the 
Sen Committee on Agricultural Productivity 
in the Eastern Region and to prepare suita-
ble bankable schemes. The actual progress. 
as a result of these measures, would be 
visible only at the end of the year 1986. 

Boost to Tourism during Seventh Plan 

1144. SHRI A~1AR ROYPRADHAN : 
Will tbe Minister of TOURISM be pleased 
state : 

{a) tbe yearly average growth of tourist 
arrivals to India during tbe last three years; 

(b) tbe number of tourists Who visited 
yearly during the same period and names of 
the places visited; 

(c) the expected number of tourist 
arrivals this year and the names of tbe 
places likely to be visited; and 

(d) tbe steps Government propose to 
take to boost tourism in tbe copntry duriDf 
lh! Scve~tll Five Year Pl~n ? 
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THE MINISTER OF TOURISM 
(MUFTI MOHO. SYED) : (a) and (b). Tbe 
number of foreign tourists, excluding tbe 
nationals of Pakistan and Bangladesh, who 
visited India during tbe last 3 years and 
tbe first 6 months of the current year along-
with percentage changes are as given below : 

Number %Change 

1983 884,73i +2.9 

1984 835,503 -5.6 

1985 836,908 +0.2 
,. 

1986 443,100 +14.6* 
(Jan-June) 

*Compared to corresponding period of 
1985. 

(c) While the Department has tarletted 
a growth of 15% in foregin tourist arrivals 
during this year, it is not possible to indicate 
aoy anticipated number, as tourist arrival 
depends on a whole range of variable 
factors, both international and domestic. 
As the statistics of foreign tourist arrivals 
are compiled on an All-India basis from the 
Disembarkation Cards, it is not possible 
to have clear statistics about tbe exact places 
in the country visited by foreign tourists 
after their entry. There are large number 
or destinations in the country popular with 
foreign tourists, for example Delhi, Agra, 
Jaipur. Benaras, Goa, Srinagar, Bodbgaya, 
Bombay~ Aurangabad, Madras, Leb and 
Calcutta. 

(d) The steps initiated by tbe Central 
Government to boost foreign tourism in the 
country include reorientation of publicity 
campaigns giving emphasis on ~onsumer 
advertising, stepping up of public relations 
with overseas media agencies, tour operators 
and travel agencies, participation in interna-
tional travel fairs and exbibitions, develop-
ment of infrastructural facilities and improve-
meot of transport systems including airlines 
capacity and permitting tourist charters. 

Import Licence for Wood Pulp 

1145. SHRI S.O. GHOLAP : Win tbe 
Minister of COMM~R~ be pleased to 
",to ; 

(8) whether Government have taken a 
decision to import wood pulp on)y to tbe 
extent of 33 per cent of its total requirement 
for the purposes of blending with indigenous 
pulp; 

(b) if so, when this decision was taken 
aDd what was the position before tbis 
decision; 

(c) the number of licences issued for 
import of wood pulp; 

(d) when tbe licences were issued for 
what quality; and 

(e) reasons for delay in issuing import 
licences? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTT): (a) to (e). Wood 
pulp required for paper industry is uDder 
Open General Licence. However, Rayon 
Grade Wood Pulp was shifted from tbe Lilt 
of Open General Licence Items to tbe List 
of Limited Permissible Items on 10.9.1985. 
Ministry of Industry recommended 00 
24.7.1985 that to provide adequate protection 
to indigenous Rayon Grade Wood Pulp 
industry, only one-third of the total require-
ment of Viscose Filament Yarn/Viscose 
Staple Fibre plants should be permiued to 
be imported. Representations were. bow-
ever, received from indigenous Rayon 
Grade W~d Pulp incustry tbat there was 
bea vy accumulation of stock due to larlc 
scale import under OGL and hence furtber 
licences for imports should be withheld. Tho 
matter was considered in consultation with 
technical authorities and a decision was 
taken to permit imports on tbe basis of 
actual lifting of indigenous material by 
Viscose Filament Yam/Viscose Staple Fibre 
manufacturing units in the country. Accor. 
djngly~ licensing authorities have been 
advised in ] 0.7.1986 to issue licences for 
import of Rayon Grade Wood' Pulp to 6 
units for a total quantity of 14,239.5 tonnes. 

Hotel. aDd Motel. under JTDC 

1146. SHRI THAMPAN THOMAS: 
Wi)) the Minister of TOURISM be pleased 
to state: 

<a> the number of Hotels and Motels 
under India Tourism Development Corpo ..... 
Jiop fl11 over Jndia •. Stato-wlse; 'P~ 
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(b) the Dumber of botels and motels in 
Keral. ? 

THE MINISTER OF TOURISM (MUFII 
MOHD. SYED): (a) and (b). The infor .. 
mation is given in the statement given 
below. 

Statement 

S. No. Name of the Unit State/Union 
Territories 

1 2 3 

1. Hotel Patallputra Asho"-. Bihar 
Patna 

2. Ashok Hotel, New Delhi Delhi 

3. Qutab Hotel, New Delhi Delhi 

4. Hotel Samrat, New Delhi Delhi 

5. Hotel Kanishka, New 
Delhi 

6. Hotel Janpatb, New Delhi 

7. Lodbi Hotel, New Delhi 

8. Hotel Ranjlt, New Delbi 

9. Ashok Yatri Niwas, New 
Delhi 

10. Hotal Jammu Ashok. 
Jamm\l 

11 K vatam Asbok Beach . o· 
Reson, Kovalam 

12. Hotel Asbok, Bangalore 

13. Lahtba Mahal Palace 
Hotel, MysOle 

14. Hotel Hassan Asbok, 
Hassan 

IS. Hotel l{hajurabo Ashok, 
Kbajurabo 

16. Hotel Aurangabad Asbok, 
Auranaabad 

Delhi 

Delhi 

Delhi 

Delhi 

Delhi 

Jammu 
and 
Kashmir 

Kerala 

Karnataka 

Karoataka 

Ka rna taka 

Madhya 
Pradesb 

Maba .. 
rashtra 

1 2 3 

17. Hotel Kalinga Asbok, Orissa 
Bhubaneswar 

18. Hotel Jaipur Ashok, Rajasthan 
Jaipur 

19. Laxmi Vilas Palace Hote), Rajasthan 
Udaipur 

20. Hotel Madurai Ashok, Tamil 
Madurai Nadu 

21. Temple Bay Asbok Beach Tamil 
Resort, Mamallapuram Nadu 

22. Hotel Varanasi Ashok • Ullar 
Varanasi Pradesh 

23. Hote] O\irport Asbok, West 
Calcutta Bengal 

Note: ITDC does not operate any motel 
in tbe country at present. 

[ Tranlialion] 

Increase in Mineral Prices by l\fMTC 

1147. SHRI BALWANT SINGH 
RAMOOWALIA : Will tbe Minjster of 
COMMERCE be pleased to state: 

(a) whether it is a fact th.1t prices of 
many. minerals ba ve been increased recently 
by Mmerals and MetalS Trading Corporation; 

(b) if so, the details thereof; and 

(c) tbe reasons for tbe increase ? 

THE MINISIER OF STATE IN THE 
MlNISTRY OF COMMERCE (SHRI 
BRAHMA DUTT): la) and (b). MMTC 
has incredSCd procurement prices only in 
respect of Iron Ore for tbe year 1986-87' 
the increase being Rs. 4 per tonne for· 
supplies from Be llary-Hospet Sector in 
Kunataka and Rs. 10 per tonne in tbe 
average price for Orissa Mlnina Corporation 
a State Government Undertaking. PrU; 
for other sectors are under nqoliauoo. 

(c) The main reasons for tbe increase 
are: 



(i) Statutory upward reVISion in 
minimum wages of minil labour; 

(ii) increase in cost of transportation; 
and 

(iii) increase in other inputs of mining 
such as explosives etc. 

[Engll,h] 

\Vorld Bank Suggestions to Promote 
India's Export 

1148. SHRI BRAJAMOHAN 
MOHANTY: Win the Minister of 
FINANCE be pleased to state : 

<a> whether any concrete suggestions 
have come from World Bank sources to 
promote our export; 

(b) if so. details thereof; 

(c) whether Government have decided 
on any concrete steps to race the situation 
arising out of reduction of ~ncessional 
loans from international sources and grow-
ing gap in the international trade and to 
meet debt services; 

(d) whether any exercise has beeD made 
about tbe impact of new liberal import 
poJicy on foreign exchange position; and 

(e) if so, details thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a> and (b). 
Presumably the Honourable Member is 
referrina to World Bank's country report 
OD India. This Report jJ an internal and 
restricted documeot of the World Bank and 

W,ltiell J.",~" sA 

as such the details contained in tbis report 
caD Dot be provided. 

(c) Repayment of debt is made mainly 
from country's export aDd jnvisible earaiDp. 
Government have been followinB a cautious 
policy of external borrowings. The overall 
external debt position at tbe momeDt is 
within prudent limits. The level of countly's 
indebtedness and the likely burden of debt 
servicing are being constantly kept in review 
to ensure that tbey remain witbin manage-
able limits. 

Steps have been taken to reduce tbe 
dependency on external borrowinl. to 
accelerate our exports and to ensure effi-
cient import substitution. 

(d) and (e). Foreian exchange position 
depends upon a number of trade and non-
trade factors. 't is, therefore, difficult to 
isolate the impact of import policy .s 
announced from time to time on forelln 
exchange position. 

Expo rt or Coffee 

1149. KUMARI D.K. THARA 
nEVI : Win the Minister of COMMERCB 
be pleased to state : 

(a) the figures of annual production 
and exports of coffee during the last three 
years; and 

(b) India's share in tbe world market 
during the lkst three years ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTT) : (a) and (b). A state-
ment is given below. 

StatemeDt 

Year 

1982-83 
1983-84 
1984 .. 85 

Production 
(Crop Year 

July-June) 

1,29,514 
1,04,624 
1,9',443 

(In TonDel) 

Exports Iodia's Share 
(Coffee Year i D World Exports 

October-Sept.) 

68,801 1.74}6 

67,025 1.59% 
76,968 l.a,,, 
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11'0. DR. K.G. ADIYODI: Will tbe 
Minister of FINANCE be pleased to state : 

(a) the number of companies/Company 
Bx~utives booked for violation of Foreign 
Excban&e Regulation Act during the last 
two years, year-wise; 

(b) whether Government have conduct-
ed a study to find out tbe reasons for tbe 
tendency among these companies/Executives 
for violation of tbe law; 

(c) if so, the details thereof; and 

(d) if not, whether Govern~eDt .are 
cODsiderinB to make such a study In detads ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to <d). 
Information is being collected and will be 
laid aD the Table of the House. 

Realisation of Excise Dues from 
Cigarette Companies 

1151. SHal CHINTAMANI PANl-
GRAHl : W,ll tbe Minister of FINANCE 
be pleased to state: 

<a> whether ciprette firms have already 
paid tbe excise dues of one hund~ crore 
of rupees by DOW after the excise caso 
judaemeDt of the Delbi Higb CQUtt; 

(b) if Dot, tbe names of tbe compaDies 
which have Dot paid the ducs 80 far; and 

(c) the action taken to realise these 
dues ? 

THE MINISTER OF STATE IN THE 
MIN ISTllY OF FINANCE (SHRI 
JANARDHANA POOJARY) : <a) to (c). The 
• d~Dt of the Delhi High Court delivered 
JU .-- ." bl " 00 1st May, 1986, was app 1C8 e to SIX 
ciprctte companies, viz. MIs. J.T.C. Ltd., 

MIs. G.T.C. Industria Ltd., Mis. V.S.T. 
Industries Ltd., M/s. Godfrey PbUlipa lodia 
Ltd., MIs. l. K. Cigarettes Company Ltd. 
and M/- Intcrnational Tobacco Company 
Umited. These-companies bavc tOlithu 
paid 10 far an amount of &I. ".19 GlOm 

out of a total outstandiDI amouDt of Ra. 
94.13 crores pendin& as on the date of tbe 
judgement. Tbe amount paid is over and 
above a sum of Rs. 24.30 crores which was 
already paid ber ore the pronouncement of 
the judgement of the Delhi Hiab Court. 
Thc concerned cigarette companies have 
been asked to pay up the balance amouDt 
of Rs. 8.94 crores by 30th AUlust, 1986. 

[Translation] 

E,asion of Excise Duty by big 
Bidi Manufacturers 

1152. SHRf VIJOY KUMAR YADAV : 
Will tbe Minister of FINANCE be pleased 
to state: 

(a) whether Government are aware 
that big bidi manufacturers in Bihar and 
other States evade excise duty and otber 
taxes to the tune of crores of rupees; 

(b) whether Government propose to 
take any effective steps to cbeck this tax 
evasion; and 

(c) if so, tbe details thereof? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY) : <a) to lc). The 
information to the extent possible is beiaa 
collectcd and wiJl be laid on the table of 
the House. 

[EngliJh] 

Production aDd Import of Coi .. 

1153. SHRI YASHWANTRAO 
GADAKH PATIL: Will the MiDister of 
FINANCE be pleased to state : 

<a) tbe total productioD of coins and 
their imports during 1985-86; 

(b) the expected demand and production 
durioa 1986-87; and 

(c) steps takcn to iocre8se tbe production 
of coins and one rupee notes ? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANAIlDHANA POOJAIlY): (a) D\I[iDa 
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198s-.86, 2222.71 million pieces of coins 
were minted indigenously and 1402.94 
millioo pieces imported. 

(b) As per the estimates furnished by 
the Reserve Bank of India, tbe demand 
during 1986·87 would be about 3400 million 
pieces of coins. - The expected availability 
is around 4000 million pieces, including 
imports. 

(c) The followlD8 steps have been 
taken: 

(i) Production in tbe eXisting Mints 
bas been stepped up through in-
crease in number of working hours, 
introduction of incentive scheme 
for the workers replacement of old 
coining presses and addition of 
new coining presses. 

(ii) Domestic production bas been 
supplemented with import of about 
2000 millIon pieces of Re. I, 50 
paise and 25 paise coins between 
1.4.1985 and now. Orders for 
import of another 2000 milJion 
pieces have been placed. 

<iii) 

(iv) 

A new Mint is being set up at 
NOIDA, Uttar Pradesh, with 
cap~ity of 2000 million pieces per 
aonum. Tbis is expected to be 
commissioned during 1988. 

Ioc~ntive Schemes and increased 
hours of workiog have been Intro .. 
duced In the Presses to augment 
productIon of DOtes. Tbls has 
resulted in stepping up tbe produc-
tion of Re. 1 uotes from 487.65 
million pieces in 1984-85 to 775 
million piec~s in 1985-86. For tbe 
first-half of 1986-81 (Apnl-Sep-
temter) the production target i& 
550 million pieces. 

Trade Deal with Brazil by STC 

1154. SHRI PRIYA RANJAN DAS 
MUNSI : win the Mmister of COMMERCE 
be pleased to state : 

(a) whether State Trading Corporation 
ba~ \!sned any trade dea" wuh Brazil; and 

(b) if 10, the details tbereof 1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF COMMERCE (SHRI 
BRAHMA DUTT): (a) and (b). Tbough 
no trade deal bas been sianed, STC bal 
signed a Memorandum of Understanding 
with MIs. Interbras. Brazil, on 2200 May, 
1986 for export to and import of loods 
from Brazil. Under the Memoraodum. 
tbe products identified for export to Brazal 
are wheat, rice, jutel:pous, chemical products, 
transmitting towers, anti·polio vaccine, 
insulators etc., whereas items for import 
from Bra2i1 are alcohol, soyabeao oil, 
sugar, railway equipment, thermoplastic 
materia) etc. 

Both the parties Will endeavour to in-
crease tbe two-way trade by excbange of 
goods where tbe over-aJl value of goods 
exchanged would be In the ratio of 1 : 1. 
MIs. Interbras have also agreed to assist 
STC in the export of Jndlan goods to 
countries like Iran, Iraq and NIgeria where 
tbey have large buying powers. 

The Memorandum of Understanding is 
valid for a period of one year. It can be 
renewed. extended or modIfied by written 
agreement between tbe two parties. 

Agreement for Security at Nuclear Facilities 

1155. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whetber India has initiated any 
steps towards formulating an International 
agreement outlawing attacks on nuclear 
facihties and for specifying International 
standards of security to be malDla;oed at 
such facilities; 

(b) if so, tbe details tbereof; and 

(c) wbether any such uDderslandiDI or 
agreement js proposed between India aDd 
Pakistan '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIR.S 
(SHRI K.R. NARAYANAN): (a, to (c). Jt 
w~s a~d .at ID~ja·s initiative durin. 
Pnme Mlolster s meeunl ,,"ith General Zia 
in New Delhi on December 17, 1985 tbat 
tbe two couDtries wiU work out aD 8,rcemeot 
whereby eacb will undertake Dot to attack 
tbe nuclear IDltaUatioDi aod facilitiOi of the 
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otber. The two sides have excbanged drafts 
and held discussions on a unified text. 
However India has not taken aoy steps 
towards formulating an Internatioo:'\l agree-
ment on tbe subject. 

Review of Workiog of Export Promotion 
Ageocies 

1156. SHRI K.V. SHANKARA 
GOWDA: Will tbe Minister of COMMERCE 
be pleased to state: 

(a) whether Government are reviewing 
the role and performance of tbree prominent 
official agencies engaged in promoting tbe 
country's foreign trade; 

(b) if so. whether a number of groups 
have been set up in this regard; 

(c) whether these groups have 
submitted their suggestions; and 

(d) if 80, tbe details thereof and action 
taken thereon '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTT) : (a) and (b). Yes, Sir. 
In Februar~ 1986, tbe Government set up a 
Group to undertake an indepth study of the 
role, activities and performance of the Trade 
Development Authority, Indian Institute of 
Foreigo Trade and Trade Fair Autbority of 
India. 

(c) and (d). The Group has yet to 
submit its reJ'0rt. 

Use of Vehicles Registered in the 
Names of Companies/Firm. for 

Personal Purposes 

1157. SHRI HAFIZ MOHO. SIDDIQ: 
Will tbe Minister of FINANCE be pleaied 
to state: 

, (a) whether Government are aware 
that private carriers, cars, tempos,' scooters, 
two-wheelers etc. regi-;tered in the names of 
firms/ companies for commercial purposes are 
also used for personal and private purposes 
but the expenditUTe incurred is always sbown 
iD the boole 5 of accounts as baving b~eD 
incurred for business purposes thereby 
~iausi", the facility eiven \loder tb~ law; a~d 

(b) if so, tbe steps beina take 0 to put 
a check on tbis practice? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) anti (b). 
The expenditure incurred on running and 
maintenance of yehicles is allowed by tbe 
assessing officer on tbe basis of actual use of 
tbe vehicles for the purposes of tbe business. 
Necessary enquiries are made regarding 
business and personal use of the vehicles 
before the assessments are completed. 
Suitable action under direct tax..:s Jaws is 
taken in cases where misuse of tbis facility 
by the assessee comes to light. 

Lead Banks in Sikkim 

1158. SHRIMATI D.K. BHANDARI: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether there are aoy lead banb 
in Sikkim; 

(b) if so, the number of such lead 
banks; and 

(c) the details of their activities during 
1985-86 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINAl'-~CE (SHRI 
JANARDHANA POOJARY) : (a) to (c). 
Reserve Bank of India has reported that 
Sta.te Bank of India is the lead bank for tile 
entire State of Sikkim fr(lm April, J985. 
Slate Bank of India has at present 11 
branches functioning in tbe State of S·Lt· I&. 1m. 

Slate Bank of India has mob·.' d 
d 

. f JJ5e 
eposlts 0 the order of R3, .291.11 lakbs by 

the end of December. 1985. The outstanding 
adv~nces from tbe branctes of State Bank of 
India as at the end of Decrmber, 1985 wrre 
Rs. 65.67 lakbs. 

In discharge of its lead responsibility 
St8t,e Bank of India bas prepared an Annual 
Action Ploo for the State of Sikkim f h 

1986 'd' . or t e year 10 leatlng bankwise and secto . 
all()cati~n of out1~yS for tbe year. Tbe ~: 
outlays mcluded In the AllDuaJ Action Plan 
fOI Ihe year 1986 are pf tbe order of ", 
554.80 lattls, :.. 
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Rubber MaauracturlDK Ualts iD Keral. 

1159. SHRI K. KUNJAMBU: Will the 
Minister of COMMERCE be pleased to state: 

<a) whether there is any proposal to 
set up rubber manufacturing units in Kerala 
uDder tho Union Government durin8 the 
Seventb Plan; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTT) : (a) No, Sir. 

(b) Does not arise. 

Participation at HODg.itong Trade Fair 
by TFAI 

1161. KUMARl PUSHPA DEVI: Wilt 
the Minister of COMMERCE be pleased to 
.tate : 

(a) whether Trade Fair Authority of 
India (TFAl) had participated in the recent 
International Leather Fair organised at 
HOD8 Kong; 

(bY if so, the total expenditure incurred 
by the Trade Fair Authority of India; 

(c) whether Trade Fair Authority of 
India bas fetched any order to supply Indian 
leather goods; and 

Cd) if so, tbe details tbereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRf 
BRAHMA DUTT) : (a) Yes, Sir. 

(b) An expenditure of about Rs. 3.77 lakbs 
was incurred by tbe Trade Fair Authority of 
India. 

(c) and (d). As per information supplied 
by participants, business amounting to Rs. 
1 so. 10 lakbs was booked by tbem at tbe 
Pair. 

Import or Iron Ore by South K"rea 

116!. SHRIMATI1AYANTI PATNAIK: 
IWill the Minisfer ()f COMMf1RCI;: be 
please~ tp sta te : 

(a) whether South K.orea bas propoacd 
to start bilateral trade with India in ita 
efforts to increase the import of iron ore; 
aDd 

(b) jf so, the details of tbe steps takon 
in the matter? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMERCE (SHR.I 
BRAHMA DUTT): <a) and (b). Bilateral 
trade witb South Korea bas been soinl 00 
for a long time and iron ore is ODe of the 
items of our export basket. 

Allotment of AaeDelea for Sale of Unit' 
by V.T.I. 

1163. SHRI K.S. RAO : Will tbe 
Minister of FINANCB be pleased to state: 

<a> the normal time taken in tbe allot-
ment of an agency for sale of Units by tbo 
Unit Trust of India; 

(b) wbether any time lirnit ba~ bo!(1 

fiKed for tbe allotment of these IlgeDcies aDd 
if not, tbe reaSODS therefor; 

(c) tbe Dumber of cases pending with 
tbe {Toil Trust of India in Delbi for the last 
six months, one year and more tban one 
year, separately; and 

Cd) the steps being taken or proposed 
to be taken to expedite tbe allotment of 
agencies in pendiog cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) The 
normal time taken by tbe Unit Trust of 
India (UTI) for allotment of agency for sale 
of Units varies between 30 to 45 days 
provided the applicants satisfy the eliaibility 
criteria and furnish good references. 

(b) No time limit has been fixed by 
tbe UTI because proccssiol of applications 
d~peDds OD a variety of factors sucb •• 
receipt of good reports from Referees/Chicf 
Representatives, execution of agreement, ahe 
size of aaeocy force required in a particular 
year etc. 

(c) Tbe number of cateS peodiDI wit}J 
,~e Vl1. J?elbi! is !ive~ be~o\y; 
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Less than 6 months 

More than 6 months but 
less than 1 year 

More tban 1 year 

120 

70 

70 

(d) In most cases, delays occur because 
there is no response from the referees whose 
names are given by the applicants themselves. 
It is for tbe applicants to ensure that 
formalities are completed within the shortest 
lime. The UTI is considering the question 
of fixing a time schedu1e for treating tbe 
cases io respect of which there is no response 
from the refrees as rejected. 

Prices of Syothetic and Cottoo Clothes 

1164. SHRf KADAMBUR JANAR· 
THANAN: Will the Minister of TEXTILES 
be pleased to state : 

(a) the effect on prices of clothes both 
synthetic and cotton consequent on the 
implementation of the new textile polley; and 

(b) if the price has increased, the reasons 
thereof? 

THE MINIS"IER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) and (b). 
Tbere was increase in tbe prices of cotton 
(mill> cloth and hand loom cloth by 2.3% 
and 1.4% respectively between May, 1985 and 
May, 1986. These were, however, below the 
level tbat bad taken place one year prior to 
announcement of the new Textile Policy in 
June, )985 which were 5.1% and 3.1% 
respectively. The prices of blended cloth 
dropped by 10% during this period. 
Marginal increase in prices of mill made and 
baodloonl cloth is attributable to the 
increase in the cost of various inputs. 

Steps to Promote Tourl$m 

1165. SHRf JANAK RAJ GUPTA 
Will the Minister of TOURISM be pleased 
to state: 

<a> tbe number of foreign tourists to 
India and Jammu and Kashmir in particular 
during the yeats 1984-85 and 1985 .. 86; and 

(b) tbe steps initiated to promote 
lO\1f;,m iJ;l ddferent ~tate. ? 

THE MINISTER OF TOURISM 
<MUFTI MOHD. SYED) : <a> The number 
of foreign tourists, excluding nationals of 
Pakistan and Bangladesh, who visited India 
and the Kashmir Valley during 1984-85 and 
1985·86 are as given below: 

1884-85 

1985-86 

No. of tourists 
to India 

801,336 

875,575 

No. of tourists 
to Kashmir 

Valley· 

35,029 

39,606 

*As per the information available 
from the State Government. 

(b) The steps taken by tbe Central 
Government to promote tourism in differeot 
States of tbe country include identification of 
new centres of tourist potential, construction 
of low budget accommodations of Vatri 
Niwases and Yatrikas and other facilities at 
the existing tourist centres. promotion of 
packages specially for the youths and 
prOV1Sion of wayside facilities along 
important roads, providing better railways 
and airlines connections and encouraging 
tour packages offered by public and private 
sector travel agents. Publicity campaigns 
are also undertaken to create special aware-
ness among the people about domestic 
tourism. As regards Jammu and Kasbmir, 
apart from a special Kashmir promotion 
campaign, tbe railways and Indian Airlines 
have introduced concessiona) fares for travel 
to Kashmir. Tbe State Government, tbe 
hotels and the house-boat owners have been 
persuaded to announce concessions. Besides, 
tbe State Governmen t in collaboration with 
ITDC has organised a very successful 
Festival of Kasbmir which would be repeated 
to promote the culture and cuisine of other 
States also. 

Contribution to Total Re.enDe by Top 
Ten Companies 

1166. SHRI GANGA RAM: Will the 
Minister of FINANCE be pleased to state: 

(a) tbe contribution to total revenue 
made by top ten companies in India by way 
of excise/import duties and corporate taxes. 
separately; and '. ' 
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(b) tbe plans of Government to provide 
inccntives to companies for their 800d 
behaviour in tbis regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : <a> and (b). 
The information to the extent possible is 
beina collected and will be laid on the Table 
of the House. 

Import of Soyabean Oil 

1167. DR. B.L. SHAILESH: Will 
tbe Minister of COMMERCE be pleased to 
state : 

(8) whether four leading diamond 
export houses have allegedly imported soya-
bean oil worth aboat Rs. 2.5 crores by 
misusing their import licences; 

(bl if so, tbe conditions of import 
licences issued to them; 

(e) the manner in which soyabean 
oil bas been disposed of on arrival in 
India; 

(d) the penal action taken against 
these exporters for violation of tbe terms and 
conditions stipulated in the import licences 
issued to them; and 

(e) tbe preventive measures taken to 
check such cases in future? 

THB MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTT): (a) Yes, Sir, Reports 
have been received by the Government 
tbat certain Export Houses (in diamond 
trade) have made unauthorised import of 
Industrial Degummed Soyabean Oil (inedI-
ble) against Additional L;cences issued to 
them. 

(b) The Additional Licences were issued 
in ponuaoce of Supreme CC'urt Judgement 
dated 18.4.1985 as clarified by judegements 
dated S.3.1986 and 15.5.1986. 

(c) and (d). The Customs at Kandla 
from where imports of tbe item bave 
been reported ba ve issued sbow cause 
notices against the importers and .. ainst 
tbem Adjudication proceediD~ arc in 
prosre!l. 

(e) The Government bave illued 
suitable instructions to All Port Llceoslol 
Authorities Bnd Collectors or CUiloms, 
clarifying such imports of inedible crude 
soya bean oil for industrial use 88 unauthori-
sed apinst Additional Licences i.sued in 
pursuance of the aforesaid Supreme Court 
Judgements. 

Outst •• dlal ladlred Tase. 

1168. DR. B.L. SHAILESH : Will tbe 
Minister of FINANCE be pJ-:ased to 
state tbe estimated amount of Indirect 
Taxes locked up in dispute/litigatioD or 
held over by the trade and industry by 
by way of evasion or otherwise '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHIll 
JANARDHANA POOJARY): An amount 
of Rs. 640.67 crores appro"imately is 
pending realisation as OD the 31st Marcb, 
1986 on account of confirmed delllaDds 
relating to Customs and Central Excise 
duties. 

Export of Wheat tbrough Japanese 
Trad i og Company 

1169. DR. B.L. SHAILESH: Will 
the Minister of COMMERCE be pleased to 
state : 

(a) whether export of wheat through 
a Japanese Trading Company has been 
discussed with a high-powered trade mission 
from Japan which visited India recently to 
promote bilateral trades; 

(b) if so, tbe outcome thereof; 

(c) whicb of tbe Indiao apneie. 
exporting wheat participated in these dis-
cussions; and 

(d) whether these exports will be on 
Government account or will be buoled 
by private 8aencies only ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMERCE (SHIU f 

BRAHMA DUTT): (a) to Cd). A del.-
tion of Nissho Iwai Corporation of JapaD 
~uri~ its visit to India, bold diac .... 'tOQ qQ 
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tile 4tb July, 1986 witb tbe officials of tbe 
Food Corporation of IDdia. Tbe discus-
lioDl were exploratory in nature and no 
concrete proposal was discussed. 

Export of Fiab aDd Meat 

1170. SaRI R.P. DAS: 
Minister of COMMERCE be 
state : 

Will the 
pleased to 

(a) the total f oreisn excbange earned 
dUriDS the last three years till 31 Marcb, 
1986 by export of fish and meat; 

(b) wbetber the Ministry has conduc-
ted aoy survey to find out tbe adverse 
effect of sucb exports 0.0 'be nutrition of 
averBle Indian; and 

(e) 1f so. tbe findmgs of sucb survey 'I 

THE MINl~TER OF SlAIJ::. iN IHE 
MIN1SrRY OF COM MERLE (SHill 
BllAHMA DUT f): (a) J:.xPOltS ot fisb 
and meat dunng tbe lasl tbIee years were 
as tollows : 

lRs. Crores) 

Year F Ish and fish Meat 
PIOOucts 

1983-84 373.02 55.87 

1984-85 384.29 69.06 

1985-86 398.00 73.95 

Source: Marine Products Export Deve-
lopment Authority, Cochin and 
Agricultural aod Processed 
Food Products Export Develop-
ment Authority. New Delbi). 

(b) No sucb survey bas beeD conduct-
ed b, tbe Ministry of Commerce. 

(c) Does Dot arise. 

VI.U of US Trade MII110D 

1111. SHRI LAKSHMAN 
MALLie" : WiU tbe Minister of 
COMMBRCE be pleased to atate : 

(a) whether it is a fact that a United 
States Trade Mission bas recently visited 
Jndia to explore tbe market for export 01 
American timber and wood products to 
India; 

(b) if so. whether any agreement baa 
been arrived at in tbis regard; and 

(c) if so, the details tbereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHR} 
BRAHMA DUrT): (a) A US Timber 
and Wood Products Trade Mission visited 
India flom June 18-22~ 1986 to study and 
evaluate tbe India market for timber and 
wood products. 

(b) Tbe Trade Mission did not sign 
any agreement with any Go\,ernmcnt 
Agency. 

(c) Does not arise. 

ACtiOD Piau for Export ProDlotioal 

1172. SHRl LAKSHMAN MALLICK: 
SHRI SRIBALLAV PANI-
GRAHl: 
SHRI C. MADHA V REDDI: 
DR. CHANDRA SHEKHAR. 
TRIPATHI: 

Will the Minister of COMMERCE be 
pleased to state : 

(a) whether export promotion 
measures have been finalised; 

(b) if so, tbe product group and 
special thrust area identified during tho 
current financial year; and 

(c) special incootives to be given to 
boost their exports ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMERCE (5HR1 
BRAHMA Dun): <a) to (c). Policy 
Measures 810 continuously cvovlcd for 
iocreasina India 98 exports. The thrust 
secton which bave been identified in the 
spbere of export promotion in tbe medium 
term are: 1. Tea, specially in packaacd 
and value-added forms; 2. Cereals~ in 
particular wheat; 3. Processed Foods, "iocJ\Mb 
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iog fruits and juices, meat and meat products 
and fresb fruits and vegetables; 4. Marine 
Products, specially in value-added forms; 
s. Iron ore; 6. Leather and leather manufac-
tures, with an emphasis on the latter; 
7. Handicrafts and Jewellery; 8. Capital goods 
and Consumer durables; 9. Electronics 
goods and Computer Software; 10. Basic 
Cbemicals; 11. Fabrics, piece-goods and 
made-ups; 12. Readymade garments; 
13. Woollen Fabrics and Knitwear; and 
14. Projects and Services. 

A series of measures have been taken in 
the area of fiscal policy, industrial policy and 
import policy and for providiDB institutional 
support for export promotion. The effort 
has been to ensure tbat in tbe growth 
sectors capacities are sencra lcd, capital 
aoods and equipments are available for 
upgrading teehnologies, raw materials are 
available at international prices and easier 
access provided for sucb materials and com-
ponents as have to be imported and exports 
are profitable. 

Proposal to Replace Iadlrect Taxes 
by Mod •• t 

1173. SHRI SOMNATH RATH : Will 
tbe Minister of FINANCE be pleased to 
state : 

(a) whether Government propose to 
replace all tbe indirect taxes includins 
customs duty and sales tax by MODVAT 
in tbe event of its success; and 

(b) if so, tbe details in this regard ? 

THB MINISTER OP STATB IN THB 
MINISTRY OF FINANCE (SHBl 
lANAR.DHANA POOlAllY): (a) aDd 
(b). Modvat provides for credit of tbe 
excise duty and additional duty of custom. 
(countervailing duty) paid on inputs used 
in tbe manufacture of various products. 
Modvat does not provide for replacement 
of any indirect tax. There is no sucb pro-
posal before tbe Government. 

CODstruc:tloa of Serals 10 States 

1174. PROF. NARAIN CHAND 
PARASHAR : Will tbe Minister of 
TOURISM be pleased to state : 

(8) tbe names of tbe places, State-
wise where the Yatri Awas Semis would 
be constructed under the auspices of Awas 
Vikas Samiti along with tbe estimated 
expenditure in each case and the date on 
whicb tbe projects were first sanctioned and 
taken up for construction; and 

(b) the likely dates of the completion 
of tbe projects and the estimated expenditure 
at tbe time of completion? 

THE MINISTER OF TOURISM 
(MUFTI MOHO. SYED) : (a) and (b). 
Bbartiya Yatri Avas Vikas Samiti h .. drawD 
up a perspective plan of constructing 41 
Yatrikaa durio. the Seventh Piau period as 
sbown in the statement I given below. 
Details of Yatrikaa commissioned as well 
as UDder conatruction witb eatimaaect 
expenditure, date of sanction/date of com-
pletion and likely date of commilliOiliol 
are liven in tbe statcmcot-llaivcn below. 

StatemeDt.) 

Us, 0/ Propos.d YQI,lk06 10 be Co1U"ucl,d by BhQft/yo Ya"/ .4,. fIIktU Sa",'11 

1. Andhra Pradesb 

I. Srj Sailem 

2. Amrawati 

3. Srlkakulam 

2. Assam 

1. Oaubati (K.amaklbi J)cvi) 

(ADy two will be CODltructcct) 

(Ooc -do- ) 
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3. Bihar (Any three win be constructed) 

1. Bihar Sharif 

2. Gaya 

3. Deoahar 

4. Harmindir Sahib, PatDa 

4. Delhi (One -do- ) 

1. Delhi 

s. Gujarat (Two -do- ) 

1. Dwarkaji 

2. Ambaji 

3. Somoatb 

6. Himacba I Pradesh (Three -do- ) 

1. Naina Devi 

2. Simla 

3. KaDara (Jawalamukbi) 

7. HaryaDa (One -do- ) 

1. Agroha 

8. Jammu and Kashmir (Three -do- ) 
1. SriDagar 

2. Cbandenbari 

3. Katra 

4. Vaiabnodevi 

9. Kamataka (Two -do- ) 

1. Sravenabelagola 

2. Banploro 

10. Koral. (Ono -do- ) 

t. lC.ladl 

11. Madbya Pradesb -do- ) 

t. Oukar.war 
2. Mabeswar 

3. Ujjain-

12. Mabarashtra (Three -do- ) 

1. Trlmbakeswar 

2- Bhlmeswar 
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3. Nasit 
4. Sirdi 

13. Orissa (Any two will be CODstructed» 
t. Puri 

\. 

2. Bbubaneswar 

3. Konark 

14. Pondicberry (ODe -do- ) 

J. K,arikal 

2. Pondicberry 

IS. Rajasthan (Three -do- ) 

1. Mount Abu 

2. Natb Dwar. 

3. Ajmer 

4. laisalmer 

S. Sbabpura 

16. Tamil Nadu (Three -do- ) 

1. Rameswaram 

2. Tanjore 

3. Kanya Kumari 

17. Uttar Pradesh (Five -do- ) 

1. Brindaban 

2. Nandmebar 

3. Naimaisbaraay. 

4. Kampil 

s. Rishikeab 

6. Allahabad 

7. Badrinatb 

8. Kedamatb 

9. Gaqotri 

11. West Seppi (Twe -do- ) 

I. Gao .. Sa .. , 

2. Madbopur Satara 

3. May.pur 
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State.eat-II 

81. Name of Name of places Date 01 Date 01 I;.ikeJy Total estimated 
No. State or Sarail/ IaDClion lakiDa" date of expenditure 

Vatrikas of tbe up of comple- at the time i 

project CODS- tion of comple-
truction tion (RI. in 

latbs) 

Completed 

1. Madb)'a Amarkan&ak 9.2.83 21.2.83 D.75 
Pradesh 

2. Madbya Cbilrakoot 20.1.82 7.6.82 1400 "-

Pradesb • 
3. Karoataka Bidar 9.2.83 S.7.83 5.60 

4. U. P. Naodmaber 3.12.84 20.1.85 8.00 
p 

Vad.r CODltraetloa 

1. Madbya ODDresbwar 3.12.84 3.12.85 31.12.86 13.50 
Pradesb 

2. Madb,. Mahesbwar 3.2.86 3.6.86 31.3.87 8.00 
Pradcab 

3. Orissa Purl 9.2.83 18.10.84 31.12.87 13.50 

4. Poodicberry Karaitat 9.2.83 17.10.84 31.3.87 13.50 

S. Uttar Pradesb Kampil 26.7.83 15.11.83 30.11.86 5.50 

6. Uttar Pradesb VriDdabao 9.2.83 3.7.83 31.3.87 13.50 

OpeDI .. 01 Bra.cll •• of Hl .... dua' 
GramlD Baalt tD KaRlra matt. 

(H.P.) 

117S. PROF. NARA.lN CHAND 
PARASHAR: Will tbe MiDlster of 
FIN ANCE be pleased to atate : 

(a) wbetber tbe Himachal Gramm 
Bank bal applied for opeoioa of DOW 
braDcbes of their bank in various parte of 
Kao.ra district of Himacbal Pradesh after 
abe anoouDcemcnl of the new branch 
IiccosiDI policy for 1985-90; 

(b) If so, tbe names of tbe places for 
wbicb tbe licences have becD applied for: 

(Q) tho date of aaoctioo of lbe 
btaocbes aJ"l lbe likely datea by wbida tbe 
~rtfICII,. wUl be o~, alHJ 

(d) if Dot, the likely da te by whicb 
tbe licences would be given? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POO1ARY): (a) to (d). 
R.eserve Bank of India (RBI) has reported 
tbat tbe Himacbal Gramin Bank (HGB) 
bad applied for issue of licences for open-
iDa btaocbcs in eiabt centres in Kangra 
diatrict. Himachal Pradesh, in June 1984 
before lbe Brancb Licensing Policy for 
1985-90 was announced. The 
ccDtres werc: (1) Labru (2) Gbuuar 
(3) Cbaoaur (4) Gaoob (5) Sansarpw 
Terrace (6) Addbe-di-Hatti (7) RajiaDa 
and (8) Peer Salubi. As the details fumi-
abed in tbe applications were inadequate. 
1\BI advised HOB to fumiab additional 
mfolW~tio~. Tb!, ~dditjo~ ipforfD8tio~ 
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was received by RBI after tbe Bradcb 
LicensiDI Policy. 1985-9O., was announced, 
After scrutiny of the applications, 
RBI issued licence. as a special case, 
only in respect of one centre viz. 
Peer Salubi on 2.12.85 for opening a bank 
office. The branch has been ope nod at 
tbe centre in February, 1986. RBI bas 
reported tbat HOB approached tbem 
again in April, 1986. after the Branch 
Licensing Policy, 1985-90 was announced. 
for opening brancbes at tbe following 11 
centresu: 

(1) Rajoon (2) Majhin (3) Bankbandi 
(4) Rajiana (5) Bbaroli (6) Sarimolog 
(7) Oander (8) Sunbi (9) Mastagarb 
(10) Sansarpur Terrace and (II) Darini. 
RBI has reported tbat the question of 
allotment of these centres would be consi-
dered in accordance with the provisions 
of the current Branch Licensing Polic)" 
if tbese centres are included in tbe list of 
centres approved (or opening of bank 
offices by the Stale Government. As sucb 
the likely dates for sanction of licences 
and opening of branches at these 
centres cannot be anticipated and indicated 
at tbis stage. 

Compensation Paid to Owners of Mills 
taken over by Government 

1176. PROF. NARAIN CHAND 
PAR ASHAR: Will the Minister of 
TEXTILES be pleased to state: 

(a) the names of Textiles Mills which 
bave been declared 'sick' and taken-over 
by GO~'ernment during the past three years 
along with the amount of compensation 
paid to the owners of each case; 

(b) whether any more 
bave become sick during 
financial year; and 

textiJe mills 
the current 

(c) jf so. the names of tbe mills and 
tbe steps taken to ensure adequate pro. 
ductioD in tbem including takeover of 
tbeir management ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXT1LES' (SHRI 
(KHURSHJD ALAM KHAN): (a) 
During the past three years 13 textile mills 
wert: taken over by tbe Central Government 
(Tbe flames of tbe textile mill. are ,Iveq 

hi the Statement I liven below. Payment 
of amount for vestinl of ~ssets witb the 
Government would arise only at the time 
of nationalisation. However, Section 5 
(l) of tbe 'Textile Undertakings (Taking 
over of Management) Act, 1983 provides 
for payment of amount to tbe textile 
companies durin8 tbe period these are 
managed by Government at tbe rates in-
dicated therein. 

(b) Sickness is a condition of con-
tinued poor operatina and fioancial results. 
According to available information no 
cases of mills becoming sick during tbe 
current financial year bave been reported. 
However, during period from 1st April, 
1986 to 30th June, 1986 14 mills have been 
reported to have closed. 

(c) The names of the closed mills 
during the current financial year are liven 
in the statement-II given below. 

Under tbe Textile Policy Statement of 
June 1985,take over by tbe Government or 
nationalisation of sick units docs not pro-
vide a solution to tbe problems of sickness 
and tbe Government would not, as a rule, 
intervene in such cases. The New Policy 
contains comprebensive measures for 
t~ckling tbe sickness in the Textile industry. 
The measures needed for revival of a sick 
unit have to be ba~d on a detailed aDd 
objective study of tbe causes that lead to 
sickness and identification of tbe steps 
necessary to revive the sick units. In the 
case of potentially viable units. a Rehabili-
tarion Package would be worked our. As 
envisaged in the new policy a Nodal Agency 
bas been let up for evolving and managing 
such packages. 

Statemen t-I 

s. No. Names of the Undertakinas 

1 2 

1. Elpbinstone- Spinnins and WeaviDI 
Mills, EJpbinstone Road, BC'mbay. 

2. Finaly Mins 10/11. Dr. 8.5. ft'9 
Jt0@". 'omba)'. 
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3. Gold Mobur Mills, Dadashaheb 
Phalke Road, Dadar. Bombay. 

4. Jam M~nufacturing Mills, Lalbaug 
Parel, Bombay. 

5. Kohinoor Mills (No.1) Naigaum 
Cross Road, Dadar, 'Bombay. 

6. Kohinoor Mills (No.2) Naigaum 
Cross Road. Dadar, Bombay. 

7. Kohinoor Mill~ (No. ~) Lady 
Jamshedji Road, Dadar, Bombay. 

8. New City of Bombav Manufacturing 
Mills 63, Tukaram B. Kadam Marg, 
Bombay, 

9. Podar Mills (Proce~41 IIouse), 
Ganpat Rao Kadam Marg, Bombay. 

10. Podar Mills N.M. Joshi Marg, 
Bombay. 

11. Shree Sitaram Mills, N.M. Joshi 
Marg. Bombay. 

12. Shree Madhu~udan Mi11s, Pandurang 
Budhkar Marg, Bombay. 

13. Tata Mills Dr. Ambedkar Road, 
Dadar, Bombay. 

(All the aboue mentioned mills 
were taken over by the Central 
Government on 18th October, 
1983). 

Statement-II 

Collon T~xtilf's A/jlls c/r",d during th~ 
Current Financial v~ar (/.~. from 1st 

April, 1986 to 30th June. 1986 

S. No. Names of the M iUs 

1 2 

1. Akqhya Textiles. Coimbatore. 

2. Prabbu Textile, Coimbatore. 

3. Siddba Syntex Ltd. Uda'pur Diatt. 

1 2 

4. Central India SPS. and W 
(E VI. mpress Mills). Nagpur. 

5. Dirala Cotton Spg. and Wvg. Mills. 
Delhi. 

6. Delhi Cloth General 
Delhi. 

Mills] Co. 

7. Ajudhia Textile Mills, Delhi. 

8. Swatantra Bharat Mills, Delhi. 

9. Sbree Sajjan Mills, RatJam, Madhya 
Pradesh. 

]0. Gaekwar Mil1s Ltd. Bil1imora. 

11. Kottayam Textiles, KeraJa. 

12. Parvathi Mills Quilon, Kerala. 

13. The Quilon Coop. Spg. Mins. 

14. Prabhuram Mills, Kottayam. 

ITDC-Mansged Hotels Functioning in 
India and Abroad 

1177. SHRI AMARSINH RATHAWA: 
Will the Minister of TOURISM be pleased 
to state: 

(a) the names of the ITDC-managed 
hotels functioning within the country and 
abroad at present; 

(b) tbe number of ITDC-managed 
hotels under construction in India and 
abroad; 

(c) whether it is a fact that most of 
the hotels under ITDC are funning in 
los!es; 

(d) if so, the names of such hotels 
and the loss incurred by these hotels during 
the last three yeanI' year·wise; and 

(e) the reason for the losses and stet'), 
ta ken in this respect 1 
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THE MINISTER OF TOURISM 
(MUFTI MOHD. SYED): (a) to (d). The 
inlonnation is Biven in the statement 
given below. 

(e) The losses are mainly due to : 

(i) Low occupancy on account of 
augmentation of hotel accom-
modation, in the private sector. 

(ii) Adverse publicity in the inter-
national press resulting in low 
foreign tourist arrivals. 

(iii) Operation of promotional and 
seasonal units at some places. 

The steps taken by ITDC to improve 
tbe profitability in hotels include the 
fol1owing : 

(i) Entering into reservation agree-
ment with several International 

travel Bgents for inclusion of 
ITDC hotels in chain of hot. 
for the use of foreign touriats in 
India. 

(ij) Grant of additional discount to 
local companies, travel ascots. 
public sector undertakings etc. 

(iii) Introduction of cbeap packa_ 
for domestic clientle .. 

(iv) Promotion of ITDC properties in 
overseas market tbrougb partici-
pa tion in the Travel Tradc 
Forums. 

(v) Product improvement. 

The profitability of ITDC hotels bas 
improved with these steps and CorporatioD" 
earned profits of Rs. 167.36 lakbs durin. 
1985-86. 

StatemeDt 

(Rs. in lakbs) 

S. No. Name of the botels Net Profit fLoss 
1983-84 1984-85 1985-86 

(Prov.) 

1 2 3 4 S 

1. Asbok Hote), New Delhi 3.10 7.68 71.41 

2. Janpatb Hotel, New Pelhi 68.00 58.62 60.50 

3. Lodbi Hotel. New Delhi 23.16 29.23 20.26 

4. Kavalam Asbok Beacb Resort, Koyalam 1.35 3.62 3.50 

s. Laxmi Vilas Palace Hotel, Udaipur 11.65 6.36 11.31 

6. Hotel Airport Asbok, Calcutta 38.53 52.02 46.39 

7. Kanisbka Hotel, New Delhi 51.)0 42.94 95.00 

8. QUlab Hotel. New Delbi (- )2.15 8.4S 12.71 

9. Hotcl Hassan Asbok, Hassan (-)1.68 0.03 0.1' 

lO. Hotel Auranlabad Asbot, (-)1.06 0.03 0,86 
"uraD .. ba~ 
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11. LaUth. Mabal Palace Hotel, 
Mysore 

12. Asbok· Yatri Niwas, New Delbi 

13. Hotel Jammu Asbok, Jammu 

14. Hotel Varanasi Asbok, Varanasi 

IS. Hotcl Jaipur Asbok, Jaipur 

16. Hotel KatiDga Asbok. BhubaDeswar 

17. Hotel Ranjit, New Delhi 

18. Hotel Samrat, New Delhi 

19. Akbar Hotel, New Delhi * 
20. Hotel Ashok, Bangalore 

21. Hotcl KbaJuraho Ashok, 
Kbajurabo 

22. Temple Bay Albok Beach Resort, 
Mamallapuram 

23. Hotel Pataliputra Asbok, Patna 

24. Hotel Madurai Ashok. Madurai 

Total 
----------

·Sioce closed down. 

3 4 

(-)1.09 5.66 

(-)14.18 17.28 

(-)2.32 (-)4.12 

0.34 (-)3.27 

(-)3.75 (-)2.86 

3.41 (-)11.07 

(-)8.62 (-)0.33 

(-)206.67 (-)128.05 

(-)18.01 (-)58.39 

(-)5.49 (-)59.84 

(-)3.34 (-)2.11 

(-)3.22 (-)3.02 

(-)9.48 

(-)6.67 

(-)87.09 

(-)7.98 

(-)6.35 

(-)55.47 

s 

5.85 

48.42 

0.47 

(-)7.63 

0.16 

{-)20.65 

(-)16.71 

(-)48.84 

(-)47.71 

(-)52.88 

(-)4.48 

(-)1.57 

(-)5.65 

(-)3.57 

167.36 

Note: Two ITDC hotels viz. Ages and Gulmarg are under construction. ITDC does 
not operate any hotel abroad. 

IDdo-Soylet Pact OD Textiles 

1178. SHRI SOMNATH RATH: Win 
tbe Minister of TEXTILES be pleased to 
state : 

(a> whether it is a fact that Indo-Sovjet 
Pact on textile know-how bas beeD aipledi 
aod 

(b) if so, tbe salient features thereol ? 

THB MINISTER OF STATE OF THE 
MINISTR.Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : <a> and (b). 
A contract was siped between National 
Tutile Corporation Limited, New Delhi 

and MIs TECH M AS HEXPOR T, Moecow 
in April, 1986 for tbe Import of Russian 
Ibuttleless looms. The salient features of 
tbis contract are as follows :-

(i) Import of 200 looms of STB .. 2 .. 330 
ems type from Russia. 

(ii) The valuc of the importeJ Jooma 
to be paid in Indian rupees OD 
deferred p"yment basis. 

(iii) 75% of tbe total production per 
year of fabrics OD these R .... 
loon15 will be exported by NYC to 
USSR stanina from 1987. 
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[Translation] 

Irregularities in Premium of Policy 
Holders by LIe Officials in Basti 

District (U.P.) 

1179. DR. CHANDRA SHEKHAR 
TRIPATHI Will the Minister of 
FINANCE be pleased to &tate : 

(a) wbether it is a fact that Government 
have rec.!ived complaints regarding irregu-
larities in instalments of premium of policy-
holders by L.1.C. officials in Basli district 
of Uttar Pradesh during 1983 to 1985; 

(b) if so, the number of such complaints 
and the total amount involved; and 

(c) tbe action taken against tbe LIe 
officials found guilty? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b). 
Yes, Sir. Complaints of misappropriation 
of policybolders' premiums numbering 
eleven, involving a total amount of Rs. 
7600 bad COlne to notice of Government. 

(c) The concerned Development Officer 
was dismissed from the service of LIe and 
tbe amount misappropriated by him was 
also recovered from him. He was also 
prosecuted in a Court of Law, cODvicted 
and sentenced to 2 y.:ars' R.I. with a fine 
of Rs. 1,000. In another case, one Assis-
tant has been awarded a penalty of 
reduction by three stages in his salary. 

Export of Wheat durJog 1986-87 

11 SO. SHRI D. N. REDDY: 
SHRI BALWANT SINGH 
RAMOOWALIA: 

Will the Mioister of COMMERCE be 
plea!ed to Slate : 

<a> tbe target for export of wheat durina 
1986.87; 

(b) tbe price at which wheat will be 
exported; 

(c) whether any spe.:Hic contracts have 
10 rar been cntered into for specific 
quaDtities; and 

(d) if so, the Dames of the countries 
with quantities con tracted ? 

THE MINJSTER OF STATE IN THE 
MINISTRY OF COMMERCE (SURI 
BRAHMA DUTT) : (a) Export of wheat 
during] 986-87 win depend on the inter-

national trading environment and 
exportable ~urplues available in the 
country. 

(b) The prevailing international prices 
are taken into account while concluding 
contracts for export of wheat. 

(c) Yes, Sir. 

(d) The contracts for export of wheat 
concluded are for 2000 MT as 11ft to 
Nicaragua; 1,00,000 MT as commodity loan 
to Vietnam; and for sale of 30,000 MT to 
Nepal; 50,000 MT to Jordan; and 
1,10,000 MT to D.P.R. Korea. 

Cooperation of Banking Industr, in 
Implementing Anti .. Poverty 

Scbemes 

1181. SHRI JAGANNATH PATT .. 
NAIK : Will the Minister of FINANCE be 
pleased to state : 

(a) whether Government have noted 
that cooperation of tbe bankins industry is 
lacking for the successful implementation of 
anti~poverty schemes; and 

(b) if so, the steps Government have 
taken to streamline the work.ing of 
nationalised banks in tbe matter of 
assistance rendered for the anti-poverty 
programme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : <a) Under 
tbe main anti-poverty programme viz. tbe 
Integrated Rural Development Proaramme 
as against the targetted credit amount of 
Ra. 3000 crores, tbe banks bas actually 
disbursed Rs. 3101.61 crores durinl tbe 
Sixth Plan period. As at the end of 
December, 1985 the outstanding weaker 
section advances of tbe 28 public aector 
banks were Rs. 4894 crores in 178.75 lakh 
borrowal accouots. A. OD tbat dale tbe 
outitaDdfDl advaDGOI of tbe 28 public 
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sector banks under tbe Differential Rate of 
Interest (DR 1) Scheme were Rs. 486 crores 
in 45.51 lakb borrowal accounts. The 
targets given to banks for lending to weaker 
sections and loans under DRI have not 
only been met but have beeD marginally 
exceeded. Thus cooperation of the 
Banking Sector is not lacking in regard to 
implementation of the anti-poverty 
programmes. 

(b) Streamlining the working of the 
banks is a contrnuing process. In the 
recent past, banks have been advIsed to see 
tbat tbeir rural branches fix two specific 
days for disbursement of loaus to IRDP 
and other priority sector beneficiaries. This 
is intended not only to keep the beneficia-
ries informed in advance but also to 
facilitate prop:=r superVIS10n of disbursements 
by higher officials. 

Import of Capital Goods by Non-
Resident Indians to set up 

I ndustries in India 

1182. SHRI H.B. PATIL : Will the 
Minister of FINANCE be pleased to 
state : 

(a) wbether it 1S a fact that Gov~rnment 
bad allowed Non-residential Indians to 
import capital "ood~ In India; 

(b) If so, detatls of the scheme of 
Government in thiS regard; 

(c) the progress regarding import of 
capital goods during tbe last tbree y~ars to 
set up industries in India and tbe value 
thereuf? 

(d) whether recently some cbanaes have 
been made in the scheme; and 

(e) if so, tbe details tbereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRJ 
JANARDHANA POOJARY) : (a) Yes, 
Sir. 

(b) Para-47 and 48 of the Import and 
Export PoJicy 1985·88 (as am~nded) 
contains the provision for import of capital 
loods by Non-resident persons of Indian 
Ori,io. 

(c) During the period from 1st ApriJ. 
1983 to 31st March, 1986 (last three years), 
a total number of 488 Non-Resident Indians 
have been granted import licence for capital 
goods for a total c.Lf. value of Rs. 
68~58,93,598. 

(d) and (e). Vide Public Notice No. 81 
dated 1st April 1986, Non-Resident 
Indians/Persons of Indian OnglD who 
undertake to return home for permanent 
settlement within a period of three months 
from tbe date of Issue of import licence/ 
CCP (which can be extended upto six 
months by CCI and E for any special 
reason) Will be allowed to import capital 
goods subject to the conditions laid down in 
the policy. Value limit for import of 
capital goods by Non-resident Indiansl 
persons of Jndian Ongln under OGL has 
also been increased from Rs. 20 lakhs 10 
Rs. 35 lakhs, subject to the prescribed 
cond1t1on. Before 10th January, 1986 tbe 
Non-resident Indians. could import 
generating sets of above 500 K VA rating. 
purchased out of applicants' own foreign 
exchange earnings and resources abroad. 
With effect from 10th January, 1986 vide 
Public Notice No. 64~ import of generating 
sets up to 500 KVA rating may also be 
aHowed on merits provided tbe generating 
sets in question have been wholly owned and 
used abroad by tbe applicant for at least 
tW\) years before returning to India. 

l'iaiotenaoce of S"immiD~ Pools ia 
Delhi's Hotels 

1183. SHRI D.N. REDDY: \\till the 
Minister of TOURISM be pleased to 
state : 

(a) whether Government have made 
any investigations into tbe recent incidents 
in two swimmlDg pools in Delbrs posb 
hotels wbich claimed the lives of two 
persons; 

(b) if so, the outcome of the enquiry 
and the causes of the accidents; and 

(c) the guidelines for the maintenance 
of swimming pools to prevent drowning 
incidents and also fire ac~idents ? 

THE MINISTER OF TOUR1S\1 
(MUFTI MOHD. SYED) : Ca) and (b). AD 
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inqoiry ioto tbe incident of Samrat Hotal 
on 31. S .1986 bas been ordered throup a 
senior official of tbe Department. The 
ioquest proceedings under Section 174 
Cr.P.C. by the Police are also in progress. 
As regards the reported incident in Rajdoot 
Hotel on 30.5.86, a police inquiry into tbe 
incident bas found it to be an aCGidental 
case of drowning. 

(c) The guidelines for grant of licence 
for running a swimming pool, whicb provide 
IlIt~'-Qlia for tbe prevention of drowniDI 
and fire incidents, arc I,ven 10 tbc statement 
liven below. 

Statement 

(I) The licensee shall Dot allow more 
tban 40 persons (beginners) in tbe 
shallow end and 5 persons in eacb 
lane of 2.5 Mtr. widtb in a full 
sized pool ;.1:. 50 Mlr. X 21 Mu. 
In smaller pools 20 persons be 
allowed in tbe shallow end and 3 
persons in each lane. 

(ii) The licensee shall comply with the 
reaulations of tbe Delhi Adminis-
tration'S notification No. 1517/Spl. 
CeU/PHQ dated 23.6.1980 framed 
for controlling the Swimmiol pool. 
in tbe Union Territory of Delbi. 

(iii) The licence sball be valid for a 
period of one year, but in no case 
shall the validity of a licence 
extend beyond tbe 31st. day of 
December next follow ina tbe date 
of grant of tbis licence. 

(iv) Tbe licensee sball provide neceasary 
life saving appliances to IWlrd 
against drowing and also fire ... 
figbting appliances on tbe pre-
mites. 

(v) The licensee shall comply with the 
orderl and directions as may be 
issued to him from time to time 
by tbe Commissioner of Police. 

(vi) The licensee sball provide separate 
bath-rooms and dressin. rooms 
for males and females in sucb 
number and of such dimension. 
al may be Ipecified by tbe 
Liceosina Autbority. 

(viI) Tbe liecensee shan provide and 
maintain showers in tbe bath· 
rooms. 

(viii) The licensee shall k.eep tbe water 
in the pool clean and change It at 
sbort intervals a, directed by the 
Commissioner of Police. 

(ix) The licensee shall keep ready at 
band at least two buoy. whenever, 
the pool is beiDI used by • 
beginncr. 

(x) The I icensee shall keep and 
maintain on the premises of tbe 
pool a First Aid Box coDtaioin. 
Decessary material. 

(xi) The licensee shall not make the 
swimmins pool available to any 
ODe for a purpose other thaD tbe 
one for which licence bas been 
granced. 

(xii) Tbe licensee shall Dot keep 
swimming pool open after 12 
O'clock mid night or open it before 
5 O'clock in the momin, except 
with the special permission ia 
writing from tbe Commissioner of 
Police. 

(xiii) The licensee shall provide for 
adequatc ligbtinl arranpmeuta 
durinl the period the .wimminl 
pool is kept open to the publk. 

(xiv) The licensee shall nominate ODe or 
two persons to conduct the 
swimming pool and sball appoint 
a penon approved by tbe 
Commissioner of Police to tbe 
Manaser of tbe Swimminl pool 
whose name shall be endorsed OD 
tbe licence. 

(xv) The licensee ,ball allow free 
access to tbe swlmmina pool and 
tbe premises appurt_aot to it to 
any pollee officer VialtiDI tbe .. me 
fOJ tbe diacbar,o of bie dut;". 

(xvi) The licensee sball Dot alow UJ 
person: 

(a) to enter tbe watetl of tbe 
,wimmiol pOOl a1 ...... 
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takeo a sbower bath and a 
foot batb in the bath room 
provided by the licensee on 
tbe premises of tbe pool; 

(b) to enter or remain in tbe pool 
at any time other thaD that 
prescribed under tbese 
rClulations or to coter or 
remain on the pnmises 
appurtenant to tbe swimminl 
pool fifteen minutes before 
or aftcr the opening and 
clOSin8 hours, respectively; 

(c) to entcr tbe waters of tbe 
Iwimmlng pool in any apparel 
other tban either a recognised 
swimming costume or a 
swimming trunk. 

(d) either before or after entering 
the waters of the pool use 
soap, oil or any otber 
substance or preparation 
whereby tbe wa ters of tbe 
pool may be rendered turbid 
or unfit for use of bathers; 

(e) wilfully or otherwise to foul 
or pollute the waten of tbe 
pool by spitting or in any 
otber manner whatsoever; 

(f) sufferiol from any skin 
disease, veneral disease or any 
other contagious disease to 
use the swimmio& pool; 

(g) who does Dot know swim-
mins or is a bclinner to enter 
the waters in the absence of 
a qualified instructor appoint-
ed under tbese regulations; 

(b) below tbe age of eiabt years 
to enter tbe waters of 
swimming pool. unless be is 
accompanied by an adult 
person. 

(i) tbe licenstee sball not allow 
aDY animal. to eDter tho 
swimmiD8 pool or tbe pre-
mises appurtenant thereto. 

btvii) The liGCnsoc sban DOt make any 
pdditiOPI or ~I .... atlo~ iD bi, 

licence without tbe permission of 
the Commissioner of Police, 
Delhi. 

Seizure of Heroin, Charas, Gold aDd 
Foreigft Currency in Deihl 

and Bombay 

1184. SURf DHARAM PAL SINGH 
MALIK: 
SHRI SUBHASH Y ADA V : 

Will the Minister of FINANCE be 
pleased to state : 

(a) details of seizure of heroin, cbaru, 
lold and foreign currency in Delhi aDd 
Bombay during tbe period 1 January, 1986 
to 30 June, 1986; 

(b) the value tbereof; and 

Cc) tbe steps taken by Government to 
check such activities '1 

THE MINISTER OF STATE IN mE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): <8> to (c). 
Tbe information to the extent possible is 
being collected and Will be laid on the 
Table of the House. 

Supply of YarD to WoolleD Mill. 
in Karnataka 

t 185. DR. V. VENKATESH : Will lbe 
Minister of TEXTILES be pleased to state: 

(a) whether any yaro bas been supplied 
to woollen mills in Karnataka during 1982-
8~, 1983·84 and 1984·85; 

(b) whether the quantity supplied was 
adequate to meet Karnataka's requirements; 
and 

(c) if so. tbe details thereof? 

THE MINISTER OF STATE OF THB 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALA~t KHAN): (8) No. 
Sir .. 

(b) and (c) There is no Scheme to 
regulate distribution of yarn to woonen 
mills .. it i8 freely availabJe in tile Mark.t, 
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Involvement or Forelgo Missionaries 
in Irregular Foreign Exchange 

Transactions 

1186. DR. V. VENKATESH : Will the 
Minister of FINANCE be pleased to state: 

(a) whether any foreign missionaries 
have been recently found involved in 
irregular foreign exchange transactions; 

(b) if so, the details thereof including 
tbe length of their stay in India, and the 
name of the country they belor~ged to; and 

(c) tbe action taken/proposed to be 
taKen in this regard? 

THE MINISTER OF STATE IN THE 
MIN1STRY OF FINANCE (SHRI 
JANARDHANA POOJARY) ~ (a) to (c). 
Information is being colJectt"d and win be 
laid on tbe Table of the House. 

[Translotlon] 

Misappropriation of Money In United 
Bank of India Branch in 

Bokaro City 

1187. SHRI KALI PRASAD PANDEY: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the action so far taken by Govern-
ment in regard to a recent case of misappro-
priation to the lune of Rupees three crores 
at tbe Bokaro city branch of United Bank 
of India; aod 

(b) whether the matter has been 
investigated and if so, tbe number of persons 
against whom act ion bas been taken so 
far '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
At tbe Bokaro Steel City Industrial Estate 
Branch of United Bank of India~ serious 
irregularities came to light in 1983. Shri 
Abbai Kant Jha, the then Agent, was found 
to have granted advances to many borro-
wers far in excel§ of his discretionary 
financial powers, in violation of the lendinl 
norms and procedures, and without maiD-
U"Din. proper books and registers and eYeD 

issuing bank drafts for large amounts 
without receiving money or debiting the 
customers' accounts, etc. -Transactions of 
such irregular nature have been assessed at 
Rs. 2.30 crores approximately. In connection 
with this case, tbe Bank initially suspended 
Shri Abhai Kant Jha and. subsequently. 
terminated his service on 6th April, 1984 
by paying him three months' emoluments 
in lieu of not ice. A complaint was also filed 
with the CDI in 1983 and, following investi-
gation, the case has been charge-sheeted and 
is now pending for hearing in the Court of 
the Special Judge, Patoa. Another FIR was 
lodged in January. 1985 with the Police at 
Balidih Police Station in connection witb 
several other instances of malpractices. 
Three more cases have been registered by 
the CBI, Patoa Branch, on 30-5-86 against 
Sbri Abhai Kant Jba And 29 other private 
parties. The"ie ca ses arc now under investiga-
tiCln by tbe COl. 

The United Bank of Jndia has also 
reported tbat it bas prematurely retired ODe 

senior executive in the rank of Deputy 
General Manager in tbis connection. 

The Bank bas also taken steps to re-
construct records of tbe Branch, wherever 
necessary, and also to r~co\'er loans and 
advances. So far t nearly Rs. 14 lacs have 
been recovered. 

[English] 

Involvement of Indian Overseas Bank 
and R.B.I. Officials in Fraud 

1188. SHRIMATI GEETA MUKHER .. 
JEE: 
SHRI RAMASHRA Y PRASAD 
SINGH: 
SHRI V. TULSJRAM : 
SHRI LAKSHMAN MALLICK: 

Win tbe Minister of FINANCE be 
pleased to state : 

(a) whether two ('fficers of Indian Over-
seas Bank in Delhi and a clerk in Reserve 
Bank of India were found involved in a 
fraud involving R~. 1.20 crores; 

(b) if so. tbe particulars of five firm. 
invoJved io this forei,n exchan,e violation 
alon,with bank om"r. and clerk; aD~ 
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(c) the action taken or proposed to be 
taken by Government in the matter ? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) The 
Central Bureau of Investigation (CBI) have 
reported that in a case registered by them 
against Sbri M.L. Gupta and SODS Pvt. Ltd. 
and others no officer of Indian Overseas 
Bank in Delhi is involved. However, two 
officers of State Bank of India and a Clerk 
in the Reserve Bank of India, New Delhi, 
are involved in tbis case. 

(b) The particulars of the five firms and 
the Officers/CJerk involved in the above 
case, which has been registered by the CBI 
arc given below : 

(1) MIs. M.L. Gupta and Sons Pvt. 
Ltd. 

(2) Mis. Sandeep Traders 

(3) MIs. Vanta International 

(4) MIs. U-Like Fashions 

(5) MIs. Kanta Impex 
(situated at 48-A, DO 1\ Sheds, 
Okhla Industrial Area, Phase 11, 
New Delhi). 

(6) Shri C. P. Chopra, Divisional 
Officer, State Bank of India, 
New Delhi. 

(7) Shri B.B. Ahuja, Manager (Exports\ 
State Bank of India, New Delhi. 

(8) Shn M.P. Jain. Clerk, Reserve 
Bank of Jndia, New Delhi. 

(c) Th~ C.B.1. have reported tbat they 
have r~g;stered a reguJar case under Section 
120 read with Sec. 420, 467, 468, 471 IPC 
and Sec. 5 of IMPEX Act, 1947, for detailed 
investigation. 

Aneged Malpractl('es in Bank of Baroda 

1189. SHRI MOHO. MAHFOOZ ALl 
KHAN: 
SHRI SIMON TIGGA : 

Win tbe Minister of FINANCE be 
p\talod to atato ; 

(a) whether the attention of Government 
has been drawn to the neWs-item captioned 
"Corruption Wave in Bank of Baroda" 
appearing in the 'The Hindustan Times· of 
17 May, 1986; and 

(b) if so, the steps taken by Government 
to remedy the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (3) Yes. 
Sir 

(b) Bank of Baroda bas reported tbat 
no such loss, as reported in the news-item, 
bas been suffered by th~ Bank in Patnal 
Bihar Region. 

As regards the cases referred to in the 
news-item relating to large excesses over the 
sanctioned limit in two accounts, the Bank 
has reported that in one case the out-
standings included arrears of interests 
applied from time to time and legal action 
bas been instituted in the matter on 25-1-86. 
In the second case, the account has been 
brought to order and is now being conducted 
satisfactorily. 

In so far as tbe 'tie-up scheme' with a 
leadlDg automobile company is concerned. 
the Bank has reported that it wag introduced 
at its Muzaffarpur. Golmori, Patna Main 
and Patna Clty Branches and was approved 
by the Central Office of tbe Bank at the 
stage of formulation of the Scheme. The 
Bank bas further reported that although the 
Scheme does not envisage guarantee by third 
parties, as tbe facilities are adequately 
covered by hypothecation of ,'ehicles, apart 
from cash margin, yet guarantees were 
obtained to avoid possible post-disbursement 
follow-up and recovery problems. 

With regard to the allegation relatina to 
dishursement of loan at a time before tbe 
completion of body building and without 
any authority either from the loanee or 
fronl the body builder ~ the Bank bas 
reporteJ that there is nothing objectionable 
to debiting the loan account for pa),ment in 
advance for the cost of body building nor in 
the payment for the two being made to a 
conlmon agencv. According to the Bank 
what is necessary is that there should be 
s~tis(actory invoices in support and iQvoi~ 
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in respect of body building cost we,re found 
to be in keeping with the market rates for 
this service ? 

US Aid Package for Pakistan 

1190. PROF. RAM KRISHNA MORE 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Government are aware of 
the new liberaltsation of the US aid package 
for Pakistan by which Pakistan could use 
the entire amount of over 400 million dollars 
for mnitary purchases; and 

(b) if so~ the reaction of Goyernment 
with regard th~reto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. R. NAR-\ YANAN) : (a) The 
US Government has announced, subject to 
Congressional approva~, a security l,nd 
economic assistance package of $ 4 02 billion 
for Pakistan for the finan:;ial years 19B7 -93. 

(b) Government continues to maintain 
a constant vigil over all developments having 
a bearing on the country's int~gflty and 
securit} . 

Fixation of Service Conditions of 
Erstwhile Employ('£>s of Ba nk 

Cochin by SRl 

1191. PROF. K.V. THOMAS: Will 
the Minister Df FINANCE be plt~aseJ to 
state : 

(a) w~)ether Government are awrc that 
the service conditions of erstwhile employees 
of tbe Bank of Cochin are yet to be fixed by 
the State Bank of India; 

(b) if so, when the service conditions 
are Hkely to be fixed; and 

(c) whether thec;e will be enforced with 
retrospect ive effect ? 

THE MU·nSTER OF STATE IN THE 
MINISTRY OF FIN~NCE (SHRI 
JANARDHANA POOJARY) : (a) Yes Sir. 

(b) and (c). Tbe State Bank of India 
ll,vo advised tbat tbe matter is under 

negotiation with recognised union/association 
and is expected that a finality win be reach-
ed within couple of months. They have 
further advised that as per the Scheme of 
Amalgamation of the Bank of Cochin 
Limited with State Bank of India. it is not 
mandatory for the Bank to extend retros-
pective effect. 

Sale of Small Cars on Premium 

1192. PROF. K.V. THOMAS : Will 
the Minister of FI NANCE be pleased to 
sta te : 

(a) whether Government are aware that 
small cars like "New Maruti 800'" are 
generating a substantial aOlount of black 
money; 

(b) whether Government are also 
aware tbat the prel!'ium on small cars has 
gone up to the order of rupees fifteen 
thousand to rupees thirty thousand; and 

(c) if so, the steps taken to prevent 
it ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SlJRI 
JANARDHANA POOJARY): (a) and (b). 
Governm~nt have received no such informa-
tion in respect of New Maruti 800 which is 
being sold only aftr.r March 1986. 

(c) Some instances of transfer of 
Maruti cars on premium had come to the 
notice of Income-tax Department. In cases 
where sale on premium can be estabti~hed 

asseu;,jng officers will be taking appropriate 
action in the relevant assessments which 
can he made only in 1987-88. 

China"s Proposal for Better Excbange 
Relations with India 

1193. SHRI PRAKASH V. PATIL: 
Will the r..finister of EXTERNAL AFFA(RS 
be pleased to state: 

(a) wheth~r China is keen to open up better 
exchange relations with India in tbe field 
of agriculture. commerce etc" a~ reported in 
the 'The Hin4~stan Times· dated 27 June, 
1986; 
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(b) if so, whether any official proposals 
have geen received or reactions as~ertained 

and if so, the details tbereof; and 

PATIL: Will the Minister of FINANCE 
be pleased (0 state : 

(a) whether some cases of smuggling 
(c) Government's reactipn 

regard '1 
in this of restricted items have been detected at 

airports, sea ports and across the borders 
since I May, 1986; 

THE MINiSTER OF EXTERNAL 
AFFAIRS AND THE MINISTER OF 
COMMERCE (SHRI 1). SH 1 V SHANKI::R): 
(b) Govctument have ~t!en tbe repOl t ]n the 
-The HlUdu~tan TJnle~' dated '2.7 June, 1~86. 

(b) During the 6th Round (JJ Uffieldl level 
taJks which were held in New VcJhJ from 
4-11 November, 1985 exchange programmes 
in the field of Culture and Science and 
Technology were finalised. 

A Trade Protocol was aiso ~lgned dunng 
the VlsH of the Chmese Vice MlIllster for 
Foreign Economic Relations and Trdde, Mr. 
Lu XueJlan, to New Delbi In November 
1985. 

(C) While there bas been some implo\te-
ment 10 bilatl!cal exchang~ in these fidus, it 
has been Government of India's con:,istent 
View th.it genume normahsatlon can be 
dcbleved only \\ hen a just and complcbeo-
sive settlement of the boundary question IS 

reached. 

Smuggling by Diplomats,Go\'eroment 
Officials 

1194. SHRI BALASAHEB VIKHE 

No. Gold Watches Synthe- Diamonds 
of tic fabrics and pre-
seiz- and yarn dous 
ures stones 

• 
7136 1126 161 271 25 

(b) if so, the details thereof Indicating 
therr nUfllb;.[ and lten1S smuggied Into the 
Cvun~IY of ~muggh;d out 01 lbe country, tbe 
total \-alue tber~of, tbe nUDlber of persons 
Involved Hl l)l11ugg1mg, lUG numbt!r of 
p~rsons brought to b(luk and action taken 
agallJst tb~rn; 

((..) whether any diplomats or officials 
of tbe Govenlnlent of Jndia or foreign 
Governments were aho involved in smug-
gling; 

(d) if so, the detail~ thereof; and 

(e) action taken in ea~b case 1 

tHE MINl~TER Or STArE IN THE 
fvllNlSTR Y OF fINANCE "SHRI 
JAN ARDH:\NA POOJAR Y) : (a) and (b). 
The dt!talis of coutraband goods seized "bile 
being smuggled int%ut of the country 
incluJmg good~ seized at the airpof(s~ ~ea 

ports and aCIOSS the Llod borders lndicating 
major cOll1modilies seized and the Dumber 
of p::rsons arrested in connectton with 
smuggllllg activitles OUIlug the months of 
May and June, 1996 are Si\ \.u below: 

(Value: Rs. in lakhs) 

Indian Danger- Others Total No. of 
and ous value persons 

Foreign dr\Jgs of sei- anestcd 
currency zures 

220 348 781 2932 406 
(Figures are provisional) 

Stringent action is taken aaainst all these 
found involved in smuggling activities both 
departmentally as well as through prosecu-
tion in Court of law. Apart from imposition 
of personal penalties and confiscation of 
goods in appropriate cast's, preventive de-
tention under tbe COfEPOSA Act is also 

resorted to. 

(c) to \e). The details of the smuggling 
cases dettcted in which diplomats and tbe 
Government officials were found involved. 
during the months of May and June, 1986 
are given below: 



(i) On 12th May, 1986, the officers of 
customs Collectorate. Delhi seized 
200 gold biscuits weigbing 23.320 
Kgs. at Indira Gandhi International 
Airport from Shri. Mbayi Nyembwe 
Kadima, Second Secretary in tbe 
Zaire Embassy, New Delhi, who 
bad arrived from Singapore by 
KLM Flight No. KL·836. The 
gold biscuits were found concealed 
in his two suitcases. The matter 
was taken up by tbe Ministry of 
External Affairs with tbe Embassy 
of Zaire in Delhi in India, who 
informed that Mr. Kadima was 
acting in his personal capacity, 
Mr. Kadima bas been withdrawn 
by the Goveromen t of Zaire from 
their Embassy in Delhi. 

(ii) On 12th/13th June, 1986, one 
Inspector of Central Excise from 
Collectorate of Central Excise~ 

Bombay was found involved in 
the case of seizure of foreign tex-
tiles and electronic goods valued 
at Rs. 1.96 crores. On 12th June, 
1986~ the officer was detained under 
COFEPOSA. He was suspended 
and the departmental proceedings 
are being initiated against him. 

(iii) On 12th May, 1986, one Preventive 
Officer of Customs Collectorate 
Bombay was arrested for his 
involvement in the case of 
attempted smuggling of 2952 Kgs. 
of hashish concealed in 236 bags of 
boric acid wbich were seized on 
2.5.1986. He has been placed 
under suspension and departmental 
proceedings are being initiated 
aaainst him. 

(iv) DuIiDI May, 1986, tbe residential 
premises of 4 B.S.E. Officials were 
searched by tbe officers of D iree-
torate of Revcoue lntellilcnce. 
Income-tax Department ana otber 
officials in coDDcctioD with their 
involvement in smugglilll of con-
traband goods in connivance with 
smugalers across tbe Indo-Pak 
border. Further, investiptioD8 
into his case ate in progress and 
appropriate action as warranted 
under the law would be taken OD 
oomplotioo of tbe investiaation. 

(v) 00 18th/19th June, 1986. ODe Sob. 
Inspector of Delhi Police wal 
intercepted at tb. IndiA Gandbi 
International Airport and 44 lold 
biscuits weighing 4.4 Kgs. witb. 
foreign markings valued at RI. 9.41 
lakbs were recovered and seized 
from him. He was arrested. 
Furtber proceedings arc in pro-
Kress. 

Loss Iocurred 00 Hostel at Deihl 

1195. SHRI BALASAHEB VIKHB 
PATIL: WiJl the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) wbether his Ministry'S Hostel at 
Delhi bas incurred a loss of several lakbs of 
rupees during tbe last three years; 

(b) if so, the reasons therefor aDd the 
annual loss suffered during tbe years 1983-84 
to 1985-86; 

(c) the remedial measures taken or 
proposed to be taken to avoid such losses; 

(d) the efforts made to find out the 
officials responsible for the losses; 

(e) if 10. the details tbereof aod tbe 
action taken proposed to be taken apinst 
them; 

(0 whether there is aoy proposal under 
consideration for coostruction of Dew hostols 
in Delhi aDd abroad; and 

(8) if so, tbe financial implications 
thereof '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K.R. NARAYANAN): <a> and (b). 
The Ministry's Hostel at K.G. Mars hal 
incurred a loss of RI. 4.11 lakhs in 1983-84 
Ra. ~.ss laths in 1984-85 and Ra. 5.45 
lakhs in 1985-86. 

Tho loss in on account of Don-revision 
of licence free including service cbaraes. as 
also outstandina licenec fees dueS from lome 
of tbe a)lottces. 

(c) Remedial measures already under-
taken and tbose proposed to be takeD 
include reviaioD of licoDOI f. aD( 'WVice 



cbaraes and efforts to recover outstanding 
dues. 

(d) and (e). Efforts continue to be 
made vigorously to recover the outstanding 
dues from tbe defaulters~ Since revision of 
licence fee etc. is mainly a procedural 
requirement, question of fixing responsibility 
on any indlvidual official does Dot arise. 

(0 and (g). There is a proposal to get 
additional and allotted for the construction 
of a new bostel in New Delhi. Financial 
implications will be worked out when details 
about the additional hostel are finahsed. 

Soutb Africa's Attack on African 
Nationsl Congress Hases 

1196. SHRI h-lAHEDRA SINGH 
Will tbe Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(a) whether it is a fact that South 
Africa attacked the so-(.;aUed African 
National Congress bases in tbe three front-
line countries namely, 21mbabwe, Botswana 
and Zambia; and 

(b) 'f 50, the reaction of the Government 
of India and other non-aligned countries 
thereto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI EDUARDO FALEIRO) : (a) South 
Africa attacked these countries recently on 
the pretext tbat African National Coogress 
was operating from bases there. 

(b) Government of India bas condemned 
the attacks a)ongwith the other nOD-aligned 
couDtries. 

ExemptloD of Ready-Mix Powders 
From Excise DujJy 

1197. SHRI H.N. NANJE GOWDA: 
SHRI O.S. BASAVARAJU : 

Will tbe Minister of FINANCE be 
plealed to state: 

(a) whether it is a fact that the Soya 
products, pasta and noodles which are 
manufactured by the multi-Datiooall and 

! 
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large scale industries have been exempled 
from the Central Excise duty whereas 
central excise duty of 15 per cent has been 
imposed on the ready-mix powders like 
vada, idly, gulab jamuD although these are 
produced in small scale sector; 

(b) if so, whether Union Government 
propose to grant exemption to tbe small 
scale sector industries manufacturing ready-
mix powders in the country; and 

(c) if so, by when a decision is likely 
to be taken in the matter ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FJNANCE (SHRI 
JANARDHANA POOJAR Y): (a) Pasta 
and noodles carry nil rate of duty in the 
Central Excise Tariff. Soya milk and soya 
textured protein have been exempted from 
excise duty. Under the new Central Excise 
Tanff. ready .. mix powders like, vada-, idly-, 
and gulab jamun-mix are liable to duty at 
15% ad valorem. 

(b) and (c). Representations have been 
received in the Ministry requesting for total 
exemption from excise duty on certain 
ready - to-cook mixtures like~ idli-mix, vada-
mix, etc., and a decision is likely to be 
announced shortly. However the scheme 
of general exemption for the small-scale 
sector is applicable to such products also. 

Stepping up Export of EogiDeerlag 
Good. 

1198. SHR] RANJIT SINGH 
GAEK WAD : Will the ~ Minister of 
COM MERCE be pleased to state : 

<a> whether Government have formuJa-
ted a scheme called 'Specific package of 
incentives' for steppiDS up engineering 
exports in areas where tbe Indian industry 
will have competitive streDlth in tbe world 
market; 

(b) if sOs which are the industriea 
identified for tbis purpose; 

(c) whether tho performance of c08ineer-
ing industry on the export front bas been 
di~appoiotiDg despite liberalisation its 
policies; 
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(d) whether the .proposed scheme of 
'I'ackages of incentives' would accetate 
engineering exports; and 

tel If so, llS Impact in terms of export 
values 'I 

Till:. MjNl~TbR OF SrATE IN THE 
MJN.l~rRY Or COMMERCE (SHRJ 
BKAHI\-JA OUT f): (a) and (bJ. 

'"' On the ba~ls 01 D. V. Kapur Cownlilt~e 

Report ou P~l:sp~~llve Plall aDU 
Slratc~ for expolls of l.:.ugmcellng 
and Capllal lJoo\b, CCf(alll Industries wnh 
sood export pot\:oual, have bee~ uU:nt,Oed 
as ·,oru::.l· louU::.lne~. A Sl~lcmenl Indll.;allng 
tbe last of tbe~e loduslnes IS given beJow. 
Detalieu exc:rCIM:S Olive been undertaken 
to IdenlJty special policy IDlu"Uves, If any, 
requlCed lD tbe :'pCClti~ ·lbl usC Indusules. 

(C) to (e). The pIOVJSIOOal dala JO-
dlcales a dechne 10 eugl0eenDi expOl ts by 
13% dUClng 198.)-ti6 as compared to 1984-
85. Policy mea::,ur~s laken by Government 

, should have a pO~IUV~ effect on expoccs. 
It is, however, dl1.b~ult to quantify "be 
lmpa~t. 

Statement 

1. Commercial vehicles, two and three 
wheelers 

2. Agncuhural traclors 

3. M~hine Tools 

4. Auto 6pares and ancillal ics 

5. Chemical and Process Plants 

6. Textile machinery 

7. Sugar machine ry 

8. MIDlng mach,nery 

9. Rtfngcration equlpmeDt 

10. Earthmoving equipment aDd craDel 

11. Electric motors and starters 

12. CaltiPls and Forainp ineludioa 
industrial valves 

13. TraD"DiuioD liDO Towon 

14. Bicycles aod paris 

15. Power Equipment 

16. Power distribution transformers 

11. Switchgear and control gear includina 
general cOaltrol panel. 

18. Cables and conductors-Power 
CabJ~s. 1:-\ L ,,"~I.;les 

. Cables and ~onductorb-AAC/ ACSR, 
dry core co-axlaJ 

19. Pipes and tubes seamies& pipes 

20. Electnc fans aud paris 

21. Water supply and irrigation pumps 

22. Process pumps 

23. Diesel engines 

24. Au" compressors 

25. D.G. Sets 

26. DIesel J<x;omotlves, Railway waaons 
and components 

27. Coacbes 

28. Tool Rool products 

29. SoJar/Renewable cncray equipmcn! 

30. Watches 

31. Cl~ks 

32. TImes pieces 

33. El~tronics and computer software 

34. Manufa~ture of mica and Mica 
producti~ 

35. Hand tools. 

Bank Credit for JD'lplemeDtiDI DeYelo,.e.t 
Prear.mmea ID Gul.rat 

1199, SHal RANJJT SINGH 
GAEl<. WAD: Will tbe· Minister of 
FINANCE be pleued to ltat. : 
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<a> the flow of bank credit at the end 
of March 1985 in implementation of deve-
lopment programmes in Gujarat; 

(b) whether this flow of bank credit 
is less in relation to credit-deposit ratio in 
Gujarat; 

(c) whether it is 1;laving adverse effect 
on tbe development programmes in Gujarat; 
and 

(d) if so, the steps proposed to be taken 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Total 
advances of banks in Gujarat stood at 
Rs. 2721 crores as at the end of June 1985. 

(b) to (d'. Credit: deposit ratio of 
banks in Gujarat was 54 7 per cent as 
against 69.7 per cent for aU-India as at the 
end of June 1985. 

The banks have been reviewing the low 
~redit: deposit ratio at the State Level 
Bankers' Committee meeting. The State 
Government bas been advised to take steps 
to formulate various bankable schemes 
besides impl~menting National Wa5te Land 
Development Plans. These steps are 
expected to provide scope for deplo) ing 
more funds by banks which will 1n turn 
push up the credit deposit ralio. 

Proposal to set up Security Paper 
Mill at Baroda (Gujarat) 

1200. SHRI RANJIT SINGH 
GAEKWAD: Will the Minister of State 
in the Ministry of FINANC'F. be pJeased to 
state : 

<8> whether there is 8 proposal to set 
up a Security Pap~r Milt at Baroda in 
Gujarat State; 

(b) whether Government is spf'odins 
huge foreign exchange in the import of 
security papers; and 

(c) if so, sters proposeJ to be taken 
to a'lament indigenous supply of security 
paper by setting up more paper mill$ in tbe 
~O\Ultf)' 't 

THE MINISTER OF STATE "IN THE 
MINISTRY OF FINANCE (SHRl 
JANARDHANA POOJARY) : (a) No, Sir. 

(b) Foreign exchange worth about Rs. 
12 10 crores was released for import of ! 750 
Metric Tonnes of security paper during 
1984-85 while in 1985-86 foreign exchange 
worth about Rs. 39.56 crores was released 
for import of 5500 Metric Tvones of security 
paper. 

(c) The Security Paper Mill, Hosbanga-
bad has been modernised at a cost of Rs. 
23.79 crores in 1983 with a view to increas-
ing its production capacity to 6000 tennes 
per annum. Currently production is around 
3600 tonnes per annum and efforts are 
under way to achieve soon tbe full rated 
capacity. 

Issue of Passports by RPO, Ahmedabad 

1201. SHRI RANJIT SINGH 
GAEKWAD: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether it is a fact that applications 
for issue of passports are long delayed in 
the Regional Passport Office at Ahmedabad 
even after verification is signed by M.P. or 
ML.A.; 

(b) number of applications received by 
the Regional Pas~port Office at Ahmedabad 
for issue of pa-ssports during Apnl-June 
1986; 

(c) number of pa~4i;p0rts i.;;su~d out of 
th~ total number of arplicatiC'lls receh ed 
during thec;e month~; 

(d) the number of applications delayed 
for over 3 months; and 

(e) the steps taken to nliniolise delay in 
the issue of pa"-;c;ports ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERN~L AFFAIRS 
(SHRI K. R. N~RAYANAN): (a' No. Sir. 
Whatever delav tak~s pla~e in the issue of 
~8ssport~ bs RPO. Abrr~Jabad is due to 
time token in return of p3'iSport verification 
forms by state Police and Securiry authori-
ties ~s this vertifica tion is compulsory. The 
requlrement of verification of passport 
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applications by M.Ps and M.L.As etc. is 
Dot required w.e.f. 1st Nov. 1985. 

(b) Number of applications received by 
Regional Passport Office; Ahmedabad for 
issue of passports during April-lune, 1986 
is aiven below :-

April 7520 

May 5646 

June 8066 

(c) Number of passports issued during 
these months is as follows: 

April 9231 

May 8258 

June 10014 

(d) 9136 passport applications as on 
30.6.1986. 

(e) As delay in the issue of passports 
is generally clused by non-receipt of police 
clearance reports from tbe local authorities 
the RPO has been instructed to remind tbe 
police authorities if the p"lice clearance 
reports are not received within 45 days. 
The Director General of Police in each 
state is being requested to issue suilable 
instructions to the District Police Authorities 
to expedite police clearance reports within 
a maximum period of one month, after 
receipt of personal particular f{)rms from 
the Passp.,rt Offices. The RPO has also 
been directed to keep close liaison with tbe 
local police authorities for expediting polace 
clearance reports in respect of passport 
applicants. 

Attack 00 India. Embassy 10 
Santiago (Chile) 

1202. SHRI P.M. SA YEED: Will tbe 
Minister of EXTERNAL AFfAIRS be 
pleased to state : 

<a) whether some people occupied Indian 
Embassy at Santiago on 20th May. 1986 to 
lodge a protest againlt some police action 
ill the city; 

(c) the action taken by Government 01 
India in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI EDUARDO FALEIRO) : (a) to (c). 
On 20th May. 1986. at about 11.30 •. m. 
five persons belonging to a social orgaDisa-
tion called 'Co-ordinado Metro-poUtana do 
Pobladores' (MetropoJitan Coordinator of 
Settlers) entered our Chance.., premises. 
Tbey handed 8 memorandum protestio& 
recent searches by local military and poli~ 
authorities of working class areas in Santiago 
and requested tbe Ambassador. as Represen-
tative of the Government of India wbich i. 
Chairman of N A M, to issue a declaration 
condemning tbe Pinochet Government for 
its policies of repression. Our Ambassador 
replied tbat he was not authorised to make 
any such declaration. The visitors left the 
Chancery after five hours. Their bebaviour 
was throughout peaceful. respectful, well-
mannered aod amenable to reaSOD. 

I ndo-USSR Chamber of Commerce 
and Industry 

1203. SHRI P. M. SAYEED: Will 
the Minister of COMMERCE be pleased to 
state : 

(a) whether Indo-USSR Chamber of 
Commerce and Industry bave been set up; 

(b) if so. the main activities and 
objectives for which the Chamber bas been 
set up; 

(~) whether private industrial houses 
and export- import business bouses would be 
directly invoJved; and 

(d) if so, tbe details in regard to tbe 
act')a) working of the Chamber ? 

THE MINISTER OF STATE IN TliB 
MINISTRY OF COMMERCE (SUR! 
BRAHMA DUTY) : (a> to (d). A society 
with tbe name 'The Jndia-USSR Chamber of 
Commerce and Industry' bas been set up 
under tbe SOCieties Registration Act. 1860. 
According to its Memorandum of Associa-
tion, it bas been set up primarily to promote 
trade and economic relations between India 
and tbe USSR. The membership or tbo 
Society. wbicb would be manaaed by • 
OovcmiDf bod, j. opep to aU JQdJvldu .. Ie' 
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companies. firms, 80cieties or associations 
of manofactureR, exporters and importers 
ia India. 

ElectroDle Dnlcel for Clearing Cheques 

1204. SURI P.M. SA YEED : Will 
tbe Minister of FINANCE be pleased to 
state: 

(a) wbether a scheme to clear the 
outstatioD cheques and Joca) cheques by 
electronic devices (Ma&n~tic Ink Code 
Recogniser) was proposed in Delhi and other 
places; 

(b) if 10, when; 

(c) whether tbe Reserve Bank of India 
bas installed tbe necessary machine in tbe 
clearing bouse for the purpose; and 

(d) if not, the reasons for delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d). 
Reserve Bank of India bas worked out a 
Scheme of National Clearing of outstation 
cbeques with the help of Mecbanised Cbeques 
Processing facility. Under the above 
Scheme, MICR Technology is proposed to 
be introduced for cheque clearing initially 
between 4 Metropolitan Centres, viz. 
Bombay, Deihi, Madras and Calcutta, 
after installing medium speed sorters· The 
Mecbanised cbeque clearing process facility 
will be utilised for clearing of local cheques 
also at tbe above Centres after biBb speed 
sorters have been installed. As part of the 
implementation of the Scheme of National 
Clearing of outstation cheques. two medium 
speed surters have already been installed at 
Bombay at the Bankers Clearing House. 
Cheques drawn 00 Delhi aDd received from 
customers by banks/branches at Bombay 
arc beiDa cleared under the Mecbanised 
Cheque Clearing Process at Bombay from 
the 8tb July, 1986. Preparations are under 
way for installation of Medium speed 
lorten at Delbi also and wben tbey become 
operational, cbeques presented at Delhi 
braaches and drawn OD Bombay would be 
cleared under tbe Mechanised Cheque 
Cloarioa Process. 

As a number of formalities have to be 
.Jtftderaoae IPd proper l~fJlllU'Uc'ure c~~ 

before the Scheme can become luJly opera-
tional, tbe Scheme is being implemented in 
phases. 

LlberalilatJoa of Imports of Certain Good. 

1205. SHRf MOOL CHAND DAGA: 
Will the Minister of COMMERCE be 
pJeased to state : 

(a) whether it is a fact that last year 
imports were relaxed even for banned items 
except for anima) tanow; 

(b) whether liberal imports were a)Jowed 
for units manufacturing textile, jute. cement. 
steel. and fertilizer for brinaiDJ 
modernisation; and 

(c) tbe reasons whicb necessitated 
modernisation in the aforesaid trades 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRf 
BRAHMA DUTT) : (a) Only 'Cod liver oil' 
(Pbarmaceutica1 Grade) bas been removed 
from tbe list of Banned Items and bas bren 
placed under Limited Permissibe List. 

(b) and (c). Import of Capital Goods 
for modernisation is allowed for improve-
ment of productivity and competitiveness. 

Take Over of Sick Mills by NTC 

1206. SHRI MOOL CHAND DAGA: 
Win tbe Minister of TEXTILES be pleased 
to state: 

(8) "hetber attention of Government has 
been drawn to the news item captioned 'No 
More Take-Over of Skk Mills by NTC. 
appearinl in English daily "Patriot" of 
}-2-86; 

(b) jf so. tbe num~r of proposals 
received by Government to take-over sick 
mills durir.g 1985·86 and bow many have 
been accepted with reasons for the same; 

(c) tbe number of proposals received 
after January, 1986 till date and bow many 
have been accepted: 

(d) whether any request bas been 
received to return the mills al~ady taken 
over by National Textiles Corporation and 
.... de viable; aad . . 
• -. \:'l 
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(e) if 10, the details thereof ., 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a> Yes, Sir. 

(b) Duin. the year 1985-86, five 
proposals were received from tbe State 
Governments of Rajastban, Gujarat, Madhya 
Pradesb. Bihar and West Benlal for take 
over of J6 sick/c1osed mjll~. None of the 
proposals bas beeD accepted. 

(c) Since 1st January, 1986, 4 proposal, 
were received from tbe State Governments 
of RajastbaD. Tamil Nadu and Mabaraahtra 
for take over of 7 sick/closed mills but DODe 
of tbe proposals bas been accepted. 

(d) UDits. where maDagement bas been 
takoo over, can be made viable througb 
investment on modernisation only aftcr they 
baft beeD nationalised. 

(e) Does not arise. 

(TrtllUialionj 

StatDS of lado.try to Touris. 

1207. SHRI MOOL CHAND DAGA: 
Wnl the Minister of TOURISM be pleased 
to state: 

(a) whether Government bave accorded 
the status of industry to tourism in principle; 

(b) if 10, since when; and 

(c) steps taken/proposed to be taken by 
Government to encouragc public and private 
establishments to invest capita) for promotion 
of tourism ? 

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYED): (a) and (b). In 
July 1984 foUowina a recommendation from 
PlaoDiaa Commission tbe National Develop-
meDl Council accepted in priociple that 
Tourism should be accorded tbe statUI of an 
ladustry. Aceordin,ly abe State Governments 
weN requeaaed to declare tourism .. an 
Industry. Some of the State Governmentl 
ave already done so wbereu otbers have 
beeD requested to decJare Tourism/Hoteb as 
laduatry. 

(c) TIle CeDlraJ OOYeJ'DJDeDt .. ave 
..... ~1 tDooQdvcl/~.~ ~ 

oncouralO investment of capital for promotion 
of tourism. These include exemption of 
botels from tbe MRTP Act in tbe matter of 
cxpansi('n and new projects, income-tax 
holiday to new botels, higber depreciation 
allowance, Central subsidy for construction 
of new hotels in specified bac:.kw&ud areas. 
interest subsidy on botel loans advanced b, 
IFCI and other Ccntral Financial InstitutiODS. 
foreign excbanlc incentive quota for botels 
and travel agents, concession a) custom, duty 
on a Dumber of items imported by botels 
for actual use, priority in allotment of 
telcpbone/telex connections and LPG, 
concessional rate of interest/interest subsidy 
on transport loan to tourist car operators 
for purchase of tourist vehicles and 
manufacture of tourist coaches, incentive 
quota to travel Blents and tour operators 
for undertaking promotional tours abroad 
and import of vehicles (upto two in a year), 
office equipment etc. 

Some of the State Governments, notably 
K.erala have also announced several conces-
sions and incentives. 

[English] 

Proposal to Build Hotels in USSR 

1208. SHRI MANJK REDDY: 
SHRI M. RAGHUMA REDDY: 

Will tbe Minister of TOURISM be 
pleased to state : 

<a> wbether there is aoy proposal UDder 
way of Government to build hotels in USSR; 

(b) jf so. Dumber of sucb hotels and 
whetber these will be set up in public or 
private sectors; and 

(c) foreian excbanae earmarked for the 
purpose ? 

THE MINISTER OF TOURISM 
(MUFTI MOHO. SYED): (a) There is no 
such proposal. 

(b) and (e). Doe. not arise. 

Mea •• re. to .ttraet Forel18 Tourlat. 
to Orl ... 

1209. SHRI SOMNATH RATH: WIJJ 
tbe Miaiatcr of TOURlSM be plealed to .. " ; 
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<a> whether there bal been an increase 
in tbe Dumber of foreian tourists to India 
dutiol the last two yean; 

(b) if so, wbat is tbe percentage; and 

(c) wbether aoy specific steps have been 
taken to attract foreign tourists to Orissa ? 

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYED) : (a) and (b). The 
percentage chanaes in the foreign tourist 
traffic to the country, excluding tbe nationals 
of Pakistan and Bangladesh, dur;ng tbe last 
2 years and the first 6 months of tbe current 
year are as giveo below : 

1984 

1985 

%Cbaoge over previous year 

1986 (Jan.-June) 

-5.6 

+0.2 

+ 14.6* 

·Compared to corresponding period of 
previous year. 

The negative/low growth in foreign 
tourist arrivals was mainly due to tbe adverse 
media coverage of some of tbe unronuoate 
events in India during tbe latter half of 1984 
and tbe first balf of 1985. 

(c) The specific steps taken to attract 
foreign tourists to Orissa include develop.. 
naeot of tourist attractions and augmentation 
of ac:commodation facilities in tbat atate and 
the publicity of specific attractions of that 
atate in foreign markets. 

OutataadiDI Ester ••• Debt 

1210. SHRI INDRAlIT GUPTA: Will 
the Minister of FINANCE be pleased to 
refer to the reply given to Starred Question 
No. 86 on 22 November, 1985 regardiol 
external debt position aod state : 

<a) tbe outstanding debt of Government 
of lodia .s on 1.4.1985 in respect of loans 
taken from foreign commercial banks; 

(b) tbe averaae rate of interest cbarle-
able OD tbo loans; and 

(c) tbe value of repayment obliaadoDS 
011 ...... Jout for 1"5-86 ? 

THE MINISTER OF STATE IN TBB 
MINISTRY OF FINANCB . (SHR.f 
JANAIlDHANA POOJARY) : (a) to (c). 
Part of tbe foreian exchange requirements of 
public sector projects are met throaah 
external commercial borrowinas by the public 
sector orpnisatiool tbemaelves rather thaD 
tbe Government. While some 01 tbeae 
borrowings are from (oman commercial 
banks. tbey also consist of Suppliers Credits. 
bonds floated in fore ian capital markets etc. 
Loans from foreign commercial banka are 
both on fixed rates and Boating rates lioked 
to London or ocher Inter Bank OI"ered 
Rates. Hence it is difficult to arrive at an 
average rate of interest for these borrowinp. 

The details of tbe external commercial 
borrowings sanctioned to public sector in the 
three rears eoding on 31st March, 1985 are 
as follows: 

1982-83 

1983-84 

1984-85 

(Ra. crorea) 

1544 

459 

1086 

These borrowings are carefully reaulated 
consistent with tbe need for maintainiol a 
prudent debt service ratio. 

The value of repa)1De11t obUptioos ia 
respect of public sector undertakinlS in 1985-
86 is beinl collected. 

World BaBk Loan for Teleee ........... 
Sector 

1211. SHRIINDRAJIT GUPTA: WiU 
tbe Minister of FINANCE be pleased to 
state : 

<a> wbether it is a fact that the proposed 
World Bank loan, worth S 300 millioa lor 
tbe telecommunication sector bM IIOt 
materialised so far; 

(b) wbether the World Bank is inaisti.,. 
tbat the Seventh Plao aUocations for the 
sector should be raised to RB. 6000 crena 
_pinst the approved fUDd. of lla. 
4000 ctorea; 

(c) if 10. the details thereof and other 
reasons rot dela, in _netto.iDa the proposccl 
loan ., 
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THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRf 
JANARDHANA POOJARY) : (a) to (c). We 
have posed tbe 9th Telecommunication 
Project to the World Bank. Details are 
UDder discussion with tho World Bank. 

Export of Coffee 

1212. SURI RAM DHAN: 
KUMAR I O.K. THARADEVI : 

Will tbe Minister of COMMERCE be 
pleased to state: 

(8) whether it is a fact that there has 
been a downward trend in tbe export of 
coffee since 1980; 

(b) tbe quantity of coffee exported in 
1983, 1984 and 1985; and 

(c) the steps being taken to increase the 
export? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTT) : (a) Yes, Sir. Altbough 
there bas been a downward trend in the 
export of coffee since 1980 but the exports 
have risen from 64,859 tonne& during 1984 
to 95,532 tonnes in 1985. 

(b) The export of coffee during the past 
three years was as under : 

Year 

1983 

1984 

1985 

Export (in tonnes) 

70,334 

64,859 

95,532 

(c) India·, exports are mainly aoverned 
by tbc annual export quota fixed by tbe 
International Coffee Organisation. In order 
to increase aport of coffee leO has been 
requested for hilber allocation of quota. 
Coffee Board bas al.o siped a contract with 
tile USSR bUJcrs for export of 25,000 toones 
or coffee during J986. As ao expo" incentive 
Cash Compensatory support is also provided 
on export of coffee in tbe value added form. 
CotJee Board ;1 also participatio8 in various 
IDteroatiollal Fain, as a measure to increase 
_port of coffee. To iDer_ production of 

coffee, so tbat more crop should be available 
for exports, Coffee Board is operatiDa a 
Dum ber of schemes like Researcb programme. 
extension service, Training programme, 
production and supply of quality seeds and 
providing loans and subsidies under develop-
ment plan. 

[Translation) 

Smuggllug of Gold and Dollarl 

1213. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of FINANCE 
be pleased to state : 

(a) whether it is a fact tbat smuggling 
of gold and donars is continuing on a large 
scale in many parts of the country; 

(b) if so, tbe Dumber of persons detected 
fOI indulging in this activity during the last 
two months; 

(c) whether Government bave so far 
taken any action against tbem; and 

(d) if so, the details tbereof and if not, 
the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Reports 
received by tbe Government and seizurea 
made indicate that gold continues to be one 
of the most sensitive items smuggled in!o tbe 
country. Foreign currency iD«:Judinl US 
dollars also continue to be sensitive to 
smuggling int%ut of tbe country. 

(b) to (d). Statistics pertaining to 
number of persons found involved in 
connection with smuSgJiog of lold and 
foreign currencies are not maintained 
separately. However, during tbe mODths of 
May and June, 1986, 406 persons wore 
arrested in connection with aU types of 
smu88ling activities, includinl amul8lin. of 
lold and foreign currency. tbroUlbout the 
country. 

Stringent action is taken apinst aU these 
found involved in smuallios activities botb 
departmentally as well as tbroUlh prosecution 
in Court of law. Apart from imposition of 
personal penalties and cQofiacation of loo<IS, 
in appropriate cases, preventive deteotion 
under tbe COFEPOSA Act iI aJao 
resorted to. 
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1214. DR. CHANDRA SHEKHAR 
TRIPATHI : Will tbe Minister of TEXTILES 
be pleased to state : 

<a> whetber it i. a fact tbat Delhi 
Metropolitan Council has recommended for 
take-over of tbe textile milia fUDctioning in 
Delhi; 

(b) if so, whether Government have 
taken any action in this regard 80 far; 

(c) if so. the details thereof and if Dot, 
tbe reasons tberefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) No, Sir. 

(b) aod (c). Do not arise. 

[English] 

Diplomatic aDd Trade SanctioDS 
a.ai •• t Brit.lo 

121S. SHRI AMAR ROYPRADHAN: 
Will tbe Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(al whetber some of the Commonwealth 
countries are consideriDI or have decided a 
aeries of diplomatk: and trade sanctions 
_inst Britain in view of Britaio's continued 
opposition to economic san<:tiODS _inst 
South Africa; ud 

(b) if so, the details thereof aDd reaction 
of tbe Indian Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K.R. NARAYANAN): (a) The 
Government are Dot aware of any moves for 
diplomatic aDd trade sanction! _inst 
Britain. 

(b) Does Dot arise. 

Assistance of Japanese Expert. in 
Exports to JapaD 

1216. SHRI AMAR ROYPRADHAN 
Will tbe Minister of COMMERCE be pleased 
to state : 

(a) whether it is a fact that Japanese 
experts have given cooperation in tbe 
develo"m~nt of some Indian products for 
export to Japan; and 

(b) jf so, tbe names of Indian products 
in which they have agreed to cooperate with 
India? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHlU 
BRAHMA DUTI) : (a) Yes, Sir. 

(b) Ready-made garments and carpets. 

Export of Jute Prod.d. 

1217. SHRI AMAR ROYPRADHAN: 
Will the Minister of TEXTILES be pleased 
to state : 

(a) tbe growtb rate of export of jute 
products dur iog the last three yean 
year-wise; 

(b) whether Government propose to 
boost tbe growth rate of export of jute 
products ;n tbe Seventh Five Year Plan; 

(c) if so, tbe details thereof; and 

(d) if Dot tbe reason therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SH.R.l 
KHURSHID ALAM KHAN) : (a) The 
trend of export of jute products bas been as 
under durin. tbe last three years : 
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Year Exports -----
Qty. Value 

Perccmtaae increase/decreale over 
previous year 

(000 tonnes) (Crore Rupees) Qty. Value 

1982-83 329.5 201.83 (-)18.6 

(-)29.1 

< + )13.3 

(-)15.7 

(-)18.9 

<+)83.2 

1983·84 233.5 163.71 

1984-85 264.7 299.93 

1984-85 241.2 267.52 
(Apr'84-Feb'85) 

1985-86 233.4 250.21 
(Apr'85-Feb'86) 

(b) and (c). Yes, Sir. Following are 
the major steps to boost exports of jute 
products in tbe Sevtnth Five Year Plan : 

1. 

2. 

3. 

4. 

s. 

6. 

Providing bigber cash compensatory 
support for exports of jute products. 

STC-Jute Industry Consortium on 
50:50 loss-sharing basis for exports 
of Carpet Backing Cloth in North 
American Markets. 

Use of jute cess amount for 
promotion of exports. 

Participation in international trade 
fairs. sponsoring of delegations etc. 
to overseas countries (or exploring 
market and increasing export of 
jute products. 

Introduction of a system of buffer 
stock of raw jute for avoiding wide 
fluctuations in raw material prices 
in order to stabilise the export 
prices. 

Eocouraging development of 
exportable products throuah Rand 
D efforts. 

(d) Does Dot arise. 

Deyelopment of Touri.m 10 Cbbolaaaapur 
a04 Saathal Parpoa Belt in Blur 

1218. SHRI SIMON TIOGA: Will 
tbe Minister of TOURISM be pleated to 
ltate : 

(-) 3.2 (-) 6.4 

(8) tbe action tak~n to deveJop tourism in 
tbe Chhotaoagpur and Santha) Para.D8 belt 
of Bibar since 1980 year-wise; 

(b) the amount spent for tbis purpgse; 
and 

(c) tbe details of plans, if any? 

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYED) : (a) to (c). 
Forest Lodge at Betla at an estimated cost 
of Rs. 46.76 lakhs in Cbbotanagpur is under 
construction. An amount of Rs. 36.00 
lakhs bas been released to tbe State 
Government wbich is tbe executinl 
agency. 

[TranJlatlon] 

Rile la CO.lumer Price lades 

1219. SHRI BALWANT SINGH 
RAMOOWALIA : 
SURt H.M. PATEL: 

Will tbe Minister of FINANCE be 
pJeased to Itate : 

(a) whether tbere arc indicationl of 
steep rise in coosumer price index recentJy; 

(b) if 10, the detaU, thereof; aDd 

(c) tbe steps beiDa taken by Goveromeat 
to check price risc '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHItI 
lANA&DHANA POOJAIlY): (a) to 
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(c). In tbe Bnt two montbs of the current 
financial year (upto May t 1986-the latest 
available) tbe All India Consumer Price 
Index for Industrial Wotkers (base 1960= 
100) rose by 2.0% as against 2.4% in tbe 
correspooding period last year. 

The Government bal been closely 
watching tbe price situation and has taken 
a Dumber of steps to contain inflation 
witbin reasonable limits. The thrust of 
Government·s anti·inftationary policy 
continues to be 00 effective supply and 
demand management including strengthening 
of tbe Public Distribution System, regulated 
releases of sugar and edible oils, enforce-
ment of fiscal discipline and keeping tbe 
qgrepte liquidity in tbe system under 
control. 

(English) 

Indo-Pat Trade 

1220. SHRI BRAJAMOHAN 
MOHANTY Will tbe Minister of 
COM MER CE be pleased to state : 

<a) whether Indo-Pak trade is declining 
from year to year; 

(b) if so, the details from 1980-J981 to 
1984-1985; and 

(c) the reaSODS therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTT) : (a) Yes. Sir. 

(b) 

Year 

1980-81 

1981-82 

1982·83 

1983-84 

1984-85 

Expofls 

j.02 

4.95 

6.60 

11.77 

12.91 

(value iD Rs. Crores) 

Imports 

75.39 

54.70 

32.28 

27.79 

15.75 

Total 
turnover 

76.41 

59.65 

38.S8 

39.56 

28.66 

(c) Pakistan's Import Policy restricts 
tbe market access of Indian exports to 
Pakistan. particularly tbe products that can 
be imported by the private trade in Pakistan 
from India. 

Diploma •• ~aught in Acts of Smuggliag 

1221. SHRI BRAJAMOHAN 
MOHANTY Will the Minister of 
FINANCE b-c pleased to state: 

(a) tbe number of d;pJomats caught aD 
acts of smuggling during tbe last year and 
action taken against tbem; 

(b) tbe number of customs officials 
found involved in smuggling cases durin. 
tbe last one year and action taken against 
them; and 

(c) whether tbere is any proposal to 
introduce more effective cbecks against 
smuggling in the International Airpons if 
so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) DUTiol 
the year 198" two diplomats were found 
involved in smugsling activities. The goods 
involved weI\: seized and confiscated to 
Government and at the request of tbe 
Ministry of External Affairs tbey were with-
drawn from India by the Government of 
the country to which tbey belonged. 

(b) During the year 1985, 33 officialsl 
statT of tbe Customs and Central Excise 
Department were found involved in 
smuggling activities and various otber acts 
of omission and commission Jeadinl to 
leakage of revenue. Out of these. five were 
arrested. undcr the Customs Act, one 
compulsorily retired from service and ane 
convicted b)' Court for two )'cars riaorous 
imprisonment. In addition. departmental 
proceedings have been initiated against all 
wbich ate at various stages of prOlfeS4\. • 

(c) The anti-smulilina drive tit our 
international airports bas been further 
intensified. The preventive and inlelliaence 
set up of the Customs Department at the 
jntleTnational airports bas been furtber 
strengthened in terms of maD-power aDd 
equipment. Tbe trend~ iJl smu"li~ P4 
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seizure made at the airports is kept under 
constant review for takins appropriate 
remediaJ action. 

Flu_ees to Agro-Baled Industries by 
FIDaD~I.1 Instil uti ODS 

1222. KUMAR) O.K. THARADEVI: 
Will tbe Minister of FINANCE be pleased 
to state: 

(a) tbe percentage of total finances 
aiveo by each of the major financial institu-
tions to aaro-based industries duriog the 
last two years; and 

(b) the steps taken or proposed to be 
takeo to improve the percentage ~ 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a> aod (b). 
The details of the assistance disbursed by 
various financial institutions to aaro-based 
industries like food and "ood products. sugar. 
cotton and jute textiles, pulp and paper 

products, rubber and rubber products. 
tobaceo and tea plantation etc. as a percen-
taae of tbe total assistance are set out in the 
statement given beloIN. The institutions 
consider aU viable projects submitted to 
them for financial assistance and take 
decision on merits. A Textile Modernisa-
tion Fund is being set up in the lOBI for 
meeting tbe modernisation needs of tbe 
textile sector. A Sugar Development Fund 
bas also been set up by the Government 
wbich is operated by IFCI for tbe sugar 
sector. Modernisation assistance OD soft 
terms is provided by tbe financial institu-
tions for modern~sation of various 
industries. These measures are in tended to 
help the arowth of respective industries. 

Statement 

1984-85 1985-86 
Disbursed 

1. IDBI (July-lune) 19.3% 16.0% 
2. IFCl (April-March) 30.0% 21.7% 

3·. LIC 3.6% I.,,, 
4. UTI (April-Matcb) 20.4% 13.1% 

1984 1985 

5. Jelel 27" 19% 
------~---... ~--

~,.. 01 ~JC reJa" to term J~DI OIlJ,. 

Export of Sea Pood 

1223. KUMAR) D.K. THARADEVI: 
Win tbe Minister of COMMERCE be plea.-
ed to state: 

<a) whetber there is aDY proposal to 
set up an Export Corporation to exclu~ivcly 
haDdle export of sea food; 

(b) the figures of annual export of sea 
food during tbe last three yean; 

(c) India's sbare in the world market; 
and 

(d) tbe steps being taken to increase 
export of sea food ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SURI 
BRAHMA DUTT) : (a) No, Sir. 

(b) Exports of Marine Products durioB 
tbe last three years are as follows : 

Year 

J983·84 

1984-85 

J985-86 

Export (in Rs. 
Crores) 

373.02 

384.29 

398.00 

Sourre: Marine Products Export Develop-
ment Authority <Cochin). 

(c) About 074% (Source: Marine 
Products Export Development Authority 
(Cocbin) and F.A.O. Year Book, 1984j. It 

(d) Steps taken to increase export of 
marine Pfooucts included production of 
cultured shrimp., modernisation of .hrimps 
processing plants. encouraaemcnt of 
production of value-added items llke lOF 
improvement qualit, of products and 
measures for exploitation of deep sea filbery 
rOlourcos. 

Raetet •• ,0hl.1 le.d ... 0' Foret,. 
EsdaaD.e to Pa.dlta. 

1224. DR.O.S. RAJHANS: "fn ebe 
Minister of rlN~Nq! be ,I..,A to 'fa" : . . Po .. 
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<a> wbether tbe CBI bas uneartbed a 
well organised racket involving sending of 
millions of dollars of foreign exchange 
to Pakistan as reported in Uindustan Times 
dated 11 April, 1986; 

(b) if so, details thereof and tbe amount 
involved tberein; and 

(c) remedial steps taken by Government 
in tbe matter ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SURI 
lANARDHANA POOJARY) : <a) to (c). 
On a complaint from tbe Enforcement 
Directorate (FERA) tbat huge amounts 
of foreign excbange in the form of Travellers 
cbeques are being issued on Foreign 
Travel Schemes (F. T. Schemes) to a Delhi-
based Travel Agent Sbri Parvez Alam 
Dost proprietor of MIs. Dost Travel 
by tbe officials of tbe United Bank of 
India, New Delhi on the basis of forged 
documents, tbe C.B.I. bas registered cases 
u/s. 120-B IPC rJw 420, 467. 468 and 
471 IPC; 120-B IPC r/w 489-B and 489-C 
IPC; 420 IPC and 12 of Passport Act, 
1967 against S/Shri Parvez Alam Dost, 
Nafees Ahmed, Sayed Abmed and Smt. 
Kariman and otbers. Durinl tbe investiga-
tion by C.B.I .• 22 persons were arrested. 

Investigations by the C.B.I are in 
progress. In the interest of effective investi-
gatioo,it is Dot advisable to disclose further 
details at this stage. Further actioD, as 
warranted by law, against tbe persons 
found involved and remedical measures, 
as may be found necessary. will be taken 
on completion of tbe investigations. 

Utili •• tioD of Baok Fuod. ander 
2O-Point Programme 

1225. DR.O.S. RAlHANS: Will the 
Minister of FINANCE be pleased to 
state ~ 

(a) tbe steps tak.en by Government 
for makinl assessment of tbe 20-Point 
Programmo in tho districts in different 
States and for proper utilisation of bank 
funds under tbe prOll'amme; 

(b) tbe measures takeD to ensure that 
tho rural people act bank Joans easily 
witbout tbe pouibility of bank employees 

and middlemen grabbing tbeir Joans; 
and 

(c) the position 01 the implementation 
of the 20-Point Programme in Bihar? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
lANARDHANA POOJARY): (a) Reserve 
Bank of India (RBI) has advised the 
banks to integrate all bankable/viable 
schemes drawn under tbe New 20-Point 
Programme under the District Credit Plans 
(DCPs.) / Annual Action Plans (AAPs.) 
drawn up for each disttict. The implemen-
tation of the DCPs./ AAPs. are reviewed 
by tbe District Consultative Committees. 

(b) The guidelines issued by tbe RBI 
to the banks reQuire tbe banks to make 
available to tbe borrowers simplified 
app1ication forms in tbe regional languages 
with the details of the terms and condi-
tions relating to margin and security norms, 
etc. Banks have also been advised by the 
RBI to ensure tbat involvement of inter-
mediaries/middlemen is scrupulously 
avoided in respect of advances to weaker 
sections. With a view of convenience to 
the borrowers as also to reduce malprac-
tices and to facilitate inspection by higher 
level official~ of the banks, banks have 
been advised that rural brancbes sbould 
disburse loans to priority sector borrowers 
on two specific days in each month. 

(c) According to the latest available 
data pertaining to the end of June, 1984, 
the outstanding advances of the public 
sector banks under tbe New 20-Poiot 
Programme stood at Rs. 365.61 crores 
involving 7.12 lakb borrowal accounts, in 
Bibar. 

Promotion of Toorism ia Bibar 

1226. DR. G.S. RAJHANS : Will the 
M\n\~\et at "tOU a\SM be \\\Q~e<l \0 
state ~ 

(a) tbe steps Union Government bave 
taken to promote tourism in Bibar so 
far; 

(b) bow many Yatrikas and Yatri 
Niwas are likely to be set up in Bibar 
durin. tbe cuneDt plan period; aDd 
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(c) to what extent tbe tourists visiting 
tbis country will be encourased to visit 
tourist spots in Bibar ? 

THE MJNISTER OF TOURISM 
(MUFTI MOHD. SYED) (a) The 
various steps taken by tbe Union Govern-
ment to promote tourism in Bibar include 
improvements in tbe tourism infrastructure 
at selected tourist centres on tbe basis of 
schemes received from the State Govern-
ment, providing new accommodation 
facilities and supplementing existing 
accommodation facilities at tbese centres, 
preparing a master plan for National 
Heritage Development in respect of 
Bodbgaya. coastructing a rorest Lodge 
at Betla aDd launching a Sound aDd Light 
Show at Buxar. Tbe various schemes 
undertaken by tbe Department are listed 
in the Statement given below. Also, Bihar 
figures very prominently in tbe compre-
hensive master plan being prepared by 
the Ministry in collaboration with tbe 
Archaeoloaical Survey of ] ndia and the 
States of Bihar and Uttar Pradesh for 

comprehensive development of the main 
centres of Buddhist pilpimage in Eastern 
India. This master plan will include 
proposals for improvement in roads, 
railways and airlines communication, provid-
ing wayside amenities at interval, OD tbe 
main routes, restoratioD and renovatioD 
of ancient monuments and providing appro-
priate accommodation at all tbe major 
tourist centres. 

(b) A proposal (or the construction 
of a Yatri Niwas at Gaya is beina processed. 
Land bas been acquired for tbe eonstruc-
tion of a yatrika/aarai in Bibar Shariff. 
Land is to be procured for construction 
of yatrikas at Buxar, Rajgir and Gay •• 

(c) To publicise tourist centres in 
Bihar, directories (Informative Booklets) 
and folders (colourfu) leafte's) OD Bihar 
specificaHy on PatD8. Vaishali. Rajgir 
have beeD produced. Special brochures 
OD places connected with tbe life of Buddha 
are also being planned. 
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Cash Compensatory Support to 
Garment Exporters 

1227. SHRI JAGANNATH PATT-
NAIK: Will the Minister of TEXTILES be 
pleased to state : 

(a) whether it is a fact tbat the garment 
exporters bave demanded casb compensatory 
support (CCS) of 20 per cent to enable tbem 
to boost sales to non-quota countries which 
offer vast potential; 

(b) whether it is a fact that a higher 
CCS is imperative as India is not able to 
utilise quotas to countries mainly tbe US 
and the EEC; 

(c) if so. the target for export of ready-
made garments by 1990; and 

(d) tbe details of incentives being given 
to garment exporters to acbieve the target? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (8) Yes t 

Sir. 

(b) CCS bas been announced for slow 
moving items for increasing their utilisation. 
Hiaber CCS has been announced for non-
quota markets and man-made fibre 
garments. 

(c) In the Seventh Five Year Plan, the 
tarpt for prment exports for the year 
1989 .. 90, bas been fixed at Rs. 1336 croers 
8t 1984-85 prices. 

(d) A statement is given below. 

Statemeat 

Step, taken to Boolt GartMllt ExporlJ 

The following measures have already 
ben taken to boost tbe export of prments. 

(i) Sopbisticated &armcDt man uraaur-
iD8 machines oot manufactared 
iodiaeooully are allowed to be 
imported on OOL. As many 88 
114 macbines for &arment manu-
facture bave been placed under 
DOL. 91 or them cnjoyin. con-
coaioaal import duty. 

(ii) CCS rates have been increased with 
effect from 1.7.1986. Tbese rates 
have been extended upto 31.12.88. 
Slow moving items under quota 
wbich were earlier not eligible for 
CCS have also now been made 
eligible. Higber rates of CCS have 
been announced for ~xports to 
non-quota countries. 

(iii) Cotton garments have been brought 
under the Scheme of Contract 
Registration with a view to provide 
an element of certainty to exporters 
in the matter of CCS. 

(iv) ]t has been decided to set up a 
Fashion Technology Institute in 
Delhi for Education, research and 
training in the areas of fashion 
design for garment manufacture. 

(v) The duty drawback rates for 
garment have been increased. 

(vi) The number of days of pre-ship-
ment credit has been increased from 
90 days to 180 days. 

(vii) Import entitlements and the REP 
licences have been liberalised vide 
Appendix 17 of the Import-Export 
Policy for 1985-88. 

(viii) Many items of raw material/fabrics 
are permitted to be imported under 
the Advance Licensing Scheme 
under Appendix 19 and duty free 
REP Scheme under Appendix 21 of 
the Import.Export Policy 1985-88. 

(ix) The Import-Export Pass Book 
Scheme for manufacturer exporters 
bas also beeD introduced. 

(x) Additional assistance is given for 
new products and new markets. 

(xi) Under 100% Export Oriented Unit. 
and Free Trade Zones Schemes, 
facilities for liberal import of 
capital loods aDd raw materials 
a)ODa with many other CODCeIIions 
are liven. 

(xii) Government bas been aiviDI 
liberal aS1iltancc for spoDlOrio, 
and fUDdln. promotional activities 
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such as market studies, Buyer-
Seller Meets, participation in 
international fairs aod exhibitions, 
etc. 

Sanctions against Soutb Africa 

1228. SHRI CHINTAMANI PANI-
GRAHl: Will tbe Minister of EXTERNAL 
AFFAIRS be pleased to sta'e : 

(a) whether comprehensive mandatory 
sanctions against tbe racist South African 
regime have been applied by any country; 
and 

(b) if so, the nature of such sanctions 
applied and the results thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI EDUARDO FALEIRO): (a) aod 
(b). India was the first country to impose 
comprehensive sanctions against South 
Africa and the 40th Anniversary of imposi-
tion of these sanctions fell recently on July 
17. 1986. Besides India, the Socialist 
countries in East Europe have imposed 
cOCiprebensive sanctions against South 
Africa. The Scandinavian and some other 
West European countries are among those 
countries which apply wide raogin& sanctions 
apinst South Africa. However. at this 
moment. it is difficult to judge tbe results, 
because as long as sanctions are not 
universal, alternative sources of supply and 
alternative markets can often be found. 

Workiol of Nationalised Banks 

1229. SHRI CHINTAMANI PANl-
GRAHl : Will the Minister of FINANCE 
be pleased to state: 

(a) whether Government bave recently 
issued instructions to tbe Chief Executives of 
nationalised banks to improve cost effective-
ness. reduction in establishment expenses. 
securing increases in productivity, improve-
ment in recovery of tbe bank dues with 
interest. better bouse keepin~ to plug 
lcakaaes of revenue and fraud; and 

(b) if so, tbe details tbereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHlU 

JANARDHANA POOJARY) : (8) and (b). 
Finance Minister, when be met the Cbief 
Executives of public sector banks on 14th 
May, 1986 urged them to lay stress OD 
improving cost effectiveness. reduction in 
establishment expenses, securing increases in 
productivity of manpower, improvement in 
recov~ry of bank dues with interest, better 
bouse .. keepin¥. eJ:minating fraudes and 
leakage of revenues, etc. 

Since profitability will continue to be UD 
inlportant parameter to jLdge tbe banks' 
performance, banks have been advised to 
pay special attention to economy in expendi-
ture, cash mansaement, deposit mix, etc. 
Banks have also been advised to lay greater 
stress on reconciliation of accounts and 
ensure that better progress is shown. 

Banks have been advised to take 
appropriate follow-up action on the decisions 
taken at the meeting of Finance Minister 
with the Chief Executives on 14 May, 1986. 
The Governor, RBI has also impressed 
upon the Cbairmen of public sector banks 
the imperative need to improve the viability 
and profitability by giving proper attention 
to the various areas of importance mentioned 
above. 

Insurance Scheme for Handtoom Wea~ers 
in U.P. 

1230. SHRI V. TULSIRAM : Will the 
Minister of TEXTILES be pleased to 
state: 

(a) whether Government have introduc-
ed insurance scheme (or the handloom 
weavers in Uttar Pradesb; 

(b) if so, the details of the insurancc 
scheme and when it will be put into opera-
tion; 

(c) whether similar scheme is also 
proposed to be introduced in Andhra 
Pradesb for the welfare of bandloom 
weavers; 

(d) if so. the details thereof; and 

(e) if Dot. the reasons therefor '1 

THE MINISTER OF STATE OF THE 
MJNISTR.Y OF TEXfJLES (SHlU 
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KHURSHID ALAM KHAN) : (a> and 
(b). No, Sir. However, in Uttar Pradesh 
the State Government have introduced a 
Group insurance scheme since 1985. Under 
tbis scbeme the premium amount is Rs. 
23.52 per Weaver per annum and tbe risk 
amount is Rs. 2500 out of this premium 
money 50% is paid by the w~.aver and 50% 
by Bunkar Welfare fund. The weavers 
under the age group of 18 years to 5S years 
are convered under tbis scheme and tbe 
risk covered is upto 60 years. So far 
14000 weavers have been covered under 
tbis scbeme. 

(c) to (e). No, Sir. However, the 
Government of Andhra Pradesh is imple-
menting Thrift Fund Scheme with 
additionality of Group insurance cover of 
Rs. 500 for eacb subscribing weaver member 
whose age does not exceed 5S years. The 
Group insurance premium of Rs. 4.50 per 
beneficiary per annum i!' met by State 
Government. So far 6034 weavers have 
been covered under this scheme. 

Location or eeJJ to Monitor Compraints 
in Andbra Pradesh 

1231. SHRI V. TULSIRAM: Will the 
Minister of TOURISM be pleased to 
state: 

(a) the locations of cells for monitoring 
complaints from tourists in each of the 
States with particular reference to Andbra 
Pradesh; aDd 

Period 

January to March, 1985 

April to June, 1985 

July to Sept., 1985 

Oct. to December. 1985 

January to March, 1986 

April to June, 1986 

Total 

(b) the time by which the cells are 
expected to be set up '1 

THE .MINISTER OF TOURISM 
(MUFTI MOHD. SYED> : (a) and (b). 
Instructions are under issue requesting all 
the State Governments/Union Territories to 
set up comp)"ints cells urgently. Tbey may 
consider location of these cells at places as 
tbey deem convenient. 

Raids on lndhldual and Corporate 
Tas-Payers 

1233. SHRI SYED SHAHABUDDIN: 
Will the Minister of FINANCE be pJeased 
to stat: : 

(a) number of raids on individual and 
corporate tax-payers, separately, for aJleged 
evasion of income tax/wea1th tax etc. since 
January. 1985 in each quarter; 

(b) the undeclared income/wealth so 
discovered in each quarter; and 

(c) the tax assessed and fine imposed 
and realised correspondlDl to these raids in 
each quarter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDH~NA POOJARY) : (a) to (c). 
The num ber of searches and seizure 
operations conducted by the Income- tax 
Department from January, 1985 till 
30.6.1986 is 9313. 

2. The derails of each Quarter are as 
UDder :-

No. of 
searches 

1979 

1246 

2195 

1499 

1491 

903 

9313 

Approx. value 
of assets seized 

(Rs. in Jakhs) 

1100.22 

653.93 

1156.63 

1430.44 

1791.01 

941.22 

7073.4S 
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It is Dot practicable to provide specific 
details required as under the income Tax 
Act the time limit for completion of regular 
assessments is two years from the relevant 
assessment year and the fines are dependent 
on statutory non-compliances during the 
course of assessment proceedings. 

External and Internal Debt of 
Government or India 

1234. SHRI SYED SHAHABUDDIN : 
Win the Minister of FINANCE be plea<;ed 
to state: 

(a) the net internal debt on 31st March. 
1986 by value and as a proportion of 
national income for the preceding year; 

(b) the net external debt on the 31st 
March, 1986 by value and as a proportion 
of national income for the preceding 
year; 

(c) whether Government ha\e set any 
limits to internal and external borrowing; 
and 

(d) tbe value of proposed internal and 
external borrowing during 1986-87 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE 
(SHRI B.K GADHVI): (a) and (b)' The 
estimated book values of net internal debt 
and external debt of Central Government 
as on 31st March, 1986 are Rs. 70428 
cron:s and Rs. 18342 crores respectively. 
According to quick estimates. national 
income in 1984-85 is placed at R!I. 173207 
crores. As the debt figures are cumulative 
balances and the national income figure is 
income for one year only the debt incurred 
in 1985-86 is shown below as a proportion 
to national income in 1984-85 : 

Internal Debt 

Rwt.f'.rna' Debt 

Debt incurred 
in 1985· 86 

Percentage 
to nation-
al income 

in 1984-85 

(Rs. in crores) (Quick 

11891 

1706 

estimates) 

6.9% 
1% 

(c) Though no formal limit on borrow-
ings bas been fixed, the overall borrowing 
has a reference to tbe total expenditure 
provisions authorised by Parliament. 

Cd) The book value of the estimated 
internal and external debt of the Govern-
ment in 1986-87 is Rs. 10214 crores and Rs. 
2607 crores respectively. 

Expenditure on Promotion of Tourism 
Abroad 

1235. SHRI SYED SHAHABUDDIN: 
Will the Minister of TOURISM be pleased 
to state: 

(a) the expenditure envisaged for 
promotion of tourism abroad during tbe 
current year; 

(b) the break -up of the expenditure. 
country-wise; 

(c) the break-up of the expenditure on 
promotional programmes; and 

Cd) the names of countries or origin 
with more than one thousand tourists 
during the la~t year? 

THE MIN1STER OF TOURISM 
O"tUFTI MOHD. S"ED) ; (a) The budget 
estimates for tbe year 1986-87 for publicity 
and promotion of tourism abroad are: 

Non-Plan Plan 

Rs 101.05 lakbs Rs. 31000 lakbs 

(b) The break-up of the expenditure 
Operation-wise is as under :-

Operation 

Australia 

America 

U.K. 
East Asia 

West Asia 

Europe 

Non-Plan Plan 

(Rs. in laths) 

15.00 52.63 

22.17 115.63 

16.44 40.00 

13.34 38.96 

9.75 26.67 

24.35 36.00 ---- ---
101.05 ~ 309.89 -- -~~ 
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(c) The break-up of tbe expenditure 
during tbe year 1986-87 on all promotional 
programmes will be as under :-

I 

10. Francc 

",,"e. Jj,.,,,.r, 180 

2 

44,091 

Non Plan Plan 11. Fed. Rep. of Germany 44.790 

(Ra. in lakhs) 12. Ireland 

Overseas promotion 101.0S 309.89 13. Italy 

Production of tourist 
publicity literaturel 
other material 

180.00 14. Netherlands 

Promotion of Domes-
tic Tourism 

15. Norway 

80.00 J6. Portu .. 1 

Hospitality!Mcdia 
Relations 

6.75 15.00 
17. Spain 

18. Sweden 

Foreian Domestic 5.00 19. Switzerland 

(d) Statemcnt sbowiol names of the 
countries (al6ngwith arrival fisurcs) with 
more than one thousand tourists in India 
durinl 1985. 

Country of Nationality 

1 

Nortla America 

1. Canada 

2. U.S.A. 

CeDtral aDd South ADlerlca 

3. Araentine 

4. Brazil 

s. Mexico 

Wetter. Earope 

6. Australaaia 

7. Belaium 
s. Denmark 

No. of 
arrivals 

2 

29,022 

9S,920 

1,028 

1.469 

1,637 

6.878 

S,812 

',480 

20. U.K. 

21. Greece 

Ea.tera Europe 

22. Hunaary 

21. Poland 

24. U.S.S.R. 

2S. Yuaoslavia 

Africa 

26. Ethopia 

27. Keoya 

28. Mauritius 

29. Niaoria 

30. Somalia 

31. Soutb Africa 

32. SUdaD 

33. TaDzanla 

34. U.A.R. 

". ZaUlbl, 

2,203 

23.187 

13,158 

2,663 

2,374 

7,S78 

8,037 

14,855 

119,544 

2,OS7 

1.405 

8,915 

14,202 

1.628 

1,854 

6.084 

3,026 

10,872 

1,991 

3,093 

2.22S 

4,J33 

1.784 

1.765 



1 

36. BabraiD 

37. Dubai 

38. Iraq 

39. Israel 

40. Jordan 

41. Kuwait 

42. oman 

43. Qatar 

44. Saudi Arabia 

45. Syria 

46. Yemen 

South Asl. 

47. Afahanistan 

48. Sri Lanka 

49. Iran 

50. Nepal 

South East As'a 

51. Burma 

52. Indonesia 

53. Malaysia 

54 Philippines 

5S. Sinppore 

56. Tba\1ao4 

SltA v ANA 3. 1908 (SAK.d) 

2 
--
10,481 

20,784 

1,220 

1,448 

2,410 

4,959 

14,081 

4,120 

20,728 

1,578 

7,464 

6,711 

69,063 

23,305 

15,883 

1,171 

2,011 

23,265 

3,027 

18,48S 

6,051 

1 2 

Ea.t Alia 

57. China 2,247 

S8. Hoogkong 1,327 

59. Japan 30,573 

, 

60. Korea 3,939 

Au.trala.la 

61. Australia 22,047 

62. New Zeahqld ,. 4,267 

Pakistan 150,126 

Bangladesh 272,350 

ProductioD of COttOD, Woollen aDd 
SYDt.etic Fabric. 

1236. SHRI SYED SHAHABUDDIN: 
Will the Minister of TEXTILES be pleased 
to state: 

(a) tbe total prod\]ctj~n of cotton, 
woollen, synthetic and mixed fabrics in the 
couotry during 1985-86; 

(b) the break up of prodw:tion by mill. 
powerloom and baDdl00m sectors, a]ongwith 
correspoodioB figures for 1984-85; and 

(c) tbe break up of production or 
major items or varieties, I.e. saries, 
dbotiCSs lunais. sbootina sbirtioB with correa-
pondinl fiprea for 1984·85 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHlD ALAM KHAN): (a) aDd (b). 
The production of cotton, blcoded/maed 
and I ()()% Doo-cotton cloth sector-wise 
durio. 1984-85 aDd 1985-86 is as under :-
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Mill Sector 
Cotton 

Blended! mixed 

100% Don-cotton 

Powerloom Sector 
Cotton 

Blended! mixed 

100% non-cotton 

HaDdloom Sector 

Cotton 

Blended/ mixed 

100% non-cottoo 

Woolea Fabric Procluc:tioD 

Wearbles (million metres) 

Non-wearables (million kgs.) 

Hosiery (million kp.) 

Total 

Total 

Total 

(c) The break up of p~oduction. of 
items I.e. saries, dbotie5, long15, sboohng, 
sbirting witb corresponding figures for 
1984-85 is not available. 

Reol"laaiaatioo of Ceotral Board of 
Excl.e aect Custom. 

1237. SaRI YASHWANTRAO 
OADAKH PATIL: Will tbe Minister of 
FINANCE be pleased to state: 

(8) whetber Government have decided to 
reorpoiJe tbe Centra) Board of Excise and 
Customs; and 

(b) if 10, tbe details thereof and 
objectivee ill view ? 

1984-85 

2619 

808 

5 

3432 

3348 

432 

1665 

5445 

3073 

38 
26 

3137 

59.05 

30.00 

3.42 

(in million metres) 

1985-86 

2587 

783 

6 

3376 

3435 

509 

1942 

5886 

3156 

45 

35 

3236 

64.84 

33.74 

3.76 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) No, Sir. 

(b) In view of (8) above. does not arise. 

Export of Gems aad Jewellery 

1238. SHRI YASHWANTRAO 
GADAKH PATIL: Will tbe Minister of 
COMMERCE be pJeased to stale : 

(a) tbe value of exports of lems and 
jewellery during 1985-86 and tbe iocreaae 
over the previous year's performance; 

(b) the prOlI'C88 made in seUina up Dew 
export oriented complexes lor loJd jeweJJery; 
and 
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(c) other steps recently taken to boost 
export of gold jewellery ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMBRCE (SHR} 
BRAHMA DUTT) : (a> Exports of gems 
and jewellery during 1985·86 in terms of 
provisional figures was Rs. 1494 Crores 
which corresponds to an increase of about 
14% over tbose of the previous years 
performance. 

(b) An export oriented jewellery complex 
at Delhi is at an advanced stage. 

(c) The measures recently taken over for 
promotion of gems and jewellery exports 
include amendments for simplification of 
Gold Jewellery Export Promotion and 
Replenishment Scheme to enable gold to be 
made available against exports at almost 
current international price. 

Tea Authority of Iodi. 

1239. SHR] PRIY A RANJAN DAS 
MUNSI : Wtll the Minister of COMMERCE 
be pleased to state : 

(a) whether any proposal to set up Tea 
Authority of India bas been mooted; and 

(b) if so, the details tbereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTY) : (a) and (b). There is 
no such proposal, at present, under 
consideration. 

New Guidelines for In'festmeot io 
Capital Market 

1240. DR. B. L. SHAILESH : 
SHRI GANGA RAM : 

Will the Minister of FINANCE be 
pleased to state : 

debentures and non-convertible portion 
of convertible debentures OD the stock 
exchange market ? 

THB MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRf 
JANARDHANA POOJARY): (a) and (b). 
A copy of tbe Government Press Release 
regarding tbe Issue of "Tax Free" Bonds by 
Public Sector Enterprises is laid on the Table 
of tbe House. 
[Placed io Library. See No. LT-2U8/86] 

(c) Tbe decision bas generally been 
welcomed. There bas been no adverse 
reaction in the sbare market. 

Export of Iroo Ore from Orisla 

1241. SHRI CHINTAMANI lENA: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) the total quantity of iron ore 
e~ported during the last three yean, year-
wIse; 

(b) the total quantity of iron ore 
exported from Orissa alone during tbe above 
period; 

. (c) whether there is decline in the export 
of Iron ore from Orissa; 

(d) if so, the reasons therefor; 

t e) the agency through which the iron 
ore IS being procured and exported; and 

(£) the measures proposed to be 
adopted to increase tbe procurement of iron 
o~e from Orissa for export durinl the Seventh 
Five Year Plan ? 

THE ~UNISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
~RAHMA DUTT): (8) Total quantity of 
Iron ore exported from India durins tb: lut 
three years is given below : 

Year Quantity 
<a) whether Government have since 

framed a new set of luidclincs for investment -
in tbe capital market; 1983-84 

1984-85 

1985-86 
(Provisional) 

(in millioo tonnes) 

21.948-
25.395 (b) if so, tbe broad outlines tbereof; and 

(c) tbe reaction to Government order 
baDDiDI \be CODYcnioD of aoo-c:oovertiblc 

27.955 



(b) Total quantity of iron ore exported 
from Orissa (Paradip Port) alone durin. tbe 
last three years is liven below: 

(Qty. : in million tonnes) 

Year 

1983-84 

1984-85 

1985-86 
(ProvisIonal) 

(c) No, Su. 

(d) Does not arise. 

Quantity 

0.927 

1.607 

1.867 

(e) MMTC, tbe canalisiol aaeocy for 
expolt of lfon ore, procures ,be ore in OrISSa 
from Mis. Onssa MlnlOS Corporation, a 
Government of OrilSa Uodenakina. and 
from pnvate mine owners. 

(f) Tbe following measures arc proposed 
to be adopted to locrease procurement of 
lIon ore from Orissa for export : 

(i) Continuance of libcralised policy 
without any quota restrictions for 
procurement of iron ore; 

(ii) ConhDuaDCe of production incen-
uves for supply of hiaber quaotitica; 

(iii) BfFort. to finalise JODI term 
procurement arranlementl; 

(iv) Improvement of iroD ore bandUnl 
facilities at Paradip Port and to 
deepen tbe port to receive vessell 
upto 1.70,000 DWT, with a view to 
increase exports, whicb in tum 
would increase procurement of iroa 
ore; and 

(v) Efforts to divenify into new 
markets for increased exports. 

World Bank Aid for Production 
of Fertllizen 

1242. SURI MULLAPPALLY RAMA-
CHANDRAN Will tbe Minister of 
FINANCE be pleased to state: 

(8) whether Government have recefved 
any aid from the World Bank for production 
of fertilizen; 

(b) if so, tbe quantum of aid received 
and detaill of the terms of repayment; and 

(c) wbether this amount is intended for 
settin. up new fertilizer manufacturing units 
or is to be used for developiol exj&tiol ones 7 

THE MINISTER OP STATE IN THE 
MINISTRY OF FINANCE <SHR) 
JANARDHANA POOJARY) : <a> Yea Sir. 

(b) and (c). A Statemeut is liven below. 

StatemeDt 

--------
S. No. Name of the Project Amount of Date of Purpose 

Assistance Agreement 

1 2 3 4 

- ----

Completed Project. 

1. Cocbin II Fertiliser Project S 20 m. 30-7-71 ExpaDiioD of FACT. 
(Credit 264 .. IN) facUities by CODItructioa 

of • fortililer productioD 
put of 485000 tpy. 
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2. Oorakbpur Expansion Project S 10 m. 
(Cr. 279-IN) 

3. Nangal Fertiliser Expansion S 58 m. 
(Cr. 357.IN) 

4. Sindri Fertiliser Projc<:t S 91 m. 
(Cr. 520-IN) 

s. Trombay IV Fertiliser Exp&n- S 50 m. 
sion aod Plant Operation 
Improvement project (Cr. 
481-1N) 

6. Fertiliser Industry Project S 105 m. 
(Credit S98-1N) 

7. IFFCO Fertiliser Project S 109 m. 
(loap 1079-IN) 

4 5 

7 -1-72 Expansion of Fertilizer 
Corpn. of India 8 by 
construction of addi-
tional facilities to in-
crease capacity to about 
3,14,000 tpy of urea. 

9-2-73 Expansion of FCI's 
Nanga) unit by CODS-

truction of feniliser 
production capacities 
of 3.00.OCO tpy of 
ammonia and 3,30,000 
tpy of urea. 

18-12-74 Construction at FCl's 
Sindri unit fertiliser 
production capacities 
of 900 tons of ammonia 
and 1000 tons of urea 
per day. 

19·6-74 Expansion of FCI's 
production faciJilies to 
increase the capacity 
of Nitric acid by 
2,50,000 tpy and nitro-
phosphate feniliser by 
3.55,000 tpy and 
improvement of plant 
Operations Improve-
~nt prOafaIDDJe of 
Fe) and FACI. 

31-12-75 Measures aimed at in-
creasiol capacity utili-
sation and pol1ution 
control in projttts of 
FCI, Neyveli Hindustao 
and Steel, GSFC, SPle, 
IFFCO, Zuari, Coro-
mandaI, Madras Ferti-
lisers. HFC, NFL and 
ReF. 

24-1-75 Construction of a 
Fertiliser Plant at 
Pbutpbur by IFFCO 
with a daiJ) capacity 
of 900 loos of ammonia 
"nd 1500 tons of UlC8. 



1 2 

OOloioK Project. 
8. Hazira Fertilizer Project 

(Credit 112S-IN) 

9. M.P. Fertiliser Project 
(Loan 241S-IN) 

JULY 25, \986 

3 4 

SDR 321.5 nl. 28-10-81 
(about S 400 m.) 

Construction of a 
Fertiliser Plant at 
Hazira by KRIBHCO 
with a daily capacity 
of about 2700 tons of 
ammonia and 4400 
tODS of urea. The credit 
is due to close OD 
30-6-87. 

$ 203.6 m. 25-5-84 Construction of a 
Fertiliser Plant at 
Vijaipur by N.F .L. 
with a daily capacity of 
about 1350 tODS of 
ammonia and 2200 
tons of urea. The Loan 
is due to close on 
30-6-89. 

10. Cooperative Fertiliser Industry S 302.2 m. World Bank The project consists of 
bas approved tbe following: Project (Loan) 

Total 
_-- - -- ------ -

T ..... , RepaJ.eDt 

S 1348.8 m. 

the loan OD (i) Construction by 
26-6-86 IFFCO at Aon)a 

a fertiliser project 
witb a daily capa-
city of 1350 tons 
of ammonia and 
2200 tons of urea 
(S 112 million). 

(ii) Rehabilitation of 
IFFCO's phulpbur, 
Kallol and Kandla 
plants ($ 40 m.) 

~iii) Import of Fertiliser 
and related raw-
materials by GOI 
<$ ISO m.) 

(iv) $ 0.2 m. (or con-
ductioa a study by 
GOI to develop a 
performancc eva-
luation and control 
system for all 
publicily owned 
fertiliser plantl. 

- --------------- - --- -
Tbe Credit. are repayable over a period of 50 yean with a arace period of 10 yean. 

ne credits are Interest fee but a service cbarae of 3/4% p .•. i. cbaraed on tbe amount 
utilised and outstaodinl from time to time. Tbe Loan. are repayable ovor a period of 
20 years with a Brace of 5-7 ye.us. The Loans carry variable intereat rates and t~ 
mJA.JJ.lL«illGIblc Wt, lASt.RJti2Sl1.r~ .. 30-6.!~_Jo 31-.11~~ it _8,~3" _per .DOVOl, 
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Import of Rubber througb STC 

1243. SHRI MULLAPPALLY 
RAMACHANDRAN = Will the Mini'lter of 
COMMERCE he pleased to state : 

(a) tbe quantity of natural rubber 
imported through State Trading Corporation 
since January. 1986; 

(b) the names of countries which are 
major suppliers of rubber to India; and 

(c) whether the imporl of rubber is 
intended to stabilise the prices in the do-
mestic market and if so, tbe details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHM A DUTI): (a) S. T .C. imported 
46,976 Tonnes of natural rubber since 
January, 1986. 

(b) Major suppliers of rubber to India 
are Malaysia, Singapore, Sri Lanka and 
Thailand. 

(c) Impt'rts of rubber and its releases 
are so Te{rulated as to stabiJ1se prices in the 
domestic market within a limited range of 
variation. 

PeerlfS~ General Finance nnd Investment 
Company 

1244. KUMARI MAf\.tATA 
BANERJEE : Win the Minister of 
FINANCE be' plea<;ed to state: 

(a) wbether it is a fact that even after 
receiving a judrement in its favour from the 
Calcutta High Court, the Peerless General 
Finance and I ovt-~tment Company. Calcutta 
has not been able to resume its normal 
functionin~. as a result of which th,~usand 

of depositors have not received their money 
even after maturity; and 

(b) if so, the steps Government propose 
to take for safeguarding the interests of the 
depositors '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (8) and (b). 
Subsequent to the enactment of Prize Chits 
and Money Circulation Scb~mes (Banning) 
A9t, ,978. the State Government of West 

Bengal served a notice on MIs Peerless 
General Finance and Investment Company 
Ltd., Ca1cutta in 1979 asking tbe Company 
to submit a winding up plan The Company 
had moved tbe Calcutta High Court by 
filing a writ petition and obtained a stay 
order restraining the State Government of 
West Bengal from proc~ding furtber in tbe 
matter. Since the Company ha, continued 
to function on the basis of the stay order 
obtained by it from the Calcutta High 
Court, the recent judgement delivered by 
the Calcutta High Court upholding tbe 
appeal of the Company and quashing tbe 
notice served by the State Government or 
West Bengal bas not altered the situation 
as far as functioning of the Company is 
concerned. 

Reserve Bank of India has reported 
tbat it has no information about non-func-
tioning of tbe Company. Reserve Bank of 
India bad received some complaints about 
non-payment of certificates even after 
maturity which were sent to the 'Company 
for taking necessary corrective action. 

Rfhabilifation Package for Sick 
Tt"xtilrs Mills 

1245. SHRI K V. SHANKARA 
GOWDA: Will the Minister of TEXTILES 
be please-J to state: 

(a) whether Government bave set up a 
nodal agency with the Industrial Develop-
ment Bank of I ndia as tbe convener for 
evolving a rehabilitation package for sick 
textile mills; 

(b) if so, whether the agency bas sub-
mitted it40l report to Government; and 

(c) to what extent the growina problem 
of sickness in the industry would be remo\'ed 
by the inplement8tion of tbe suggestions? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALA~' KHAN): (8) Yes. 
Sir. 

(b) The reports of tbe Noda1 Agency 
on the sick textile mills in Rajasthan and 
G ujara t ba ve been leeeh ed. 

(c) The objectives of tbe Nodal Agency 
are to identif) such sick textile units as aT\' 



JULY 15, 1986 w""." A1I"B' 196 

potentially viable and to work out a reha-
bilitation package for them and to monitor 
their financial and technical performance. 
It is envisaged that the rehabilitation packase 
measures stipulated in the Nodal Agency 
Scbeme would enable potentially viable sick 
units to como out or tbeir difficulties. 

l .. ple.eD,.UOD of Hnlda Code System 
by Banks 

1246. SHRI K.V. SHANKARA 
GOWDA : Win tbe Minister of FINANCE 
be pleased to state : 

(a) whether the banks have been asked 
to ensure tbat the healtb code system evolved 
by the Reserve Bank of India was imple-
mented properly: and 

(b) action being taken by banks in 
reprd to recovery or sticky advances ? 

THE MINISTER OF STA TB IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (8) and (b). 
Yes, Sir. 

The banks recover their dues throUlh 
constant fonow- up, increase in tbe freQuency 
of periodic inspections. realisation of the 
aecority available in tbe accounts and by 
resortiol to otber measures including recall 
of ad\'JlDCeS 85 well as initiation of proceed-
illlS against tbe borrowers, guarantors, etc. 

Maltllateral Negoti.tloD. in Geaey. 

1247. SURI R.V. SHANKARA 
GOWDA : Will tbe Minisrer of TEXT. LES 
be pleased to state : 

<a> whether it is a fact tbat lodia haa 
told the deieptioo of tbe EEC wbicb visited 
Iodia cluriOl May 1986 tbat it would not 
like to discula witb them any bilateral 
arraqementl about export of tCJttiles and 
clotbina till tbe multilateral negotiatioos 
CODCluded in Geneva: 

(b) if 10. "bether tbe multilateral oeao-
tiatioos were concluded in Geneva; 

(c) if 10. tile details of tbe tame; 

(d) whether BEe baa been iotimated 
put ~adia·. deaire to d~ wi'" ~ 

bUateral arranaemonts about export of 
textiles; and 

<e) ir so, their reaction thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : <a> Yes, 
Sir. 

(b) No, Sir. 

(c) to (e). Do oat arise. 

IaceDtkes to 1000/0 EOU. 

1248. SHRI K.V. SHANKARA 
GOWDA: Will the Minister of 
COtAMERCE be pleased to state : 

<a> whetber it is a fact that tbe per-
formance of 100 per cent Export Oriented 
Units bas been extremely poor; 

(b) tbe number of units whicb have 
withdrawn from tbe scheme; 

(c) the export target and achievement 
of these units duriol 1985; 

(d) tbe reasons for not achieving tbe 
target; and 

(e) tbe measures being taken to provide 
a fillip to tbe 100 per cent Export Orieoted 
Units 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMER.CE (SHRI 
BRAHMA DUTI): (a) NOt Sir. The 
performance of these units bas been steadily 
increasing as the year-wise export turnover 
furnished below would indicate: 

Year 

1981-82 
1982 .. 83 

1983-84 

1984-85 

Estimated 
Value of 
Exports 

Rs. 10.41 crorea 

Ila. 37.87 crorea 

R.I. 59.14 crora 

Ra. 104.23 CtOlea 

1985·86 Ill. 122.79 ero ... 
(Upto December, 1985) 
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(b) S (five) units have been permitted 
to witbdraw from tbe Scheme. 

(c) aDd (d). No export taraet bas been 
8xed for tbese units, most of which are in 
tbe private sector. It is expected that tbe 
total export by all tbe units durio" the 
financial year 1985-86 would be about Rs. 
150 crores. 

(e) Specific inccntives and input support 
have been already provided by Government 
to lOOO;b Export-Oriented Units. The work .. 
iog of tbe Scheme is closely reviewed to 
ideotify and remove bottlenecks. Problems 
faced by individual units, if any, are pro-
mptly looked into with a view to resolviol 
difficulties. 

Export of Frog. 

1249. DR. CHINTA MOHAN: Will 
tbe Minister of COM MJ:RCE be pleased to 
state : 

<a> wbetber any representations have 
been received from various orpnisations. 
including Moral Upliftio8 Society, Delhi 
in regard to export of frogs aod its effect 
OD ecology; and 

(b) whether Government propose to 
cbange tbe existing policy on export of 
frogs 1 

THE MINISTER OF STATE IN THE 
MINI~TRY OF COMMERCE (SHRI 
BRAHMA DUTT): (a) Representations 
bad been received from various oraanisa-
lions io regard to export of frOlS and its 
effect of ecolOlY. 

(b) Export of froa leas is DOt takiDa 
place since April 1986 and export quota 
for frog leas for 1986-87 bas 001 beeD 
released. 

Import of Ca.ter Seed. fro. QI .. 

1250. DR. O. VUAYA RAMA RAO : 
Will the Minister of COMMERCE be 
pleased to atate : 

<a> wbether Government have permitted 
imporu of castor seeda from China as Ie-
poJ1Od iD -'Tho Economic Times" of" July 
1986; 

(b) if 10, the details of the impona. 
price paid, COlt on landiDI, includiol duties. 
frei.bt etc; 

(c) whether Government are aware that 
sucb imports are likely to depress local 
prices; and . 

(d) if so .. whether there is any possibility 
of inclea~ing indigenous production ., 

THE MINISTER OF STATE IN THE-
MINISTRY OF COMA-tERCE (SHIll 
BRAHMA DUTT) : (a) No, Sir. 

(b) to (d). Do Dot arise. 

CastolDer Serrice ia BaDkJ 

1251. SHRI SOMNATH RATH : 
SHRI LAKSHMAN MALUCK 
SURI T. BASHEER : 

Will the Minister of FINANCE be 
pleased to state : 

<a> whether Government are aware tbat 
tbe quality of service in nationalised bankJ 
is deteriorating all over the country; 

(b) the steps taken to ensure tbat laide-
Jines for customer service and courteous 
behaviour become tbe rule in banks; 

(c) whether any tra iDing is beiDa imponed 
to all cateaories of staff to ensW'C that good 
behaviour and tbe work cUu~ ace ~ccd 
in them; and 

(d) whether a system of surprise cbcck. 
ina bas been instituted in various braDCbcs 
of commercial banks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl 
JANARDHANA POOJAllY) : <a> to (d). 
While the scope and DCCd for improYiDI 
customer service in banks is recopi_ .. 
accordinl to available assessment there baa 
been perceptible improvemeot in tho 
customer ICrvice of banks as a result or 
various steps taken by the Government aad 
the Reserve Buk of JDdia in the reccDt 
put. The efforts bave been diteCted to-
wards both. improvinl the speed aocl 
quality of service aDd securiDt faster 
redreesal of customer arievancos. BaDka 
haft beeD asked to moDitor impiemootatH. 
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of customer service measures by their 
brancbes. Senior officers, during tbcil visits 
to branches are expected to assess tbe per-
fonnances of branches in this regard. Banks 
have also been asked to undertake surprise 
inspections to ensure punctuality and con-
tinuous manning of customers counters. The 
banks have also been advised to take 
measures to <a> bring about amongst 
their officers and staff attitudinal changes in 
their response to ~ustomers' needs and 
(b) work for greater interaction between the 
officials and customers to promote better 
understanding amongst tbem. 

Zambia's Tbreat to Withdraw from 
Commonwealth 

1252. SHRI PRAKASH V. PATIL : 
SHRI R.S. MANE: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether it is a fact that Zambia 
bas threatened to quit the Commonweah h 
on the ground that Bntaln bas failed to 
issue sanction against Pretoraa Government; 
and 

(b) if so, reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHR.I EDUARDO FALEJRO): (a) The 
Government bas seen press reports to 
this effect. 

(b) We are constantly in touch with 
froot-hoe countries of Southern Afrlccl 
including Zambia to keep abreast of latest 
developments in Soutbern Africa. We are 
also in touch with other couDtries of tbe 
Commonwealth over tbe question of action 
that tbe Commonwealth can take apinst 
South Afriea. 

8elnre of UaaccouDted A •• eta 

1233. SHR.l ViaLlHl CHANDER 
JAIN : Will tbe Minister of FINANCE 
be pteued to state : 

(a) tbe value o( uoaccounted assets 
aeized by the officers of the Income Tax 
.DepartmeDt cSuriDi raids coDductcc1 betWeeD 

January, 1986 and June, 1986, month-
wise; 

(b) whether any reward in cash or 
kind has been given to tbe officials on 
the basis of value of assets seized, if so, the 
details thereof; and 

(c) whether the policy of Government 
of rawardlOg officials on the basis of value 
of assets has been successful ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
lANARDHANA POOJARY) : (8) The 
value of unaccounted assests seized by the 
officers of the Income- tax Department 
during searches conducted during January, 
1986 to June, 1986 is as under : 

January Rs. 6.44 crores 

February Rs. 6.67 " 
March Rs. 4.80 " 
April Rs. 2.92 .. 
May Rs. 3.80 tt 

June Rs. 2.69 " ----
Total Rs.27.32 u ----
(b) and (c). In two cases where the 

seizure of assets of approximately Rs. 1 88 
crores was made during tbe period, an 
interim reward of Rs. 2.40 lakhs to the 
officials bas been sanctioned. The Scheme 
of Jc\\'ard for officials has shown 
encouragiog resUlts. 

Purchase of CottOD b, CCI 

1254. SHRI E. AYYAPU REDDY 
Will tbe Minister of TEXTILES be pleased 
to stato : 

<a> tbe profit or 1088 by tho COttoD 
Corporation of Jodia in the year 1985; 

(b) tbe Dumber of bales purcbasecl by 
CorporatioD in the year 1985 aod tbe rato 
of purcbue; aDd 
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<a> the countries visited by him in (c) tbe total Dumber of bales exported 
by the Corporation or sold to tbe National 
Textile Corporation and tbe rate of sale '1 

tbe months of May and June, 1986; 
and 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) The 
net loss of tbe Cotton Corporation of 
India amounted to Rs. 10.68 crores in the 
year 1984- 85. 

(b) The Corporation purchased 
6,68,694 bales at the average rate of 
Rs. 2828 per bale, in the year \ 984-85. 

(c) The Corporation exported 81,377 
bales while the sales to National Textile 
Corporation were 3.85 lakh bates. Tbe 
average rate for exports was Rs. 3823 
per bale while for sale to NTC the rate 
was Rs. 2403 per bale. 

Import of Silk 

1255. SHRI E. AYYAPU REDDY : 
Will the Minister of TEXTILES be pJeased 
to state: 

(a) tbe quantity of silk imported in 
the year 1985 with names of tbe countries 
from which imported; 

(b) whether the import of silk is under 
any buy-back agreement; and 

(c) jf so, tbe number of industrial 
units which have been permitted to import 
silk under buy-back aareemenl ? 

THE MINISTER OF STA'IE OF THE 
ft.tlNISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : <a) The data 
reaardlllJ total/country-wise import of 
silk durin. tbe year 1985 is yet to be 
compiled by DOCJ and S, Calcutta. 
However. ~urinl tbis period. tbe Central 
Silk Board bad imported 25 tdones of 
silk from China UDder its Plica Stabilisa-
tiOD Scheme. 

(b) No, Sir. 

(c) Does not arise. 

O.teolDe of Foretl_ Visit 

125S. SHRI E. A YY APU REDDY : 
WUl the Minister of EXTERNAL AFFAIRS 
be pleued to stato : 

(b) the outcome of the talks held with 
tbe leaders of the countries visited 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K.R. NARAYANAN) : (a) Tho 
External AffaIrS Mmister accompanled 
)!nme MInIster to Zambia. Zimbabwe, 
Angola, Tanzania. Bulgaria, USSR, Ireland, 
aDd U.K. (the last in tran~it) in May and 
Juue, 19l56. 

(b) The ViSit to tbe frontline African 
Slates of Zambia, Zimbabwe, Ansola aud 
Tanzanaa underlined InOla's SOlidarity 
with and support to the African States, 
particular}) to streDitben their capacity 
to resist Soutb African pressures. 

The talks with tbe General Secretary 
of the CommWlist Party and Foreign 
Minister of USSR and the President and 
Prime Minister of Bulgaria covered bilateral . ' regIonal and international issues of mutual 
interest and renewed links at tbe highest 
level. 

Matters of mutual interest, both bilateral 
and international parti<:ularly the situation 
io Afnca and tbe forthcoming mini-Summit 
of Commonwealth Leaders in London 
were also discussed with tbe lrisb aDd 
Canadian Foreign Ministers. 

During tho: transit balt in Londoo, 
bilateral and international issues were 
discussed bet\\cen l.he External Affairs 
~lnis~er and ~b~ British Foreign Secretary. 
JDcludaDS acuvltJes of anti·lndian extre-
mists in UK. the situation in Sri Lanka 
and South Africa. 

Esport of Indian Liq.or 

1257. SHRl E. AYVAPU REDDY: 
Will tile Minister of COM MERCE be 
pleased to state : 

(a> whether there are proposah to 
probibit import of foreisn liquor into 
India; 

(b) if so, tbe details thereof; 

(c) whetber liquor produced in India 
ia exported; and 
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(d) if so, the coD<:eSSionl liven r or the 
export of Indian liquor? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTT) <a> and (b). 
The import of foreign liquor is already 
restricted. Its import is allowed to a limited 
extent to tbe tourist botels against tbe 
foreign exchange earned and for tbe use 
of foreign "hIDitarics visilinl India. 

(c) Yes, Sir. Potable liquor/Indian 
Made Foreign liquor containing alcohol 
Dot exceeding 50% (V IV) is only allowed 
for export. 

(d) Incentives in tbe form of REP 
licences. Duty draw-back, exemptions from 
excise levies, etc. arc admissible _iDst 
its export. 

Secood Jute Mill ia Kendrapara, Orissa 

·1258. SHRIMATI JAYANTJ PATNAIK : 
WIU tbe Minister of TEXTILES be pleased 
to atate : 

<a> wbether there is a proposal under 
the consideration of Government for tbo 
establishment of a second jute mill at 
Kendlapara in Orissa; 

(b) if so, wbether tbe letter of inteDt 
to let up a julC pr0CCS5iog plant at tbat 
place bas been issued; 

(c) if DOt. the reaaooa for tbe deJay; 
and 

(d) tbe stepa taken to issue tbe letter 
of iDtent at an early elate 1 

1 

J. Huuaia S-.r. R.ammappa and Pakbal 
(ADdbra PradeIb) 

THB MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SH~ 
KHURSHID ALAM KHAN): <a) to (d). 
An application dated 17.10.1985 was 
received from M/s Orissa State Coopera-
tive Marketiol Federation Ltd.. Bhub41-
neswar for arant or aD industrial licence 
for establishment of a new jute mill at 
Kendrapara in Orissa. Tho application 
was consid~red by tbe Government and 
tbe same was rejected due to capacity 
constraints. 

DevdopmeDt of Natural Lake. of 
Tourist Importaace 

1260. SHRIMATI JAYANTI PATNAIK : 
Will tbe Minister of TOURISM be pleased 
to state: 

<a) whether Government propose to 
undertake a programme for tbe develoPQleDt 
and maintenance of some natural lakes of 
national tourist importaDce; and 

(b) if so, tbe names of such lakes OD 
which Ceoual assistance is proposed to 
be spent in the Seventh Piau ? 

THE MINISTER OF TOURISM 
(MUFrl MOHO. SYED): (8) The deve-
lopment or maintenance of lakes docs 
Dot fall witbin tbe purview of the activi-
ties of Ministry of T owism or tbe interse-
priorities fixed for it by the PJaDoiq 
Commission. However, tbe Mini'try 
approves projecs for improvement of tbe 
tourist infrastructure submitted by State 
Governments. 

(0) Durioa the 7th Plan period, Central 
alliatalK:C is bciDg provided for tbe intro-
duction of water sports, on lakes, .. joelj. 
catod below :-

(as. in lakba) 

Saoc-tiooed bleated 

2 3 

5.30 4.75 
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I 

2. Cocbltl, Kumarakam, Quilon aod 
Tbekkedy (Kera1a) 

3. Ulsoor Lake (Karnataka) 

4. Bhopal Lake (Madhya Pradesh) 

s. Umiam Lake (Megbalaya) 

6. Muttukadu Lake (Tamil Nadu) 

7. Ooty Lake (Tamil Nadu) 

8. Pulicat Lake (Tamil Nadu) 

9. Gomti River, Lucknow (U.P.) 

10. Badbkal Lake (Haryana) 

11. Patch Sagar Lake (Rajasthan) 

12. Ramgarh Lake, Jaipur 

13. Cbilka Lake, Orissa 

2· 

50.78 

1.23 

7.71 

29.00 

6.39 

4.14 

2.85 

3.10 

9.90 

3.94 

2.09 

5.94 

3 

25.00 

1.00 

3.00 

10.00 

S.7S 

3.60 

2.50 

1.85 

1.97 

1.67 

3.27 
--- - - _- -----------------

De.elopment of Sea Beadles daring 
Se.eDtb Plan 

1261. SHRIMATI JAYANTI 
PATtiAIK Will tbe Minister of 
TOURISM be pleased to state: 

<8> whether Government have identified 
some sea beaches for development during 
Seventh Five Year Plan and if so, tbeir 
names; 

(b) wbether the above programme 
includes some sea beacbes in Orissa; and 

(c) if so, the details tbereof ? 

THE MINISTER OF TOURISM 
(MUFTI MOHO.. SYED) : <a> and (b). 
The Department of Tourism bas decided 
to develop Goa. Kovalam (Kerala), Madras-
MamaUapuram (Tamil Nadu), Puri·l{ooark 
(Orissa) and Andaman hlands as major 
beach resorts. 

Cc) 10 Orissa tbe proposals (or tbe 
rollowina schemes have been submitted by 
~ State QoveromeQt : 

Estimated Cost 

1. Vatri Niwas at Konark Rs. 29.35 lubs 

2. Way-side amenities at Rs. 11.50 latbs 
Cbandrabhaga near 
Konark 

3. Construction of Sbop- Rs. 16.85 Jakbs 
ping Complex and Day 
Centre at Konar1c 

4. Way-side facilities at Rs. 19.44 18lths 
Rameswar, District 
Puri 

5. Yatrika at Kooark Awaited 

An outlay or RI. 25.00 laths have 
been provided for beach tourism {or the 
year 1986-87. 

Portfolio I.yest.eat by NOD-Reside.t 
IDdia .. 

1262.. SHRI GANGA RAM: Win the 
Minister of fJNANCf3 be pleased 19 
~~: 
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<a> whether Government are keen to 
obtain more foreign c1tchange funds; 

(b) if so, the reasons for not permitting 
Portfolio Investment by Non-resident 
Indians; 

(c) whether this matter was exami ned 
by any Independent committee; and 

(d) if so, the details tbereof '1 

THE MINISTER OF STATE IN THE 
MINISTR Y Of' FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes 
Sir. 

(b) Non-Resident Indians are permit-
ted to make Portfolio Investment within 
specified limits. 

(c) and (d). The Committee set up 
by tbe RBI in 1985 to review the existing 
procedures in connection with various 
facilities under the NRI Scheme with a 
view to simplifying and improving these 
procedures had examined the Portfolio 
Investment Scheme. It did not recommend 
any change in the present pohcy in tbis 
regard. 

Permission 10 Bank Officials to Carry 
Fire Arms for Self Defence 

1263. SHRI PRAKASH V. PATIL : 
SHRI R.S. MANE: 

Will tbe Mini~ter of FINANCE be 
pleased to Slate ; 

(a) \\hetber the bank officials of 
Bombay have been permitted to carry fire 
arm, for self defence again't bank-robben; 
and 

(b) whether similar permission will 
be given in other metropolitan cities 
also ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) aod (b). 
As per Bvanale informatIon, at present 
al"Dt'd ~curity Buards, posted at vulnerable 
branches/offices of public sector banks arc 
permitted to CArry tire arm.. pen BaD~ 

however has reported that twelve of itl 
Branch Managers hav~een provided since 
10Dg with pistols for self· defence. Otber 
Baoks have not asked for sucb permission 
from police au tborities in Bombay or 
elsewhere. There is no proposal to seek 
such permission either. 

Co.,enion of Sale. Tas: Into Additional 
Es:clae Duty 

1264. SHRI PRAKASH V. PATIL : 
Will the Minister of FINANCE be pleased 
to state: 

(a) the reaction of eacb State Govern-
ment on the recommendations of tbe 
Tripathi Committee on replacement of 
Sales Tax; 

(b) whether Union Government pro· 
pose to convene a meeting cf State Finance 
Ministers to achieve consensus 00 the" 
recommendations of the said committee; and 

(c) if so, when? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
recommendations of the Tripathi Committee 
on replacement of sales tax on vanaspali, 
drugs and medicine~. cement, paper and 
paper board. and petroleum products by 
additional excise duy were considered by 
a Conference of Chief Ministers held on 
2 J'. J 983. In tbat Conference, Aodhra 
Pradesh, Jammu and Kashmir, Karnataka, 
Tamil Nadu. Tripura and WC!4t Bengal were 
Dot in a position to accept tbe recommen-
dations. They expressed tbe view that 
the replacemont of sales tax by additional 
excise duty will affect the powers of tbe 
States aDd erode their revenue~ and 
resource position. The otber Stales did 
not oppose tbe scheme. Many of them 
indicated their acceptance of Ihe recommeD-
dations witb or without reservations. At the 
end of tbe Conference a resolution was 
adopted to tbe effect that ~ffortl should be 
continued to bring about consensus amona 
State Governments on tbe issue. 

(b) No, Sir. 

(c) Doe. Dot ~rl~. 
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LoaHIoa 01 H ...... rlen of Spica 
Board 

1265. SHR.I T. BASHEER: Will the 
MiDilter of COMMERCE be pleased to 
Itate : 

(a) whetber any decision has been 
lakeD reprdiog location of tbe headquar-
ten of the proposed Spices Board; and 

<B} if 10. tbe particulars thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTT): (a) and (b). It is 
proposed to have the headquarters of the 
Spices Board at Cocbin. 

Elfect of MODV AT 00 Prices 

1266. SHRI H.M. PATEL: Will the 
Minister of FINANCE be pleased to 
atate : 

<a> whetber Government's expecta-
tions of reduction of consumer prices of 
products covered by the new scheme of 
MODVAT. have been belied; and 

(b) if so. whether Government propose 
to modify tbe scheme or withdraw it com-
pletely 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANAIlDHANA POOJARY): (8) and 
(b). The Modvat Scheme bas been in 
operation since 1.3.86. While MODV AT 
is expected to reduce tbe cost of final 
products covered under the Scheme through 
tbe iostant availability of credit of duties 
paid on tbe inputs and consequential 
reduction of ioterest COlts. the consumer 
prices of luch products depeod 00 several 
olber facton sucb as. chaDaes in the ra~es 

of duty made to keep the Modvat Scheme 
broadly revenue-Deutral and market forces 
IOverniDl tbe demand-aod-supply position. 
There is. presently. DO proposal for modi-
~tioo or witbdrawal of the Scbeme. 

Pro.etloea. Mea •• re. fer Export of 
Prodaeu of Ma,lIle I.dastry 

1267. SHRI K. 'R.AMAMURTHY : 
Will tbe Minister of (:OM ME.R.CB be 
pleaaod '0 It • ., : 

(a) tbe reasons for the decUnml tread 
in tbe export of marine products which had 
accounted for over (our per ceot in 1982-13; 
and 

(b) tbe steps being taken for 'adoption 
of better fish farming practices and improv. 
ed infrastructure in order to achieft 
bigber exports of marine products ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHU 
BRAHMA DUTIl: (a) Export of Marine 
products during 1985-86 was 83651 toones, 
valued at Rs. 398.00 crores~ as compared 
to 1984·85, \\'ben it was 86187 toones, 
valued at Rs. 384.29 aores. The margi-
nal decline in the quantity exported in 
1985-86 was mainly due to poor laodiog 
of shrimps and Commercial Species of 
fishes like anchoviet1a which are exported 
in dried form. (Source: Marine Products 
Export Development Autbority, CocbiD). 

(b) Steps taken in tbis regard iDcIode 
setting up by Marine Products Bxport 
Development Authority (MPI!DA) of 
Prawn Hatcberies~ one each in tbe States 
of Orissa and Andhra Pradesb with tbe 
assistance of foreign technology. promo-
tiona) assistance by tbe MPED A to 
develop new prawn farms, set up prawn 
seed banks and develop scientific larmin, 
practices. 

Issue of Import-Export Pass Books 

1268 SHRl K. RAMAMURTHY : 
Will the Minister of COMMERCE be 
pleased to state : 

(a) the Dames of manufacturer-ellport_ 
en wbo have so rar avai~d of the Import-
Export Pass Book Scheme sioce January, 
1986; and 

(b) tbe value and the Dalure 01 
inputs imported by them for export pro-
duction and the \talue of expo!ts dODO bJ 
tbem under this scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BIlAHMA DUTI): (a) Import-Export 
Pass book is a licence UDder Import Coo-
trol Order. 1955. The details of tbe samo 
~rc publi,b~ in Weekly Bulletin of Import 
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Liceoces. Export LiceDOel and IDdustriaJ 
LiceDces issued by tlw Chief CODtroller of 
importl aDd Exports, New Delbi. copies of 
which are sent to tbe ParliameDt 
Ubrary. 

(b) The licences under tbis acbeme 
have been i.uec::I oDly after April, 1986 and 
tberefore information reprdina imports and 
aports under this scbeme is Dot available. 

Arrests _der COFEPOSA 10 Kerala 

1270. SHR! SURESH KURUP : Will 
tbe Minister of FINANCE be pleased to 
.tate : 

(a) tbe number 01 peROna arrested 
under CoDlOrV8tiOD of Foreilo Exchaoae 
aDd PteveOtioD of Smualinl Actiyities Act 
in 1985 aDd 1986 in Kerala; and 

(b) tbe Dumber of pertODt It III under 
custody? 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANAaDHANA POOJARY): (8) The 
number of persons detained in Kerale under 
Coaserv&tion of ForeiaD Exchange and 
Pnweotion of SmulIlins Activities Act. 
1974. during tbe years 1985 and 1986 
(upto 30.6.1986) is given below : 

Year 

1985 

1986 (upto 30.6.86) 

No. of penonl 
detaioed under 
COFBPOSA 

42 

10 

(b) Tbe number of persons sdll uDder 
detention is 26. 

ReeenaUOD Policy JD &aDU 

1271. SHRI SURESH KURUP: 
Will tbe Minister of FINANCE be plealed 
to state: 

Ca) wbether reservation polJcy il 
adbered to in tbe nationalised banu; 

(b) it so, wbether there are aoy unfilled 
reservod vacancies in these banks; aDd 

(c) if 10. tbe details tbereof bank-
wise ., 

THB MINISTER OF STATE IN THB 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJARY): (a) and (b). 
Yes, Sir. 

(c) Available information, .. OD 
J.l 1986, is liven in the statement below. 

State.eat 

Datil P,o.I.'OIItJI 

s. Name of tbe Bank 
No .. 

1 2 

1. Central BI.Dk of ludia 

2. .. at of ladia 

3. Puajab NadoDal 8aBk 

4. BI.Dk 01 Baroda 

~. ~ .. 

Scheduled Castes 
0tBcen Clerks Sub-

staff 

3 

8 

24 

24 

163 

~ 

4 

13 

368 

293 

122 

~ 

78 

79 

33 

J 

Scbeduled Tribes 
--.. ~ ..... ------- -...__",-.--~-------

Officen Clerk. Sub-
.d 

6 7 • 
15 218 149 

24 5.8 186 

4' 367 122 

153 283 84 

28 241 n 
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I 2 3 4 5 6 , 8 

6. Caoar. Bank 76 406 7S 45 280 161 
v. United Bank of India 20 120 144 11 164 116 
8. Dena Bank 47 8 7 39 219 21 
9. Syodicato Bank NIL 56 14 78 119 37 

'" 
10. Uoion Bank of lodia 24 35 13 23 97 113 
11. Allahabad Bank 21 106 SI 45 114 81 

12. Indian Bank 214 6 12 90 35 
13. Bank of Mabarubtra 34 133 8 11 12 

14. Indian Overseas Bank S 84 18 10 107 45 

IS. Punjab aDd Sind Bank 2 IS 30 NIL S8 39 

16. Corporation Bank IS 53 3 28 117 22 

17. Oriental Bank of Commerce 4 10 6 74 7 

18. Vjja,a Bank 8 77 11 14 82 22 

19. New Bank of India 7 67 9 8 59 53 

20. Andbra Bank 2S 17 S 

Total S43 2402 572 609 3299 14C4 

Irrecalaritiea I. MMTC 

1272. SHRI SODa RAMAIAH: Will 
the Ministor of COMMERCE be pleased to 
state: 

(a) wbether it is a fact tbat iron ore export 
deal with Japan was oc&otiated by MMTC 
witbout clearance from the Secretaries 
Committee as reported in ''Yelepapb'' 
dated 24th June. 1986 undor tho caption. 
"MMTC by passed Panel"; 

(b) if 10, the rcuoos therefor; aDd 

(c) if DOt, wbat is tbe factual posi-
dOD? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BUHMA DU1T): (a) No, Sir. 

(b) Does DOt ari •. 

(c) There is DO Secretaries Committee 
for clearaace ot MMTC, price aeeodatioaa 

for export of iron ore. There is • practice 
of consulting tbe Ministry of Commerce 011 
the issues relatiDl to price :neaotiatioDl 
before MMTC's dclcptioD leaves for Japan 
for pric:e oeaotiatioos. Consuhatioos were 
aa:ordiDaly held with Ministry of 
Commerce aDd Ministr, of FiM"CC. 
after which MMTC was authorised to 10 
abead with the finalisauoo of prices of 
iron ore with Japaoese and olller buJen 
for the year J 986-87. 

I.,.rt of Nataral R .... 

1273. SHRI K. MOHANDAS: Wiu 
tbe Minister of COMMERCE be plclsed to 
_Ie : 

<a> wbether natural rubber hu bMe 
imported duriDi 1985-86; 

(b) if 10, the quantity imported; 

(c) wbether GovenuDeDt propoleS to 
baD import of rubber; aDd 



(d) if oot. the roaSOIiS therefor" 

THB MINISTER OF STATE IN THE 
MINISTRY OF COMMBRCE (SHRI 
BURMA DUTT) : (a) and (b). Yes. Sir. 
STC imported 38,538 Tonnes of natural 
rubber durioI198S-86. 

(e) No. Sir. 

<d) Imports of natural rubber and its 
releases are so regulated as to bridge tbe 
demand-supply pp and ensure a fair price 
to tbe power. 

Proposal to Esplolt PoteDUality ror 
To.riB" in Ker.l. 

1274. SHRI K. MOHANDAS: Win 
the Minister of TOURISM be pleased to 
state : 

Ca) whether Government are aware 
of tbe areat potential for international as 
well as domestic-tourism wbicb exists ill 
the TrichUl' as well as Palgbat districts of 
Kerala; aDd 

(b) if so, the steps proposed to be 
taken to exploit this potential ? 

THE 
(MUFTI 
Sir. 

MINISTER OF TOURISM 
MOHO. SYED): <a> Yes, 

(b) 00 the basis of proposals received 
from tbe State GovernmeDt, aD amount 
of b. 10.28 laths was saoctiooed for 
cooatrucdoo of wayside facilities at Pal-
pat, dorilll 1985-86 and an amount of 
Ill. 10.00 lakhs have been relcued, for 
tbe purpose, as an advance. No proposal 
in reapect of Tricbur bas been received from 
the Slate Govemment. Proposals from tbe 
State Government for development of Tourism 
infrastructure in both these districts wiD be 
favowabl, CODSidered subject to availability 
of fUll4. aad intone priorities. 

., ........ for Sick testlle Mill. 

1215. SHIll K. MOHANDAS: Win 
tbe MitdIter of TEXTILES be pleucd to .... : 

<a) whether a Dumber of textile .. illl 
are unviabJ. and becomiDl sick duo to 
inadequate spind1aps; 

(b) whether Government propose to 
grant tbem more spindJaaes so as to make 
them viable; and 

(c) if 10, not detaill tbereof ? 

THB MINISTER. OF STATE OF THB 
MINISTR Y OF TEXTILES (SHill 
KHURSHID ALAM KHAN): <a> No, 
Sir. 

(b) and (c). Do Dot arise. 

World Ba1lk aad Exter.ally Aided 
Projects 10 Karnataka 

1276. SHRJ SRIKANTA DATTA 
NARASIMHARAJA WADIYAR: Will 
the Minister of FINANCE be pleased to 
state: 

(a> the number of World Bank and 
externally aided projects under implementa-
tion in Karoataka; 

(b) tbe Dames and stales of implemen-
tation of these projects; 

(c) wbether some more projecta have 
been proposed to be implemented with World 
Bank loan and arc in tbe pipeline; and 

(d) if 10. tbe details thereof 7 

THE MINISTER Of STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a> to (4). 
The details of projects under implcmeatadoo 
in Karnataka 9Iith .. iltance from World 
Bank and other external qenciea, tGptber 
with project. poeed to tbe World Baok are 
furnished in tbe ltatcmoDt aivm below. 

However. tbe list of projccta poeed to 
the World Bank is tentative. Piaal decilkm 
OD theee would depend 00 varioUi facton 
.uch as loter-sectora) prioritiea, availabUlty 
of Bank funda aDd couaterpart rupee 
reaourcea. 
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Stateae.t 
1. World Bau Project. 

(I) Vader '.pleaaeatatloa : 

s. No. Name of tbe projeetl Amount of assistance 
in US doHar minion 

Remarks 

I 2 

1. Karnataka Irrigation 

2. Karnataka Tank IrriaatioD 

3. Third lodia Population project 

3 

117.64 

S4.oo 

70.00 

4 

To be implemented in 
Kamataka and Kerala Slates 

4. Kamataka Sericulture project 54.00 

s. Karp.taka Social Forestry 

6. Casbewnut project 

7. National Cooperative Development 
Corporation III 

8. llainred Are .. Watenh~ 
Development 

9. National Aaricultural Extension 
project III 

(If) Proled .... to Wor' .... : 

51. 
No. 

Name of tbe project 

J. Upper Kriahaa or Karoatata 
Irriptioa II 

2. Kallnad' Hydroelectric projcc~ 

27.00 

22.00 

220.00 

31.0 

49.0 

Co-finance with UK arant of 
£15.03 millioo 

Multi-State project. Kama-
taka·s share is DOt available. 

Tbis is • Central aector 
project beiDa uecuted by 
NCDC in Dine States inclad-
jog Kamataka. The project 
provides for dneloprneut of 
soyaboco production aad 
processina. cotton prot .... 
and construction of rural 
,odowns. Kamataka is parti-
cipating io cooatruction of 
rural looowns and cotton 
processq components. 

This is a multi-State project 
implemented in Karanatat-. 
Aodbra Pradeab, Madbn 
Praclesb and Mabarasbtra. 

A multi-State project widt 
tile participatioD of Kanatab, 
Gujarat. Haryaa aacl Jaamna 
aDd Kaahmir. 

Remarks 

The project it in vario .. stqes of pl'oc-inI 
aDCI has yet to he appraised by the World 
~k. 
Tbe project Ms been appraised by the 
World BaH ill April. 1986 ad oeaotiatioU! 
an Ut~ to .. bel. ill Sep ....... 1916. 



Odler Exte ..... n' aided proJects 

Uader l.plemeDtatloa 

81. Name of tbe project 
No. 

1. KarDataka Industrial sheds. 

2. North Kanara Intearated 
Development Project. 

3. Agricultural Training and 
Extension (WYTEP) Women 
and Youth Training and 
Extension Project. 

4. Tadri Community Fisheries 
Development Project, North 
Kanara. 

5. Janatba Hoosing Water Supply. 

6. Rejuvenation of Handpumps. 

7. MysaR Papar Milts Forestry. 

8. Karnataka Social Forestry. 

9. Technical assistance to Central 
Power Research Institute, 
Banglore. 

JULY ~.198& 

Amount of 
assistance in 

million 

Dft-4S 

Okr 59.8 

Dkr 44.8 

Dkr 37.0 

Dkr 19.7 

Dkr 29.0 

£10.03 

£IS.03 

Name of the 
dODOr COUDtry 

Netberlanda 

Denmark 

Denmark 

Denmark 

Denmark 

Denmark 

United Kingdom 

-do-

6 biliion Italy 
Italian Lire. 

Remark I 

Government of I tal, 
is financing a eolla-
boration OD Re-
searcb and develop-
ment between CESI 
of J tal, and Central 
Power Research 
Institute Baoaalore 
out of technical 
assistance fuod .. 

------------- -----~--
Fraud. In Forelaa Braadletl of Indlaa 

BaRk. 

1277. DR. 0.5. RAJHANS : Will tbe 
Minister of FINANCE be pleased to 
ltate : 

<8> tbe number of frauds cases detected 
ill fomp branches of Indian banks durio. 
tbe lut one year; 

(b) if 10, tbe details thereof aDd tbe 
amOOD' iovolved ill caob eue; aDd 

(c) tbe action taken by Government in 
tbis reaard 7 

THB MINISTER OF STATE IN THB 
MINISTRY OF PINANCE (SURI 
JANARDHANA POOlARY) : (a) aDd (b). 
Information reaardiol tbe total Dumber of 
cases of fraud in foreian brancba. irrcapee-
tive of tbe date of actual occur~t •• 
reported by the public leCtor baDk. to 
R.B.I .. duriDi tbe yean 1985 aDd 1986 
(upto 31.3.1986) aDd tbe amounts involved 
theroia 1, liva below : 
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Name of tbe Bank No. of fraud cases Aroount involved 
(Rs. in lakhs) 

1985 

1. State Bank of India 

2. Bank of Baroda 

3. UCO Bank 

4. Indian Overseas Bank. 

5. Bank. of India 

6. Central Bank of India 

8 

15 

2 

S 

1 

1 

32 

5.00 

66.55 

19.03 

38.38 

0.03 

5985.00 

61J3.99 

1. Bank of Baroda 

1986 (apto 31-3-1986) 

2 0.89 

O.lS 2. Syndicate Bank 1 

3 1.04 

Note: 1. Data Provitional 

2. The total amounts involved in these cases of fraud do not necessarily 
represent tbe actual losses to tbe banks. 

(c) Reserve Bank of India bas reported 
tbaC banks have been advised to report 
promptly all cases of frauds at their 
overseas branchcs. On receipt of reports on 
fraud casos from banks, tbe RBI analyses 
them and deficiencies, if any, found in tbe 
systoms and procedure5 are broupt to tbe 
Dotice of banks by tbe RBI. The banks 
are alao advised to look into statY 
accountability aspect and award commen-
surate punishment 10 tbe delinquent staff. 

NOD-Utlll.alion of Old Mint Sulldlal 
In Calcutta 

1278. SHRI AMAL DATTA: Will tbe 
MiDister or FINANCE be pleased to 
state : 

(a) whetber tbe old MiDI Building in 
Calcutta bas beeD kept UDutilised for all 
practical purposes; 

(b) If Dot. the specific u"' it is beiDa 
put DOW; 

(c) whether any machinery or other 
assets required for coinage purposes still 
remain in the old M inr; 

(d) if so, tbe details tbereof; 

(e) whether any machinery. stores and 
pr~jous metals have been removed from 
the old M iot; and 

(f) if so, tbe del a il~ description and 
quality of items so removed and tbe time 
and place tbey were removed ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
lANARDHANA POOJARY) : (a) and (b). 
A promotion of the old Mint premises is 
beinl utiUzed as tbe office of tbe Inspector 
General. Central iteserve Police Force 
(CRPF). A portion of tbe workshop is 
beiDI used as tbe barracks for the CRPF. 
The electric sub-station in tbe premises 
caters to the needs of tbe MinCs residential 
quarters. The rest of tbe Buildinp it 
di"pidatcd and unusable. 
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(c) No. Sir. 

(d) Does Dot arise. 

(e) and (f). Wheo tbe Alipore Miot was 
eatabli8laed in 1950's all coin&le activities 
were &topped in the old Mint and a Silver 
Refinery was set up there. At tbat time, 
all maelrincry and assets required for 
coiDaae were sold as outdated. The Silver 
Refinery was closed in October. 1985. Tbe 
machinery and assets presentJy available at 
tbe old Mint plemises are tbose relatiDS to 
Silver Refinery and not coioage. Details 
reaardiol disposal of machinery aDd other 
Itores are beiDI coll~ted and will be placed 
on the Table of tbe House. 

Export of Jewellery 

1219. DR. KRUPASINDHU BH01: 
Will the MiDister of COMMERCE be 
pJeued to state : 

(a) wbether tbe export of jewellery is 
iocreasiog; 

(b) if so, tbe figures of export durin. 
1984-85 and 1985-86; and 

(c) the total weiabr or cut aDd polished 
diamonds sold abroad durin. 1985-86 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTI) : (8) Yes. Sir. 

(b) Export figures (provisional) are as 
foUows : 

(Value in Ra. Jakbs) 

1985·86 

NatloDaU .. tloa or Peerln. Generat 
FI.aaee aDd I .... ltmeat Co.,.., 

1280. SHRIMATI PATEL R.AMABBN 
RAMJIBHAI MA VANI: Will tbe Minister 
of FINANCE be pleased to state: 

(8) wbetber Government bave received 
representations from various oraaoisationlj 
associatioos for nationalisatioD of Pcerlca 
General Finance and Investment Compaoy; 
and 

(b) if so, tbe action taken by Govern-
ment tbereon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCe (SHRI 
JANARDHANA POOJARY) : (a) Govern-
ment have received several represeotatioos 
uraioa Dationlisatioo of MIa. PccrJea 
General Finance and Investment Company 
Limited. 

(b) Tbe DivisioD Bencb of Calcutta 
Hiab Court in tbeir recent Judaemeot bas 
beld tbat tbe activities of tbe Company are 
not attracted by tbe provisions of the Prize 
Cbits aDd MODey Circulation Schemes 
(Banniog) Act$ 1978... CODsquentJy, the 
DOla served by the State Govemmeo t of 
Wf'St Beopl in 1979 askioa the Company to 
submit a windiol up plan bas beeo quashed 
by tbe Calcutta Hip Court. Copy or tbe 
Judacment or the Division Bench or tbe 
Calcutta Hip Court bal bocn received oaly 
recently aDd tbe aame is belal studied in . 
detail fot further necessary actioD. 

SCjST Employee. I. J •• laa lesUtute 
01 Tour ••••• d Trayel M ........ t. 

Delbl 

J28J. SHRI SIMON TJOGA : Will tbe 
Minister of TOURISM be pleased to 
Itate : 

(a) the lotal Dumber of employees of 
Indian lostitufe of Tourism and Travel 

Gold Je..ellery 

Noo.Qold Jewellery 

ImitaUoa JeweJIeI'J 

8609.86 8780.18 Maoapmeot. Delbi. tatqory-wile; aDd 

14864 

48.97 

23865 (b) ,be Dumber (with percent.te) of 
Scheduled Caltt' and Scheduled Tribe 

95.10 employee .. cal'loO'-_I .. ? 

THE MINISTER OP TOURISM 
(M~l MPJtp. SYSP) : (a) Md "'? 



SRA VANA 3, J 908 (SAKA) 

Category-wise details of total number of 
employees and the number of Scbeduled 
Caste and Scheduled Tribe employees of the 

---------- - -- ----

Indian Institute of Tourism and Travel 
Management are given in tbe statement 
given below .. 

Statement 

s. 
No. 

Name of the Post Sanctioned Actual Scheduled Schedu1ed Remarks 
strength in Castes Tribes 

position 

1 2 3 4 5 6 7 

------- -------- - - ------------------------_ 
1. Director 1 

2. Professors 4 

3. Deputy Director 1 

4. Programme Officer 1 

5. Senior P.A. 1 

6. Office Supdt. cum 1 
Accounts Officer 

7. Library Assistant 1 

8. Accounts ASslstant 1 

9. Assistant 1 

10. Sr. Stcnographcr!PA J 

II. Jr. Stenographer 

12. LDC 3 

13. Slaff Car Dri\'cr 

14. Peon/Meisanger/Frash 5 

Total 24 

Re •• rlrtloQ 00 abe Import of Basmati 
Rice by E.E.C. 

1282. SHRI R S. MANE : \\'ill tbe 
MiDis1~r of COM MERCE be plca~ed to .,.le : 

1 

1 

3 

3 
--~ _- ---

11 

1 

1 

~ ... 

1 

--- -- ---~ 

1 

on deputa-
tion 

on deputa-
tion 

on deputa-
tion 

ta) whether tbe European Economic 
Conullunity bas imposcJ ceilini on the 
iopor( of BasDlatJ nee fC\.UD lodaa; and 

(b) If so, the: particularr 0'- tbe resuic-
tions impl'scd ? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE <SHRI 
BllAHMA DUTT) : (a) No, Sir. 

(b) Does not arise. 

Propo .. 1 to Extend Rubber Plaatatloa. 

1283. SHRI SRlKANTA DATTA 
NARASIMHARAJA W ADIY AR: Will tbe 
Minister of COMMERCE be pJeaaed to 
ltate : 

<a> tbe names of tbe States where fresb 
rubber plantation is proposed to be started; 
and 

(b) the details of tbe assistance proposed 
to be given to these States to arow rubber ? 

THE MINISTER OF STATE IN THE 
MINlSTR Y OF COMMERCE (SUR) 
BRAHMA DUTI) : (a) Rubber plantation 
proaramme is beiol extended to the North 
Eastern Reaion, Orissa, Madbya Pradesh, 
Andbra Pn.desh. Andamao and Nicobar 
Illaods, G~ Mabarasbtra and West Ben,.1. 

(b) AssistaDee in tbe form of cash 
subsidy, scientific and technical support aDd 
supply of bigh yielding materials are beina 
Jiven to tbe rubber growers iD these aICdS. 

ResenatioD or Articles Eululi.ely for 
HaDdloom ~tor 

1284. DR. CHINTA MOHAN : Will 
tile Minister of TEXTILES be pleased to 
ltate : 

(8) whetbet' four Southern States are 
opposed to dilution of Goveroment order 
raervina production of 22 varieties of clatb 
exclusively for baodloom sector; aDd 

(b) The notification eifCt:tive from 
31-3-1986 by which 22 iteml were reserved, 
was considered by tbe Advisory Committee 
set up under the Handlooms (Reservation of 
Articles for Production) Act. 1985 at its 
meeting held on 23rd June. 1986 and its 
recommendations are under consideration. 

Development of Relations "Ith ChiD. 

128S. SHRI MAHENDRA SINGH : 
SHRI ANAND SINGH : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

<a> whether durinl the past one year aD)' 
furtber steps have been taken by Govern-
ments of India and China to improve diplo-
matic, economic, trade and cultural relations 
~twecD the two countries; aDd 

(b) if so, tbe results so rar '1 

THE MINISTER OF EXTERNAL 
AFFAIRS AND THE MINISTER OF 
COMMERCE (SHRI P. SHIV SHANKER) : 
(a) During tbe past year various ste ps to 
improve relations between India aDd China 
were taken. In October 1985 our Prime 
Minister met the Chinese Premier, Mr. Zhao 
Ziyana. in New York. when bilateral aDd 
reaioDal issues of common concern were 
discussed. 

During tbe 6th round of official level 
talks which were beld in New Delhi from 
4-11 November, 1985, substantive discussions 
were ioitiated on the boundary question. A 
settlement of tbe question of Indian Embassy 
property in Beijing was reaelled. Exchaoae 
Proarammes in the fields of Culture aDd 
Science and Technology were finalized. 

A Trade Protocol W8S also siaDed in New 
(b) jf 10, Government's 

tbcrelO ? 
reaction Delhi durioa tbe vi,i' of tbe Chinese Vice 

Minister (or Foreign Economic Relatioos and 
Trade. Mr. Lu XueJian. in November 1985. 

THE MINISTER OF STATE OF THE 
MINISTRY O~ TEXTILES (SHRJ 
KHURSHID ALAM KHAN): (a) No. Sir. 
Howeyer, tbe Soutbern Slak. Weaven 
Coofereoce held at Madr •• on 21-6-1986 bad 
pa.led reJOlutioDs rcqueaaina Govcmmeot of 
IDdJa to widen tbe scope of Ilaerv.ti~ for ...... , .. ~ 

(b) While there ha. been some improve-
ment in bilateral cxcbaoan in these fields, it 
bat been Government or India', consilteDt 
view lbat leQuine normalization caD be 
achieved onl~ wben a just aDd compreb~n.ive 
settlement of tbe boundary queatioD it 
rcaebccL 
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Demand lor formation of Cen'raJ 
BaokiDg Autbority 

1286. SHRllNDRAJIf GUPTA: 
SHRI MOHANBHAI PATEL 

Will the Minister of FINANCB be 
pleased to state : 

(a) whether it is a fact that the All India 
Bank Employees Association (AlBEA) bas 
demanded formation of a Central Banking 
Autbority which will bear the sole responsi-
bility of meeting tbe soclo-economic tasks of 
banking in a defined area; and 

(b) if so, Government's reaction 
tbereto ? 

THE MINISTER OF STATE IN THE 
MINJSTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) and (b). 
It is understood that All India Bank Emplo-
yees' Association (AlBEA) bas circulated a 
Book.let containiog some proposals including 
a suggestion for formation of a Central 
Banking Authority. No concrete proposals 
are under consideration. However, sugges-
tions received from all sources, iD~ludinl 
AlBEA, are examined and decisions takeD 
00 meriu. 

Hirioa or us Firm for Image Building 
by India 

1287. SHRI SAIFUDDIN CHOWDHARY : 
DR. SUDHIR ROY : 
SHRt HANNAN MOLLAH : 

Win tbe Minister of EXTERN-'L 
AFFAIRS be pleased to state: 

<a> whether attention of Government 
bas been drawn to the news item "India 
hires US firm for image building" appeared 
ia tbe -Deccan Herald 9 dat~d 4 June, 1986; 

(b) if so, the details of terma and 
coDdhions of tbe said deal; 

(c) amount of f orciaD excbanae involved 
iD tbe said deal; and 

(d) in bow many countries such arranae-
meats have been made? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 

(SHRJ K. R. NARAYANAN) : (a) to (c). 
Yes Sir. The services of a public relations 
firm MIl Howard J. Rubenstein Auociates 
Inc. New York have been enpged by tbe 
Embassy of India, Washington lioc:e 
November 1985, for a period of one year. 
The total cost of S 2,50,000 includes a 
Retainer fee of S 1,50,000. The aim is to 
use tbe interest generated by tbe Festival of 
] ndia to project developments in moderD 
India in the USA. 

(d) Such arraDBements bave not been 
made in any otber country. 

Board Appointed under Sick lad_trial 
Compa.ie. (Special Pro"YilioDI) 

Bill. 1985 

1288. DR. DATTA SAMANT : Win 
tbe Minister of FINANCE be pleased to 
state : 

(a) whether Government have appointed 
the Board as per tbe provision of Sick 
Industrial Companies (Special Provisions) 
Bin, 1985; 

(b) if so, who are tbe m~bers of tbis 
Board aDd when tbev were appointed; 

(c) "fIt'ben did Government Dotify the 
appointment of the members of tbis Board 
in the Gazette; and 

(d) tbe address of tbe office of this &.rd 
in tbe country ? 

THE MINISTER OF STATE IN THE 
MINlSIR Y OF FINANCE (SHIll 
JANAllDHANA POOJAR Y) : (8) No, Sir. 

(b) to (d). Does not arise. 

Import or •• ftt Sagar from BtuIJ 

1289. PROF. RAMKRISHNA MORE 
SHR! D. N. REDDY : 
SHR] BALWANT SINGH RAM()()" 
WAUA: 
SHaI SODE RAMAIAH : 

Will tbe Minister of COMMERCE be 
pleased to state : 

(a) wbether it is a fact that over eiabt 
thouaand tonnes of luau certified by tbe 
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STC appointed. surveyors at tbe loading port 
'n Brazil was found unfit for human 
consumption on unloading at the Visakha-
patnam port sometime in April, 1986 as 
reported in the 'Indian Express' dated 28 
May, 1986; 

(b) if so, the details thereof stating tbe 
result of the inquiry, if any. made by 
Government in the matter and the action 
taken th ereon; and 

(c) action taken against persons found 
~ponsible ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTT) : (a) to (c). A total 
quantity of about 14,700 tonnes of sugar of 
Brazilian origin was recei ved in the Vessel 
PAPHOS. First 8500 tonnes of sugar were 
unloaded at vizag port and the balance 
quantity of about 6200 tonnes of sugar was 
unloaded at Calcutta. While the consign-
ment at Calcutta was cleared by Port Health 
Authorities, the sugar at Vizag was not 
cleared as Port Health Officers found a very 
small percentage of iron filings in the 
consignment: Deptt. of Food is looking 
into this matter in consultation with concern-
ed authorities. A team of senior officials 
bas been deputed to iegregate the sugar into 
convenient lots for drawing samples and to 
analyse them for determining the percentage 
of iron filings in each lot. 

12.00 brl. 

(Eng/ishJ 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : Sir, yesterday. 1 raised about 
National Herald. Today also, tb(ir wives, 
their children have come to the Prime 
MiDistet', house. They are agitating for 
tbe last three months. It is a very serious 
matter. 

MR. SPEAKER : You can put a 
question to the Labour MiDister, J will 
allow it. 

SHRJ BASUDEB ACHARIA (Bankura) : 
You allow a Callioa Attention .. 

SHRI SAIFUDDIN CHOWDH~RY 
Prime Minister is here. He can say some-
thing. It was founded by Sbri Jawabarlal 
Nehru. 

SHRI BASUDEB ACHARIA Ho is 
going out. 

MR. SPEAKER : He will go. 

• 
[EngIl3h] 

PROF. MADHU DANDAVATE 
(Rajapur) : Sir, I suggest that the minimum 
that can be done is, the Minister can be 
asked to make a statement. 

[ Translation] 

MR. SPEAKER : You give it under 
Rule 377. I will ask him to say sometbing 
00 it. 

[EnglISh] 

SHRI UASU DEB ACHAR IA : 377 will 
not do, Sir. 

[Tran$lati on] 

MR. SPEAKER 
then ? 

What can I do 

SHRI BASUDEB ACHARIA You 
admit tbe Calling Attention. 

MR. SPEAKER : Let all the previous 
Caning Attention notices be taken up. 

SHRIMATI VIDYAVATI CHATUR-
VEDI (Kbajurabo) : Mr. Speaker, Sir, a 
woman \J. as paraded in the street by lome 
elements for many bours in a naked 
condition. I would like to draw your 
attentioD tov. ards it. (Inter'UPlions) 

[English] 

MR. SPEAKER : It i.. Stale .ubjea 
Madam. Tbat sbould be taken up tbere: 
Tbey are al80 quite respooaible people. 

PROF. MADHU DANDAVATE' 
You must have ~eQ tbat after the pro: 
ceedioaa of Parliament ... ned, • very lad 
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news bas come tbat ten passengeR were 
pulled down from tbe bus ..... . 

MR. SPEAKER: It is a very impor-
tant matter. 

PROF. MADHU DANDAVATE 
Ten passengers from Punjab were pulled 

MR. SPEAKER: What is your point 
of order? 

SHRI SHANTARAM NAIK : I am 
saying that talks between India and Cbina 
have failed and therefore China is goinl 
to remain there ..... . 

down from a bus and they were killed on MR. SPEAKER Are you Sir, ever 
the spot by tbe ten orists. I think, tbe present in the House ? 
Home Minister should make a statement. 

SHRI SHANTARAM NAIK I am 
MR. SPEAKER : I have got tbe always present. 

informa tion ... 

(I liter ruption,) 

[ Tralls/ulion] 

MR. SPEAKER : Do )'ou know the 
importance of tbe POlDt that he has 
made? 

[Engl,jh] 

Are you so callous. 

[T,aftjJallvn] 

What he has said is very serious. I 
am replying to tbat. Ten persons have 
been murdered. 

PROF. N.G. RANGA (Guntur): She 
was not aware of this informatioD. 

MR. SPEAKER: He bas told on the 
floor of the House. Sir. It is sad. Sometbinl 
which is deplorable. I have aJready taken 
steps. The Home Minister ba~ gone to 
the spot and be wiU be coming and I 
think after luncb, we sball have a state-
ment from tbe Minister. And then on 
~toDday morning. we are to discuss that 
problem and aloDg with that you will 
have Ibis. 

PROF. MADHU DANDAVATE : I 
will nUIC it. 1 am ioitiatiog the discus-
lion. 

MR. SPEAKER : Wbat is your point 
order ? 

SHRI SHANTARAM NAIK (Panajl) : 
Sir talU between India and Cbina •.. 

MR. SPEAKER: Then you must know 
tbat we have already decided to have a 
discussion on this. 

SHRI SHANT ARAM NAIK : No Sir, 
this is regarding talks. The talks have 
failed yesterday. 

MR. SPEAKER: That is bound to be 
with regard to the talks. What else are 
we going to talk about? We have already 
done that. You must know about it. 

SHRI SHANTARAf\1 NAIK I 
know. 

MR. SPEAKER Tben why do you 
raise it ? 

SHRI INDRAJIT GUPTA tBesirllat): 
\\'ould )OU please cODsider g.\ling this 
House an opportunity In some form to 
discuss a matter ~hlcb bas already been 
discussed in the other House? 

MR. SPEAKER: \\'hich one ? 

SHRI INDRAJIT GUPTA That 
is, the Reserve Bank bas now confirmed 
that a huge amount of money running 
into crores bas been advanced by certain 
Banks ... 

MR. SPEAKER: We are doing it. 

SHRI INDRAJIT GUPTA : We are 
Dot. There was a question which never 
come up. 

MR. SPIiAKER : I never barred discus-
sion on it. 

SHRI lNDRAJIT GUPTA: 1 know that 
a quC'stion was admJucd, but Jl was nOl 
reached. 



MR. SPEAKER : No. After the Inquiry 
is tbere, we sball allow it. No problem. 

SHRI INDRAJIT GUPTA: The Prime 
Minister has said bere tba t tbe tax payers-
money sbould Dot be ••.••• 

MR. SPEAKER : No problem. We 
sball allow it. We shall discuss it. 

SHRI INDRAJlt GUPTA: We have 
liven tbc DOUces. You Kindly allow It. 
It is a serious matter. 

MR. SPEAKER: GuptaJi, can I allow 
all the thinas in one day 1 

SHRI INDRAJII GUPTA : Nobody 
is asking you to do it just DOW today. 

MR. SPEAKER: That is what J have 
already said to Mr. Jaipal Reddy also. 
Let tbe time come, we Will diSCUSS It. We 
are taklna thiDiS whlcn have been SUI&ested 
to me by Mr. Gupta, Prof. Dandavate 
and Mr. Acbar lao Tbey ba vc suaaesled 
to me. AU of you have sU&8cstcd to me 
and I am PUUIDS them one by onc. No 
problem with me. When have I dCDled 

that 1 

SHRJ S. JAIPAL REDDY: (Mabbub-
Dapr) : Sir one humble submission. Sir, 
you sUSlested tbat we might discuss it 
.. a pan of tbe ec:ooom~ Situation. This 
bas to be discussed separately. 

MR. SPEAKER : I have already $l.id, 
eYCU Inspi Ie of aU tba t, we WIll dilCuss 
it. 

SHRI INDkAJIT GUPTA 
IQlDdal. 

It is a 

MR. SPEAKER : J wiJl have to 
discuss them turn by tUfO. 1 cannot take 
aU of them. J bave aiven you my promise. 
Wily don'tt you take it for &ranted tbat 
we are bouod to diacuu cycrythiDa. The 
time is With you. Eacb day we are dilcu.· 
aiDI ODe tbiol. Arc not we ? 

SHIll INDRAJIT GUPTA: 1 am ooly 
cmpbasizioa the importancc of it. 

MR. SPEAK.E.R : I havc already 
8IfCCd. No problem with us. Wbat you 

la, .oes witb me. What you laY I abide 
by. 

KUMARI MAMATA BANBlUBB 
(Jadavpur) : Sir, please allow me. 

SURf INDRAJIT GUPTA: Sir. I bave 
written a letter to you about tbe announce-
ment you made in tbe House here lalt 
Monday. It il a very welcome announce-
ment, reprdiog the settlDI up of a Parlia-
mentary Committee of both tbe HOUle to 
go into the pay structure of tbe staff and 
tbe officers of tbe Rajya Sabba and Lok 
Sabba Secretariats. 

MR. SPEAKER : We will do it. 

SHRI INDRAJIT GUPTA: Please 
consider what J bave written about that. 
ft sbould al~o 10 into tbe service condi-
tions. 

MR. SPEAKER : I will do it. You 
can tell me. You are always welcome. 
Yes. Mr. Chinta Moban ..•. 

DR. CHINTA MOHAN (Tirupati) : 
One Central Minister·, private house was 
raided by a Customs oflic:er, and that 
Customs officer was transrerred to 
Cbaodiaarb. 

MR. SPEAKER : No, you caDOOt raise 
any'biol hke that. You can DOt raise 
aoytbin&. We will see to it, if it bas lOt 
any basis. Mr. Chinta Moban, I will ,0 
into any question which you bave referred 
to me. J will verify it, and tbeD tell 
you. 

DR. CHINTA MOHAN 
ItatemeDt from tbe M inilter. 

I wam a 

MR. SPEAKER : How can I do it 
without verifyiDI ? NOlbiol about tbe 
Minister. 

[Trtlll6latlolt] 

SHRI RAM PYARE PANIKA (R.obertl-
I&DJ) : Mr. Speaker, Sir, you may recollect 
that it baa beeo provided UDder Antele 
311 (2) (c) of tbe eooatitutioa lbat the 
Government may remove aD), GoveralDlDt 
,crvant from .rvice without .lIipioa aD1 
rcuoo. UfI,e"uptto".) 
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(Eng'''''l 

MR. SPBAKER : This is tbe Supreme 
Court's judaement. I cannot do it. You 
cbaole tbe law. Not allowed. 

(Interruption!)·· 

MR. SPEAKER: Not allowed. 

(lnterrupllons)** 

I Trall!iallon) 

MR. SPEAKER : There is bardly any 
casco 

MR. SPBAKER: Not allowed. Irrele-
vant. 

KUMARl MAMATA BANERJEE: I 
bave already liven notice about protcetina 
tbe interests of the Peerless workers. 

(/nlr,ruption,)·· 

MR. SPEAKER: Mr. Panika, 1 have 
not allowed you. 

KUMARl MAMATA BANERJEE : 
Please allow me, Sir. I bave already liven 
notice about protecting tbe Peerless 
workers. 

MR.. SPEAKER : We bave discuued 
it earlier; \\e will diKUSS it apin. 

KUMAR. MAMATA BANERJEE 
The Cenual Government must intervene. 

(lltlerruptions)·· 

MR. SPEAKER: Not allowed. 

(/ftlerr~lloft')*· 

MR.. SPEAKER : You live me some-
thiDa. We will sec. 

(Inl,rrY"OII.)·· 

MR. SPEAKER : DoD', ,bout like 
tbat. DOD't create a rumpus. 

(/nt,rr~l;on.)·· 

-

MR. SPEAKER Sit down. Plcaae 
sit down. Mr. Ramswaroop Ram, what 
is your point of order? Have you got any 
point of order ? 

SHR! RAMSW AROOP RAM (Gaya): 
1 have raised a very important matter. 

[Tran.datlon) 

Mr. Speaker Sir,. bave liven notice 
under Rule 184. 

MR. SPEAKER: I will consider that. 
I will consider tbat. 

( TralUlatlon] 

SHRI RAMSW AROOP RAM : Mr. 
Speaker. Sir, ac~ordiDg to tbe census of 
1981. .. 

(Engli.rh] 

MR. SPEAKER: I will consider that. 
That is all. I cannot allow you to have 
a discussion on tbe floor of tbis House 
DOW. It is all rilbt. Read the Rules boot 
and t beD come to tbe House. 

[TraM/alion] 

SHRI RAMSWAROOP RAM : Mr. 
Speaker, Sir, tbe population oft be HarijaDs 
and Adivasis bas increased at all the 
places. The Government should, therefore. 
consider ~ delimitation of areas so tbat 
tbey may get rea~onable representatioD. 

PAPERS LAID ON THE TABLE 
12.07 bn. 

(EII81I.rh] 

ReTle" oa t.e "orltl_1 of aad A.alla) 
Report of Ceatral Cottale ladu8tries 

Corpora' loa of ladi. Ltd. Ne" 
Dellal for 1984-85 aad alateateat 
for delay ia la,i8a lJaese paprs 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRJ 
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KHURSHID ALAM KHAN): I beg to 
lay on tbe TabJe-

(1) A copy each of the following papers 
(Hindi and English versions) under 
sub-section (1) of section 619A of 
the Companies Act, 1956 : 

(i) Review by tbe Government on 
the working of the Central 
Cottage Industries Corporation 
of Iodia Limited~ New Delbi, 
for the year 1984-85. 

(ii) Annual Repolt of the Central 
Cottale J odustries Corporation 
of India Limited. New Delhi. 
for tbe year 1984-85 along with 
Audited Accounts aod tbe 
comments of the Comptro1Jer 
and Auditor General thereon. 

(2) A statement (Hindi aod EDllish 
versions) showing reasons for delay 
in laying the papers mentioned at 
(I) above. 
[Plaeed in Library. See No. LT· 
27%/86J 

NotificatioD uDder Export (Quan.y Cootrol 
aDd I nspectiOD) Act, 1963 and Corrl-
geDdum 10 Amoual Ar~ouDts of Export 

10spectioDs COllocil and Export 
la.pectioD Agenciel for 1984-85 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
BRAHMA DUTT): I beg to lay 00 tbe 
Table-

(1) A COpy each of tbe followiol 
Notifications (Hindi and English 
versions) under sub-section (3) of sec-
tion 17 of tbe Lxport (Quaht)' Control 
and lospection) Act 1963 : 

(i) 

(in 

The Export of H umao Hair 
(Inspection) Rules. 1986 publi-
sbed in NOllfication No. S.O. 
1976 in OueUce of Jndia dated 
the 17th May. 1986. 

The Export of Refractor y Bricks 
(Quality Contral and Inspection) 

Rules, 1986 publisbed in Noti-
fication No. 8.0. 2266 in 
Gazette of India dated tbe 14th 
June. 1986. 
[Placed 10 Library. See No. 
LT-1797/86) 

(2) A copy of Corrilendum to tbe 
English version of tbe * Annual 
Accounts of tbe Export Inspection 
Council and Export Inspection 
Agencies for the year 1984-85. 
(Placed ia Library. See No. LT-
2798/86) 

Notification. under Central Es:cl.e Rules, 
1944: StateDleat Indicating tbe relult. 
of market loaD floated 10 May aaad Jul" 

1986. Reports 00 tbe working and 
ac-tlyJtlel of Central Bank or 
India, Baak of India etc. for 
the year eaded 31.t December, 

1985 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : I beg to lay 
on tbe Table: 

(1) A copy each of tbe (oUowio& Noti .. 
fications (Hindi and Enahsh versiom) 
issued under Central Excise Rules, 
1944 : 

(i) O.S.R. 146 (E) published in 
Gazelle of India dated .be 13th 
May. 1986 together witb aD 
explanatory memorandum re-
gardiDI exemption to all 
excisable goods produced or 
manufactured in 8 (ree trade 
zone or in a 100 pee cent export-
oriented undertakica rrom special 
excise duty leviable thereon. 

(ii) G S.R. 747 (E, J)ubHshed in 
Gazette of India dated tho 13th 
May. 1986 toactber witb an 
explanatory memorandum rc-
.. rdin, exemption to all exci.e-
able goods from special excise 
duty leviabJe tbereon . 

• nac AQIlual Accounts were laid on tbe Tablo OD 14t~ Marcb, 1986. 
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(iii) G .S.R. 748 (E) publisbed in 
Gazette of India dated tbe 13th 
May, 1986 together with an expla-
natory memorandum regarding 
exemption to viscose stable fibre 
aod tow from tbe duty of excise 
as is in excess of the amount 
calculated at tbe rate of Rupees 
4.40 per kilogram. 

(iv) 

(y) 

(vii) 

(viii) 

G.S.R. 749 (E) published in 
Gazette of India dated the 13th 
May, 1986 together with an 
explanatory memorandum re-
garding exemption to certain 
petroleum products from basic 
excise duty subject to certain 
conditions mentioned in the 
notification. 

G.S.R. 750 (E) publlsbed in 
Gazette of India dated the 13th 
May. 1986 together with an 
explanatory memorandum mak-
ing certain amendment to Noti-
fication Nos. 56/S8-CE dated 
the 10th February, 1986 106/86-
CE dated tbe 27th February, 
1986 and 148/86-CE dated the 
1st March, 1986. 

G.S.R. 777 (E) to 780 (E) 
published in Gazette of India 
dated the 20th May, 1986 to-
gether with an explanatory 
memorandum issued in the con-
text of certain carried out rela-
tin& to excise duty exemption 
for internal conbustion engines9 

electric storage batteries dod 
parts of motor vehicles used as 
original equipments in tbe manu-
facture of motor vehicle. 

G .S.R. 781 (E) published in 
Gazette of India dated the 20th 
May. 1986 togetber an with ex-
planatory memorandum regard-
ing exemrtion to bushings made 
of an aUoy of platinum aod 
rhodium when used within tbe 
factory of production in tbe 
manufacture of glass fibre from 
tbe wbole of tbe duty of excise 
leviable thereon. 

G.S.R. 791 (E) published in 
Gazette of lodia dated tbe 21st 

(ix) 

(x) 

(xi) 

(xii) 

May, 1986 together witb an 
explanatory memorandum see-
ing to increase tbe rate of 
additional exci!.e duty 00 certain 
man made fabrics containing 
polyester fibre and of value 
exceeding Rupees 2S per square 
metre by Rupees 2 per square 
metre. 

G.S.R. 792 (E) pubJished in 
Gazette of India dated the 21st 
May, 1986 together with an 
explanatory memorandum mak-
ing certain amendment to 
Notification No. 142/86-CE 
dated tbe 1 st March, 1986. 

G.S.R. 802 (E) published in 
Gazette of India dated the 22nd 
~1ay~ 1986 together with an 
explanatory memorandum mak-
ing certain amendment to 
Notification No. 4O/85-CE dated 
the 17th March, 1986 so as to 
provide for excise duty exemp- ' 
tion to certaio specified chemi-
cals when consumed within the 
factory of production in the 
manufacture of certain specified 
finished products. 

G.S.R. 803 (E) published iu 
Gazette of lndia dated tbe 22nd 
May, 1986 together with an 
explanatory memorandum 
making certain amendment to 
Notification No. 225/85-CE 
dated tt.e 3rd A pri], 1986 so 8S 

to provide for set-off of excise 
duty paid on lime used in tbe 
manufacture of paper or parer 
board aod aluminium oxide and 
silicon carbide used in the 
manufacture of coated abrasives. 

G .S.R. 804 (E) published in 
Gazette of India dated the 22nd 
Ma), 1986 together with aD 
explanatory memorandum 
maing ctrtain amendment to 
Notification No. 235186-E dated 

J 

tbe 3rd April, 1986 S(l as to 
provide for excise duty exemp-
tion to Kum Kum UDCODdi-
tionaHy. 



243 Papers Laid JULY 2\ 1986 Papers Laid 244 

(xiii) G .S.R. 820 (E) published in 
Gazette of India the 30th May, 
1986 together with an explana-
tory memorandum making cer-
tain amendment to Notifica~ion 

No. 64-86-CE dated the 10th 
February, 1986 so as to exempt 
conditionally parts of hand 
pumps for handling water from 
excise duty. 

(xiv) G.S R. 844 (E) published in 
Gazette of India dated the 11th 
June, 1986 together with an 
explanatory memorandum 
making certain amendment to 
Notification No. 221/86-CE 
dated the :!nd April, 1986 so as 
to grant fuJI exemption to 
enamel frit and metalware used 
capthely in the manufacture of 
enamdware. 

(xv) O.S.R. 845 (E) published in 
Gazette of India dated the 11 tb 
June, 1986 together with an 
explanatory memorandum re-
garding exemption to glass 
g10bes and gloss chimneys for 
lamps and lanterns from tbe 
whole of the duty of excise 
leviable thereon 

(xvi) G.S.R. 846 (E) publi~hed in 
Gazette of India dated the lIth 
June, 1986 together with an 
explanatory memorandum re-
garding exemption to mohair 
fabrics manufactured without 
the a id of power from the whole 
of the duty of excise leviable 
thereon. 

(xvii) G.S.R. 847 (E) published in 
Gazette of India dated the 11th 
June, 1986 together with an 
exp}a natory memorandum regard-
ing exemption to mica and 
artides of mica from tbe whole 
of the duty of excise leviable 
tbereoD. 

(xviii) G.S.R. 848 (E) publisbej in 
Gazette of India dated the 11 th 
June. 1986 together with an 
explanatory memorand urn 
makins certain amendment to 

Notification No. 225/86 CE 
dated tbe 3rd April, 1986 so as 
to grant credit of excise duty or 
countervailing duty paid on 
wood veneers used in the manu-
facture of articles of wood. 

(xix) G.S.R. 849 (E) publisbed in 
Gazette of India dated the 11 th 
June, 1986 together with an 
explanatory memorandum re-
garding exemption to certain 
medical and surgical instruments 
and apparatus and parts and 
accessories from the whole of 
the duty of excise leviable 
thereon. 

(xx) G.S R. 872 (E) published in 
Gazette of India dated the 16th 
June, 1986 together with an 
explanatory memorandum 
making certain amendment to 
Notification No. 14 J /86-CE dated 
the 1 st March, 1986 so as to 
provide exemption to \\-oHen 
fabrics not containing worsted 
yarn and woollen fabrics made 
of shoddy yarn from the basic 
excise duty. 

(xxi) G .S.R. 873 (E) publisbed in 
Gazette of India dated the J 6th 
June, 1986 together with an 
explanatory memorandum mak-
ing certain amendment to Noti-
fication No. 142!86-CE dated 
the 1st March, 1986 so as to 
provide full exemption from 
additional duty of excise in 
respect of woollen fabrics made 
of shoddy yarn or woollen 
fabrics not containing worsted 
yarD. 

(xxii) G .S.R. 874 (E) published in 
Ga7ette of India dated the 16th 
JUDe, 1986 to together with an 
explanatory memorandum re-
garding exemption to wooJJen 
fabrics which have been subject-
ed to the process of steam 
blowing subject to certain 
conditions. 

(xxiII) G.S.R. 879 (E) published In 
Gazette of Jndia dated the 18th 
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June, 1986 together with an 
explanatory memorandum mak-
ing certain amendment to Noti-
fication No. 173/84-CE dated 
the 1 st August, 1984 so as to 
extend exemption even when the 
shells and blanks of copper are 
used in a factory other than the 
factory of its production in the 
manufacture of pipes and tubes 
for use in thermal power 
stations. 

(xxiv) G .S.R. 880 (E) published in 
Gazette of India dated the 18th 
June, 1986 together witb an 
explanatory memorandum mak-
ing certain amendment to Noti-
fication No. 43/85-CE dated the 
17th March. 1985 so as to fix 
an effective rate of basic excise 
duty of Rupees 540 per tyre 
for tyres of size :15/80 014. 

(,..xv) G.S.R. 889 (E) published in 
Gazette of India dated the 20th 
June, 1986 together with an 
explanatory memorandum mak-
ing certain amendment to Noti-
fication No. 214!86-CE dated 
the 25th March. 1986. 

(xxvi) G.S.R. 890 (E) published in 
Gazette of India dated the 20th 
Jone, 1986 together with an 
explanatory memorandum pro-
viding for credit of the duty 
paid on certain specified inputs 
used in tbe manufacture of 
C'xempted intermediate products 
by a job wor ker . 

(xxvii) G.S.R. 891 (E) published in 
Gazette of India dated the 20th 
June~ 1986 together with an 
explanatory memorandum mak-
ing certain amendment to 
Notification No. 166/86-CE 
dated tbe 1st Marcb, 1986 so as 
to reduce the duty on specified 
parts of refrigeration and air-
conditioning machinery from 60 
per cent ad valorem to 40 per cent 
ad valorem. 

(xxviii) G.S.R. 892 (B) publisbed in 
Gazette of India dated tbe 20th 

June, 1986 together with an 
explanatory memorandum re-
garding exemption to reclaimed 
rubber v.hen such reclaimed 
rubber is used in any other 
factory of the same manufacture 
of exempted tyres such as c}c1e 
tYles and tyres for animal drawn 
vehicle from the whole of the 
duty of excise leviable thereon. 
[Placed in Library. See No. LT-
2799/86] 

(2) A statement (Hindi and English 
versions) indicating the results of 
market loan floated in May and July, 
1986. 
[Placed in Librar y. See No. LT .. 
2800 86] 

(3) A copy each of the following Reports 
(Hindi and English versions) under 
sub-section (8) of section ,10 of tbe 
Banking Companies (Acquisition arId 
Transfer of UndertakIngs) Act, 1970 : 

(j) Report on the working and 
activitie~ of the Central Bank 
of India for tbe year ended tbe 
31st December, 1985 along with 
the Accounts and the Auditor~s 

Report thereoD. 
[Placed in Library. See No. 
LT -2801,86] . 

OJ) Report on tbe working and 
activities of the Bank of India 
for the year ended the 31st 
December, 1985 along with tbe 
Accounts and tbe Auditor's 
Report thereon. 
(Placed iu Library. See No. 
LT -2802, 86] 

(Hi) Report on the working and 
acth'ities of the Punjab National 
Bank for the year ended the 
31st December, 1985 along with 
the Accounts and tbe AUditor's 
Report thereon. 
[Placed iu Library. See No. 
L'f.2803,'86J 

(iv) Report on tbe workiog and acti-
vities of tbe Bank of Baroda 
for the year endc!d the 31st 
December, 1985 along with tho 
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(JI) 

(vi) 

(vii) 

(viii) 

(ix) 

(x) 

Accounts and the Auditor's 
Report thereon. 
[Placed in Library. See No. LT· 
2804/86] 

Report on the working and 
activities of UCO Bank for the 
year ended the 31st December, 
1985 along with the Account 
and the Auditor's Report there-
on. 
[Placed in Library. See No. 
LT-2805/86] 

Report on the work ing and 
activities of the Canara Bank 
for the year ended the 31st 
December, 1985 along with the 
Accounts and the Auditor's 
Report thereon. 
[Placed in Library. See No. 
LT-2B06j86) 

Report on the working and activi-
ties of the United Bank of India 
for tbe year ended the 31st 
December, 1985 along with the 
Accounts and the Auditor's 
Report thereon. 
[Placed in Library. See No. 
LT-2807/86] 

Report on the working and 
activities of the Dena Bank for 
year ended tbe 31st December, 
1985 along with the Accounts 
and the Auditor7 s Report there-
on. 
[Placed in Library. See No. 
L T-2808 /86) 

Report on the working and 
activities of the Syndicate Bank 
for the year ended the 31st 
December, 1985 along with 
Accounts and the Auditor's 
Report thereon. 
[Placed in Library. See No. 
LT -2809/86] 

Report on the working and 
activities of the Union Bank of 
India for the year ended the 31st 
December, 1985 along with the 
Accounts and the Auditor's 
Report thereon. 
[Placed in Library. See No. 
T T .,IU 1\ ISlIt' 

(xi) Report on the working and 
activities of tbe Allahabad Bank 
for the year ended the 31st 
December, 1985 along witb the 
Accounts and the Auditor's 
Report thereon. 
[Placed in Library. See No. 
LT-2811/86] 

(xii) Report on the working and 
activities of the Indian Bank for 
the year ended the 31st Decem-
ber, 1985 aloDg with tbe 
Accounts and the Auditor's 
Report thereon. 
[Placed in Library. See No. 
LT-2812/86] 

(xiii) Report on the working and acti-
vities of the Bank of Maharash-
tra for the year ended the 31st 
December, 1985 along with the 
Accounts and the Auditor's 
Report thereon. 
[Placed in Library. See No. 
L T -2813/86] 

(xiv) Report on the working and 
activities of the Indian Overseas 
Bank for the year ended the 31st 
December, 1985 along with the 
Accounts and the Auditor's Report 
thereon. 
[Placed in Library. See No. 
LT -2814/86] 

(4) A copy each of the following Reports 
(Hindi and English versions) under 
sub-section (8) of section 10 of the 
Banking Companies (Acquisition and 
Transfer of Undertakings) Act, 1980 : 

(i) 

(ii) 

Report on the working and 
activities of the Andhra Bank 
for the ended the 31st December, 
1985 along with the Accounts 
and the Auditor's Report there-
on. 
[Placed in Library. See No. 
LT .. 2815/86] 

Report on the working and 
activities of the Corporation 
Bank for the year ended the 31st 
December. 1985 along with the 
Accounts and the Auditor's 
Report thereon. 
[Placed In Library. See No. 
J,T_'Sl1';/~1 
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(iii) Report on the working and 
activities of the New Bank of 
India for the year ended the 31st 
December, 1985 aloDg with the 
Accounts and the Auditor's 
Report thereon. 
[Placed in Library. See No. 
LT-2817/86] 

(iv) Report on the working and 
activities of the Oriental Bank 
of Commerce for the year ended 
the 31st December, 1985 along 
with the Accounts and the 
Auditor's Report thereon. 
[Placed in Library See No. 
L T -2818/86] 

(v) Report on the working and 
activities of the Punjab and 
Sind Bank for the year ended 
the 3!st December, 1985 along 
with the Accounts and the 
Auditor's Report thereon. 
[Placed in Library. See No. 
LT-2819/86] 

(vi) Repert on the working and 
activities of the Vijaya Bank 
for the year ended the 31 st 
l)ecember, 1985 along with the 
Accounts and the Auditor's 
Report thereon. 
(Placed in Library. See No. 
L T .2820/86] 

(5) A copy each of the Annual Reports 
(Hindi and English versions) of the State 
Bank of India and its seven subsidiary 
bank viz. State Bank of Bikaner and 
Jaipur, State Bank of Hyderabad, 
State Bank of Indore, State Bank of 
Mysore, State Bank of Patiala, State 
Bank of Saurashtra and State Bank 
of Travancore for the year ended the 
31st December, 1985 along with the 
Accounts and the Auditor's Report 
thereon. 
[Placed in Library. See No. I ... T-
2821/86) 

(6) A copy each of the following Reports 
(Hindi and English versions) : 

(i) Report of the Junagadh-Amreli 
Gramin Bank, Junagadh, for the 
vpal' ended the 31st December, 

(ii) 

(iii) 

(iv) 

1986 together with the Accounts 
and Auditor's Report thereon. 
[Placed in Library. See No. 
LT -2822/86] 

Report of the Damoh-Panna-
Sagar Kshetriya Gramin Bank, 
Damob, for the year ended the 
31st December, 1984 together 
with the Accounts and the 
Aud:tor's Report thereoD. 
[Placed in Library. See No. 
L T -2823 /86) 

Report of the Basti Gramin 
Bank, Basti, for the year ended 
the 31st December, 1984 together 
with the Accounts and Auditor's 
Report thereon. 

[Pia ced in Library. See No. 
LT-2824/86] 

Report of the Hazaribag 
Kshetriya Gramin Bank, Hazari-
bag, for the year eoded the 31st 
December, 1984 together with 
the Accounts and Auditor's 
Report thereon. 
[Placed in Library. See No. 
LT-2825/86] 

(7) A copy of the Consolidated Report 
(Hindi and English versjoDs) on tbe 
working of Regional Rural Banks for 
the year ended the 31st December, 
1984. 
[Placed in Library. See No. LT-
2826/86] 

12.08 brs. 

ESTIMATES COMMITTEE 

Action Taken Statement 

[English] 

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar): I beg to lay on the 
Table statements (Hindi and English 
versions) showing action taken by Govern-
ment 00 the recommendations contained in 
Chapter I and final replies in respect of 
Chapter V of : 

(i) Seventh Report of 
Committee (Eighth 

Estimates 
Lok Sabba) 
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[Shri Chintamani Panigrabi1 
on Action Taken by Government 
on the recommendations contained 
in the Seventy-third Report of tbe 
Committee (Seventh Lok Sabba) 
on the Ministry of Information and 
Broadcasting-Broadcasting. 

(ii) Ninth Report of Estimates Com-
mittee (Eighth Lok Sabba) on 
Action Taken by Government on 
the recommendations contained in 
the Fifty-sixth Report of tbe 
Committee (Seventh Lok Sabha) 
OD the Ministry of Railways-
Railway Safety. 

(iii) Twelfth Report of Est imates 
Committee (Eighth Lok Sabba) on 
Action Taken by Govert;lment on 
the recommendations contained in 
the Seventy-eighth Report of tbe 
Committee (Seventh Lok Sabha) 
on the Ministry of Railways-
Movememt of Coal by Railways. 

(iv) Sixteenth Report of Estimates 
Committee (Eighth Lok Sabha) on 
Action Taken by Government on 
the recommendations contained 
in the Sixtieth Report of the 
Committee (Seventh Lok Sabba) 
on the Ministry of Health and 
Family Welfare-Drug Standards. 

12.09 brs. 

PUBLIC ACCOUNTS COMMITTEE 

Fifty-Second Report 
[English] 

SHRI E. A YY APU REDDY 
(Kurnool): I beg to present the Fjfty-
second Report (Hindi and English versions) 
of the Public Accounts Committee on 
Purchase and repair of residential buildings 
for Indian Missions at San Francisco and 
Dublin by the Ministry of ExternaJ Affairs. 

12. to _brl. 

BUSINESS OF THE HOUSE 

(English) 

THE MIr-USTER OF PARLIA-
MRNTARV APFAIRS AND MINISTER 

OF FOOD AND CIVIL SUPPLIES (SHRI 
H.K.L. BHAGAT) : With your permission, Sir, 
I rise to announce that Government Bu~iness 
in this House during tbe week commencing 
28 July, 1986. will consist of : 

1. Consideration of any item of 
Government Business carried over 
from today's Order Paper. 

2. Consideration and pas~ing of the 
following Bills as passed by Rajya 
Sabba : 

(a) The Indian Electricity (Amend-
ment) Bill, 1986. 

(b) The Merchant Shipping 
(Amendment) Bill, 1986. 

(c) The Mines and Minerals 
(Regulation and Development) 
Amendment Bill, 1986. 

(d) The Repealing and Amending 
Bill, 1986. 

3. Discussion and voting on the 
Supplementary Demands for Grants 
(General) for 1986 .. 87. 

4. Discussion on the Punjab situation 
on 28th July, 1986 at 4.00 P.M. 

SHRI NARAYAN CHOUBEY (Midna-
pore): I request you to please include the 
following items in the agenda of business for 
the next week. 

1. Serious malpractices are continuing 
in several Central Schools of the country in 
the matter of fresb admission of students. In 
schools such as Kalaikunda in West Bengal, 
Hamirpur in H.P. etc. sons and daughters of 
the Central Government employees are 
refused admission, whereas sons and 
daughters of private merchants secure 
admission by pleasing th~ principal. All 
these need thorough enquiries which should 
be participated by the local i epresentatives 
like the M.P.'s and M.L.As. 

2. The recent railway accident at Gomob 
on the Eastern Railway where a goods train 
ramped into a passenger train standing on 
the platform. The drifer of the goods train 
had been compelled to work mnr... th"n 1(\ 
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bours alld actually he was working 17 hours 
continuously at a stretch and was fully 
fatigued. It is the callous handling of the 
loco staff by tbe administration violating the 
rule of 10 hours duty for loco men which is 
responsible for this accident. Incidentally, 
ban on recruitment on the railways compels 
administration suffering from shortage of 
staff to compel loco men to work more tban 
10 hours a day. A Parliamentary Committee 
should be formed to go into the working of 
tbe railways in this regard. 

SHRI BANWARI LAL PUROHIT 
(Nagpur) : I request that the following may 
be included in the next week agenda : 

I want to draw the attention of the 
House towards the wrong education policy of 
the government which is playing havoc with 
the career of the children. 

Recently in Vidarbha region of Maha-
rashtra, results of Xth Class were declared. 
Only 30 per cent student~ could pass tbe Xtb 
exam. and 70 per cent students failed. The 
future of the 70 per cent failed students is 
almost bleak. Question arises what they 
will do ? Parents of these students are 
worried and there is an atmosphere of dis-
content amongst parents. They are afraid 
such students have become liability for the 
society. They might indulge in anti-social 
activities. It i5 high time for government to 
take up tbis problem seriously. Standard 
of the education in schools is deteriorating 
day by day and needs full attention of the 
government. Maximum technical training 
schools must be started on war footing and 
such students \\-ho want to become carpellter, 
blacksmith, wiremen, welder, motor-
mecbanic etc., may get an opportunity to 
earn their livelihood in their future life. 
Serious thoughts to this problem be given 
while implementing the new education 
policy. Taking into consideration the 
problem of those students who failed in a 
very big number. I request the government 
amend or add something more in the new 
education policy so that present standard of 
school education improves and those who 
cannot get through board exam. can get an 
opportunity of technical education enabling 
them to stand on their own feet. 

I may kindly be permitted to raise the 
above stated submission during the next 
week. 

[ Translalion) 

SHRI KAMMODILAL JATAV (Morena): 
Mr. Speaker, Sir, tbe fonowing matter may 
be included in the List of Business for tbe 
next week. 

Due to tbe inadequa te provlsJon of 
irrigation facilities in Morena district of 
Cbambal Division in Madhya Pradesh, most 
of tbe farmers are not go.!tting irrigation 
facilities, witb the result that their condition 
has become deplorable. ) would Jike to 
request the Government that provision of lift 
irrigation may be made from the Seep River 
Dear Sheopur Kalan and from tbe Chambal 
river Deaf Sabalgarb and Veelpur Kuthiana. 

12.14 brs. 

[MR. DEPUTY SPEAKER in the ChaiT] 

SHRI MANKURAM SOD] (Bastar): 
Mr. Deputy Speaker, Sir, tbe fonowing 
fT'atter may t-e included in the List of Busi-
ness for the next week. 

The Madhya Pradesh Government has 
taken a decision under Rural Transport 
Polley that the villages of the State baving a 
population between 1000 to 1500 be linked 
with the main roads. But t his policy does 
not cover the tribal sub-plan areas, because 
in t?e tribal areas, tbe number of villages 
bavJDg a population between 1000 to 1500 is 
very less. There are only orle or two villages 
havIDg so much populaticn in every block 
wbere~s the number of villages in every 
blo~k JS 100 to 150. If this Rural Transport 
Polley of the State Governrr.ent continues to 
be followed, DO provision of pucca roads 
will be made for tbose villagers even after 
completion of many Five Year Plans. 

The Central Government is, therefore, 
requested that in the tribal sub-plan, the 
population of a viJJage should not be taken 
as a base for linking every village to the 
main road, but a number of villages should 
be included in a group for this purpose and 
the place of the weekly market should be 
taken as a nodal point fef linking it with 
roads to every village. Directions to this 
effect should be issued by the Centre to tbe 
State Governments so that the tribals could 
bring their produce to the oiarket and may 
get fair price for their agricultural as wen as 



255 Busines, 0/ the Houst! JULY 25, 1986 Busl,.." ollhe Hou,e 256 

[Shri Mankuram Sodi] 
forest produce and the practice of exploita-
tion being indulged in by the intermediaries 
for hundreds of years could be done away 
with. 

[English] 

MR. DEPUTY SPEAKER Prof. 
Dandavate. 

PROF. MADHU DANDAVATE (Raja-
pur) : Sir, Prof. Ranga was raising a point 
of order. 

PROF. N.G. RANGA (Guntur) : I have 
brief submission to make. These submissions 
are being made in the House. to the Govern-
ment under Rule 317. 

MR. DEPUTY SPEAKER 
Rule 377, Sir. 

It is not 

PROP. N.G. RANGA: There must be 
some time limit witbin which the Govern-
ment should be expected to give replies to 
the concerned Members. 

PROF. MADHU OANDAVATE : Hear, 
hear. Yes, Sir. 

MR. DEPUTY SPEAKER : These are 
ooly submissions. that they are making. 
They will go through tbem. The Ministers 
will go through them. 

PROF. N.G. RANGA: That is not the 
answer. 

PROF. MADHU DANDAVATE: Sir, 
the finding of the Founding Father of the 
House and the feelings of tbe bon. Members 
should be conveyed to the Ministers. I am 
now reading out a censored statement. 

MR. DEPUTY SPEAKER: Not only 
youTS, that is the ~ame with everybody. 

SHRI RAM SINGH YADAV: Yes, our 
feelings should be conveyed to the Hon. 
Speaker. 

PROF. MADHU DANDAVATE: What 
I am reading appears to be simple but it is 
very important. 

I request tbat tbe following may be 
included in the next week's agenda: 

(i) It has been announced that the 
popular programme 'Nukkad' displayed on 
the Doordarshan periodically wi)) be discon-
tinued from 11th AUlust. 1986. Since many 
Doordarshan viewers appreciate this pro-
gramme, which has a socia] context, I suggest 
that the Minister of Information and Broad-
casting should make a statement in tbis 
regard and announce the revival of the 
popular programme 'NUKKAD'. 

Sir,. many Members have raised this 
issue. I request that this be taken into 
account. 

DR. O.S. RAJHANS (Jbanjharpur): I 
~cquest ~bat the following item may be 
Included In the next week's business: 

Santhal Parganas in Soutb Bihar is 
predominently inhabited by Santhals and 
ot~er similar tribes, who in tbe absence of a 
railway, are not able to join the national 
mainstream. The entire division of Santhal 
Parganas bas only 219 kilometres of railway 
track-113 on the mainline and 106 on tbe 
loop. These railway tracks were laid bet-
ween 1860 and 1882. After that not an inch 
was added to what was constructed over a 
century ago. The divisional headquarters 
have not been linked with the railways 
though a proposal to link Dumka and 
Rampur bas been han~ing fire for mor~ tban 
three decades. All these has resulted in 
extreme backwardness of this region. A 
large quantity "r agricultural products 
vegetables,. minerals, sahai grass-a popula; 
raw mat,enal for paper industry, boulders, 
stone CliPS, etc. cannot reach big markets 
for want of a railway connection. 

. ~imilarIY, Hazaribagh, another important 
dJstnct headquarter which has very rich 
mineral deposits, has Dot been linked with 
the railway Hne despite several requests by 
the local population over the Jast three 
decades. 

Following the same pattern Sakri-Hasan-
pur railway line which was inaugurated by 
one of the former Railway Ministers, was 
abandoned soon after the death of tbe tben 
Railway Minister. 

. While ~n the subject, I want to draw the 
kmd. attention of the Transport Minister that 
despite severa) assurances, the laying of 
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broad -gauae railway line, parallel to the 
present meter-gauge line bas not been started 
so far on Darbbanga-Samastipur line. 

It is earnestly requested that the Railway 
Minister may look into tbe above problems 
as early as possible. 

[Translation] 

SHRI K.N. PRADHAN (Bhopal): Mr. 
Deputy Speaker, Sir, the following item roay 
be included in the List of Business for the 
next week. 

1. Madbya Pradesh is the biagest State 
in the country in terms of area, but it is tbe 
most backward State from the point of view 
of transport facilities. Being the central 
State from tbe geographical point of view. 
otber States can also be benefited from the 
transport facilities if the same are provided 
to it. 

Making provision of rail and road trans-
port facilities t~kes time. So, taking into 
consideration the places of tourist attraction 
and development of industries and trade in 
the State, two Vayudoot services should be 
introduced immediately between 0) Bbopal. 
Nagpur. Jagdalpur, Raipur, Bilaspur, Bhopal 
and (ii) Bhopal, Sagar. Khajuraho, Raipur, 
Jabalpur, Bhopal. 

2. The Government is making an efi'oIt 
to provide essential goods to the poor at the 
fair prices. Sugar is one of tbe essential 
commodities which is being supplied by the 
Civil Supplies Corporation in the rural areas 
of Madhya Pradesh through its 170 centres 
aloDl with other foodgrains. 

The Food Corporation of India supplies 
suaar to tbe Civil Supplies Corporation 
through its 33 base depots situated in the 
State. The number of base depots should at 
.least be raised to 60. But now the Food 
Corporation does no longer want to supply 
sugar. It is every difficult for the Civil 
Supplies Corporation to lift quota of sugar 
from the sugar mills of Maharashtra. Gujarat, 
Karnataka and Goa. etc., particularly during 
tbe fainy season. The Central Government 
should, therefore, continue tbe present 
arrangement. 

[Engli,h] 

SHR.I SAIFUDDIN CHOWDHARY 

(Katwa): I request that the following may 
be inc1uded in the next week's agenda :-

]. Grave threat posed to the public 
sector of the country by tbe Government 
decision to set up a joint venture company 
with 51 per cent non-resident Indian equity 
and 49 per cent Indian public sector equity, 
to offer wholesale consultancy service to 
the public sector and pave the way for 
multinational inroads into our country. 

2. The boycott of Commonwealth 
Games by many countries has brought to 
tbe fore tbe urgent need to pursue tbe fight 
against Apartheid policy more vigorously. 
India9 s decision to boycott tbe games bad 
been hailed by the people as a whole. Now 
to strengthen tbe efforts to isolate tbe mentors 
and protectors of Apartheid the imperative of 
present situation is to organise an anti-
Apartheid Games with tbe boycotting 
countries. India as a leading country and 
the Chairman of NAM should take the 
initiative to bold tbis Game in India. 

SHRI AlA Y MUSHRAN (Jabalpur) 
The following matter may be included in 
tbe next week's business: 

Jabalpur is the second largest city of 
Madbya Pradesh both in population and 
area. It has four larae Defence factories, 
one Military Cantt.. two Universities, 
headquarters of Madhya Pradesb HiSb 
Court, headquarters of MP Electricity Board 

. and is a big trade and commerce centre. At 
present. the available telephone ex(.hange is 
Dot able to meet the demand of the public. 
Therefore, in Seventh Five Year Plan 
provision has been made for an electronic 
telephone exchange of 5000 capacity. But 
due to certain reasons it is not bein8 
included in the first phase of the Plan 
alto ugh assurance bas been given that it 
will be included if sufficient funds would be 
available. In other States such facilities are 
being provided to bigger cities in the first 
phase. Several thousand applicants are on 
waiting list for receiving their telephone 
connections at Jaba}pur. Even many smaller 
cities of oth~r States have been provided 
with this facility. It is. therefore, (. matter 
of urgent public interest as to \\'hy Jaba]puf 
is Dot being covered in the first pbase of the 
Plan. The Minister for Communications is 
therefore. requested tbat an e)ectroDj~ 
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[Sbri Ajay Mushran) . 
exchange of 5000 capacit) should be installed 
at Jabalpur in the first pbase ot the 
current plan. 

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar) : Sir, the following matter 
may be included in the \lext week·s 
business .-

On 20th and 21st July, 1986, because of 
continuous and unprecedented heavy down-
pour throughout Orissa, fioJd and heavy 
downpour has caused incalculable damage 
to standing crops and thousands of Kacbcha 
houses have collapsed. 

Flash floods in Kusumi) Duanta and 
Lunijbara rivers caused bl eaches in Kusumi 
embankment and almost all the houses of 
Sanap3.nd ~ar vlHage have collapsed and the 
scbool building has also been fully damaged. 
Thousands of acres of best croplands have 
been sandcast and the standing sugarcane 
crops have also been fully damaged. Because 
of tbe overfi.)wing of flood water over the 
National Highway No.5 and the State 
Higbway,. traffi.; remains disrupted Similarly, 
many vilh.ges in Nayagarh sub-division 
covering Kbandapada, Daspalla, Bbapur. 
Gania and QJagln Blocks have suffered 
~avy damages. In Khurda and Puri sub-
divisions. because of many breaches in 
Malaguni embankment, large number of 
villages re~ain m:uooned to this day. Many 
vilJages in Jatni Pipfe and Bhubaneswar 
Block were also Inarooned. 

I urge upon the Central Government 
to send a team to the affected areas im-
mediately to assess the damage and to 
render heJp il1mediately so that the breaches 
are close j and the houses, roads, cuI verts 
and the public institutions damaged are 
soon rebuilt and the sands are cleared from 
the fields. 

SHRI C. JANGA REDDY (Hanam-
konda): Sir, I request that the following 
may be included in the next week's agenda; 

This is with refer~nce to the decision 
made by the Central Government to 
establish a propeJlant (ordnance) factory in 
a district of Andhra Pradesb, as it was in 
tbe Seventh Five Year Plan. 

I would like to put forward the 
importance of such a factory in Waraogal. 

This factory can be a great source of 
employment to the educated youth wbo 
otherwise are frustrated and are putting 
their energies in agitations. All social 
organisations and parties have united ieto 
an Action Committee in order to promote 
tbe mass agitation (and, in fact, they have 
called for a Warangal bandh on tbe 28th 
July, 1986). 

It is, therefore, in the context of a need 
for (1) creating employment in Warangal, 
(2) preventing youth from joining anti-
social activities, and (3) accepting the public 
demand for tbe proposed factory to be in 
their area, that I would like the Central 
Government to take measures to cons;der 
WarangaJ for the factory site. 

(Tran5Iation] 

SHRI BALWANf SINGH RAMOO-
WALIA (Sangrur): Mr. Deputy Speaker, 
Sir, the following item may be included in 
the next week·s agenda : 

At present, out ot 140 million students, 
about 65 per cent i.e. about 91 million 
students are compelled to leave their educa-
tion incomplete in tbe country. Whereas on 
the one hand poverty in the country is 
responsible for it, on the other hand 
inadequate prOVISIon of facilities for 
education is no less responsible for it. In 
the Union territory of Delhi, thousands of 
students have not been to get admission in 
the colleges for Under-Graduate Course. 
There is resentment among the guardians 
and the students due to tbis stat\! of 
affairs. As against the capacity of 
27,550 students in the colleges, a bout 25,733 
students have been given admission in them 
up to the 15th of july. On the one hand, we 
make commitment to provide higher 
education to all and on the other hand the 
Central Government is not able to provide 
sufficient number of seats for higher 
education to tbe eligible students in the 
Union Territory of Delhi. This situation 
sbows the deplorable condition of the 
Government. I would Jike to suggest that 
the Government shoulJ make such arrange-
ments without delay under which all the 
eligible students may get education of their 
choice and if need be, new colleges may be 
opened and if this problem can be solved 
by starting second shift in the same colleges, 
the same may be done. Every student should 
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be assured that he wilJ be given sufficient 
opportunity for getting education of his 
choice. I, therefore, request that this 
important matter may be included in the 
next week's agenda for discussion in the 
House. 

[English] 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF 
FOOD AND CIVIL SUPPLIES (SHRI 
H.K.L. BHAGAT): Sir, I appreciate the 
enthusiastic interest which tbe hon. Members 
of this House are taking in regard to the 
proceedings and business of this House by 
giving a number of suggestions. That shows 
their interest which I appreciate. I shall 
certainly convey the same to the Busine~s 
Advisory Committee which considers the 
matters. As I had submitted earl:er, it is 
for the Members to raise and for the Speaker 
to permit the number of matters which the 
hon. Members can take up with tbe 
Ministers or ugder Rule 377 and so on. I 

~I' 

am just giving a suggestion. It IS your 
right, you can say that. I would certainly 
like to respectfully react to what Prof. 
Raoga said about fix iog some time to reply 
at this stage. I can only say that I have 
respectfully noted his suggestion. 1 cannot 
make any other commitment at this stage. 

12.30 brs. 

ELECTION TO COMMITTEE 

Spit: es 80 a rd 

{English} 

THE MINISTER OF STAlE IN THE 
MINl:iTRY OF COMMERCE (SHRI 
BRAHMA DUTT): 1 beg to move tbe 
following: 

That in pursuance of clause (b) of 
sub-section (3) of section 3 of the 
Spices BoaId Act, 1986, the members 
of this House do proceed to elect, in 
such manner as the Speaker may direct, 
two members from amongst themselves 
to serve as members of the Spices Board, 
subject to the other proviSIons of the 
said Act." 

MR. DEPUTY SPEAKER: The qUtS-
tiOD is : 

"That in pursuance of clause (b) of 
sub· section (3) of section 3 of the 
Spices Board Act, 1986, the members of 
this House do proceed to elect, in such 
manner as the Speaker may direct, two 
members from amongst themselves to 
serve as members of tbe Spices Board, 
subject to the other provisions of the 
said Act". 

The motion was adopted. 

12.31 brs. 

RESEARCH Al'iD DEVELOPMENT 
CESS BILL-Conld. 

lEnglishJ 

MR. DEPUTY SPEAKER : Now, Item 
No. 10. Fulther coos'deratlon of the 
following motion moved by Sbri B. K. 
Gadhvi on the 24th July, 1986, namely: 

"That the Bill to provide for the 
levy and collection of a cess on all 
payments made for the import of tech-
nology fur the purposes of encouraging 
the cOfl1mercial application of indi-
genously developed technology and for 
adapting imported technology to wider 
domestic application and for matters 
connected therewith or incidental there-
to, be taken into consideration." 

Now, Sbri f\1.C. Daga to speak. 

He wants to regulate the time. I am 
going to re-gulate the time now. He is 
going on suggesting this. 

SHRI NA \VAL KISHORE SHARMA: 
(Jaipur): You can regulate time but not 
regulate Mr. Daga ! 

[ Tran~/ation] 

SHRI l\100L CHAND DAGA (Pali) : 
Mr. Deputy Speak.er, Sir, I congratulate the 
bon. Minister as he is piloting a Bill for 
the first time. but I feel that it has not been 
p~operly drafted. I have gClne through the 
Bill and that is why I want to inform him 
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[Sbri Mool Chand Dala} 
beforehand that he will have to bring an 
amendment to it soon. These days tbe 
Government introduces tbese Bills merely 
to complete a formality. The sole objective 
of briqing this BiU bas been stated in 
Para S 3S of LODg Term Fiscal Policy and 
I quote: 

[Engli.h) 

LONG TERM FISCAL POLICY 

Para 5.35. 

The Fund will be administered 
by tbe IDBI. 

At the same t inle, a ~mall S per cent. 

UR and 0 Levy" will be imposed 
on all payments made for purcbase of 
technology from abroad. including 
royalty payments, lump sum payments 
for foreian eon.boration and payments 
for designs and drawings. The levy 
will increase tbe cost of technology 
imports by a small amount (but without 
restricting access) and win also provide 
a soorce of funding the Venture Capital 
Fond aimed at promoting the commer-
cialisation of indigenous technology. 
This experimental scbeme, which will 
become effective from 1-4-1986, will be 
reviewed after three years." 

Mr. i Deputy Speaker, Sir 1-4-1986 
bas passed. So, 1 don't know whether it 
will be effective from 1-8-1986, God alone 
knows! 

[T,anllat Ion 1 

This sbould have been included in tbe 
Bill and the bureaucrats should have brqught 
it much earlier. ,would like the hoo. 
Minister to lend me attention, because it is 
aD important Bill. Why is it so that Jammu 
and Kashmir has been excluded from tbe 
purview of tbe Bill in respect of import of 
technology '1 Has any tax been imposed on 
the import of tecbnology and if 509 why bas 
Jammu and Kashmir been excluded 1 Does 
the Government want that somebody should 
import tecbnology in Jammu and Kashmir 
aDd no tax or cess win be received in lieu 
tbereof ? I would Hke the hon. Minister to 

clarify tbis and also consult the Law Depart-
ment in this reaard. If tecbnololY is 
imported in Kashmir, cess is not paid. 
Would tbe Governm"nt review tbi. 
situation '1 

. Mr. Deputy Speaker. Sir, there is a big 
difference between tax and cess. Tbe 
Government can deposit the tax in the 
treasury whereas cess bas to utilised for tbat 
very purpose for which it bas been collected. 
According to the Covernment, Ra. 15 crores 
will be received as cess and it wants to spend 
!be entire amount to import tcchno]olY, but 
If you take the trouble of going tbrougb tbe 
Bill, it is categorically stated therein: 

[Eng/i.h] 

Clause 4 says 

"The proceeds of tbe eclS levied and 
collected under section 3 shan first be 
cr.edited to the Consolidated Fund of 
India." 

[ Tran8latlon] 

Why should it be deposited in the 
treasury then? I Cail to understand as to 
wbat purpose it will serve. 

[Enl/ish] 

II •••••• and tbe Central Government 
may, if Parliament be appropriation 
made by law in tbis behalf 80 provides " . pay •.. 

[Translation] 

I have moved an amendment in tbis 
rcprd. Why should it by credited to tbe 
Consolidated Fund of India '1 Wben an 
amount is deposited in it, the Government 
bas to seek tbe saoction of Parliament to 
spend it. Similarly all reveoue. are credited 
to tbis account. I fail to understand the 
provision envisaged in tbis Bill. This is Dot 
what I alone feel but even tbe Secretary in 
tbe Ministry of Industry bas expressed 
similar views: 

[Engll."l 

Shri S.D. Srivaltav~ tbe 
Secretary. said: 

Industry 
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"The details about the administra-
tion of the fund are yet to be worked 
out.n 

(TranI/at/on] 

Kindly go through the statement that he 
made on the 25th April, 1986. I would like 
the bon. Minister to clarify it, when the 
Secretary says 

l£nglish] 

"How it will be administered, details 
are to be found ouf' ThIs is th~ statement 
given by the Secretary of the Indu~try 

Department. 

( Tran,/alitJn] 

The Secretary in the Ministry says that 
details have not been worked out and when 
one goes through tbe Bill, one finds that in 
fact there are no details. Wbat be has said 
seems to be correct. God knows when it 
will be prescribed. It bas been stated in 
clause 8 and 9 : 

(Engli.h) 

"8. Tbe development Bank may 
require an industrial concern to furnish, 
for the purposes of the Act, such statis-
tical and other information in sucb form 
and within such period as may be pres-
cribed. " 

"9 (i) If any cess payable by the 
industrial concern is not· paid on or 
before making payments towards the 
import of technology, then it sball be 
deemed to be in arrears and the same 
aha II be recovered by the Development 
Bank in such a manner as may be 
prescribed. " 

[Tranllationl 

When you say fas prescribed', it means 
nobody knows and this creates a dea~loc~. 
Even Parliament does not know when It ~lll 
be prescribed. It seems tbat prior to brlng-
iog a business before tbe House, tbe Govern-
ment does not seek tbe advice of the Law 
Secretary. Probably, tbe Government may 
have sougbt his advise in this case and he 
may have Boae through it casualJy. I feel 

that the officials of the Finance department 
were in a burry to get it passed. Shri 
Oadbvi bad been recently inducted into the 
Cabinet and he might have been asked to 
get it passed in a burry. 

[English] 

MR. DEPUTY SPEAKER Even 
tbough be is new, be knows, don't worry. 
Dagaji, be knows. 

(Interruptions) 

SHRI MOOL CHAND DAGA : You 
understand it because I elways find that you 
apply your mind to the clauses of the BiU. 
But what is the purpose of passing this 
legislation? Simply we are saying tbat we 
want to Jevy a cess of 5 per cent for import-
ing technolog},. It is a serious point. 

[1 ran~/alion] 

What do we want '1 At least this should 
be clear as to what we want to enact. What 
will be administered, nobody knows. who 
will import or wbat methods will be adopted, 
nothing is clear. 

[English] 

We do not know anything about it. The 
Legislation has come before the Parliament 
Parliament will approve it. Shri Gadbvi 
Sahib. you know, is a competent law)er. He 
knows in tbe heart of bearts that it is not 
be who has seen the Bill. 

MR. DEPUTY SPEAKER: After the 
debate only, Parliament is going to approve 
Dagaji. Now, be bas to pilot and be says, i; 
is a very good Bill. So, be wm aJso say. it 
may be passed as prescribed. 

[Translation] 

I have repeatedly said that tbe main 
business of Parliament has become to pass 
legislation. Our newspa~rs analyse the 
legislation. The main business of Parliament 
has become to pass legislation and tbe 
Opposition does not take tbe trouble to 
know the contents of a Bill. Their only 
function is to get ready for the Zero Hour ..• 
(InterruptlollS) 
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[English] 

MR. DEPUTY SPEAKER: There is no 
Zero Hour. 

[Translation] 

SHRI MOOL CHAND DAGA: I am 
not understanding what purpose the Clauses 
'8 and 9 will serve. It is written in it that : 

"Power to ~ll for information and 
penalty for non-payment of cess." 

MR. DEPUTY SPEAKER : Hon. 
Momber's time is up. 

SHRI MOOL CHAND DAGA: I am 
Dot repeating, I am making points. I am 
not repeating. I will finish my speech now. 

MR. DEPUTY SPEAKER: You have 
already taken your time. , 

SHRI MOOL CHAND DAGA: I am 
finiabinl my speech. 

[Translation] 

Now the question is, apart from this, 
which are the other banks from where the 
people can take loans 1 Tbe Government 
have Financial Corporations and I.F.C.I. 
and other bankl. Why don't you deleaate 
sucb a power to them. I.D.B.I. is such a 
bank which will administer. 1 would like 
to ask as to why technology is not being 
developed witbin tbe country and why it is 
not being imported by the foreign countries 1 
Tbe reason bas been given in tbe report 
presented by his department. I would like 
to quote its extract. Please give me some 
time for it. 

[English} 

''The prime cause of India's poor 
performance in respect of Rand D is 
not due to tbe paucity of resources devot-
ed to it, but tbe suppression of the 
available scientific talent by the bureau-
cratic machinery and tbe so-called senior 
$CieQtists~ rampant favouritism and 
corruption in appointment, selection and 
promotion of scientists and failure to 
evolve a well tbought out comprehensive 

plan for Rand D work linked to the 
basic national goals". 

[Trans/atiola ] 

This is the reason that your technology 
i~ot being imported by foreign countries. 
1 would like that the amendments moved 
by me may be taken into consideration. I 
hope the same will be done. 

[English] 

MR. DEPUTY SPEAKER : You were 
not repeating others' points. You were 
repeating your own points. 

SURI K.R. NATARAJAN (Dindigul): 
Mr. Deputy Speaker. Sir, on behalf of 
ADMK, 1 support the Research and 
Development Cess Bill, 1986. However I 
would like to make some suggestions in ;bis 
regard. This Bill seeks to levy a cess on all 
the payments made for import of technology 
~rom . abroad for the purpose of paying 
Incentives for the development of indigenous 
technology, Technology is defined as any 
special or technical knowledge or any special 
service required for any purpose whatsoever 
by an industrial concern under any forejg~ 
collaboration, and includes de~igns, drawings, 
publications and technical personnel. 

Here, we have to see whether the levy of 
cess wiI1 help the development of indigenous 
technology. If tbe answer is "Yes", then 
the cess may be levied and collected. But 
it is not clear, in tbis Bill. When no special 
or technical knowledge is available or not 
adequate developed.. Then we have to 
import technology in the interest of tbe 
nation. We can convert, modernise or adopt 
tbe imported technology for the development 
of indi,enous technoJogy. Then tbe cess 
~hould not be levied. In other cases, namely 
Import of machinery and plants, it may 
hamper the development of indigenous 
technology. I n such cases, levy of cess 
should be increased to more than S%. In 
the modern world, we have to compete with 
the advanced countries in evolving modern 
technology on par with tbe ('ther couotries 
to develop tbe industries including agri-
culture. The development of modem 
technology can only be made tbrouab tbe 
research work. So. it is a 'mUjt' to bave 
Researob and Development .Institute. There 
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is no provision for the establishment of 
Research and Development Institute in the 
Bill. A sum of Rs. 15 crores is not enouah 
for tbe purpose. At Jeast, Rs. 500 crores 
should be set apart for the Researcb and 
Development work. I hope that the venture 
capital fund is created for that purpose in 
the BHI. Then this fund should be separately 
kept and managed by a separate Body or 
Institute which should be managed by 
scientists. 

Clause 5 says that the venture capital 
fund shall form part of development assis-
tance fund of IDB1. In my opinion, this 
system may defeat the purpose. It should 
have a separate agency. In order to augment 
the resources of the venture capital fund, the 
collection of custom duty on tbe imported 
material .should be added in sub-clause 2 of 
clause 5 of the Bil1. 

So far as the power of application of 
the fund is concerned, it Sh!;ldd be vested in 
the Research and Development Institute, if 
created, or else, in the Centntl Government 
but Dot vested in the lOBI as mentioned in 
Clause 6. 

As far as exemption is concerned, the 
grounds of exemption should be clearly 
stated in Clause 7. in order to avoid 
arbitrary nature of the bureaucracy in deal-
ing with such applications. Though it is 
stated as Research and Development Cess 
Bill, there is no provi~ion in the Bin for the 
establishment of Research and Development 
Institute. This anomaly should be avoided. 
Even though the vellture capital fund is 
created under Clause 5, its function is not 
clearly mentioned. So, the function of the 
venture capital fund may be clearly stated in 
Clause 5. 

With these words, 1 conclude. 

SHRI RAM SINGH YADAV (Alwar): 
I rise to support tbe Research aod Develop-
ment Bill. First of all, 1 congratulate tbe 
bon. Minister that he has taken the 
progressive step in taking into consideration 
the utmost requirement of the country and 
that was how to adopt and bow to improve, 
how to utilise the foreign technology to suit 
tbe local conditions of the country or the 
nation. 

The bon. Minister bas provided in 
Section 3. the imposition and collection of 
tbe cess. In Section 5 of the Act, there is 
a provision for creation of the venture 
capital fund and that venture capital fund 
shall be a part of the development assistance 
fund which is credited to the Industrial 
Development Bank of India. But as Mr. 
Mool Chand Daga has suggested, it is a very 
relevant point but wben there is a cess, when 
it is a matter of fact, the intention is that it 
can be utilised exclusively for the purpose 
for which it has been col1ectcd and it sbaJl 
not go to the consolidated fuod. There 
should have been a separate fund for that 
and, as a matter of fact p it caDDot be 
utllised for other purposes. Secondly, when 
there is a collection of this fund, then 
\\'hether there is a proper utilisation of tbis 
fund shou1d be seen and there should be a 
supervisory body which can see wbether the 
industrial concerns for whicb you are 
advancing this fund or the amount of this 
fund is beJDg properly utiJi~ed or not. 
Because you have not mgde any provi-
sion here as to what will be the scientific 
supervisor) body which \\ ill report to tbe 
Industrial Deve)opment Bank of India or 
the Government of India or any other 
competent authority tbat tbis amount bas 
been properly utilised or not. So this is a 
lacuna and I think the hon Minister win take 
into consideration as to bo\\- this lacuna can 
be rectified. 

There is an overlapping provision also. 
There is tbe Council of Scientific Bnd 
Industrial Research and the Public Accounts 
Committee in its 1715t report bas observed 
that proper fUDd~ are Dot being provided to 
tbe CSIR and that the working of tbe CSJR 
i~ not upto the mark. The Public Accounts 
Committee have given the reasons. Now 
tbe scope of the CSIR is very comprehensive 
and virtually it will be tbe same scope which 
you have envisaged in this Bin now. This 
is overlapping. It is better if you entrust 
this work also to the CSIR and this funding 
also can be cbannelised or entrusted to CSIR 
for its proper utilisation. 

I think tbe purpose is that only those 
industrial concerns ",hich ha, e given tbe cess 
shall be allowed to utilise tbat fund for 
development of tbe technology or for adapt-
ing tbat imported technology to suit local 
conditions of tbe nation. Now if that is the 
intention -althouab it i~ nnt V~t''' ,...I .. 4lI .. ~.--
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[Shri Ram Singh Yadav] 
the Bill that only tbose industrial concerns 
will be allowed to utilise tbe fund which 
have given this amount by way of cess. but 
jf that is the intention, then it must be 
obligatory on the industrial concerns that it 
shan have to set up Rand D wing in its 
own concern and whether that Rand D is 
working properly or Dot, it has to be looked 
into by some competent authority or by 
some scientific supervisory authority which 
provision is very necessary and it has not 
been made in this Bill. 

Another lacuna with regard to the 
imported technology is that the major 
p-Jpulation of the country, say 75% of the 
population of the C0untry depeod on agri-
culture and only 15% depend 00 industry. 
This amount Which is being collected by way 
of a cess from industrial concerns which are 
importing foreign technology shall be utilised, 
as it is gathered as the intention of the Bill, 
only in the industrial sphere and agriculture 
has not been included in tbe term and 
definition of industry. Therefore, that 
technology shall not be utilised in the field of 
agriculture and, thererore, it is very nec"'ssary 
to make a provision in the Bill that if there 
is a need that tbis amount may be used for 
agriculture technology and improvement of 
agriculture technology, then there should 
have been a provi51ion in this B.II, but it is 
not there. Rather there is a prohibition, 
an implied prohibitioD, that this amount can-
not be u~ed for agriculture technology and 
for the development of agriculture tecbno-
logy. Therefore, the hone Minister will think 
over this suggestion also as to how this pro-
vision can be incorpl.)rat~d or can be brought 
into tbis Bill by way of an amendment as 
you think it proper. 

It has been talked that tbe scientists of 
the nation should be as a matter of fact 
given re.;ognition and encouragement and 
this is one step to give encoaragement to 
these people. I have seen in the 171 report 
of the Public Accounts Committee in which 
it bas been specifically stated that the young 
scientists are not given a chance in the 
Executive Committees which are engaged in 
various dlscipiio(s of the science and techno-
logy aod therefore they like to opt to go to 
other countries to exhibit their efficiency and 
to have the proper achievements in their 
ficlJs. 

So, I will suggest to the hone Minister 
that there should have b"een the creation of 
a Scientific Research Institute by making a 
provision in this Act, so that the scientists 
or the young scientists can make use of it. 
Therefore, in conclusion, my suggestion is 
that there should have been a provision for 
the creation of a Scientific Research Institute 
which can utilise the funds whicb are being 
collected under the provisions of this Act. 
The Development of the technology or the 
improvement of the technology should also 
be utilised in tbe field of Agriculture and 
there should have been a provision. If it is 
not there at tbe moment-it may be in the 
mind of the Government-at tbe appropriate 
time tbis amendment Inay be incorporated 
in the present Bill. The amount of Rs. 15 
crores which has been envisaged by way of 
collection of cess so far as improvement of 
technology is concerned or adaption of 
imported technology is concerned is a meagre 
amount. The intention behind this Bill 
cannot be achieved by this amount of Ra. 
IS crores By the maximum collection of a 
cess of 5 per cent, the Government cannot 
fetch more money. So, my submission is 
that you may make tbe provision to go up 
to 10 or 1 S per cent. Why do you keep a 
ceiling? It may be left to the discretion of 
tbe Government. It may be S per cent or 
7 per cellt or more. My submission is that 
you keep it atlea,t at IS per cent. With 
these submissions, I support the Bill. 

[ TranI/at ion) 

SHRI GIRDHARI LAL VYAS (Bhil-
wara) : Mr. Deputy Speaker, Sir. you 
have given me an opportunity to speak in 
tbe end and I am thankful to you for 
tbat. I support this Bill. A lot of tbinp 
have already been said here ill reprd to 
the cess being levied for research and 
development. This cess is beiDg levied to 
facilitate import of tecbnology so as to 
develop indigenous technology aod maximise 
tbe production in tbe country. But I 
would like to draw the attention of the 
bon. Minister to the fact that there arc 
some people who are indulginl in fradulent 
activities on the pretext of importing 
technology. A cement factory bas been set 
up in our region at Beawar. All the 
machinery and technology for the cement 

. factory are available indigeqously. The 
mac:binery can be aot maoufa«;tured in tbe 



273 Research and Development SRA V ANA 3. I90S (SAKA) Cel' /Jill 274 

Hindustan Machine Tools 
and other factories. 

factory 
But 

even then foreign exchange worth crores 
. of rupees has been drawn from tbe 
Government of India in the name of 
importing foreign technology for that 
factory. You might be knowing that 
the capitalists maintain links in foreign 
countries. Recently, tbe Government have 
arrested a DurrJber of such persons in 
connection with the foreign exchange, who 
open different accounts in different countries 
witbout seeking permission from the 
Government or the Reserve Bank and 
indulge in underhand dealings. 

13.00 brl. 

Strict actioD should be taken against 
those persons who try to import technology 
inspite of its being available indigenously. 
Instead of 5 per cent cess, you should 
impose 100 per cent cess. Indigenous 
technology has been developed here, but 
even then people import sucb technology. 
Action should be taken against !i'uch 
persons by the Government. 

I would like to draw your at-tentioD 
towards the other type of cases. In the 
name of new technology, they are trying 
to import those factories etc. in foreign 
couDtries which have been declared as 
scrap there. 

(English) 

MR. DEPUTY SPEAKER: Mr. Vyas. 
you can continue at 2.00 p.m. The House 
stands adjourned for lunch and will reassem-
ble at 2.00 p.m. 

13.01 brs. 

The Lok Sabba tben adjourned for lunch 
till foorteeo of the clock. 

Tbe Lok Sabha re-assembled after Luncb 
at Fi~e minutes palt Fourteen of tbe 

clock. 

(MR. DEPUTY SPEAKER in Ihe Chalr1 

RESEARCH AND DBVELOPMENT 
CESS BILL-Contd. 

{English] 

MR. DEPUTY SPEAKER: Sbri Vyas 
may please continue. 

[ Trans/atlon] 

SHRI GIRDHARI LAL VYAS 
(Bhilwara) : Mr. Deputy Speaker, Sir. I 
was saying in regard to tbat concern which 
imported indigenous technology from 
foreign country in a fradulent manner in 
spite of its being available indigenously. ( 
would like to draw the attention of the 
hon. Ministc: r to the fact that the expendi-
ture of Rs. 200 crores in foreign excbange 
incurred on tbe !!etting up cement factory 
at Beawar could have been avoided. 
because the whole factory could be set 
up indigenously. You have. given the 
definition :-

[English] 

The definition of -Industrial Concern' 
in the Bill is : 

"Clndustrial Concern' has the 
meaning assigned to it in clause (c) 
of the Industrial Development Bank 
of India Act, 1964, and includes any 
other person in whose favour a foreign 
coUabortioD involving the import of 
technology is approved by the Central 
Government. " 

[ Translation] 

Regarding the manner the approval 
has been accorded by the Central 
Government, I would like to urge the 
hon. Minister that the big capitalists 
wrongly manipulate tbe definition. 
Therefore, it is necessary to remain alert 
in tbis regard. We could bave avoided tbe 
expenditure in foreign exchaoge. That 
technology was imported. Granting permis-
sion by tbe Government was a wrong 
step. Such mainpulations, therefore. sbould 
,have been checked in a strict manner. 
Secondly, what I want to say is that there 
is a mala fide intention behind the collabo-
ration with foreign concern entered info 
by this company. Foreign exchange was 
drawn bere and tbe payment was made 
througb tbe company's accounts maintained 
in tbe foreign countries. In tbis way. tbey 
cheated tbe Government of India in two 
ways. Stern action should definitly be 
taken against such a concern. 

Similarly, I was urging in regard to 
Daruhera. In India, paper mill technoloay 
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[Shri Girdhari Lal Vyas) 
bas been developed indigenously for quite 
a long time, but many persons import 
scrap goods or scrap factory by paying 
its full price. They import such technology 
as is not required in the country. This 
should be taken note of. The paper mill, 
which has been set up there, is lying closed 
since its inception. Stringent action should 
be taken against such defaulting persons and 
officers who import in a fraduJent maDner 
and take permission from the Central 
Government by using some influence. In 
this way ~ the system will be corrected. 
Similar1y, the· definition of the technology 
is : 

[English] 

" "Technology" means any special 
or technical knowledge or any special 
service required for any purpose 
whatsoever by an industrial concern 
under any foreign collaboration, and 
includes, ~esigns, drawingc;, publications 
and technical personnelu

• 

[ Translation] 

Here, that s~ould also be excluded 
which can be developed indigenously even 
if it is 8 case of importing technology through 
foreign collaboration. Unless tbis provision 
is made in the definition, the big capitalists 
will go on cheating the Government of 
India in tbis way thereby benefiting tbem-
selves. There is need to improve this 
situation. 

Tbirdly, you have fixed percentage in 
section 3-

·[Englbh] 

"(I) There shall be levied and 
collected, for tbe purpose of this Act, 
a cess at such rate not exceeding five 
per cent, on all payments made towards 
tbe import of technology, as tbe Central 
Government may, from time to time, 
specify by notification, in the Official 
Gazetteu • 

[Translation) 

I D this COD\lectioD, I would like to say 
.. L_ .. ___ .. ... L ......... "' ....... ", ... ,.1 ~_.. ,.. ....... 

should be levied on tbat technology whicb 
is already developed here, 'but is still 
imported, so that the type of technology 
which bas already been developed here 
is not imported. In this way we can save 
foreign exchange and foreigD exchange 
reserve which that is getting depleted. 
By imposing such cess, tbis type of an aIlge-
ment can "be made in this section itself. 
Wrong type of people try to take the maxi-
mum advantage of the faulty provisions of 
law. Some provision can be made for tbem. 
The fourth is : ' 

(English] 

Crediting the proceeds of cess to the 
Consolidated Fund of India. 

[ Translation] 

The objection made by some Members 
in regard to the Consolidated Fund is 
wrong. Amount of cess win be credited 
to the Consolidated Fund of India and 
will be drawn from it, but provision should 
be made to tbe effect that the amount 
collected through tbe ce~s is spent for that 
very purpose for which the cess has been 
levied, the amount of cess should be spent 
on designs, drawings and on the work of 
research and development undertaken for 
tbe development of other type of techno-
logy. But the amount should not remain 
unutilised in tbe Consolidated Fund. This 
system should be introduced in the proper 
way. Only then, tbe whole system will 
run smoothly. Similarly, a Venture Capital 
Fund bas been created. We will get a sum 
of Ri. 1500 crores from it. There does 
not seem to be scope for any savings ..... . 
(Interruptions) It is a matter of pleasure 
tbat you have brought an amendment aDd 
fixed the cess at ten per cent. In regard 
to the Venture Capital Fund, I would like 
to urge that care should be taken regarding 
the expenditure incurred from this Fund. 
I want to submit that the Venture Capital 
Fund should Dot be made available to 
tbose companies who do not need it. These 
big companies try to utilise .the funds in 
coJlusioD with the officers fraduJently. 
Venture Capita} Fund sboald be given to 
tbose people who want to develop some 
technology so that the country as well as 
the concerned industry gets developed 
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therefrom. Under the power to call 
information you have said that you will 
call for all tbe information. But Informa-
tion cannot be coHecled without penalty 
clause. People by giving excuses will try 
to mislead you and get benefited. You 
should provide for penalty so tbat )OU 

are able to get timely information and they 
get strict punishment. It is imperative to 
have such a prOVISion. Similarly" in 
clause 9 (2) you have imposed five times 
penalty. The provision should be such 
that tbey get punishment. The big capita-
lists remain unaffected with five times 
penalty. You should make provision tbat 
if cess amount is not deposited in time, six 
or twelve months' sentence wilt be awarded. 
Unless you make this type of provision, 
tbey are not going to be affected. You 
have given this function to the Industrial 
Development Bank. You are aware that 
tbe big capitalists have full influence over 
tbat Bank. Therefore, you should separate 
this arrangement from it so that this 
provision is properly implemented. WIth 
these words. I support tbis Bill. 

[EnglISh] 

SHRI RAM SINGH YADAV (Alwar) 
Have you received any information regard-
ing the Home Minister's statement? 

MR. DEPUTY SPEAKER: I have not 
received anything. 

SHRI NITYANANDA MISRA 
(Bolangir) Mr. Deputy Speaker, Sir, 
I congratulate the Minister for introducing 
this Bill. The purpose is to create( a fund 
for adaptation of foreign imported 
technology and application and development 
of modern indigenous technology which is 
available in our country. But this levy of 
5 per cent cess from the entICe expenses 
incurred for importing foreign tecbnoloiY .•• 

SHRI RAM SINGH Y ADAV : Now, 
it is raiscd to 10 per cent by way of an 
amcndment. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE 
(')HRI B.K. GADHVI) : Ac~pted. 

MR.. DEPUTY SPEAKER : Not yet 
raised. 

SHRI NITYANANDA MISRA: It 
comes to nearly Rs. 1 S crores, which is a 
very smaJl and meagre amount, to achieve 
the purpose whicb tbe MlDister bas in mind. 
In foreign countries, advanced countries, 
you will find tbat large amounts are spent 
for the development of technology, whereas 
the amount which we spend in our country 
is very small, and tbat IS not sufficient to 
bring about a substantial development in 
the field of technology. 

There is a craze for importing foreign 
tecbnology into our country; and when we 
indiscriminately import technology, aemc-
times we make tbe mistake of imponin& 
tbat technology which is already ob~olete 

aod out-dated in a foreign country. Tbey 
have rejected that tecbnology. rejected tbe 
machinery, and they want to dump it in 
Third W or ld countries. Sometimes we 
import such technology which my friend 
bas already pointed out, very VOCIferously. 
and rightly so. 

We pay a price for the technology that 
we import from forcian countries. 
If we pay tbe price, we shall have to see 
that we get the maximum advantage and 
mlleage out of it. If we import a techno-
logy which has become obsolete in a foreign 
country, it will become so in our country 
also after a sbort span of time. Therefore 
it will not serve OUf purpose. TherefoIe' , 
when permission is accorded for importing 
a foreign technology. tbis sbould be borne 
in mind. 

Secondly, ~ben permission is given for 
importing a forejgn technology, we must 
be very careful and cautious that the 
technology we import must be relevant and 
must be conducive to our conditions 
and environment. There are apprehensions 
tbat modernisation and foreign technology 
will create unemployment. There should 
not be any room for such an apprehension 
jn our minds; because any foreign, techno-
logy, howsoever advanced and developed it 
might be, should not be permitted to create 
uoemploymen t in our country. OtherWise • it will create social tension aDd unrest. We 
must be careful about it. 

When we import a foreign technology, 
we should make every possible effort to 
absorb it. to assimilate it completely and to 
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make it our own, and after some time to 
improve upon it also. We have Bot a vast 
technical and scientific manpower in our 
country which is not inferior in any way, in 
calibre and capacity, to its counterpart in 
other countries. So, we have a capacity to 
assimilate tbe foreign technology; but we 
find. in real practice, tbat most of these 
industries which collaborate with foreign 
Industries to import technology, do not 
produce all the parts, equipment, and spare 
parts in tbis country as a result of which 
tbe benefit and the advantages which should 
accrue to us are not available. We must 
give importance to this aspect' and there 
should be an element of compulsion for 
producing in our own country all the parts, 
equipments and machines which we require 
for tbis advanced technology. so that there 
will not be a perpetual depeodence on 
foreign countries, to bring all tbese things in 
tbe name of developed technology. 

We have observed tbat even alter 
liberalization of imports, and after tbe 
import of foreign machines and spare parts, 
we have not been able substantially to boost 
our exports. 

It clearly means witb the help of 
imported technology. we have not been able 
to produce the commodihes at competitive 
prices of a beUer quality which will bave a 
place in the foreign market. The causes of 
these tbings sbould be identified, enquired 
into and remedial measures should be takeD. 
We have in our country a lar&e Dumber of 
industries; according to the government 
statistics, there are 93,000 which are 
tbreatened with sickness. There may be 
otber reasons responsible for it; one of them 
is obsolete, out-dated technology tbat tbey 
have, as a result of which tbe cost is bigb, 
productivity is low, quality is also low and 
tbe units are not viable. Tberefore, we 
must take steps to make available better 
technology. improved tecbnolosy to tbese 
industries so tbat tbey will get modernised. 
Only financial help is not sufficient for 
them; we shall have to see that they also 
enjoy tbis access to better technology so 
that we can rehabilitate tbese industries 
where bank finance of a very colossal 
amount to the tune of more tban Rs. 3000 
crores bas been locked up. 

We have sot research and development 

wing in everyone of these industries, which 
is not functioning properly. We have got 
Rcaional Research Laboratories and 
Organisations wbose' activities should be 
linked up with the research and development 
in private and public sector industries, 
and the research" in tbe whole country 
should be augmented, sbould be encouraged 
and sufficient amount of resources should 
be provided for that purpose. I give you 
one instance. Rourkela Steel Industry 
was established in mid 60s, and' at that 
time the healthy process whicb was 
introduced was considered to be most 
sophisticated and advanced technology. 
but 20 years after we have not toucbed 
some machines which are supplied by tbem 
20 years back and when there is a 
revamping or modernisation or extension, 
we depend upon West Germany for 
supplying equipment, for supplying 
consultancy, machines. So, it shows tbat 
even after introduction of a highly developed 
technology, we bave not completely 
absorbed it, assimilated it as a result of 
which in future also we depend upon 
foreign countries for supplying us machinery, 
equipment and spa_re-parts and all that. 
This habit should be discour3ged and even 
public sector industries, research and 
development wing should be strengthened, 
should be activised so tbat they will 
function and will achieve the purpose of 
the research and development organisa .. 
tions. 

1 hope the Minister will take steps to 
augment small resources for the development 
fund and because the need for our develop-
ment of technology in this vast country 
with well spread out industrial base is very 
great, we bope tbis Bill will go a loog ~ay 

for the development of indigenous 
technology, and at the same time, tbey have 
a better application of the foreign imported 
technology. 

SHRI D.B. PATIL (Kolaba) : This 
Research and Development Cess Bill to 
provide for the levy aod collection of a cess 
on all payments made for the import of 
tecbnology for tbe purposes of encouraging 
the commercial application of indjaenously 
~eveloped techno]olY and for adopting 
Imported technology to wider domestic 
application, is a good thing. But I have 
my own doubts about tbe thiol which is 
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likely to happen because of allowing 
impo;t of technology freely. The original 
thinking was that import would be allowed 
'only of basic technology. Here it has not 
been made clear anywhere whether import 
of technology would be restricted to basic 
technology or technology in general. If it 
is not restricted that way, ~ben what is being 
contemplated in the Bill that indigenous 
tecbnoiogy should be developed~ would not 
be achieved if tbe imported technology is 
made avaBable easily. Moroever: this 
import of technology freely will affect 
adversely our self·reliauce on techno)ogy. 
Tbis should be taken into consideration. 

About tbe cess, it is the general 
. consensus of the House tbat the proposed 

levy of 5 per cent is too meagre and tbat it 
should be enhanced at least to 10 per cent. 
I t seems that the amendment is comilJg from 
the Government. So. I would not make any 
comment on that. 

I would like to S3Y that. import of 
technology should be aJlowed only on 
specific conditions. One on the specific 
conditions ii tbat the import of technology 
should be aHowed only jf the import does 
not result in retrenchment of the workers 
in the industrial concern. And also it 
should be allovved only if the import of 
technology is likely to create additional 
employment potential in the country. The· 
Bombay High Court had stayed introduc-
tion of computers at tbe Bombay Mazagaon 
Docks on the same ground as I have stated 
just now i.e. because of the introduction of 
computers there is likelihood of retrench· 
ment of workers and secondly there may 
not be creation of aJditional jobs. So, 
the High Court has stayed that. Nobody 
knows the ultimate decision of the Higb 
Court. But it means tbat there is some 
force in that tbing. So. I would request 
tbe Minister that when you allow import of 
technology" care should be taken to see 
that this sboula not result in retrenchment 
and should also result in creation of 
additional employment ·potential. 

About tbe contribution of the Govern-
ment towards tbis Fund. it has bee~ stated 
in the Financial Memorandum that there is 
no commitment on the part of the 
Government. But one of tbe hone Members, 
Sbri Digbe, bas very rightly stated that 

there was a commitment on tbe part of the 
Government to make a provision of Rs. 10 
crores. And in spite of that commitment 
by the Government, DO provision has been 
made in this Bill. On the contrary, the 
Government is side-tracking the commitment 
and says that no funds from the Consoli-
dated Fund ar"! likely to be provided. 
This is nOt proper. The expectation of tbe 
Bin cannot be met by ihis meagre amount 
of Rs. 15 crores. It should be more than 
that. That should be taken into considera-
tion. 

About the expenses, we are told that an 
amount of Rs. 15 )akhs will be required for 
the collection of this fund. As tbe hone 
Minister has said in his speech, there are 
on an average 1000 cases each year. If 
there are 1000 cases each year, I fail to 
understand how it is that for the collection 
of cess from 1000 cases tbe expenditure will 
be Rs. 15 lakhs. It comes to Rs. 1500 per 
case. This is on the higher side. 
This should also be taken Dote of. 

Finally I urge upon tbe Government 
to take into consideration an these 
things. 

SHRI G.L. DOGRA (Udbampur) : I 
rise to support the Bill. But I would like 
to draw tbe attention of the hOD. Minister 
towards some aspects of tbe Bill. 

It bas been provided in clause 1, sub ... 
clause 2 that it extends to tbe whole of 
India except tbe State of Jammu and 
Kashmir. 1 do Dot know why this excep-
tion has been made. Probably they thought 
that this law is being made under the 
residuary powers which are not applicable 
to Jammu and Kashmir State. But 1 think 
this p ieee of legislation is more under 
Entry 41 read with 42 of the First List of 
the Seventh Schedule. Otberwise also this 
was not required because when the techno-
logy is being imported and payment for 
it is to be made, the cess has to be paid 
to the Central Government before tbe 
payment for the import of technology. 
Therefore, those apprehensions which the 
draftsmen have in their minds, are mis-
placed. What will be the implicatjon of 
this sub-section? Will tbe industrialists 
working in Jammu and Ka~bmir not be 
allowed to import technology '1 Or win 
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they be free from paying the cess '1 Both 
the things are undesirable. I do not think, 
tbis is good from any point of view. So, 
the Government must look into it. I do 
not find any valid ground for making this 
exception. This exception will irritate the 
opponents of Article 370 of our Constitu-
tion i.e. the Constitution of India. Any 
bow, I would like to say tbat this aspect 
has got to be looked into. I do not think 
tbe Central Government wants to debar 
the entrepreneurs of J and K from import-
ins technology. We have seen in various 
committees, and I think Prof. Dandavate 
will support me when I say this, tbat 
sometimes wben our research in technology 
bas gone to a stage of completion, we have 
made tbe mistake of importing certain 
technology. Take, for instance, colour T.V. 
I think our scientists had made a research. 
They had completed the research on an 
indigenous technology which was probably 
considered to be better tban the technology 
of many countries, but probably it would 
have taken another three-four months. 
Therefore, they did not wait because the 
production of the parts bad to be made 
at a commercial scale So. in our impatience 
we imported that technology from a broad. 
Rather, what we did was we imported 

for the import of tecbqoJogy and for 
levyina cess thereon. As to who will 
control the imported tecbnoJolY" Who will 
~ontrol what type of technology is to be 
Imported and who will give tbe permission 
all tbese tbings blay have beeD fixed unde; 
an executive order but there should have 
been a self-contained Bill so far 8S the 
whole thina that is Import of· TechnOlogy 
and cess thereon. 

14 .. 37 brs. 

lSHRIMATI BASA VA RAJESW ARI 
In the Chair] 

Research people should be associated 
with the import of technology for two 
purposes. Firstly, because our research 
teams may have developed some technology 
and secondly, to see whether what we are 
importing is modern enough to be imported. 
I t is only the scientists who can guide us 
on these things. A committee shOUld be 
appointed which should look into these 
points. I agree tbat at times we have to 
Import the technology but it should not 
be at tbe cost of Our research and it should 
not be a rejected technology. 

all the parts of colour T.V. and assembled 
them bere. I do not know bow far we 
have been able to make our own product~on 
in that field but somehow OUf research 
people nol only got demoralised but 
research itself suffered a set back. Some-
times it is said tba t we import a technology 
which is a rejected technology in other 
countries, for example, crossbar exchanges 
in our telephone system. All tbe rejected 
crossbar tdepbone exchanges we are bring-
ing to our country and all the junk is lying 
there and we have to suffer. You ring one 
Dumber, you get another number. Even 
sometimes other persons arc ringing up 
some other number but they get your 
number and they go on disturbiug you. 
So, all these things we have got to see. 
We have got so many research laboratories 
aod we have so many scientific laboratories 
in tbe universities. We are trying to 
correlate the research in tbe scientific 
research laboratories and in tbe laborato-
ries of various universities. and 
colleges. Wbere a lot of research is 
being done. Tbis Bill should have been 

So, I would again say tbat the bon. 
Minister should make it clear whether we 
want to debar Jammu and Kashmir from 
importing technology which others in the 
country will be allowed to import, or 
whether Jhere will ~ no cess on the 
technology imported so far as Jammu and 
Kasbmir is concerned. I do not know 
what is in the minds of tbe people wbo 
drafted this Bill and how they want to 
work. At least I being a Member from 
Jammu and Kashmir State, I have a riSht 
and my people have a right to know tbis. 
We do not want tbat you may not charge 
the cess but we also do not want tbat 
you may exclude us from tbis benefit. 
Thank you. 

.,.. 

SHRI B.K. GADHVJ: Mr. ChairmaD!> 
Sir, I am very bappy tbat from aU sections 
of this august House, a concern has been 
shown that more efforts sbould be there 
for development of technology and research 
in the country. Perhaps tberefore tbat is 
the very reason why they have taken up 
this Bill with a little more seriousness 
and also have expressed the feelioa that 
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more efforts would ba ve been made to 
mop up greater funds. If we see only 
from tbe Arjun's eye to this Bill, tbe 
amount that has been contemplated 
tbrough this Bill, through tbe 
cess, is only Rs. 15 erores. No'rmally, 
one would wish that for assessing or 
for focussing attention to any object, 
Arjun's eye should be the ideal; but in 

tbis matter I would wish that Members 
ought to have applied Dh im's eye. Who-
ever sees it should have not only the eye 
of the bird. Therefore, when we look to 
the total picture as to in what direction 
our efforts are, and what is the coverage 
of our efforts towards development of 
technology and research, theD, not only 
we have to see this Bill, but the overall 
projection. And in tbis respect, for overall 
projection, I would like to inform tbe 
House that in the 7th Plan outlay, for 
research and development work in al1 MInis .. 
tries, the total outlay is Rs. 2466 crores. 
In the year 1983-84 approximately in the 
public and private sectors Rs. 500 erores were 
used besides the research and developmen t 
outlays for our national laboratories and 
other institutions coming within the purview 
of Science and Technology Department. 
To have an indication as to what is the 
extent of scientific activity in the country, 
the indication would be to compare it 
percentagewise with G.N.P. India, presently. 
in the beginning of tbe Seventh Five-year 
Plan, is to spend one per cent of the 
total GNP. When we compare this percen-
tage, tben, 1 have got tbe figures of some 
countries. I would give you oce or two 
examples. You can take for example 
USA. In 1983, it was onJy 2.7 per cent 
of their GNP. So witb other countries. 
In Japan it was 2.6 per cent, in our Sixth 
Five year plan it was 0.77 per cent but 
now it has gone to 1 per cent. And I 
would also like to point out that during 
the Sixtb Plan period. against the plan 
allocation of Rs. 1,959 crores. the nOD-
plan component was about Rs. 1500 
crores for Science and Technology, making 
a total of Rs. 3400 crOre8. In the Seventh 
Plan period, the non-plan expenditure 
will be expected to be of the order of 
Rs. 4,000 erores. Tbus, the total plan and 
noo-plan expenditure - would amount to 
around Rs. 8500 erores. ADd this com-
pares with Rs. 8680 crores which bas been 
-- .. :-...... ~ :- ...... D.""~rt nf th ... C:fnti" nrt'\un 

on Science and TechnoJogy. This Rs. 8500 
crores one may add to Rs. 1500 or Ra. 
2000 crores resl'resentiog estimated expen-
diture by the private sector in this direction, 
during the Seventb Plan Deriod. And 
thus, the overall Science and Technology 
expenditure in tbe Seventh Five Year 
plan period would be of the order of 
over Rs. 10,000 crores And that would 
average about Rs. 2000 crores in the first 
year of the Seventh Five Year Plan. 
Therefore, I am submitting : What is the 
object of this Bil I, because we are consider-
ing this Bill? The object of this Bill is 
not to cover the tolal activities of the 
development of research and technology 
in the country because. as I heard the 
speeches with very rapt attention I would 
say, the impression which I formed-of 
course, I hope I am wrong-is as if that 
this is only the initial and first efforts we 
are doing in tbis sphere. But that is not 
so. Of course, whatever figures I gave, 
as our hone Member. learned Madhav 
Reddi told, they cover both mJSSIOn-
oriented researchs as weI f as market-oriented 
researche~. Our thrust may be a little 
more in other plan outlays on tbe mission-
oriented researches like atomic energy 
aod space development and other things. 
But with regard to market-oriented resear-
ches also, the thrust is, and tbe belp is 
not only througb this BIU, but the other 
bel p exists already. But tbis Bin was 
brought in the last Session and its object 
is that in the long-term fiscal policy w. 
had decided a nd it was accepted by this 
bonourable august House tbat a venture 
capital fund should be started so that an 
entrepreneur who has got competen~ who 
has got know-bow, wbo wants to establish 
a pilot project. but who does not have 
the money by way of contributing to the 
equity contribution in that project, should 
have some room somewhere (rom whero 
he can get this money, and that is why, 
now 1 would say that in this pilot project 
or tbe venture it ig not that only tbe loan 
which wi)] be given or the assistance that 
win be given from this fund would be tbe 
only constituent of the fund or tbe capital. 
Along with the equity participation, he 
can draw the loans a180 from the financial 
institutions. There can be his own contri-
bution by way of promoter's contribution, 
but if the promotor's contribution is also 
fA lIinll ~hort_ then he can resort to tbe 
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assistance from this fund and he can 
continue with his pilot project or commer-
cialisation of the already developed techno-
logy or imported technology which could 
be spread out on a broader base and 
which could be commercialised. So, with 
a view to lend a helping hand to the 
entrepreneur tbis Bill bas been brought 
and I would say that in long-term fiscal 
policy it was stated that Rs. 10 crores would 
be provided. I do say that besides the pre-
sent Rs. 15 crores, Rs. 10 crores to th IS fund 
would be provided. They may be either from 
the Government or from any financial 
institution. But when you examine tbe 
nucleus as to wha t would form tbe nucleus 
of this fund, then it is not only the cess, 
but besides cess, any amount given as 
grant by the Central Government for the 
purpose of this Act, any amount given to 
tbe fund from any other source and any 
income from investmtnt of the amount in the 
fund. So, everything would form tbe 
nucleus and I can assure the bon. House 
that altbough for technical reasons lOBI 
cannot impose a cess on the imports. it is 
only the Government that can do and 
tberefore, what Government realises has 
to be initially credited to the Consohdated 
Fund of India and Jater 00 it can be given 
to tbe IDBI which is a financial institution, 
but I can assure you that cess realised 
over these imports would not be used 
for any other purpose excepting the purpose 
which is contemplated in the Bill. 

The Second thing J would Jlke to point 
out is this. It has been appreben(' ed as to 
why we ba ve kept the exemption. \\' hy we 
al!ow exemption. Normally no commercial 

. venture, no commercial undertaking would be 
available to have exemption from this fund. 
But there might be a case. By way of 
iJlustration, I may give that, supposing 
somebody wants to import some technology 
in tbe field of medical facilities. It may be 
just canccr detection aid or some otber 
technology or to detect the present disease 
AIDS. If somebody wants to import 
technology for welfare purpose, for a 
charitable purpose, then in that case, this 
is only an enabling provision for which 
that has been kept. But it would not be 
applied to other cases. The benefit of 
exemption would not be given to any 
other or aov or06t makinjl concern. 

Thirdly, Shrirnati Geeta Mukherjee bas 
pointe,d out that they are biS people, and 
so many other Members have also 
supported it. But let me assure you that 
we would sufficiently instruct lOBI tbat in 
framing rules, as rar as possible the big 
concerns, the profit mak iog concerns having 
finances w llh themselves would not be 
entitled to have any assistance. From tbis 
fund, we can help'" entrepreneurs in the 
small scale sector ~nd other people who 
find a little difficulty and constraint in 
raIsing the equity capital. They would only 
be given assistance and this thing would be 
made c1ear when the rules are framed and 
guidelines are issued. They need not keep 
any apprehension over this. 

Now, another point has been taken by 
Shri Madhav Reddi about the research and 
development of national laboratories which 
are not functioning. Precisely that is the 
point. We want to improve upon the 
situation. We want to encourage the 
scientists also, research scholars also. And, 
therefore, the outlays have been enhanced 
from year to year and also it is seen that 
tbey get adequate facilities and an other 
equipment they want. But one point that 
has been made is, why we a re not imposing 
cess on equipment and machine. For 
equipment and machinery, there is already 
a tax, by way of custom. 1 f we go on 
putting taxes, in other words, imposing 
excise duty, tben it may be costlier and 
ultimately it is our experience tbat cost 
goes down below to the consumer and it is 
never absorbed by these people. Therefore, 
we have taken care of that. 

But with regard to 5% cess, the point 
made is why it is kept at the maximum . 
Of course, tbe Bill reads like that. But 
I assure that we are not going to make less 
tban 5% initially. After three years, we will 
again review the whole scheme-this is just 
a start-and thereafter, if it is found that 
there is a need to be enhanced, tben 
certainly that aspect would be cc,osidered. 
So, on that count, no apprehension should 
be expressed. 

Another point told is about the penalty. 
Of course, tbis is my maiden piloting of the 
Bill ant\. I must be chivalrous. That is 
why, I accepted the suaaestion made by 
Shrimati Geeta MukherM tbat tbe penalty 
should be enhanced. and I have moved an 
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amendment to tbe effect that tbe penalty 
should be enhanced from 5 times to 10 
times. 

for -only some people who have already a 
capacity to afford some other things 
also. 

SHRI K.S. RAO (Macbilipatnam) : Win PROF. MADHU DANDAVATE : Even 
if it is not a maiden performance, you 
sbould always be cbiva1rous. 

non-resident Indians be given any 

SHRI B. K. G ADHVI : Of courle, I 
do not know. They say, the days of 
chivalry have gone. 

So rar as uti1isation of tbe Fund is 
concerned, Member have expressed fear that 
it may be utiliseJ for any other purpose. 
It cannot be and that is why the name given 
is uCess'·. Tax can be utilised for any 
other purpose. Cess can be utilised only 
for tbe purpose for which it was imposed. 
So, it bas been impo!ed for this very 
purpose and there should be no 
apprehension on this count abo. 
(Interruptions J 

That we cannot do. Tbe big house 
would import technology from abroad and 
:.f we make it a point that we will pay only 
to tbose people, tben the entire object wO·.lld 
be stultified and nullified. It is because the 
import of technology would be resorted to 
not by tbe small people but by aod larae by 
the big business houses, viable houses and 
viable concerns. And, therefore, we put a 
cess on them. The cess is for the 
purpose of promoting the ventures or 
promotiog tbe enterprise and the entre .. 
preoeurs who come forward to commercia .. 
lise this, develop technology and put it in 
the market as their own venture by way of 
their pilot projects. That is why we are 
not doing so. I do not think your 
sUSl~stion would be ideal in that respect 
also •. 

One point tbat is taken up is capital 
goods. As I have already stated, so far as 
non- luxury sector is concerned, it is also 
our point tbat non-luxury goods should be 
utilised by certain peopJe. We win have a 
look into the guidelines. We will take care 
of tbe technologies which are specially 
meant for luxury goods or other tbings. 
Then selective approach would be there and 
so fan as tbe assistance is concerned also. 
it would be on selective basis and it will be" 
takon care that the needful iodustry shOUld '0' 'be benefit of tbis and not tbe luxury 
tNt.atrl_ or the in4\lltrlu wbleb ate mean' 

preference '1 

SHRI B.K. GADHVI : Non-resident 
Indian~ will be given preference if they come 
under the law. 

SHRI K,S. RAO Will the cess be 
given to them ? 

SHRI B.K. GADHVI : If they come 
within the parameters. ]f tbey do not 
come within tbe parameters tben I do not 
think they can be given. 

Sbri G.L. Dogra and otbers asked why 
it has not been made applicable to Jammu 
and Kashmir. I wish that we could do so. 
But the point is tbat the subject matter of 
tbis Bill does Dot relate to any of the 
specific entry in Seventh Schedule of tbe 
Constitution. Pa·rJiament is competent to 
do so, to enact thi!) legislation under Article 
248 of the Constitution read with Entry 
97 of the Union List. But since Articles 

.248 and 97 are Dot applicable to Jammu 
and Kashmir, the Bill canDot extend to 
cover that State and, therefore, we are nClt 
extending it. It is not for any other 
reason. But they should not feel that 
because the Bill does not cover Jammu and 
Kashmir, therefore: Jammu and Kashmir 
people should not be entitled to import the 
technology. They may not have to pay 
the cess. But they will be entitled to 
import the technology and, therefore, tbe 
industrial development of the State would 
not be retarded in any way. 

By and larlZc9 there is a little constraint 
on time also. I have covered the points 
anJ. therefore, I am hopeful and I am sure 
tbe House would pass tbis Bill. 

MR. CHAIRMAN : The question is : 

"That .he Bill to provide (vr tbe 
levy and collection of a cess on aU 
payments made f9r tbe import of 
technology for the purposes of 
encourasinl tbe commercial application 
of indi,enously developed tc(hnoloay 
an4 for a •• otio. imoortHi tM"hft.ftlnew 
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[Mr. Chairman] 
to wider domestic application and for 
matters connected therewith or 
incidental thereto, be taken into 
considera tion. " 

The motion was adopted. 

MR. CHAIRMAN : The House will 
now take up clause-by-clause consideration 
of the Bill. 

Clause 2-(Defloition) 

SHRIMATI GEETA MUKHERJEE 
(Panskura) : I beg to move : 

Page 2~ line 20.-

add at the end-

Cland foreign capital goods. "(I) 

SHRl C. MADHAV REDDI (Adila-
bad) : I beg to move : 

Page 2, line 20.-

after "publications" insert-

'·consultancy"(6) 

after Hoe 20, in$ert-

U(i) "plant and'. equipment" means 
any machinery, components, sub-
assemblies and spares. "(7) 

SHR} MOOL LHAND DAGA (Pali) : 
I beg to mo\e: 

Page 1. Hne 13.-

add at the end -

~"o, such other ("\ank as may be 
notified from time to time by tbe 
Central Government."(I7) 

MR CHAIRMAN: Do you want 
to say somethinl, Mr. Madhav Reddi ? 

SHRI C. MADHAV REDO): Yes. I 
beard very carefulfy tbe bbo. Minister's 

reply to various points raised by us. On 
the point of the import of technology and 
also on the import of plant and equipment 
and capital goods, the bon. Minister pointed 
out tbat alrea\.~y there is a tax OD the 
import of capital goods. 

There are certain machines on which 
there is no Customs Juty, that goes to the 
general revenue. I want that the resources 
for research and developmeot should be 
augmented. The cess should also be 
imposed on the equipment so that the 
Government may get substantial amounts 
from out of this to spend on tbe research 
and development and I feel that it is necessary 
that we should not spare the capital goods 
also. 

15.00 hrs. 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

Twentieth Report 

[E",,1/5hJ 

SHRI PIYUS TIRAKY (Alipurduars) : 
I beg to move : 

"That this Hou.;;e do agree with the 
Twentieth Report of the Committee en 
Private Members' Bills and Resolutions 
presented to the Hou~e on 23rd July. 
1986." 

MR. CHAIR MAN: The question is : 

hThat this House do agree with 
the T\Ventieth Report of the Committee 
on Private Members' Bills and 
Resolutions presented to tbe House on 
23rd July, J986." 

Tbe motiOD was adopted. 



SRAVANA 3, l~O~ (SAKA) lies. reo Conferment 0/ 294 
jome rights as enjoyea 
by Indiun Cltizens on 

persons of Indian origin 

15.01 br •. 

RESOLUTION RE : CONFERMENT OF 
SAME RIGHTS AS ENJOYED BY 
INDIAN CITIZENS ON PERSONS 

OF INDIANS ORIGIN LIVING 
ABROAD-Conrd. 

[English] 

MR. CHAIRMAN: The House will 
now resume further discussion on tbe 
Resolution moved by Sbri Ba)want Singh 
Ramoowalia. 

Sbn Harisb Rawat to continue his 
speech. 

[ Tran,iation] 

SHRI HARISH RA W AT (Almora): 
Mr. Cbairman, Sir, I was saying last time 
that the Resolution of Shri Ramoowalia 
was not that ordinary or innocent as it 
looked outwardly. I do Dot tbink there 
IS Any other example of this type in the 
world. In bis speech be gave examples of 
Bangladesh and Pakistan. I do not tbink 
there is any country in the v'orld where for 
one person two types of citizenship are 
allowed. He has asked to. srant Indian 
citizenship also to a person who bas already 
got tbe citizenship of aoother country. If 
be is provided Indian citizenship, then 
necessarily he will bave to be provided 
with all the Fundamental Rights 
also. I t is also a little ambiguous 
as to how one person can enjoy 
or expect to enjoy tbe fundamental rights 
of two countries siJ;nultaneously. He has 
given a limited view point in his speech, 
which means tbat witb tbis, our cultural 
affinity will encbance with the other COUD-

tries. W~ would like that our cultural 
relations with tbose who have been born in 
India or whose parents or"members of whose 
family are livinl in India should continue. 
We would lik-: that amity amongst us should 
continue. They may continue to love India's 
culture. (aiths, and traditions. But we also 
Want tbat the people who have acquired 
citizenship of any otber country should 
become one with them so tbat tbey do not 
have any ditBculty. Tbey bave certain 

Iiv; ng abroad 

responsi biJities towards the people and tbe 
country whose citizenship tbey have acquir-
ed. We want that they should have 
affection for us, but at tbe same time tbey 
should have love and affection (or tbe 
culture and people of that country also. 
Citizen&hip in no way hampers tbis. If any 
British national or any other national is 
hving in OUf country, no one is going to 
stop bim to have atTectlon for his own 
country. There cannot be any check on 
him. In our Own State of Punjab tbere 
are families in which one member follows 
the Hindu religion and hIS brother believes 
in Sikh religion. This does Dot in any \\ ay 
affect their tamlly relations. I fail to under .. 
stand tbe grounds on wbich the mover of 
tbe Resolution bas commended it. Keeping 
in view tbe present day situation it bas DO 

meaninl at all. If we think that tbe people 
who have gone out of India should be 
allowed to retain Indian Citizenship, then f 
may submit tbat in India and particularly in 
North India people ba"e been coming since 
10ng. We consider North Indja as Aryans' 
country and the Aryans' too had come bere 
from some otber country. Tomorrow they 
can claim that tbey beheve in tbe Ar}BDs' 
cullur~ and tbey should be given tbe citizen-
ship of that country from where tbey had 
migrated. I think tben we will be in 
serious difficulty. Moreover~ in the circums-
tances tbrouib which we ale passing at pre-
sent, such. a tbing cannot be even thought of 
Otherwise, there IS possibiht)' of our being 
in great trouble.. Sbri RamoowaJia aud his 
Party's Government in Punjab are themselves 
victims of problem created by such peopJe 
and he is more aware of this tban me. 
Certain people who have gone out of India 
and have acquired the citizenship there, are 
beina used by some people in tbat country 
against India. If we give tbem Indian clU-
2.cnship once again, we will be in areat 
trouble. If on technical grounds we say 
that certain persons sbould be given 
rights of doubJe citizensbip, cben tbat 
is not possible, because we wi)) ba\"e to 
amend tbe Constitution and tbose provisions 
will be applicable uniformly to all. The 
amended provision would be uniformly 
applicable to all the persons of Indj.an oriain 
liviog abroad. Th~rerore. it cannot be a 
practical step_ So far as my knowiedae 
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[Shri Harisb Rawat] 
goes, there is no such precedent in any of 
tbe country in the world. Shri Ramoowalia 
miabt be aware of aoy such example, but 
in his speech he bas not mentioned any 
example or any clause of tbis type. Tbere .. 
fore. on tbe basis of incomplete information 
or under the impact it emotions or with a 
view to appease c~rtain persons. to remove 
tbeir difficulties, tbe mover has brought for-
ward thIS Resolution in tbis Hous~. I, 
therefore" Oppose it vehemently. I oppose 
it not because Sbri Ramoowalia has moved 
tbis Resolution, but because on technical 
grounds it IS not possible to PdSS it. It is 
not (avourabl(! to tbe circumstances prevail-
ing in India aad also we do not find anv 
precedent of this type in the entire world. 
I, tberefore. request Shri Ramoowalia to 
withdraw his Resolution. 

[Eflgli,h) 

DR. SUDHIR ROY (Burdwan): 
Madam, I rise to support tbe Resolution 
tabled by my hone friend Shri Ramoowalia. 
It is a fact tbat tens of millions of Indians 
iive outside OUf country. Tbey are looked 
upon as very responsible citizens in the 
countries where they live. They have become 
pr,,~perous by dlDt of their hard labour and 
sincere efforts. But it IS a fact that tbey 
were compelled to renounce their Indian 
Citizenship often because of harsh racial 
discrimination, colour discrimination. There 
is racial batred. Tberefore, many Indians 
living in West European countries, Canada 
or USA, were compelled to renounce their 
Indian citizenship; otherwise tbey would 
have been subjected to various kinds of 
discrimination. They could Dot purchase 
property. They could not move abroad. 
Therefore, they renounce their Indian 
Citizenship. This does not mean that tbey 
bave no soft-comer towards India. This 
does not mean tbat they have no feelings 
for India. Rather, they are second to none 
in their patriotism and love for India. 
Therefore, I would request tbe Government 
to follow tbe example of Pakistan wbich 
confers double citizenship. Tbat is, people 
wbo live abroad are also recognised as 
citizeos of Pakistan. These Don-resident 
Indians have done much to contribute to 
Indiaf

• economic growth. They have done 
much to contribute to our prosperity. But 
for their help, we eQuid not have overcome 

tbe great foreign exchange crisis in the years 
gone by. But it is found tbat, when these 
people come to India. when they come to 
visit tbeir old parents or wben tbey come to 
visit their kith and kin, often they are 
barassed in many ways. The bank officials 
try to harass tbem, the police harass them. 
They cannot invest in family property. tbey 
cannot purcbas..: anything. Therefore, they 
return very much embittered. Hence, I 
would support this Resolution that the 
Indians living outside our country should be 
granted citizensbip right. This WIll streng. 
then our emotional integrah00 with them. 
They must not feel tbat they are alone" 
they must not feel that they are maltreated 
by tbe Indian Government. 

With tbese words, 
Resolution. 

( TranI/arion] 

support the 

SHRI MOOL CHAND DAGA (Pali) : 
Mr. Cbairman, Sir, wben I went through 
Sbri Ramoowalia's Resolut;on, I came to 
know as to what he wants. Does be want 
tbat the people Jiving out of India-say in 
MontIeal or Toronto, in Canada, in Pakistan, 
any other country or in London-may be 
given ngbt to come here and with their 
money power figbt elections 'I Tbe law does 
not allow tbis. 

He has written in it that for tbe peopJe 
who have taken the citizenship of some 
other country, tbe Representation of People 
Act should be amended to aUow them to 
come bere and fight election~ of tbe State 
Assemblies and the Lok Sabba. I want to 
know as to why they want to come bere? 
Do they consider politics as a means of 
service to 'be public '1 If tbey think so, tben 
let them come here and reside here and 
acquire Indian citizenship. This tbina bas 
not been said in tbe Resolution. If tbe 
activities of tbe people who reside outside 
India have been anti-India, tben wbo will 
look into tbem ? 

There are a lar&e number of Indians 
who have become tbe citizens of other 
couDtries aod reside there. Tbey are able to 
raise 'Kbalistan' slogan in tbat coDntry. Do 
we want tbat tbey sbould be allowed to be 
elected to tbe Lok Sabba? Tbere are people 
who have hatched cODspiracy to commit a 
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murderous assault on our Hon. Prime 
Miaister. The Government there bad come 
to know of this conspiracy. Do you want 
tbat such people should be allowed to come 
here 'I What is the intention of Sbri Ramoo-
walia behind this Resolution 'I 

He has moved this Resolution here aad 
he himself is not present. Has he gone to 
call tbem? We have not yet passed tbe 
R.esolution Has he gone to extend an 
invitation to them? 

KUMARI MAMATA BANERJEE 
(Jadavpur) : Madam Chairman, he should have 
been present here. Where has be gone? 

SHRI MOOL CHAND DAGA: He 
has written in the Resolution: 

·'With a view to strengthen the emotional 
bonds ...... " 

1 Tra",lation] 

Is this the way to show one's love and 
affc:ction towards the country? He has 
said: 

[English] 

"' ... same rights as are enjoyed by tbe 
Iud ian cili ens iocluding tbe right to 
vote and to contest elections to Parlia-
ment and tbe State Legislatures .•.... tt 

[ Trunsla/lonJ 

Can there be only this way of showing 
love towards the country? Is there any way 
to enquire into their past activilies? Unless 
they reside in India. should the ballot papers 
he despatched to tbem under tbe Represen-
tation of People Act for makin& tbe candi-
dates of their cboice ? Is it possible ? I think 
tbat hundreds of people working abroad or 
workin& in Army cannot send their ballot 
papers in this way. 

(English) 

URiaht to franchise to Indian citizens 
abroad-A Dumber of representations 
were received fronl individuals and 
associations of Indian expatriates 

demanding the right to vote in Indian 
elections. References ba ve a1ao been 
received in the Commission from the 
Ministries of External Affairs, Home 
and Law on the above subject. Under 
the existing Jaw, only persoDs wbose 
names a re registered In tbe electoral 
rolls are entitled to vote at elections to 
tbe Lot Sabha and the State Legislative 
Assemblies.u 

( Translotion] 

Shri Ramoowalia bas brought forward 
this Resolution wiLhout any concrete ground. 
As demands of tbe Punjab are increasing 
every day, he tbought tbat one more 
demand may be added. I submit that tbey 
have been provided such rigbt neitber in tbe 
Representation of People Act nor anywhere 
else. They should first become citizens of tbe 
country and should live here for some time 
••• ~,Interruptions) and. moreover, they should 
renounce the citizenship of that country. 
Only tben these types of rights we can think 
of giving to them. But they thought tbat they 
will fight elections with tbe be)p of money 
power. I would suggest tbat tbe people ~ ho 
fight elections on the basis of money power 
should be disqualified. If the people who 
are not affiliated to any party, who have not 
worked among the people, whose work is 
Dot known to the people, come directly for 
fighting elections of the Lok Sabba and if 
tbey are allowed to conlest with their money 
bags against those who fought during the 
freedom struggle, served the country, 
toured different places in tbe country aad 
established contacts ftPitb the peopJe, 1bat is 
not going to benefit tbe country and Shri 
Ramoowalia's Resolution to this effect 
cannot benefit the country in any way. Some 
literature is also available on this, somebody 
had moved it earlier also. That material is 
not available with me at present, Ultimately, 
tbat was withdrawD. I do Dot want tbat 
tbese people should be given right to cootest 
elections under tbe prOVISions of the 
Representation of People Act or tbe Indian 
Constitution, Such a Resolution cannot be 
of any benefit to us. They too will Dot be 
benefited and there is no need of it. Tbere-
fore, I feel that all tbe bon. Members. 
sitting on this side or that side, should 
oppose this Resolution with one voice and 
ask Shri Ramoowalia t(\ withdraw it 
boldly. 
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[English] 

SHRI NITY ANANDA MISRA 
(Bolangir) : Mr. CbairlIlan, the Resolution 
before the House is to confer citizenship on 
per 0 ns of Indian origin who have settled in 
tbe sr<>reian countries. 1 do not know if this 
Reso Julion will be acceptable even to those 
persons for whom it is meant. A large 
number of Indian people have migrated to 
foreign countries. have settled tbere; some of 
tbem have got citizensbip rigbts and some 
of them have not. They are doctors. engineers, 
scientists etc. who have done exceedingly 
well in different walls of life; in business, 
trade and industry tbey have played a very 
vital role in that country and have com-
prehensively contributed to tbe economic 
development and prosperity and have formed 
a very good reputa tion not only for them-
selves individually but also for our country. 
These people have also maintained their 
emotional attachment and affinity with their 
relations and friends here in our countr~ 
Very frequently, they come bere, meet their 
relations and friends. Therefore, the 
emotional attachment is still there". 

We know that during the freedom 
struggle, Indians who were abroad, made a 
substantial contribution in givi ng us moral 
coW'age and material support in full measure 
because tbey were in full agreement with the 
.hopes an~ aspirations of the people of this 
country. 

Conferring IndiaQ citizenship on them 
will not build emotional affinity; it already 
exists in full measure. 

Secondly, whenever our leaders have 
lone abroad, tbey have advised tbe Indian 
community in foreign countries to remain 
loyal to that country, to owe allegiance to 
tbat country and tbe people in full measure 
so tbat they win be taken into complete 
wofidcoce aDd trust by tbe people of tbat 
country aod can make a substantial contribu-
tion in ditTerent s,beres of life and eam 
a place of honour and r~lpectabiJity in tbat 
country. The Indian community in all tbe 
countries bave followed the advice of our 
leaders and have, in fact, earned tbat. 
reputation. We are bappy to note tbat. 
Tbcrefore, even if we confer Ind ian citizen-
ship rilbtl OD them, probably they will not 
accept it, because tbeir emotional affinity 
with tbe people of tbat country. Government 

of that country wiU be seriously vitiated. If 
they accept our citizenship, tbey would 
become suspects in tbe eyes of tbe countries 
in which they have settled. A, I said, tbey 
bave done exceedingly welJ tbere and have 
earned a lot of reputation and respectability. 
Tbey would not like to accept the citizen-
ship of this country, because tbat would 
result in removing tbem to a distance from 
the p.eople of tbat country. J do not think, 
there IS any provision for a dual citizenship 
to be given to one indiVIdual I do not think 
that any country confers citizenship on 
a person wbo has already become the 
citizen of another country. If it is so, it 
does not help. either our country which 
confers a citizenship or the person who 
accepts it. I think there is absolutely no 
need for it and it will not be helpful to any 
party. Therefore, this resolution in its 
objective. in its purpose does not fulfil the 
aspirafions of the people who have settled 
in foreign countries. Therefore, I think this 
resolution will not help them and I am 
against this resolution. Ultimately, it is 
necessary that the citizen of one country must 
owe allegiance to a particular country of 
which he becomes a ci tizen. If a person 
becomes a citizen of tbe two countries to 
whom will the loyalty go? This is the basic 
fact. I think it has got an inner contradic-
tion which cannor be removed and it is not 
completely for all practical purposes 
acceptable either to the country wbicb 
confer the citizenship or tbe persons who 
have settled in tbe foreign countries. 

[ Tranl/atlon] 

DR .. a.s. RAJHANS (Jhanjharpur): 
Mr. Cha'rma~t Sir. it is my good luck tbat 
when I have rIsen to speak Sbd Ramoowalia 
has come back in the House. I was thinking 
a.s to what ~ade him to move this Resolu-
tl.O? I thmk that be has moved it after 
glvang full tbought to the matter and in 
~i J ~un s~ns~. He must have understood 
Its I~placatlons. He is a very good friend 
of ~lDe. He. knows it and I act upon his 
advl~. In thIS oonnection I would like to 
submit two or three points. 

He has said that the people of Ind' .. I'. lao onglo lVIOg abroad abould be allowed t 
vote~ contcst .Legislatiye AssembJy an~ 
Parhameot electloos. . Tbis provision should 
be made by amendlOg. tbe Constituf 
I would like to ask a small question to ~:: 
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I bave resided abroad for quite a loog time-
Let him define tbe term 'the people of 
Indian origin'. Do you consider those 
people also of Indian origin who have gone 
to Africa, Canada or to other countries 
bundred years back? Do you consider 
them as such or not? The penple who 
have gone abroad two to four years back 
are also of the Indian origin. Kindly define 
it. I also want to know whether Pakistan 
will grant its citizenship or all the rights to 
the people who have come from Pakistan 
and have been living in our country since 
1947 "/ There the democracy is either for 
name's sake or does not exist at all. 
Similarly. win the people of Bangladesh who 
have migrated to this country be given rights 
of citizens by tbat country? Still more 
interesting is the case of Sri Lanka. The 
people fighting there-both Tamils and Non-
Tamils-are of the Indian origin. Sinhalese 
as we11s as Tamils both are of the Indian 
orlgm. Therefore. if this Resolution is 
passed and they come to India and get 
elected, what will happen tben? Does it 
look plausible? 

Since tbe time of Lord Buddba, tbe 
Indians bad spread in tbe South East Asia. 

15.30 brs. 

lSHRI SHARAD DIGHE in the Chair] 

They stiU think themselves to be of the 
Indian origin. Their nanles are Indian. 
Win all those people get this right then? 
And if they get it and his theory is accepted. 
tben we will be reduced to minority and 
tbey wi1l overpower us. Kindly visualise 
that situation as to who win be caned 'of 
tbe Indian origin.' In fifties when there 
was revolution in Tibet, a large number of 
people fled to India. WiJJ Cbina give them 
its citizenship once again, and make them 
a part of Government there '1 Kind1y 
think calmly and do not be charged with 
emotions. You win find that tbis theory 
looks-I will not use the word cabsurd'-
'very strangs that the people of tbe Indian 
orilin living abroad sbould be allowed to 
vote here and fight eJections of Parliament. 
This win. of cours~, serve one purpose. 
When Sbri Ranloowalia goes abroad, he 

will get good respect there and he wiJl say 
there that be fought for tbem in the Indian 
Parliament. This purpose, of couse, will be 
served. 

Another point. Will it be proper to 
give right to vote or 6gb t elections to those 
who have gone recently out of India? I 
would like to give one example of a family. 
I know that family and tbat belongs to 
Bihar. . Six members of that family settled 
in Canada and have amassed huge wea1tb. 
Four members of that family settled in the 
USA and earned lot of money. But they 
too are unhappy. This is so because tbe 
people Jiving around them have more money 
than what they could amass. Therefore, 
tbe money has got no value there. Now, 
if tbey somehow get a chance to contest 
elections to Parliament or the State Assem-
bly here, they will immediately come here 
and spend even Rs. 5 crores in one election. 
The situation in the country is such tbat 
money plays a vital role in the elections and 
there are areas in they country were people 
turn the tide with their money bags. The 
result win be that at present Sbri Ramoo-
walia says that they might be allowed to 
vote a nd fight elections and let them be 
elected as M.Ps., but later on when they 
will be elected in his place, he will say tbat 
it is not good. Therefore, my submission 
is that this problem should be thought of 
seriously. I t is not tbat easy as it looks. 
SOlT'eone is sent to America. Canada 
or England for studies. The parents 
expect many things from him and sell their 
property and assets and borrow money for 
bis studies, but that rerson forgets bis 
parents and marries some gir] of foreign 
nationality there Even if he does not 
marry a foreign aril, he prefers to live there. 
He says that he cannot bear flies and 
mosquitoes here and canoot live here. He 
becomes accoustoroed to a certain cHmate 
and likes to reside there. For a month or 
two be comes here and then flees back. 
because tbe facilities which be bas enjoy~ 
tbere are nof available to him in this 
country. As against this there is SODM'one 
else who b'BS been educated abroad and 
is living ~ere in spite of difficulties. Since 
be does Dot get an the facilities bere, be 
too win be inf1uenced by them. Then why 
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sbould tbey be given such rights? There-
fore, I ask Shri Ramoowalia not to bring 
sucb ideas in his mind and if he has brought 
such ideas, be should wipe them out from 
tbis mind. 

Secondly, if they are given the right of 
.ctting elected here and are given the citi-
zenship the culture of this country will be 
cbanged. Every where we will bear pop 
music and see peep show. God knows 
what else will be seen here. We win be 
finished and tbey will dominate. We will 
Dot be able to stop that situation. 

I will give you a small example. This 
I am telling you on the basis of my own 
knowledle. When an Indian living abroad 
is asked to send some money to his parents 
in India, he states where from be can send. 
be is not saving anything. The same Indian 
while coming to India, say from Canada, 
will bring a letter from someone stating tbat 
--tbey bave got ten thousand 'rusgullabs·:· 
This means that he has received ten 
thousand dnUars and not 'rusgullahs' and 
he should be given equal amount of ex-
change in Indian curren..-sy. Had he sent 
that money throulb proper channel, country 
would have got foreign excbange, but he 
brings tea thousand dollars through an 
improper channel and gets money for that 
in black. This metbod is adopted in 
smuggling also. Now tell me as to what 
love for the country such people have? 
They want only facilities. They hlve left 
us and they do not have any atJ\!Ction for 
us. I r these people are allowed to enter 
tbe Parliament or any Legislative Assemhlv, 
what hC)pe can we have from them for the 
wdfare of the country 7 

I would like to make one more point. 
We face a tot of troubles in our own 
country. We male sacrifices. Once we 
allow them to setlle here. our children will 
10 against u". They will be impressed by 
their pomp and show and blame us that we 
are Dot providing tbem the same level of 
Jiving as their children enjoy If we were 
10 provide the same level to our children, 
we will have to resort to dishonest means. 
WDt tbis be in tbe interest of the country? 

Tberefore, I shan reque.t Sbri Ramoo .. 
walia to 80Dsider tbis matter dispassionately 

and not to allow such things to enter bis 
mind. We have love fur tbose who have 
parted compdoy with us. They come here 
and we also go there: We can never become 
Member of Parliament of their country. 
Tberefore, we also cannot allow tbem to 
become Member of our Parliament. 

With these words, I strongly oppose 
this Resol\ltion. 

[Englt5h] 

SHRI V.S. KRISHNA IYER (Banglore 
South): Today I speak with anguish 
because I have to oppose a resolution 
moved by an bon. Member for whom I bave 
great admiration and regard. 

It is the fundamental duty of any person 
to live in his motherland. Nobody can 
have two mothers. One can have only one 
mother and other m..Jther can be only step-
mother. 

Many of our 1 ndian brothers aod 
sisters go abroctd for variou~ reasons. Some 
of them go there to acquire greater know-
ledg.:. Some go to earn their livelihood as 
they cannot earn their livelihood here. 
Those who go outside to acquire knowledae, 
as mentioned by one of the hon. Members, 
many of them have brought fame and name 
to Ollr country. There are thousands and 
thousands of scientists, doctors and eoaineers 
who have become very popular there and 
tbose countries do not release them to go 
back to o.lr country. They have really 
brought fame and name to our country. 
We also feel proud of them. But they 
should not forget one thina tbat their 
loyality is first to tbe country in which they 
are b\)rn. That is why, I am opposing thjs 
resolution because it is tbe duty of every 
Indian to serve his motherland first. His 
Ufe is first for his motherland. Let him 
a~quire any knowledge, let him be there 
for any number of years, but he should 
come back. There is a demand for him 
beret We want doctors, engineers, scientists 
because our country is a developing 
country. 50 per cent of our population 
is below tbe poverty line. Those scientists, 
doctors and eoginoers who are serving 
outside, bave no business to become 
citizens of those coun.ries. They may say 
that tbey do DOt bave the minimum faG:ilitia 
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bere. I kaew tbat maoy of our IndiaD 
sci_CUll and docters have said that. or 
course, I -pee witb them Od thit peint. But 
at tbe .ame time~ I a'-o a~al to the 
Ocwemmeot of India to realise its responsi-
bility. I am .. ad tbat the Prime MiDimr, 
more tban once, bas said in tbis House 
that conditiom WQuld be created by. which 
tbey would attract back our Indian scientist, 
doctott and engineers who are abroad. 
Such condition. should be created and tbey 
should be provided at least some minimum 
facilities. Those people who are eojoying 
there, cannot eXC)eCt tbe same standard of 
Uvinl ltere. They should live aloOl with 
other Indianl. They cannot li.e in palatial 
buildings. They sbould adjUtlt themselves 
in tbeir motherland. What I feel is tbat 
we .Muld also see tbat for those of the 
Indians who 10 abroad to acquire- knowledJe 
tIr in searcb of jab! we should create C'on-
dftions in tbis country so that tbey can 
come- back. 

On principle I oppose the resolution. 
I do Dot know on what basis Mr. Ramoo-
walia bas moved this resolution. Unfortu-
nately I was Dot here when be moved his 
reaolutioa and made the speech. 

A-s one bon. Member has said 9 tbis is 
not the proper forum where we can discuss 
this matter of liviDg citizenship. This can 
only be discussed in the intemational forum 
because this "ill not confine to India alone; 
it is an international matter. There cannot 
be dual citizensbip. 

Whatever it is, I hope, bon. Member 
Sbti R.amoowalia, will aaree with me tbat 
oor IDdian brothers and sisters who have 
lODe abroad, tbey mast try to come back 
aac:t servo oar country_ At die same time, 
we are very sorry-the boo. mover is also 
aware-tbat we have to bead our bead in 
lbame that some of our ladian brothers 
are oopaed in anti-national activities. That 
sbould be carbed. We should never welcome 
such people but for other Indians tbe door 
must always be open and we should really 
welcome fbom with warmth and affection. 
So. in prlaciple I oppose tbls Resolution 
and thank you for ai viOl me time. 

[ T,.,/alloll] 

KUMAR) MAMATA BANERJEE *.. , ... .t _ ~_t___ eoU. 1 .'~o'l'\o1v 

condemn .the Resolution moved by Sbri 
Ramoowalia. I fail to understand as to 
why tbis type of Resolution bas been 
admitted in Parliament and bow we are 
having a discussion on it. I am much 
surprised to see this Resolution on the 
agenda, more so because C.P M. 
Members have supported it wbole-beartedly. 
(lnt"ruptions) 

SHRI BALWANT SINGH RAMOO-
WALIA: you are talking of C.P.M. 
but I say tbat not even a singJe Member bas 
supported it. 

(Inte"uptions) 

SHRI NARAYAN CHOUBEY 
(Midnapore) : She takes the cord to 
a snake. Sbe regards everyone as C.P.M. 
Member. Nobody bas supponed it .... 
(/nte"llption.) 

[English] 

KUMARI MAMATA BANERJEE: 
Yes, CPI(M) ~upl'orfed this, Narayan DB ... 
(l"te'rupl/on.~) Dr. Sudhir Roy bas 

supported tbis. 

SHRI NAIlAYAN CHOUBEY I do 
not know what happened outside. 

KUMARI MAMATA BANERJEE 
Not outside, it was bere. Narayan Da, 
f am just reminding you. He bas supported 
this Bill just now. 

(Jn/~',"plio1U ) 

[ T,ans I alion] 

Ramoowaliaji and we know that there 
are talented persons living a broad. But DO 
onc can enjoy dual citizenship. If Ramoo-
waliaji is an M.P., could be become an 
M. L.A. If anyone wants to come back. we 
will welcome him. For him there is tbe riabt 
enshrined in the Indian Constitution. I 
would like to tell you :-

X/uldl leo ka, b,,11lIId IIIIa k_ 1Ia, ttlf/dl, $~ 
JNIIt/e. 
KIaooda bade S~ leW pooeltk. bota lerl 
rllZQ k )laMi • 

'11\e Conatitutioft says: 
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(i) Indian citizenship acquired by the 

birth right. 

(ii) Indian Constitution and the 
Citizenship Act provide power to 
consider applications of people who 
are not Indian citizens and, in 
suitable cases, to grant citizenship. 

(iii) Persons of Indian origin living 
abord can apply and there is no 
question of any amendment. 

I Translatio,,] 

There is such a right already enshrined 
in the Indian Constitution, but we are really 
surprised tbat Shri Ramoowalia bas brought 
forward such a Resolution. Hon. Speaker 
bas announced officially this morning tba t 
ten persons have been killed in Punjab. 
This has pained us very much. The people 
of the country have made great sacrifices 
during tbe freedom struggle. 1 bad an 
opportunity to visit Bangkok. There, an 
Indian is employed in some organisation. 
When we were going on a vebicle, 
I had a talk. with bim. He was speaking 
against tbe country. I recall a SOD& 
'-Sore ja/tan!le achha, hindu'tan hamara". 

This soog bas been composed so that we 
may feel proud of beinl Indians. Therefore. 
even if we go abroad, we should not say 
anything against our country. We bave 
been bom in this land. Therefore. we 
should do some constructive work for tbe 
country. 

[English] 

Unity in diversity is our origin. We 
feel proud of our diversity. Our diversity 
is tremendous. This is obvious. Bverybody 
caD lee it. 

{Tt'a1111I1tI01J] 

We are proud of our diversity. But we 
fait to understand as to wby Sbri Ramoo-
waliaji bas broqbt forward this R.esolution. 
I would like to briog few points to bis 
DOtice. What was ja his mind wbeD be 
moved this Resolution. 

We understand that Sbri RamoowaJiaJi 
baa brouabt forward thit'lleIofa'troD ODt)' 

for those few people in tbe U.S A .• U.K. 
and Caoada who bave left Iodia and settled 
tbere. T_bese countries bave biB money power 
and arms power and tbey say a lot of 
thinlS about India. Do you want to belp 
the creation of Kbalistan bere by pantiDI 
dual citizenship to tbe people of such 
c~ntries. Tomorrow tbese very people 
wall say tbat the people of Cbina may be 
araoted citizenship of India. Similarly. 
tbe, can aay that tbose people or other 
marxist countries may be given rigbts of 
Indian citizenship who say that China is 
their country and Leninism is their religion 
and tbey say tbat India is Dot tbeir 
motherland. Have you broupt this 
Resolution to support such people 1 We 
strongly condemn sucb a feeling, because 
India cannot be the motherland of such 
people, How can such people be granted 
citizenship of India? The people who 
work against the interest of India want that 
the persons of other countries should be 
granted citizenship of India so tbat people 
of other countries may be brought here and 
in this way strength could be gained with 
the money power and the unity' and 
integrity of the country is jeopardized. It 
seems that Shri Ramoowa1iaji baR brought 
forward tbis Resolution witb 'tbis 
purpose in mind. We stroDgly condemn 
it. 

We would like to tell Shri Ramoo-
waliaJi that we belong to Bengal wbere 
Sbri Rabindranatb Talorc wu bom and 
who composed tbe National Anthem of 
India. He did Dot make a mentioD onl), 
of Bensal in his com pol it ion. He wrote: 
·Punjab. Sindb, Gujarat, Maratba. Dravid 
Utkal Baosa'. His intention was th.; 
whether we are Hindus. Muslitlll. Sikb. or 
Christians, wo are all citizens of thil country 
and we are all bound by bUID8!l 
relationship. Therefore. ),ou should apeak 
on loch subject which maDifeata DatioDal 
uDltl. All tbe people should bno tbe 
feelio. of frateraity. I "ould lik. to la, 
that: 

lll1ko bharO,Q no"'" Khud 1lP". ftnlDll par 
Yoll K/uula k. ,alaare kl bal KlUI • • ,,,_ 

Thil Resolution does lIot deserve our 
aupport. We will have to move shoulder 
to Ihoulder and keep pace ';th the 
Pfoarest of tile couatry. Otber people are 
.1Io~with _ Thil lteaotudoD . doli __DQt 
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fOlpire us to work toptber. We would, 
tllerefore. liko to request Sbri Ramoowaliaji 
tbat keepiD8 tbe interest of tbe country in 
mind and to strongthen tho bands of our 
lion. Prime Minister Shri Rajiv Gandhi 
&ad 10 crush the terrorist movement r 
completely and to liquidate the extremists, 
be sbould withdraw bis Resolution. We 
.... all buman beiDls. It is not possible 
under any circumstances to grant tbe 
citizonship of India to a person of any 
other country. It is not possible that a 
person should retains his position as M.L.A. 
and M.P. limultaneously. He will have to 
accept his either of the two positions. 
Therefore, yoa shouid withdraw tbis 
Resolution. That will be in the interest of 
all tbe people. Jai Hind. 

SSRI SOMNATH RATH (Aska) : This 
Resolution advocates joint citizenship and 
if passed we will have a far reacbinl 
consquencc. Botb of us have been to 
foreign countries-Srilanka, Fiji, Africa. 
London, America. We know wbat are tbe 
conditions of tbe people of lodian ori&in 
ther.. In Fiji. as you know. 51% popula-
tioD is of tbe lodian origin. At one time 
a penOD of Indian oriain would have been 
the Prime Minister but somehow it was 
sabotased. We have seen in all the 
municipalities there tbe people of Indian 
oriain are Chairmen. Not only tbat. we 
bay. lone to Mauritius. We bave 80ne to 
otber countries. Tbe development of tbose 
countries. the economic growth of tbose 
8OUDtri ... was made by tbe peoplo of Indian 
orialo. We went to Srilanta also. We 
kDow that there are lakhs of people. 
special)'y tbe worken in tea prdeol who 
laave no citizenship risbt in tbat country. 
Tbey bave been agitatina for ycars toptber 
to bave citizenship right, riabt to vote. We 
have lone to Nairobi. Wo have seeo tbat io 
Nairobi al1 the business people are of the 
Indian oriain. This il the case in 
MaUritius and allo 'in Singapore. In all 
these countries, it il the people of Indian 
oriain wbo have lODe tbere and developed 
tho. cotmtriea and are responsible for tbo 
Irowtb of tboSc countries. In some 
COWltriea tbo, bave formed tbe Government. 
The, are ruUDI tbe countty and tbey ate 
MiDiaten there. Under thole circumstaoces. 
O&n ,0\l .. Y that tbey .oul~ como to 

India and acquire our citizenship? On tbe 
other hand, we have gone to different 
countries like Canada and America and we 
have seeD tbat some of tbe Indian-oriain 
peopJe who have gODe tbere and have 
acquired the citizenship of tbose countries, 
have fallen a prey to tbe conspiracy to 
de-stabilise our Government. What wiJl 
happen to those persons jf they get citizen-
sbip in India? Colonial powers and 
certain foreign powers arc very mucb 
against tbe growth of India and they are 
financing and fomenting through tbeir 
asents and doing everything to de-stabilise 
the national and popular Government in 
India. So, that mo,t be taken into 
consideration. Not only that, Sir. Even 
there is a conspiracy to blow up tbis 
Parliament House. In a t.ituaticn like tbis 
when they are trying to de-stabilise India 
and to cut India into pieces, if this 
Resolution il adopted, it will only help 
those people all the more in their nefarious 
intentions. 

I would urge upon the M over of tbe 
Resolution to witbdraw the same because 
it will neither help the growth of tbis 
country nor tbe growth of those persons of 
Indian origin who have settled in those 
countries. They have settled there and 
even formed Goverr.ment io tbose countries. 
Under these circumstances, this Resolution 
will only help sucb persons who are 
interested only to block tbe progress of 
India and the growth of tbis countJ')' under 
tbe leadership of our esteemed Prime 
Minister, Shri Rajiv Gandhi. and help tho 
Extremi5ts and otbers who want to dt-
stabilise the country. Let us Dot fall a 
prey to this and I request tbe Mover of 
the Resolution to witbdraw it. I oppose 
it. 

[ Translation) 

SHRI K.D. SULTF.NPURI (Simla): 
Mr. Cbairman. Sir, I rise to oppose the 
Resolution moved by Sbri RamoowaJia. 
Consideriol tbe views expressed by tbe boo. 
Memben. it seems tbat the,e is DO scope 
for tbe Indian people, who have settled 
abroad and acquired citizenship of the 
coocemcd country, to contest ejections in 
India and become Members of Parliament. 
Thete are sw:b type of elements amona 
them wbo creato dhorder in otber 
couottlc$. 
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We visited Yugoalavia. What we have 
seen tbere is that the Indian people wbo 
bave acquired tbe citizenship of tbat 
country, have married at least twice. 10 
wbicbeYer country tbey settled, tbey married 
there. AmoDl sucb people. tbe number of 
Sikhs is morc and tbey have married several 
times. I met a person in Germany who 
was employed as a driver. That driver 
told IDe tbat wheD be was in Germany. 
be married there, when be was in America, 
he married there and when he was in 
Canada, be married tbere also. If such 
type of people are granted citizenship of 
tbis country, if their nam~ are ineluded in 
tbe electoral rolls of tbis country and if 
they get right to contest elections, wilt 
all tbeir wives become citizens of India? 

I tbiok the Resolution moved by tbe 
boo. Member 8hri Ramoowalia is Dot 
proper. Moving of sucb a Resolution 
amounts to deceiving tbe country. He 
should Dot have brought forward such type 
of Resolution. He bimself moved sucb a 
Resolution and now he is not even present 
bere. He should have been bere. We 
thought that tbere would be a good 
administration in Punjab. Of course. tbere 
is a Government in Punjab, but innocent 
people are being killed there. Which 
forces are at work behind tbis carnage? 
It seem. that foreign elements are behind 
it. It will be very unfortunate if we live 
them opportunity to briDl sucb t,pe of 
Resolutions in tbe House and the bon. 
Members ex.tend support to sucb a move. 

We have to keep this country -united and 
we bave to maintain its integrity and dianity. 
This can bappen only if all tbo Members of 
the Parliament and Members of State Legis-
latures or tbe intellectuals think for tbe 
interest of the country. ] t seems that tbis 
resolution bas beon brouaht forward by lome 
divittive factions or with some ult.rior 
motives. I hope tbis House will not 
agree to this resolutiOD. 

The Ql8in thin. is that a perSOD who bad 
.,.. a Minister in Punjab, J do Dot waot to 
..... ioo bis name, talks or Kbalistan in 
C ••• da in ..,e name of s-rdar Jqjit Smp. 
He belOOll to Hosbiarpor district to which 
SIari Kamal Cbaudbary beloop. If such 
ty pe of people are given citizeoabip of the 
country t these very people who are traitors 

and who op~ UI, try to tlPleD their hold 
over India. It was revealed tbat tbeJ had 
conspired to kill the Prime Mioltter WhOD be 
went tbere for • viait. If such porsoDJ are 
liven citizensbip of ladia, tbe rate of tbe 
cOQntry will be uncertain. Therefore, care 
sbould be takeo before brioaiDI rorward 
such a resolutioD. He bas ,ope out, but I 
will request him tb. t he sbould come back 
in tbe House and withdraw bis resolution. 

SHRI NARAYAN CHOUBEY (Midg-
pore) : Sir. I rise to oppose tlle raoIution 01 
Sbri Ramoowalia witb. very heavy heart. 
The reason of my oppoeioa it ia ibat it ia 
not a proper ResolutlOD aDd bas oot beeD 
brouabt at the appropriate time. But it il 
unfortunate that our lister Mamataji hold 
CPM responsible for everytbiDl. 
(InterruptionJ) There is a song in our 
BeDlal : 

Mor; hal Kolcutla KeM'al bltoole 611ora, 
Buddhlmane Kotec/ao,1 boIcaye POt. DIIO,. 

I would Dot like to dwell on it io detail. 
What J would like to say is tbat thit sbowd 
be kept in miad t.U two types 01 porsoDs 
ba.e gone out of the country. Tbe fint t,pe 
of people are those wbo were seat .s cooliea 
by tbe Britisbers out of India to tIaote pl~ 
where there wer~ tribals aod wbo did oot 
know any work. The workera sent to .050 
COUP tries bad tbe knowledae of workiol io 
tbe fields aDd lectorje.. TIaey boJped thOle 
countries in matins PlOlr ... in overy tickl 
&ad taulbt tMDl the methods to ",ow crops 
like lugarcaoe. ~JI, etc. The scood ~)'pe of 
persons are tbose on wbom tbe GovertmlCOt 
have speot lakbl of rupceJ in makiQ8 them 
doctors, eD8ioecrs, ICientisu, but AI 8000 U 
tbey aDt an opportunity. tbey left tbe 
coUDlry and settled abroad. Before ,olD. 
abroad tbey .. y ,bat they woaId rceu",. but 
this bas never bappencd. The firs. type of 
people are those _0 Ielt tbe couPtry J.so to 
200 yean 880. TMy will DOt come IlKk. 
We have a lot of pwb1ea¥ or our owo. We 
bave a populadon at' 70 to 75 cr.... Tbere 
is poverty here. Why will &bey CQ1PC "-'re? 
They bave become Cbairmn. MJp~ and 
Meaben of Parliameat.... Why will 
they come back? Thil R.aIotuUop is DOt 
for tbem. 

(EIJ.rUM) 

The 1laolutloa ia 'or tuCb peIIODI wiao 
are littilll fa U.K., who .r •• «ioa iD 
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CaIWla, wbo are littiDI iD U.S.A. and 
bevinllood IUD. 

[ 1'rQlI.Jlatlon] 

We oppose it .tronaly. This abould Dot 
happen. These people feel ubamed in 
calliDI themselves Iodians. They speak ill 
of tbeir motbedaad wbile traveHiDa in 
plaoes, ,rai ... etc. But after all, this is our 
country. We have our own weakneue& aDd 
qualities. We have to live and die in this 
country. This couotry bas provided UI 
milk, food, water and air. They have 
acquired property in otber countries and 
.. ,tied down tbere aDd now tbey want to 
come here to cast only Yotes. We have Dot 
been able to provide opportuBity to our 
voters to cast their votes. (/nterrupt/ou) 

SHR! RAM PYARE PANlKA 
(Robertqaoj) : It bas bappened due to 
CharaD Sioab. 

SHill NARAYAN CHOUBEY: It bas 
bappened due to Charan Sinab as well 8S 
you. The tribals cannot cast their votes io 
tbe country at present. Tbere was a pboto-
graph of voters of Bibar published in the 
·'Telcgrapb" abowinl the old people 
trembliDI. We cannot belp them cast their 
votes. Out Harijan brothers cannot cast 
tbeir votes. On tbe other band we are 
talking of 8ranting votina riabt to those who 
are liviDI abroad and enjoying there. I 
totall, oppose it. Tbis is a very bad thina. 

If any lodiau who is .w.t abroacl 
wantl tD become eitizen of tbis CQWl\ry. be 
should first apply for it. His application 
cao be coasidered. BQt tllis is not good 
tbat they are settled abroad and waat to 
come to ludia only for C'WiQl tbeir ~. 
It is DOt proper to say tbat tWs is a pcH)t 
country. Of course our counlJ')' is poor, 
but there is a reason bchiD4 it. The Ie .... 
it tbat the Britiabus had plupdorcd tbil 
COQtry for 200 yean. Our.teat belowd 
leader Deabbaadb\l Cbit.-anjao Du. Ucl 
.. ld io bis speecb iD dae coDveDlioo of 
BoflP) Coapess tbat witb .. dowDfa)l 01 
N ........ Iwd. tbe upliitIDeDt of Bri.. laM 
bcpD &0 take place. The Britiaben pluadenlcl 
.... 1 and this couatry. That It • .., .... 
COQDtry is Jet poor. 

Sbri HansraJji baa riabtly aaicl tbet& wo 
NVO to lace the PNblcm of mpscle DOWOt 

and mone, power. (htI ... ,..",IoIb) In Bihar 
and U.P. people ",-" opt .pear al lbe 
Ili8bteat provoeatiOA. I, therefore, OPPOSO 
tbi. on tIlia COUIIt. 

10 tbe cnd. J sball meke one more point. 
Th4)JO POOP. wbo have settled abroad 
CQPlpriao Sikhf, Mutlims and Hindus ~. 
A -.ecJi~1) of tbeIQ is enpJed iu anti-India 
a.ellvi~ .04 J~roJiat activit*. Who is 
this J"jit SiDab Ch,uban ra~iD' tbe flea of 
·Kbaliah .... • 7 We should coosider all theIe 
thinp. Beca.aJse-

J anani J QIIQIn bllooml 6nchafl 

Swargt.dopllm/YMi' 

We have to live and die bere. 1. tbere-
forc, Itronal, oppose this BiU. This Bill 
should oot be passed. I hope that 5bri 
Ramoowaliaji wiD 1ritbdraw his resolutioD. 

SHRI NAIlENDIlA BUDAN)A 
(Churu) : Mr. Chairman. Sir, I fiad myself 
uoabk to Sllpport tbo R.caolutioo of boo. 
RamoowaIiaji. I am IOfprieed that in &Ilia 
present time Sbri Ramoowatiaji Itaa brou&Iat 
forward this Rcsolutioo. He wauts that the 
IDttians wbo have lOne abroad &em be .. 
and settled there should be broopt is tbc 
politics of tbis country. I would like to 
tell bim tbat before takiDa part in polities, 
one bas to serve the people aDd wiD their 
bearts. One has to wort in accordaDce 
with the wishes of the people. In our 
country, 80 per cent of the people live iD tbe 
villaPL Poor people aDd worters live in 
the villeaes. If the people, wllo arc settled 
abroad come to India and CODtesl election 
aDd become the representatives of tbe 
people, will they be able to work in 
aceordaDce witb the wishes of the people? 
I think they caonot work accordina to the 
wishes of 1be people. If Shri Ramoowaliaji 
thinks tbat tbe IDdius 1ivioa abroad have 
money aDd tile, arc multi-miltionaira and 
tbey can cootcat elections in lodie with 
money power, bis view is -0llI. 

In tbe last session, a diSCussion bad 
takea place in the BOUIe about electoral 
reforms. Eve..,.,. was of the opiDioD that 
tbe elcctioa ,bouId be made less expeDsive • 
The u"'_" tq be iDCUrnMI on the eJcctjooa 
sbould be bale miDimum. On the ODe band 
.. .., tbaI ........... ora tile eIIctioD 
abouId be miailF.e. aad - ........ ... 
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[Shri Narcodra Buclanial 
type of resolution baa been b~' here to 
brial luch people in tho politics of the 
country wbo live abroad and wbo have 
money. Will the people tolerate it. In ~y 
opiDioD. if tho resolution is passed, it I ;111 
be a areal injustice to the people of n". 
From press reports we bave come t~ know 
that there is a forejp band beblnd tbe 
terrorist activities and communal riots that 
arc takinl placo at difforont places.. On tbe 
ODe hand we say tbat tbore is a fol'Cl&ll band 
behind aU tbese incidonts and on the otber 
resolution bas been brouaht forward ber~ to 
allow foreian nationals to contest electtODS 
and become the Memben of Lok Sabba and 
State AsIomblies. 1 wbolo bean~I~. oppose 
this resolution. 8hri RamoowaliaJI. w~ts 

brine an amendment in the coostltutlon. to ..... . • 
1bere is DO need to amend tbe C?nstltUtlO~. 
If they are interested in the politics of India 
or if they want to servo tbe people of lodi~, 
they should give up citizensbip of. ~belr 

live couotriel and apply for the cltlZOn-reapec h. try ship of Iodia. If they return to t IS COUD • 
aDd sorve the people, tbey win earn theu 
reapeet. In this way the people may elect 
tMm to the Lok Sabha or the State 
~bly. 

I, therefore, apin stronaly o~pose tbe 
Resolutioo broulht forward by Sbn Ramoo-
walia. 

[&,116"] 

MIl. CHAlR.MAN: Tbero aro IOlDe 
IDON mcmben who want to speak. So let 
111 exteDcl the timo by half an hour. 

THE MINISTER OF STATE IN THE 
M1N1STR.Y OF PARLIAMENTARY 
AFFAlR., (SRRJMATJ SHEILA. DIl{SHIT) : 
No.. Sir. We bave alread, apeDt two boW'S. 
That was tbo time allote4 for iL Now wo 
IbouId coocIudc. So I bel to move : 

6~t tile question be DOW put." 

MIl. CJtAIR.MAN : Tbo q .. tioo it : 

-'Tbat tbe questioD be DOW put. I. 
TIle_do ............ 

MIt. QlAIRMAN : So I caII.poD tbe 
Miaister to npI)' co dae debate. 

THE MINISTER. OF STATE IN THE 
DEPARTMENT OF STATES : (SRal 
OHULAM NABI AZAD) I have lOne 
throuah the sentiments of tbe bOD. M~mber. 
for tbe resolutioD which is moved. The 
mover has mentioned about the sentiments 
and the bonds of tbe people of Indian oriaiD 
who are now scattered in different parts of 
tbe world. There is no doubt about it that 
all those people who are of Indian oriain 
and are now citizens of different countries 
have still, in spite of beina foreian nationals 
for veey long, tbe sentimental attachment 
with the people of the country. with tbe 
Jeadership of tbe country and with tbe 
80vornment of the country. But tbere is no 
doubt about it tbat tbere are some people of 
Indian origin about whom mention has 
already been made in this House from botb 
sides that everytbing is DOt well bere. Of 
course, I disagree witb some friends in this 
House that everybody whosoever is tbere of 
Indian origin is not anti-India, is not apiJlat 
the policies and programmes of India and is 
Dot against tbe unity and integrity and 
lovereignty of India. But their number is 
'Vor, very limited. But we do Dot have to 
go by tbe sentiments of the people, those 
who are residing or those who are DOW 
foreign nationals. Tbey have done so on their 
own, on their own sweet lood will. Tbey 
were not compeUed to do so. But Ramoo-
waliaji bas mentioned it and mostly his 
stress bas been tbat we should not deprive 
them of their bavins tbe sociaJ, cultural and 
.. ntimental bonds with us. As I have 
already mentioned, we CelOnot 10 by tbe 
IODtimootl. Tho Jaws and tbe sentiments 
are altoptber dilferent thinp. The law 
bas to take its own role. Therefore, wo 
caDDot eocourq. dual citizensbip. I tbink 
our lady member from tbis side put a nice 
example to Ramoowaliaji tbat be canoot 
both be a Member of Parliament and 
Member of Legislative Assembly at tho same 
time, he bas to bold ODe position at ODO 
time. That is true with tbe Members. That 
is true with tbe,citizenabip also. You caD" 
DOt ba.e dual citizenabip. It wiU croat. a 
Jot of I'robloms. not for tbe cOCllltriea 
Involved but also for tbe Individuals who 
will be havloa dual citlZOlllbip. AI lor Cltber 
daiop are concomed, I bave lODe tllfOUlh 
tbe lpeecb. I could DOt bear Mr. Ramoo-
walia. Thil 'Resolution wal takea up In the 
Jast lIudaet Souion. Bu1 I went tIlrouP h .. 
1I*Ch. He bu meadoaed about tbe 
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by Indian Citizens on 
businels. We have provided the lawl in 
India that tbey can have business in our 
country under NRI regulations. They have 
been giveD a lot of latitude. They have been 
given a lot of concessions to have this in our 
country. They can buy property. They 
can have any type of industry if they want 
to have. They can import rather from tbat 
side, from that country, and also tbey can 
export so many things. But as far as the 
agricultural land is concerned, we are not 
agreeing to that, which, I tbink, Mr. Ramoo-
walia has mentioned in his speech. Because, 
whenever they would like to buy a land, I 
do not think that tbey will be able to culti-
vate that land. Since be belongs to Punjab, 
he bas mentioned about agriculture. You 
know that we have a system of "land to the 
tiller". Any foreign citizen, who is a citizen 
of the United States or Britain, of Indian 
origin, if he buys land in Punjab and stays 
in the United States or Britain9 he cannot 
cultivate crops himself. He caDDot 
practically tiJl the land. When we talk of 
"land to the tiller", that formula does not 
apply to him. So, it is Dot possible. When 
we talk of selling land by foreigners wbo are 
of Indian origin, again FERA comes into the 
picture. The Finance Mioi$try comes into 
tbe picture. Supposing such a person sells 
his land. tben we will have to pay money 
and we will have to allow bim to take 
money out of the country . Obviously, 
when be would like to sell bis land, tbat 
means that be would like to sell bis land and 
settle abroad permanently. That means, 
you are not supposed to pay bim in Indian 
currency. You will have to give him in 
roreilD currency. So, it will apin be a 
burden on our f)atioD. FERA is involved. 
Therefore, it is not possible to 80 abead 
witb that. 

I would like to read Article 9 of the 
Constitution which deals with tbe bar _iost 
acquisition of Indian citizenship by reason 
of • person havinl voluntarily acquired 
citizenship of a forefln State prior to tho 
commencement of tbe CODltitutioa 
(26-1-1950). Cases of loss of Indian citizen-
sbJp by reason of acquisition or the citizeD-
abip of a foretan State aiDee 26-1-19SO are 
aoverood by Section 9 of the C'ttizeDsbip 
Act. J955. Section 9 (1) of tbe CitizeDlbip 
Act. 19S5 provides that any citizeD of IDdia 
wbo by oaturalisatioD, reaistratioo or otbft'-
wile voluntarll)' acquires. or bas at any t~ 

between 26 .. 1-19'0 and tbe commeucemeut 
of this said Act voluntarily acquired. tbe 
Citizenship of anotber country sbaJl. upon 
acquisition or as tbe cue may be, loeb 
c(m)mencemeut, ceases to be a citizen of 
India. 

A mao·. nationality i. a contiauin8 lepl 
relationship between tbe sovereian State OD 
the one band aDd the citizen OD the other. 
This legal relatioDSbip involves riabts aDd 
correspondiDI duties upon botb, on tile part 
of tbe citizen, DO less than on the part of 
the State. Double nationality puts the 
person in aD awkward situation, .. I have 
already mentioned. He wilJ be subject to 
claims from botb nations, claims whicb at 
times may be competina or couflicti... A 
person bavinl double nationality may be 
subject to military service in both tbe States. 
Double nationality bas not been favoured 
even by the international law. Also in the 
current international situation of terrorism. 
as I have already mentiooed, wbicb I tbiDk 
most of the Members of the House win 
sbare with me-tbey haw also expreued 
their views, this type of Resolutioa is 
going to be _inst our interests. ~ the 
iDterest of the uDity and iDtqrity of the 
country. We have been seems for the last 
few years that the people, even of mdian 
Orilio, have been tryioa to waae war ..mat 
our own couatry, they have been comio8 
and trying to kill the people, even the Prime 
Minister of India. So, such undesitable 
people will. I thint, take more advaat8ae 
than the &enuine people residiDa outside 
India. So. we .HI ha'We DO cbect aDd 
balance on such types of people if we ac:ccpt 
tbis Res~utioD. 

Mr. Ramoowalia bas mentioned about 
barassmeDt to those who are receiviaa 
lDOtJey from their kith and kiD iD foreiaD 
countries. I think, be waDtI that there 
sbould not be any inquiry.. But we have 
found cettain tbiDp OD a number of 
occasioos. As I have already said. ewry-
bod, who is of Indio orfaia aDd lesidiDg ita 
differeDt parts of the world is DOt bad. I 
think, 95 per ceDt-or I mialtt 10 to the 
extent or .,iDa. neD 96 per ceDt-of thole 
people are nice peopio. But what about the 
four or five per ceDI. the. who are eftatme 
problema. those who aet IDODeJ frem 
difrerent JOUrCeS. from foreian agencies, to 
~~bI1_,,;.DUr ..... ". to dest.bU. lad. , 
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[Sbn Gbulam Nlbi Azad] 
There haa to be check and balance 00 that. 
If we do not make any inquiry, tbea aoy-
body. tomorrow, can act money from aoy 
part of the world, from any agency to 
destabilise our nation. It hu come to our 
notice OD a Dumber of occaaiona before, 
This is lometbioa which caDDOt be tolerated. 
Therefore, this is not a ba ..... meot. We do 
Dot want to bar .. anybody. It iI just In 
assessment. We really want tbat the money 
wbicb is beina received by our people here 
from roreign sources sbould be .. uine; it 
should not be to destabiliae our country. 

Sir, Mr. Ramoowalia bas also mentioned 
about riabt to vote. These are all contra-
dictory thiDp. There is DO question of 
aa:eptinl it. One cannot even think of 
rilbt to coatest aDd rilbt to vote. 
f Illln".,lolU) The moment any person 
of IDdiaD oriaio is conferred or acquires 
foreilD citizenship, I do Dot tbiok. tbat 
be bas any ript to contest or vote. He 
must lose tbat rilbt otherwise we will 
have SOlDO repNleDtativea ill Cauda Md 
ICXDO repce .. otatives io USA aDd tbey 
win deelale tbeir own country OD bebaIf 
of ow Parliament aod Assemblies. Tbere 
will be DO end to it. I do Dot tbi_ tbat 
dais is a ...woe demand to have • riIbt 
to vote aDd riabt to cootest tbe olectioaa. 
Tbe ri&ht to contelt aleetiODl is 
DOt jt1St to contest elections for 
tile .. ke of cooteltina elections. Altcrall 
wboever cootests a particular election 
from a particular party tbe, have 80IDe 
viewa bobind tbat. They have somo CODvic-
non behind tbat. They have some 
proaramma aod policies bebind tboir 
political parties. By IetliDI themselves 
elected in Parliament or Aasembliea tbey 
would like to do IOmetbiaa for their 
people aad for their oatioD.. If aomebody 
who it a citizen of a foreip COUDtl')' just 
comea on tbe occasion of elections and 
afuv pUiOl bim.lf elected without any 
coovictioD aod commiUDOot to tbe people 
aod the couotry ant da, IieI back to a 
foreiao COUDtI)' aDd remaiDI tIIere aod 
-'" coma for tbe ant eIectioDI will it 
IOI'¥O M, PUI'fM*? It it DOt IOiDI to 
IteIp biaa aad also our people. 

I ...... witb moat of tile bon. MemIJen 
who bave pardoIpated Iroal botb aicIeI of 
&be ROUM tbat tbiI a.oIuttoa ,booN .. 

withdrawn by the boo. Member ill the 
interest or unity and integrity of tbe oatiOD. 
This it not • stap. Rather tbere is not 
aDy.taae for sucb Sa,). to be palled iD 
this Houae wbieb caonot keep tbe unity 
of our people. As ror tbe sentiments I 
would like to re- assure tbat we bave 
great reprd for people of Indian origin 
liviD. in different parts of the world. 
They bave also regard for us. I have my 
penona1 experience. Whenever you 10 
to any part of tbe world you meet tbem 
and tbey are also equally anxious to meet 
you. Sometimes tbey are even more 
reciprocal and become very happy to see 
tbeir kith and kin DO matter to wbatever 
religion, caste or community ODe may 
belong to. But tbat does not mean that 
we give them citizeDsbil) bere wbich will 
be misused by a few perSODS living outside 
our country. 

Witb these 
Ramoowalia to 
tioo. 

[ TrtJ1Ulal;on ~ 

words I 
withdraw 

request Mr. 
the Resolu .. 

saRI BALW ANT SINGH RAMOO-
WALIA (Saqrur) : Mr. Chairman. Sir. 
I have heard attentively the views expreaed 
by an or my colleaaues. The saDctity of 
this House. tbe unity aDd intearity of tbe 
country i. more firmly implanted tban 
tbe North Star and I have unflinching 
faith in and devotion to the sreatness of 
tbe country. I bad no bad intentions 
bebind tbis Resolution. I saw a fri ODdly 
matcb. Ooe of my youn&er sisters weot 
to tbe extent of sayiDI tbat tbis Resolution 
would divide tbe country to pieces. I do 
not want to say anything in ber words. 
but thil much I must lay tbat eveD if 
my skiD can be used as a tbread io preveDt-
illl tbe country from beina dismembered. 
I otTor myself for that. How did you .y 
lOCh tbiol? My objective was very limited. 
We aU aet chance to 10 abroad and we 
haft to face ccrWo dimcwtiel tben. I 
jOlt waoted to mate from Gram Pancba,.t 
to tbe supreme body of tbe COUDtry. tbe 
Lok Sabba aware of theee difBculdel. I 
waoted to teI1., collequea aDd tile boD. 
MiDlster tbat tho people 01 the Indian 
oriaiD wbo have RUled abroad are proud 
of IDdiaD culture and cJviHlatiq.o ... ~ They '.1 proud of Mlo .. .,. to -t"he 'Mf.n 
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,ame ,18111, as enjoyed living abroad 
by India" Cit' z~n, on 

culture. But today tbe times have CbaDged 
aDd we have started leoeralisiDg withO 
every name. We have all started tbinking 
OD tbe same lines. If 10 traitors of any 
relilion indulge in uowarranted activities-
and lucb people you will find in all religions 
-we start daocing to their tune and call 
everyone bad. We arc incapable of isolat-
ing tbem. We should isolate them keeping 

They replied tbat we should ask the Home 
Ministry about it. The Home Minister is 
preseot here and I will request bim to 
look into tbis also. If some miacbievoOl 
person bas to come, be can go upto Ambala 
by taking visa within 24 bours l but it takes 
only 25 minutes to go (rom Ambala to 
Rajpura. 

in view their intentions. If some people SHRI AlA Y MUSHRAN : Wbere-
are of tbat nature, tben they are different from does visa come into tbis Resolu-
from us. I fccl that tbing and can say tion ? 
witb authority that the spouses do not 
declare daily that they are husband and SHRI BALWANT SINGH RAM 00-
wife, but trouble witb us is that we say WALIA: I am winding up. Please smile 
daily tbat tbe Hindus, Muslims, Sikhs and and do not get angry. 
Christians are all brothers. If they are 
brotbers, tben where is the need to declare SURI AJAY MUSHRAN I remain 
it daily? They are undoubtedly brothers smiling. 
and no divisive force can break this sacred 
relationship of brotherhood. If some SHRI BALWANT SINGH RAMOO-
foreipers wearing turbans and in the garb WALIA: We win smilingly wind up. 
of Sikhs indulge in unwanted activiti~-
whicb arc conde~ned by 99.9 per cent We have intimated to the Hon. Prime 
Sikhs-it is a matter of regret that we Minister also about tbe difficulties faced 
aeneralise them. I was just telling you 
about tbe differentiation; I bad no other 
purpose. Now I come to my point. 

Even now 1 feel tbat 90 per cent of 
tbe IDdiaos who have "een living in 
foreign countries for more than 15 years 
have not got foreign citizensbip, they arc 
only immiat'ants. They have Indian 
passports. Among Sikhs. 95 per cent hold 
Indian passports. I wanted to tell about 
them tbat tbey have to face many difficulties 
at tbe airport. When they come back 
bere, tbey are maltreated. Many of tbem 
have agricultural land. In case of industry, 
you have oot fixed aoy ceiliog regarding 
investment by tbe nOD- resident. Indians. 
but in tbe matter of qricultural land, if 
ODe brother in °a family is in Eogland 
and in Canada and two brotbers are living 
bere be can neitber purchase not' sen it.. . . 
My purpose of bringing tbis .Resolutaon was 
very limited. Tbere were very small thiDgS 
whicb I wanted to bring to tbe knowledge 
of tbe Government. People living abroad, 
have visa problem. I bad gone to CaDada 
and England some time ago. For the 

. entire country except Punjab it takes 24 
boon to get a visa. but if so~e one is to 
JOt to Punjab. be bas to inform 1 ~ weeks in 
advaocc. We asked our Missions in New 
V molr and LondoD abo" t this arraDPdlct1t. 

in the matter of visa. Sometimes, nOD-
issues become issues. People who bave to 
speak against the country on one point or 
the otber, they speak many tbings. 

Now, since the entire House is of tbe 
view that I sbould withdraw tbis Resolu-
tion, I am not out of the House; I am 
tbe friend ef the House. After expressing 
my view-point and intimating its imponance 
so that our brethern living abroad may 
get our love and affection, I '. withdraw 
this Resolution. 

[English] 

MR. CHAIRMAN: Is it tbe pleasur~ 

of the House tbe Resolution moved by 
Sbri Balwant Singh Ramoowalia be with-
drawn ? 

SEVERAL HON. MEMBERS: Yes. 

The Resolution "as, by lea1'e. wlthdrawD. 

MR. CHAIRMAN : Before going to 
next item, there is 000 announcement. 
Shri GbuJam Nabi Azad will make a Slate-
ment reaardinl Pu.njab situation at 5.15 
P.M. Now next resolution. Sbri D.N. 
Reddy. 
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16.40 brs. 

RESOLUTION RE : GROWTH OF 
RURAL ECONOMY 

SHRI D.N. REDDY 
Sir, I beg to move : 

(Cuddapah) : 

"In view of tbe growing disparity 
between rural and urban incomes, 
resulting in overcrowding of suburbs of 
towns and cities, and lack of incentives 
and opportunities for growth of self .. 
generating rural economy through rural 
industries, crafts and arts, this House 
urges upon the Government to al1o~ate 
rupees teo thousand crores for the 
growth of rural economy during the 
Seventh Five Year Plan" 

Sir. tbe intention why I chose this 
subject was even after nearl) four decades of 
independence, the scene In the rural areas 
bas not changed much, anyway not much 
relatively, and comparatively Despite the 
amount tbat bas been spent, and the number 
of Five Year Plans that have been gone 
through, the conditions in the rural areas 
have not changed much. Though rapid 
development bas taken place in the urban 
areas. Very slow and negligible advancement 
has taken place in the rural areas. This 
dlsparity if not cbecked. will naturally 
corrode upon the natien's welfare because 
India lives in the villages. That was once 
said my Mahatmaji. It is my contention that 
our elders even in the pre-independence era 
were fully conversant with the conditions of 
tbe villagers and their foremost idea was 
first to improve the rural economy and rai4;e 
tbe standard of living of the Indian citizens 
in tbe rural areas. 

J6.43 hrl. 

(SHRI N. VENKATA RATNAM ;11 the Chair] 

And abiding concern for equahty and 
social Justice was a distiuctive feature of the 
national movement in India's freedom 
struggle. Later Sir, when InJia declared 
berself as a Sovereign Sociahstic Secular 
Democratic Republic, tbe chief aim was 
removed of poverty. That was the number 
ODe ptlOCltj' in tbe Jiit. S~oodJy to provIde 

rninimam level of income which will ensure 
a tolerable standard of livins for all people 
so that tbe person bas enough to eat, bas 
shelter for cover and cloth to wear. These 
are the minimum needs. That was the first 
priority after becoming Sovereign Socialiatic 
Democratic Republic. Number two: a 
progressive reduction of all inequalities in 
income and wealth. That was the second 
priority. More than 35 years have passed 
since then, but these two principles which tbe • Sovereign, Socialist, Demo¢ratic Republic of 
India envisaged", have not been fulfilled, as 
intended by our forefathers. The Fatber of 
the N atioD wanted to build India from the 
village level, from the welkest and the 
poorest upwards, and make the vi11age self-
sufficient and self-productIVe. and enunciated 
the following principles, i. f!. to improve the 
villages, be gave an indication that the 
following principles must be followed, in 
order of priority for 

(1 \ improving agricultural production; 

(2) creating a self .. propelllDg and self. 
sustaining production in the village; 

(3) decentralization of the production 
system and economic power; and 

(4) providing work for the agriculturist 
in the off-season through cottage 
industries, lchadi etc. 

He empbasized that apart from agriculture, 
a village should be provided some work in 
the off-seasons, as most of the year be is 
idle, especially in the dry areas where he 
should be given some work through cottage 
industries, kbadi etc. 

Before Independence, every village in 
every nook and corner of India used to have 
a charkha. Seventyfive per cent of our 
people Jive in the rural areas. The percentage 
af the poorest among the total population i .. 
estimated to be nearly 401O and they live 
below, the poverty line, out of whom two-
thirds are earning their livelihood by agri-
cultural rr.ethods. When such a large 
population in rural areas is unhappy, it is 
beyood ao,) body·s imagination bow Indian 
can prOfress, as we want it to. 

Gandhiji said thelt all that is ,ood in 
Indian culture is hased on rural life. This 
way, maybe the ec:onomi~ arowtb milbt 
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have been a little slowed down I.e. jf we 
had f':)Uowed Gandbiji's advice to tbe letter. 
.Bat the benefits and fruits of all the five 
year Plans, and the amount of money we 
have spent. would have reached all, and not 
only a few, as it is at present, The advice 
of the Mahatma unfortunately was not taken 
seriously by our rulers, who only paid lip 
sympatby to the Gandhian principles. 
Probably there was a wish to urgently raise 
our standards aloog the level of the West; 
and so, for Gandhiji's principles and for 
rural areas, priority was the second in their 
list. As a result, some sectors have now 
undergone quick transformation, whereas 
otber areas have had slow and tardy 
progress, due to inadequate attention. Thus, 
tbere is a lopsided development: a quick 
economic growth in the urban areas, and a 
mucb slower. negligible progress in the rural 
areas. The society cannot tolerate two 
degrees of development, one very quick, and 
tbe other very poor. Wherever development 
took place. J twas generaiJy not sustained, 
because of lack of a long-term perspective. 
Political independence cannot have any 
meaning without economic independence. 
Inspite of six five year Plans, and so many 
crores of rupees baving been spent on the 
welfare of our people. the benefits have not 
really reached tbe rural masses. Develop-
ment in the urban areas has resulted in 
concentration of wealth in a few sections, 
at the cost of the rural poor sections. As a 
result, the nch have become rjch~r, and the 
poor have become poorer. One of the 
unhappy experiences of planning in.. India 
bas been that the economically backward 
regions have gained little, and the benefits 
have gone to a few in the urban areas. 
When we compare the position in the urban 
areat with that in the rural areas in different 
fields, e K. health, we see that the death r.ate 
is twice in rural areas; infant mortality much 
more common, and diseases due to malnutri-
tion rampant, causing maximum number of 
deatbs in the rural areas. This is because 
of tbe poor conditions; they are Dot able 
to sufficiently get eDough to eat, aDd lack of 
protein bas been causing aoy number of 
diseases due to mal-nutrition; and life 
expectancy on an average is about ten years 
less for aD individual when compared to tbe 
urban areas. Probably, most of the members 
would be surprised when I say that milk 
wbicb is so readily available in the urban 
area'S bas DOW become scarce in the rural 

areas; that is because most of I 
perished; especially in the drougnt areas, tbe 
production of milk has gone down very 
much. Not only here. in all the -cities and 
urban areas we are having, as a matter of 
fact, white flood where milk is abundant and 
easily available. whereas in the rural areas a 
stage has reached where even milk is not 
available in plenty. So, because of these 
reasons, life expectancy is less in the rural 
areas. Sanitat;on is most primiti'Ve in most 
of tbe rural areas. Drainage system is 
absolutely Dot known. There is no protective 
drinking water suppJy; there is even scarcity 
of drinking water also in ·most of tb~ rura] 
areas in the recent drought areas. and there 
is no drainage worth the name. 

Educatlcrn-The technological institutions 
and post-graduate institutions have come 
up only in the urban areas. In the last few 
years, probably elementar), education centres 
or the school education centres, are here 
and there, but in the rural area~, they are 
not having any education centre at all. Even 
in taluka centres, and district centres, maybe 
there are a fe~ educational institutions, but 
not really in the rural areas, where a 
common man can ill afford to send his 
child for education to a long way off, and 
as a result. only one-forth of the rural 
population are literate. 

For agricultural marketing facilities, 
nothing is provided or negligible is provided 
in tbe rural area~. because agricultural 
inputs are so very costly when compared to 
the outputs. The middle man dictates the 
agricultural market price; it is less in tbe 
harvest season; they capture the whole 
market. and at other time, tbey increase' the 
price; as a result. the agriculturist does not 
get the price he deserves. 

For cottage industry about which 
~1.ahatma was writing so often bave been 
neglected in tbe rural areas where there are 
many artisans who can really shine if there 
is any sort of encouragement. As a result, 
there has been an exodus from rural areas 
to urban areas in search of employment and 
better living throughout the country; from 
tbe rural areas they have been coming to 
towns, from the towns to the cities, migrat-
ing to Hyderabad, Madras and Bomba); and 
as a result. there is a lot of overcrowding 
and increase of slums aod pollution of au 
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[Shri D.N. Reddy] 
and water even in the urban areas. In tbe 
rural areas, tbe valoe of property, because 
tbere is no buyer, has gone down very much 
whereas in tbe urban areas, all the hon. 
memben must be knowing. tbe prices of 
property have been skyrocketing especial1y 
tbe house sites; and in Delhi, Bombay and 
Hyderabad. I am told, it requires a fortune 
to buy a site for a bouse. 

All tbe major industries arc also in the 
urban areas; may be we may argue that 
there is DO infrastructure in the rural areas, 
so~ major industries canDot be establisbed 
there. But it is our fault; we ought to have 
developed infrastructure in different areas so 
tbat it might not have been converged ooly 
in, the urban areas. As a result of 
aU tbis, tbe rural citizens, the rural masses 
bav~ become second-class cLtlzeos. Tbe 
burden is OD the poor and tbe benefits are 
for rich. After all, tbe urban areas are built 
with tbe sweat of rural people. We are all 
arAluiring wealth in UrbilD areas and tbe 
ricb are able to lead a luxurious life. 

The so called benefits now envisaged by 
the Government are not reaching those for 
wbom they are intended. For example. tbe 
Government bas introduced some reforms 
to improve tbe village economy. But it is 
really not percolating to those for whom it 
is meant because of so many difficulties. 
Out of igDorancc tbe villager is not able to 
get bis due from tbe Government. IRDP is 
a lood scbeme. But it is my experience tbat 
tbe villager lets oo]y balf of the amount. 
NRBP and RLEOP are only on paper. ] 
am sure tbat every one of the bon. Members 
will sbare my anxiety that it is Dot really 
reachioa tbe common man and it is just 
only on paper or a very negligible percentage 
or'our rural population is really getting tbe 
benefit from tbose schemes. 

SoeinJ tbe magnitude of rural poverty, 
tbere i. a general agreetDtVIt in the country 
that laqe scale employment schemes and 
self-employment propammes have to be 
accepted as aD intearal factor of our 10DI 
tenD devolopment ItratelY. People must be 
self-lUStaioed aad self-employed in rural 
areas. 

... 
The rilbt to work i. a coaatitutionaJ 

auaraotee~ .t il the duty of tbe State to 

provide work. It sbould be one of the 
principles of our Constitution. A citizen bas 
got a rigbt to ask for work. 

Lastly. tbey have got ceiliog on every-
thing-land. weahb and income. But I 
personally feel that there sbould be a floor 
level income below whicb a citizen should 
not get. That meaDS. every citizen should 
have some sort of an income to sustain 
himself. 

Exploitation of tbe poor and farmers 
sbould cease. The middlemen have been 
exploiting the farmers for so many years. 
As a result tbe agriculture bas Dot b~ome a 
paying proposition for many years. 

I may be permitted to state that a few 
welfare schemes bave beeo introduced in my 
State for rural areas to eradicate poverty. 
One of them bas been, everyone of tbe 
hone Members knows it, Rs. 2 per kg. rice. 
Though it was scoffed in tbe besinoing by 
some of the political leaders, it bas been 
appreciated later on and copies in some 
other States also. This welfare scbeme should 
be instituted in every State. 

Tbere is a scheme, for old-age pension. 
agriculture labour pension, and helpless 
widow pension. In all tbese cases, pension is 
given only in those cases where tbere is 
nobody to depend UPOD or to sustnin tbem. 

17.00 brl. 

I may be permitted to inform tbe boo. 
Members tnat we bave introduced • 
Grameen Krantl Pathakam. tbat is every-
body wbo wants to work in abe villale 
should collect half of the amount in tbe 
village and tbe other balf will be borne by 
tbe state Government. The idea is to help 
tbe poor labourers who have 00 work and 
in the process tbey will be dOiol some lood 
to the viJiase also. Tbat scheme bu been 
introduced in almost all the villaaes and it 
is still loinl 00. This bas proved to be a 
very successful scbeme. 

Another ICbeme whicb bas beeo iDtroduc-
ed is known as Aid to HouseJeu--for 
construction of bouses on.a bi. acaJo. Of 
course, ilt otber States allO it i. be.1lI done 
but in Andbra Pradesh it it heiaa doae OD 

• a very bit scale. All tbe bouaeleas rvtnft'-a. 
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especially· in tbe. low iocome group, are 
having the benefit of this scheme. Very 
recently they have introduced Self -Employ-
ment Motivatioo Centres in all tbe 23 
districts of Andbra Pradesb to belp tbe 
unemployed educated youth to select tbe 
industry of tbeir cboice. and tbe State 
Government will give every assistance to 
them. I think this is a very good scheme, 
because there are so many unemployed 
youth in the rural areas who are very caler 
to work, who are very eager'to earD, but 
tbey are just Jingeriag for want of capital 
or assistance. In tbose cases, tbe Govern-
ment shoulJ come to their help by giving 
them technical help as well as financial 
assistance. 

Ha viOl described tbe rural scene as weH 
as the urban scene, the differences are so 
vast that it is time to ask ourselves, whether 
we have stood by tbem and done justice 
to tbem even after so many years of 
independence and after so maoy five-year 
plans. We bave to ask ourselves whether 
we bave taken steps to change tbe 
exploitative and disfunctional relationship 
between urban and rural areas and have we 
adopted decentralisation in tbe real sense 
of the term in the plannina process. Have 
we made any attempt to make an assault 
OD tbe problem of distribution or assets and 
income ? I am afraid, tbe answer to all 
tbese questions is no. 

Regional inequalities cannot be accepted 
in any society. Moreover, most of us bave 
come from tbe rural areas. Our roots are 
in tbe rural areas. As a matter of fact, 
most of us are here witb their belp. So, 
naturally. it is tbe duty of everyone of us 
to think. fint of the rural areas, as was 
tbe path sbown to us by Mahatma Gandhi. 
So, I propose tbat tbe House should accept 
tbe R.esolution and provide a lump sum of 
RI. teo thousand crores in tbe Seveotb Five 
Year Plan. 

I may also add that tbis sbould be 
above politics aod above aroupiam.. There 
canDot be a -=oDd. opinion about it. 
Unfortunately. I bad a very sad experieDce 
recently when anotber Resolution was 
moved by me about BIoctoral Reforms. in 
tbe 1 •• t lelSion. Bvery Membet, wbether 
on tbis side or on tbat side. bad aareed . _ • ___ , ... _ _"':_.. _:..;1 eft" 

they were for it, but unfortunately, their 
loyalty to tbe party came in tbe way and 
tbey could not express tbeir views openly 
here though ••• (Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PLANNING AND 
MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA) 
tba t is not correct. 

SURI D.N. REDDY : That may be 
your opinion but I am telling my 
opinion. 

SHRI A.K. PA~lJA : You are imposiDl 
your opinion on us. That is why , am 
saying. 

SHRI D.N. REDDY : I am expressiDg 
my opinion. I am not imposing my opinion 
on you. That was my impression bere. 
They had agreed in private but they refused 
to accept the Resolution. I only urae tbat 
they should be bold enough to express 
opinion irrespectiue of their loyalty in tbeir 
tbeir party and tbey must be free to 
express their own honest opinion on sucb 
general issues. 

I may be permitted to .add that a 
politician looks forward to tbe next election, 
a statesman looks forward to tbe next 
generation. Unfortunately, \ltC ate 
surrounded only by politicians. Gandhi Ji 
was a mahatma. Sardar Patel was a states-
man. 

The great Nehru was a democrat. 
Probably, be was a great democrat in the 
whole world. Unfortunately. we are 
surrounded by only politicians, and some 
of tbem very small minded politicians. So. 
may I ask-it may be too much to ask 
that we should bave a statesmen at this 
stage to tate cover or at least, we may 
ask for politicians to give us clean politics 
led by Mr. Clean. 

MR. CHAIRMAN : Motion moved : 

.CIn view of the crowiDl disparity 
between rural and urban incomes. 
resdltina in overcrowd ina of suburbs of 
towns and cities, and lack of iDceotivea 
.ft~ "' .... -.ft ........ :.,:.._ ,-- ----.. ,. •• 
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[Mr. Chairman) 
generating rural -economy through rural 
industries, crafts and arts, this House 
uqes upon tbe Government to anoea te 
rupees ten thousand crores for the 
Irowth of rural economy during the 
Seventh Five \'ear Plan." 

S/Shri Mool Chand Daga and D.B. 
Patil are abs.nt. Hence no amendment is 
moved. 

[ Translation] 

SHRI MANVENDRA SINGH 
(Matbura): Mr. Chairman. Sit. thc mover, 
Shri D.N. Reddy has presented his Resolu-
tion in regard to the development of rural 
economy. I want to submit my views on 
this subject. 

About 38 years have pas~ed since India 
became independent. Mahatma Gandhi, 
wbo got independence for tbe country bad 
started bis movement from rural areas. 
According to our Indian culture, tbe man 
in tbe rural areas who grows foodgrains 
bas always been called 'Anndata, i.e .. the 
liver of the food. There are no two 
opinions on this that 70 per cent of tbe 
population lives in villages. 

When we look at our rural areas, we 
feel .sad. Even after so many 'yearl of 
.,urnl freedom, there arc rural areas wbere 
people live in tbe same conditiODft as 
were prevailiDl during the time of 
slavery. 

We do Dot find roads in rural areas. 
There is no arranaemeot lor electricity for 
them. The drinldna water schemes ha ve 
Dot reached there. Even now women folk 
in those areas have to fetch water from a 
distance of , to 6 kms. 

If we put a ,lance on our bealtb 
aervk:es. we find tbem missiDg there. The 
rural people bave to dje witbout medical 
facilities. If someone falls lick in these 
areas duriq rainy season, be remains 
deprived of tbe servicel of any doctor, 
because tbere arc DO mean! of transporta-
tioD a"lable to tbem. The patient dies, 
because be cannol reach, tbe city. 

18 rural areas. education is also Dot 

bas made sotne progress in tbese areas. 
It bas been encouraged tbere. But even 
today children jn rural areas study under 
the trees. During rains and winter, children 
are unable to study. The school buUdinl's 
raU down. 

In so far as industry in the rural areas 
is concerned. it is almost negligible. The 
rural people ha ve to come to cities in 
search of employment. In the absence of 
industry in the rural areas, they ba ve no 
alternative but to come to the cities and 
they are migrating to cities. This problem 
is befote us. Every person in the rural 
areas is coming to cities to get those 
facilities which are available to urban 
people. The villages are getting deserted. 
Regarding security aspect. we will find tbat 
in the rural areas dacoities are committed 
very often and looting and afsoning 
continues for hours, but no one comes to 
protect tbem. The police banJobast is Dot 
adequate there. In this regard I want to 
congratulate the hon. Prime Minister that 
he has taken up certain schemes in tbe 
Seventh Five Year Plan. It has further 
strengthened the 20 Point Programme of the 
late Sbrimati Indira Gandhi. because 
programmes like NERP, RLEGP, IRD, 
IRDP included in the Seventb Five Year 
Plan for the rural areas are very appreciable 
ones, but it is a matter of regret that Dot 
even 50 per cent of what is provided for 
rural development in the districts is spent 
on tbem. The officers, touts and agencies 
working there are openly misusiol tbose 
funds. You should pay attcntion to this 
aspect also. In this connection, strict 
orders should be given to tbe State 
Government to take stringent action apinst 
lucb people. These people should be 
arrested under MISA and enquiries should 
be held against tbem. Witbout tbis, rural 
areas are oot going to be developed. -

There was once a programmo of the 
villqe Pradhans being broadcast about tbe 
population. One Pradban was asked in 
tbat programme al to wby there was 80 
mucb population in bis vfJlal~. He replied 
tbat tbere were no means of entertainment 
there, but then one train passes from tbat 
area at 4 O·eloct ja tbe morniDa. 
Throuah you I would like to lub9lit before 
tbe House tbat meanl of entertainment 
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We are not progressing due to burgeoning 
population. It is working as a sort of. 
hurdle in tbe path of our progress. Our 
country has seen alround development; we 
have got Five Year Plans which are 
formulated in the Parliament, but 
everythinl se~ms negligible before this 
popuJation. 

I want to give certain suggestions for 
the rural development. I appeal to tbis 
House that work on rural bousing schemes 
and rural electrification sbould be accelerat-
ed. The schemes are being framed on 
paper at present, tbey are yet to be given 
a sbape. Drinking water schemes should 
be completed SOOD •. The roads in tbe 
rural areas are negligible at present. 
During Seventh Five year Plan, these 
should be constructed 10 a large number. 
A scheme bas been prepared under which 
provision for 16 houses for Harijans and 
Adivasis in every block bas been made. 
I appeal to this House that as urban 
housing development schemes have been 
prepared in Clues, similarly, housing 
development schemes should be prepared for 
rural &treas also. This way tbe Government 
will be able to make bouses available in 
rural areas. AloDgwitb this I also suSgest 
that village complex should be constructed 
in rural areas in which markets, cinema 
halls. schools and colleges and bealth centres 
should be provided so that people bave not 
to go to cities as also tbey may not have 
to migrate to the cities. Technical 
education should be provided in the rural 
areas so that the rural children get technical 
education tbere itself. Industries should 
be set up there. But what we see today is 
that there is a shortage of electricians and 
carpenters in those areas. In the rural 
areas tbe trade of handicrafts is facing the 
tbreat of extinction. The number of 
tractors has increased in tbe villages and 
there has also been augmentation of irriga-
tiOD facilities like tubeweUs. But there is 
a shortage of mechanics wbo may be 
required to rectify the defects whenever 
these are developed il'J tbe tubewells etc. 
Sucb institutions should be opened at the 
block level in which provision of technical 
education may be made and tbe rural 
youtbs may start tbeir own lob after 
receiving training there and they may not 
have to 10 towards the cities. We are 
ahoeke4 wben we see tbe unsaU&factory 

Dl.tt. Farldkot 
condition of the means of irrigatioo. Even 
now tbe 'armer cannot grow crops witbout 
water. He bas to depend on the vagaries 
of the nature. If tbere is -Iood rains, be 
hopes for good crops. If there is no raiDl, 
his production declines. Therefore, tbe 
irrigation facilities should be made available 
to the maximum extrnt. Some funds were 
aHotted under R.L.E G.P. proaramme for 
the provision of irrigation facilities • cleanliness and repair work of tbe canals, 
but this year tbe Government have directed 
that funds will not be provided for repaiD 
etc. under tbis programme. J would like 
to make demand in this House' that wbile 
making allotment, funds sbould allo be 
provided for irrigation which is also a part 
of our 20 Point Programme.. because tbe 
State Governments are not taking adequate 
interest in it. For cleaning the canals. a 
sum of Rs. 1 SO per kilometre bas been 
fixed. I n this time of bigb prices such a 
little amount is not sufficient to carry 
out tbis work. The farmer is always 
affected by the natural calamities. The 
State Governments should be directld to 
belp the farme!s. There is a pTovisioD of 
insurance in case his standing crops are 
affected by hailstorms or are destroyed in 
fire. But this bas not been implemented 
prepel1y. In this respect a clear cut order 
should be issued that tbe Government 
sbould provide compensatioD to the 
farmer whose crops have heed damaged, so 
tbat be may offset his loss. The farmers 
sbould be exempted from paying tbe land 
revenue and irrigation charges, because tbe 
farmer is affected very advenely by tbe 
floods and drought. With these words, I 
express my gratitude tbat you have given me 
an opportunity to speak. 

17.18 bu. 

STATEMENT RE: INCIDENT WHICH 
TOOK PLACE ON 25TH JULY. 1986 IN 

DISTRICT FARIDKOT (PUNJAB) 

(Engli&hl 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STATES (SHRJ 
GHULAM NAB) AZAD) : Sir, tt is with a 
great sense of SOHOW aDd &D&ui\b I have to 
inform tbis House that today at .~ut 6 
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(Sbri Gbulam Nab; Azad/ 
A.M. when a Deluxe bus of tbe PEPSU 
Road!lays Transport Corporation proceeding 
from Muktsar to Chandigarh reached near 
Villaae LabaoiawaU, .lome unidentified 
extremists who were travelling in the same 
bus shot dead 13 passengers and injured 7 
otbers of one community. After committing 
the crime. tbe culprits fled away. Senior 
civil and police officers have rushed to tbe 
scene of incident. and intensive combiog 
operations by para-military forces and tbe 
police are underway to oab the culprits. 

District authorities and the police aU 
over the State have been put on maximum 
alert to guard against the outbreak of 
uouble at other sensitive places in tbe State. 
D.G. Police, who was at Delhi for a 
meeting. has also rushed to Muktsar to 
personally supervise the combing operations 
and otber necessary law and order measures 
in the area. It is learnt that tbe Governor 
of Puojab and the Cbief Minister of Punjab 
are visiting the place of occurrence at 
Mokwar town during tbe course of the day. 
The Home Minister is also visiting tbe 
affected area today and bas left Delhi by 
special plane. He will have discussions 
with tbe Chief Minister to review the 
situation arising out 1Jf today'. incident and 
to further tigbteD security measures in the 
State. 

2. J am confident that tbis House will 
join me in condemnina such acts of violence 
wbicb create disharmony and misunderstand-
ing amongst different sections of society and 
ill conveying our deep I,mpatbies to the 
bereaved families. While autborities are 
maldna all etJ'orts to apprehend the culprits, 
I would appeal to all commuDities aDd all 
sections of public opinion to strive and 
maintain communal harmony aDd peace and 
continuo to work together lIfor defeatiDl tbe 
evil designs of tbe terrorists and anti-national 
forces. 

MIL CHAIRMAN: Now. tbe discussion 
to continue. Sbri Hariah Rawat. 

SHill NAWAL K.ISHQRE SHARMA: 
Mr. Cbai~ all of us are sony for tbe 
iDcideot and agrieved to team of it. 

MR. CHAIRMAN : There II DO queatioo 
to be .nowed. 

SHRI NA IVAl X/SHOIlB SHARMA :' 
It is a statoment by tbe Miollter. A 
Member has tbe riabt to ask questions. So. 
I would like to know. in view of tbe (act 
tbat these 13 persons have been killed what 
have you done with regard to the compen-
sation to the bereaved families. You have 
DOt mentioned anything about it. Tbe 
Government should ~ome forward with a 
good amount as compensation to the 
bereaved families. 

MR. CHAIRMAN: The Minister will 
not reply. Under rule 372, Member is not 
allowed to put any question. 

SHaI NAWAL KISHORE SHARMA: 
Because a statement has been made in the 
House, the -Members have a right to make a 
query. 

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar) : Things are happening witb-
out rules. There should be compensation. 

SHRI PRIY A RANJAN DAS MUNSI 
(Howrah): Mr. Chairman, apart from the 
whole House endorses the view of Mr. 
Sbarma regard;nl compensation, you should 
express your concern. 

SHRI SOMNATH RATH (Aska): It i. 
not a questioD. It is a submission to tbe 
chair. Why do you not take it as a 
su!)mission to the chair? 

MR. CHAIRMAN: Tbe chair is bound 
by tbe rules. You give a notice on tbat. 
No appeals now. 

SHRI SOMNATH RATH : We can 
make submission to you. 

SHRl SHANTARAM NAIK (Panaji) : 
I would suggest tbat in the public interest, 
tbe particular rule may be suspended and 
tbe Minister may live tbe information. 

MR. CHAIRMAN: You give a notice 
for suspcDsion of tbat rule. 

SHRI CHINTAMANI PANIGRAHI: 
I bope tbe Minister is prepared to answer. 

MR.. CHAIRMAN: Even if be is pre-
pared. it is Dot allowed. 

SHRI PRIY A RANJAN DAS MUNSI : 
Without .Ikinl questioDl to tbe Minister. 
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tbe House caD express views and make 
submissions to you. It is a serious matter. 
It is Dot an ordinary thing. 

MR. CHAIRMAN: The tole does not 
permit it. I find, there is a discussion on 
tbis subject on Monday. All those who wish 
to express their views. may so at that time. 

SHRI V. KRISHNA RAO (Cbikballa-
pur) : You kindly permit the Minister to 
answer. 

SHRI PRIY A R~NJAN DAS MUNSI : 
Sir. at our behest, you should express your 
opinion which he can hear. He may not be 
answering tbe question but there is nothiog 
against for the Minister to hear tbe views of 
tbe Members, throulsh you. 

MR. CHAIRMAN: I am afraid, you 
have already wasted so much time. . 

SHRI SOMNATH RATH : Under Rule 
372. no question can be put. We are not 
demanding that. 

MR. CHAIRMAN: Let us have it on 
Monday. 

SHRI CHINTAMANI PANIGRAHI : 
We do not mrend to put any question. The 
Chair can give any direction. You can give 
some direction. You have the power. 

MR. CHAIRMAN: I have drawn tbe 
attention of all tbe Members that a fun scale 
discussion is posted to Monday. On 
Monday, we can have a full discussion. 

SHRI AJAY ~1USHRAN (JabaJpur): 
We believe the families should be given 
compensation to an appreciable quantum. 
We want to know your views; Not his. 

SHRt PRIY A RANJAN DAS MUNSI : 
It is for the State Government to do it. Not 
the Central Government. 

(Tran,/atlon) 

SHRI HARISH RAWAT (Almora): 
Bven if tbe hone Minister is Dot in a position 
to furnish tbe information DOW, be may 
tpform tlac House later oq. 

(En,'1,,"1 
SHRI AJA Y MUSHRAN: We are not 

contra vening Rule 372. 

SURI T. BASHEER (CbirayinkU) : 
Compensation should be given immediately. 
You decide discussion for Monday. That is 
aH rigbt. This is our concern tbat tbis 
gl "log compensation should be done 
immediately. The boo. Minister is here. I 
think be understands the feelioP of t~ 
House. 

( Translation] 

SHRI HARISH RAWAT: He may not 
make any aDlloun~meDt light DOW but he 
may do so after a couple of bourse 

[English] 

SHRI T. BASHEER: We do not want 
an answer. We want action. 

MR. CHAIRMAN =- What has to be 
announced has already been announced by 
tbe hon. Minister. 

SHRI GHULAM NABI AZAD: 'They 
are only concerned about compensation. I 
would like to say that in such cases, the 
Punjab Government is already givinS 
compensation. In all tbe cases, not onJy 
this case. In all those cases who have been 
killed in such activities, tbe Punjab Govern-
ment has given Rs. 20.000 each. It will b.: 
done in this case also. 

MR. CHAIRMAN: It is for tbe State 
Government. 

( Translation] 

SHRI HARISH RAW AT: Mr. Chair-
man, Sir. after listening to tbe statemeot 
made by the bon'ble Minist~r of Home 
Affairs, I think there wilJ be no one wbose 
heart bas not been toucbed or who is Dot 
worried. 

17 27 hrs. 

RESOLUTION RE : GROWTH OF 
INDIAN ECONOMY-COfttd. 

[English] 

MR. CHAIRMAN: You sbould sreat 
()Q the resolutioo 40W. 
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SHRI H~RISH RAWAT: I am apeak-
ina on the resolution. 

MR. CHAIRMAN: You are left witb 
onJy a few minutes. 

SHRI T. BASHEER: Mi. Rawat says 
It bappeDed in rural area. It is very 
relevant. 

(Tro1t.J1Qli on] 

SHRI HARISH RAWAT (Almora) : 
The hOD. Minister has expressed his aoauish 
over tbis situation and condemned it also. 
The whole House and the whole country 
sbare their feelings and condemn such thing. 
Tbe Government should take stroDg 
measures in tbis respect so as to check 
recurrence of sucb type of incidents. 

Mr. Cbairman~ Sir. I support tbe 
Resolution moved by OUT learned friend. 
Throup tbis Resolution, tbe hon. Members 
and tbis House will have an opportunity to 
discuss the rural eC00001Y and the preseot 
IiviDS conditions of tbe rural people. 

More tban 90 per cent of the people 
represented by tbe Members belong to tbe 
rural areas. Tbe present condition of tbe 
rural areas is causing concern. A big lap 
is being created between tbe economy of the 
urban areas and the rural areas. I do pot 
say tbat tbe rural areas have not made 
progress after independence. Of course, 

• tbe country side bas made progress, but tbe 
pace of development has not been as fast as 
tbat of the urban areas. One of tbe reasons 
for it may be tbat our planners are 
inftueoced more by the opinions and 
pressures of tbose people of the urban areas 
who are well off and eojoying every facility. 
Therefore, in comparison with tbe rural 
areas, more programmes b&ve been formu-
lated for tbe benefit of the people of tbe 
urbao area4J.. Wbatever programmes have 
been formulated for tbe rural areas, tbe 
macbinery to implement tbem aDd tbe 
commitment and tbe dedication whicb 
should bave been tbere ••• 

(BR61141.] 

MR. CHAlllMAN: You can continue 
your speech OD tbe next da,. Now we 10 
t9 the nat item. 

17.30 br •. 

HALP·AN-HOUR DISCUSSION 

Deficit 10 tbe Deihl Development 
Authority 

[EnglisllJ 

MR. CHAIRMAN: Now Mr. RajbMnl. 

[Translation] 

DR. G.S. RAJHANS (Jbanjbarpur): 
Mr. Chairman, Sir, in reply to a question 
on 21st July, the hoo. Minister had stated 
tbat it was not the function of the Govern-
ment to see as to froro which source the 
D.D.A. raises its resources. The bon. 
Minister further added tbat D.D.A. need. 
resources and it bas souabt permission to 
issue debentures of Rs. 150 crores. I would 
like to say io the beginning itself tbat tbe 
performance of Shri Ghafoor Sahib and 
Dalbir Siogh Sahib has been satisfactory 
and they have streamlined tbe workiDI of 
their MInistry 8S wen 85 tbat of D.D A. to 
a great extent. But I would like to make 
some points in unmistakable terms. Tbe 
D.D.A. officials have very categorically 
stated tbat their money is blocked with tbe 
Government and as a result tbereof their 
financial position bas become precarious. 
They say tbat approximately a sum of Rs. 
76 crores of the D.D.A. bas been blocked 
in Asiad property and the Government is 
not reles.iog that money. They say tbat 
this mooey is outstandiul against tbe Heallb 
Ministry and tbe Department of Youth 
Affairs. Tbe D.D.A. says that a sum of 
RI. 41 erores bas been blocked in tbe ftats 
built in tbe Asiad viUage. Tbey ask as to 
from which source they shouJd make 
arrangement of funds? This is tbe way tbe 
D.D.A. contend. Win the hone Minister 
explain the factual position ., 

Not a sinBle day passes wben we do not 
read about tbe misdeeds of DDA in the 
newspapers. Tbere i. a famOUI uyina about 
tbe D.D A. 
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[TranI/at/on) 

Where there is DDA. there is corruption. 
Tbis il tbe meaning of D.D.A. It means 
don't do aoytbins. What I mean to say is 
that DOt a single day passes when we do not 
hear about tb~ misdeeds of D.D.A. Some 
days back a cartoon was publisbed in the 
newspapers in which people were' being I 
asked to see Qutub Minar, Jama Masjid in 
Delhi and also the 8th Wonder of the World 
-a ftat buih witbout any foundation. What 
bas happened in Vasant Kunj is a matter of 
shame for tbe country. it has brought bad 
name to tbe country. But neither tbe DDA 
Dor tbe Government have stated as to what 
justice has been done to the flat owners and 
whether those flats have been demolished or 
their foundation bas been. strengthened or 
whether those people, who have got 
registration for these flats, have been assured 
tbat tbey can live in tbese flats and there is 
no risk '1 I know a number of such flat 
owners who have got registration for these 
flats and tbey have sent hundreds of 
registered letters. but not a single letter was 
replied to. DDA !old tbat if timely pay-
ment is not made tbey will not get tbe fiats. 
The mettler does not relate only to Basant 
Kunj, there is not a single flat in Delhi hi 
which sub standard material bas Dot been 
used. Whatever flats have been constructed, 
you will find tbat nowbere proper material 
bas been used. Somewbere cement is less. 
somewbere iron is less. What to say about 
tbis corruption 1 E.verywhere it is well 
known.. You bave removed tbe vice-cbair-
man, top engineers aDd many other officers 
of tbe DDA. but I can say witb autbority-
and this should come OD record-that in 
spite of all these cbanges notbing is going to 
happen, because in DDA tbe people witb 
vested iDtere!tt~ are so powerful tbat tbey 
will not allow anybody to do anything 
constructive. Durins tbe last session also. 
I bad said tbat in Bihar development does 
not tako place because the money intended 
for tbat purpose gets divided into four type 
of per8Oos. In Bihar tbere is a sayioB for 
this: 

(EngUIIJ) 

L 4"-Loot divided by four .. 

(Tr"IIS 1 allon 1 
\ ..BureIuCntl, .......... CODtnctora and 
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local po'itjciaOl (Interrupl/OM). Here fa 
DDA there are three vested interests-
eosineers, cootractors and officers. I caD 
say with autbol ity tbat even jf you go to tbe 
junior most engineer or officer of DDA you 
will find him Jiving so splendidly that t you 
will be stunned. Why does it happen 10 'I 
The corruption is so rampant there that DO 
one dares to stop it. Looking at tbe 
corruption prevailing in DDAII someooe 
commented that as in tbe Middle East 
CouDtries. in DDA also first you have to 
bribe, then only your work can be done. At 
the time of setting up of DDA, Paoditji 
h~d seen a d ream of seeiog Delhi a CIeaD 
and planned city, but seeing DDA·s present 
condition, how much be would have been 
grieVed 1 For a poor man it has become 
difficult to live in Delhi. (/nterruptio1ls) I 
will tell you who has increased tbe land • 
prices in Delhi 1 DDA is responsible ror 
that 1 

A good thing DDA was doins was that 
it used to give fiats to middle income group 
and economically backward people OD hire-
purchase basil. That scheme too DDA is 
now going to do away with. One significant 
thing DDA bas said. That I will tell you. 
It bas stated that one who pays fuji 8I11OUDt 
will get the fiats. Flats will not be allotted 
on hire purchase basis. This would meaD 
that all the rich people in Delhi will pur-
chaso: flats on cbenami9 basis and tbe people 
witb fixed income, tbe mlddJe income group 
will not even dream of ha \ ina a fiat in 
Delhi. This is our welfare State. much is 
done for the welfare of tbe poor and the 
middle classes. They just go for realisiBa 
money. If DDA is in deficit, it is because 
of the inefficiency in DDA. They have DO 
right to barass people. 

SHRI JAI PRAKASH AGARWAL 
(Cbandbi Chowk) : DDA bas spent Ra. 90 
lakhs Jo decorate its office. Will Dot that 
result into losses? DDA bas sueted the 
blood of tbe people. 

SHR.I HARISH IlAWAT (Almora): 
HOD. Minister. Sir. bow win tbe thiDII 
work. if Rs. 90 lakh is SpeDt on decor.dOD 
of office ? 

SHRI JAI PRAKASH AGARWAL : 
People of Delhi are UviDa In awelteriDa beat 
aod in ves room six air coDditiont ha .. 
been iDltaUcd. 
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DR.. 0.8. RAJHANS: Mr. Chairman. 
Sir. I used to think earlier tbat transit 
camps would be set up to settle tbose wbo 
lived in tbe Ilums or who occupied footpaths. 
etc., or they would be given accommodation 
in tbe resettlement colonies. but there is 
Dotbina like "that. Why will DDA think of 
tbe welfare of tbe poor, when very rich 
people come to it. 

It is a law that there cannot be aoy 
commercial office in any residential colony. 
I just DOW am ready ~o aecom pa oy you to 
tbe South Delhi. There is not a single 
colony there wbich is not having hundreds 
of commercial offices. DDA's man comes 
every month and coHeets one or two 
thousand rupees. In this connection tbe 
Government is totaH), inert. The 
Government has no information. The 
Government· eoacted a law that in Delhi. 
particularly in Soutb Delhi. no house can 
be const.ructed more than two and half 
story but I can sbow you thousands of 
bouses which are four to five storeyed. Is 
tbere aDY law for DDA or not? If the 
GO¥el'nmeot is helpless in the Capital, wbat 
caD you say to otber States? The people 
1Ia¥c eDa"oacbed upon the Government land. 
No vehicle can go tbere, DO man can 10 
there. I say DDA bas closed its eyes. 
There is a saying tbat whether pigeoo closes 
ita eyes or oot .. cat is Dot going to leave it. 
DDA bas eaten up tbe people of Dolhi. This 
tbinl you sbould understand. It is a very 
..-ious mattu. News papers have been 
reportiog continuously that corruption is 
lecreasiol in DDA. I want to know as to 
who is prcventiq you to take action against 
the corrupt people in DDA. DOA has 
ilnored the Master Plan and allowed to 
CODStruct houses in tbe green belt in Soutb 
Delbi. Sites wbich are meaot for Govern-
ment oIlces are being utilised for other 
purposes. 10 SafdarjuDg area in Soutb 
Delhi a aite hal been allotted for Govern-
meat offices, but you must have read in tbe 
.... apers . few day. back tbat DDA is 
allowial cooatruction of trauma-centre OD 
.dual site. What is a trauma centre? In 
DeIhl wherever any accident occur. a van 
blowrilll horna will SO tbere aDd briol tbe 
patieM to tbat ceoJre. How 40 you think 
of coaatructiPl trauma centre in tbe resideo· 
tiaI ara 1 If tbe r04ideots there are silent 
8n~ iODOCeDt. tbat does Dot meao tbat you 
CUl cIo aD1&blDI J08 lib, You aboulcl have 

informed in advance tbat a trauma-centre 
or grave yard will be constructed tbere, aDd 
houses will Dot be built there. Now wbeD 
people have built tbeir houses tbere. you are 
talking of constructing trauma centre in that 
area. Tbere is not ODe example. There 
are thousands of such examples. DDA bu 
got rotten, it is stinking, but the Govern-
ment is Dot at aU bothering about it. I rail 
to understand as to wby tbe Government is 
looking helplessly at all tbis. DDA baa 
cla:med tbat during 1986-87 it will build one 
lakh houses and provide them to tbe people. 
It is a white lie. I say it with chalieDge 
tbat it is a white lie. It will not provide even 
30 per cent. DDA had promised in 1979 
to construct houses for people under 
HUDCO scbe[JJe. Not a single allotment 
letter has been received by tbe people in 
that respect. Tbey are playing with people', 
money and that too in tbe capital. It is 
something surprising. We knowing every-
tbing, we are silent and we cannot do any-
thing. What is our helplessness tbat we 
cannot take any action against DDA. 

Ooe tbing more. I have already slated 
this in this House many a time that in Blbar, 
mafia is quite active and Joes not allow 
anyone to function and extort money from 
tbe people. When people came to know 
about my views, one person came to me aod 
said that in DDA there is bil mafia laol. I 
expressed my ignorance. He tben told me 
tbat at the time of submitting tenders in 
DDA five to six pistol-totting perSODS 
threaten other tendercs Dot to 
quote lesser rates, otherwise they will be 
killed. It is correct. Wben contracts 00 
higber rates are awarded. wbose money is 
involved. It is yours and mine. How IODI 
will be remain helpless and silent spectator? 
We get inferior houses by payioa more 
whereas otber colonisers live superior 
bousel with lesser money. DDA collude. 
witb those co)oni,ers also. Tbis is wbat i8 
bappeninl in DDA and it is aD endless 
ItOry. Time bas come when we abould 
prepare ourselves in Dot allowing looadaiIm 
in DDA anymore. We can remove not 000 
Prom Kumar, but 100 Prem Kuman. 11Ii' 
House is IOvcreian and it is Dot loiq to 
yield before anyone. The poor bav. leftt UI 
here. Now you are loinl to abolish bire 
purchale system. The poor wIll not be .blt! 
to build bOUlelln Delhi aDd the ricb people 
will CODItn1et hoaMa ..... 0.. it • 
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welfare State, thil tbiDi we sbould alway. 
keep in miDd. 

Sir, DDA bas become hollow from 
within. Last year houses were cOllstructed 
and people were ready to occupy them, but 
before tbat, those bouses got demolished. It 
looks as if some gbost bad visited tbat 
place. This bas come in tbe newspapers. 
God only knows as to y.hat sort of gbost 
bad visited tbat place that two days before 
the occupation tbe bouses get demolished. 
Have you seen such a tbing anywhere. f 
may tell you tbat DDA bas demolisbed sucb 
bouses one year back. 1"he interesting thing 
is tbat tbose very builders wbo have earned 
crores of rupees from DDA are on strike at 
present. They are today tbreatening DDA 
tbat first tbey should be paid, tben only tbey 
will work. 

SHRI JAI PRAKASH AGARWAL 
DDA officers· sons are involved in tbat. 

DR. G S. RAJHANS : I am not aware 
of that. I S:IY that corruption in rampant 
in DDA. Would tbe bon. Minister tell us as 
to bow b~ will eradicate corruption 1 

THE MINISTER OF URBAN lJEVE-
LOPMENT (SHRI ABDUL GHAFOOR)! 
Mr. Chairman, Sir, tbe issue was raised last 
time when it came to light that DDA bad 
shown deficit budget. Some of our 
colJeaaues bave said that there is 50 mucb 
corruption in DDA tbat it bas resulted in 
the Deficit Budget. But this is not 80. 
Tb-lae who bave laid tbat the Deficit Budaet 
bas beeD caused due to the corruption are 
wrong. 

Imalino tbo DDA wbeo it was first 
constituted and see tbe present condition of 
tbe DDA. I bave not riscn to say tbat 
there is DO COrruptiOD in BDA. J aarec 
that DDA is s",fJeriDi from tbis malaise. At 
tbe time of tbe enaetment of DDA Act. it 
W81 • very small oraanisation. The Budact 
used to be to the tune of Rs. S to 6 crores. 
But DOW this oraaoisatioo bas expanded 
vastly aod it is a wen known raet lbat witb 
tbe eaJaqemeat or tbe orpaisatioD its 
Bad8et bu allO been eobaacecl. 

A lot of tbinp have been said when 
~D on this oraaoisation was taken up. 
._. piII'IOGl aaid tbat ttl accountin. was 
~ ...... PfGIIII' .. ,. lome Iaicl tlaat 
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the DDA sold tbe land at biab premium 
after developing it in comparisotl with tbe 
price on which it acquired the land for 
development purpose. The land is acquired 
at a very Jow rate. I have lone through 
all tbese things. I came to know tbat 
there is sometbiol wrong in tbe accouotins 
system. I a~ked one good Chartered 
Accountant to examine the whole thing. 
Tbere is a system of accountjng in big firms 
and big companies by which it is known in 
a very short time that so much money ha, 
been spent and so mllch money is lyina in 
tbe balance. This was not so in the case 
of DDA. Its accounting s}stem was in a 
very confused stale. It takes one to two 
months to know the position. Efforts are 
going on to set the things right and tbis 
will be done very soon. 

Mr. Cbairman. Sir, in I his respect, 
another thing has come to my Dotice. Wbeo 
the DDA Act was enacted and when this 
body was constituted, tbe Vice Cbairman 
was made its Executive Officer. The 
Government appoints him. In other words 
be is appointed by this departm~nt. The 
Lieutenant Governor is its Ex-officio 
chairman. Now see what is tbe function of 
tbe Lieutenant Governor and tbe Vice-
chairman. 

SHRI HARISH RAWAT : If there are 
lacunae in it, amendment in tbe Act can 
be brougbt forward to rectify it. Eot _bat 
is going OD is not good. 

SHRI ABDUL GHAFOOR: I am 
Dot complaining against anyone. I am 
telling you my helpiessness4 You should 
understand tbe procedure. The Bud .. 
allcxation of DDA is not made like tbat 
of Education Department and other Depart-
ments. Then bow is tbe aUocation made., 
you should uoderstand it. 

The DD'A bas 3S6 diverse fuDCtioD to 
perform. Wben tbis fact came to notice, it 
was tbouabt as to how to carry out tbese 
functioD8. We asked Tata cooaultUC1 
service, which is a famous qency lor nao-
niDa a business. to look ioto the matter 
aDd live their sugestion reaardq tile 
wort is, of DDA so tbat a CODlmoo maD 
may be able to understand its procedure 
and his requirement is met without any 
difficultJ. We uked thelD to examiac Uac 
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Sbri Abdul Gbafoorl 
whole functioning of tbe DDA and state as 
to bow it can be streamlined. They have 
submitted an interim report in tbat regard 
aDd a final report is awaited. After this we 
will try to restrict its functioning by taking 
advantage of their experiences. 

( 1nter ruptionJ) 

SHRI JAI PRAKASH AGARWAL 
(Cbandani Chowk): The DDA is over-
stepping its area of functioning. Who i~ 

responsible for it Crores of ruppees have 
been spent without aoy purpose. Then 
naturally 1t will show deficit. 

SHRI ABDUL GHAFOOR: Wbm I 
recently joined tbe ""lDistry, demands were 
made to regularise 50 and so colony 0 Whon 
J eD-luired, I came to know that there were 
mote than five bundred· such settlements 
which were not regular. Steps were taken 
to regularise tban. When tbey were reau-
larise<i, we found that as ulucb as Rso 20 
crores is tbe annual expenditure tbat is 
incurred Oil m~eung tbe requirements of such 
colonies and not Rs. 1 to 2 crores Wbo 
meets tbese expenditure? It is DDA. Is 
tbis the function of DDA? Is DDA a 
maloified municipahty? The agency which 
is respon5ibl~ for this work should do it. 
But wben we send any proposal to MeD. 
it is returned witb tbe remarks tbat first 
they sbould be alloted funds to carry out 
the work wben we ask D DA to carry out 
tbis work, tbe DDA replies tbat it is not 
tbeir function, When exigeocy arises, 
demand is made fo the DDA to allot a 
bouse. The DDA has made a number of 
dotment alter tbe disturbances tbat 
followed tbe death of lodiraji. Is it the 
function of DDA? DuriDl Asiad, the 
DDA mlde a number of constructions 
and about a sum of Rs .. 80 crores of tbe 
DDA was invcsted on it. From where 
tbis money bad been made available ? 

SHRI BARISH RAWAT : The Govern-
meat bad made separate allocation for 
Aliad. 

SHRI ABDUL GHAFOOR: We are 
(be Government and you are also Govern-
ment. Should we make our complaint to 
ouAelves" The DDA coostructed .tadia 
for the AIiId. Wbat about Sportl 

Authorities? Which Department looks aher 
it" About 500 to 600 flats were constructed 
for those wbo came here from abroad. 
They are lying vacant. Their prices raole 
from Rso 5 to Rs. 10 Jakhs. We have 
invested our~ money, but the fiats are Jyiol 
vacant. Huge stadia were built. but there 
is no income from them. On the contrary. 
tbe DDA is bearing the cost of maintenaoce 
of such stadia and the re-settlement colonies 
as well. Discussion was held with the 
Prime Minister in regard to carry out 
rationalization work in the Authority. The 
Prime Minister had assured duriog tbe 
discussion that about 100 of ftats 
would be taken over by various 
departments and tbe flats would be 
allotted to some particular departments. 
For the remaining ftats, it bas been suggested 
that tbese fiat, should be auctioned. Tbe 
present Vice-Chairmao has initiated action 
in tbe matter. Some advice bas been aiV;ll 
in case of stadia also. Tbe departments 
like Human Resources Development and 
tbe Education Department have taken our 
them. But they also have no· Budpt 
s1location. They will make provision for 
it in the next Budget. 

Therefore, due to all these factor. the 
DDA has suffered a loss of about RI. 150 
crores. When all tbese tbings are set rilhf. 
our position wilt improve. 

As regards bouses, 1 koow tbat many 
lakhs of persons have got their names 
registered witb DDA and a larle number 
of persons have Dot lot houses. This is 
Dot a matter of happiness for any Govern-
ment. person and department. But try to 
think why bouses are not beiD8 built. They 
are rigbt when they say that houses bave 
Dot been built accordinl to our standard. 
You ask us t.o construct seventh wooder of 
tbe world. You miaht be koowinl that 
wheo this came to our notice, we ourselves 
said in the Cabinet tbat lucb type of 
incident bas taken place. Tbls wu said 
that whatever atem action caD be taken in 
the matter. must be takeD. ('n'~"lIptlo",) 

SHRI JAI PRAKASH AGARWAL: 
You lhould have suapeaded the Vice 
Chairman. 

SHRI ABDUL OHAPOOR: We our-
.Ivet should bave beea luapmcted"8r 
... Iaaod. Wlaat baJ)PeDI thai ........ r 
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lucb type of complaint I, made, enquiry 
into tbe matter takes place wbich starts 
apinlt tbe top officer and tben comes down 
to tbe peon ••. (lnterfuptlon,,). 

SHRI HARISH RAWAT : Probably DO 
peon bal been suspended. 

SHRI ABDUL GHAFOOR: Had you 
been tbere, you would have suspended bim •.. 
(II,ter,"ptlons) Do you think tbat our 
top officers or tbe engineers take up tbe 
matter in a casual manner. You can 80 

tbere and see yourself as to wbere the 
irregularity is being done. In that COD-

nection some top officeR were suspended on 
tbe spot and not only this, some top officers 
were also compulsorily retir~d. Action 
bas been taken alainst eighty person. witbin 
a period of ooe and balf years to two yean. 
AU these tbings are aoins OD. Just now 
our colleague was mentioniog in regard to 
R..L.B.O p. It is understood tbat all lucb 
tbiop bave bappened there also. After all 
wbat is there to mention. For tbe sake of 
sayinJ somethinl. they level cbarges that 
such aod such tbiog costing Rs. one lakh 
bas been instaUed in his room. Mr. 
Aaarwal bas a lot of complaints ... 
(/nte"uptlons) 

SHRI JAI PRAKASH AGARWAL: 
'tbey are squandering our money in DDA. 

SHRI ABDUL GHAFOOR: You are 
making this charge, but if it turns out to be 
otherwise ... (/nl"r'uptioft.l) Some one might 
bave said tbat a sum of Rs. 90 lakhs 
bas been invested on it. Otherwise also 
I do not have any definite iorormati~o about 
it ... (In terr.plit>ns) 

SHRI JAI PRAKASH AGARWAL: 
The Government may conduct an ioquiry 
into tbe matter. If it proves to be wrooa, 
I shall resisn my membership from Lok 
Sabba. DDA i~ a den of corruption. One 
can set tbe work dODe only by areasina 
palmi. One bas to pay several visits· to 
tbe DDA office for hil work .. . (/nt~"upllolU) 

SHR) HARISH RAWAT : When 10 
mucb mODe, was speot merely on decora-
tiOD. it wal' expected from you tbat you 
would bave asked to conduct an inquiry into 
It. But GO the COIllr.,)' you arc pullina 
"~. up.~ ... , ... (IIfI.".'~)t 

SHR) ABDUL GHAFOOR : The 
supplier of tbe informalion must have 
informed him. But you bave takeo it 
otberwise. 1be bon. Member aS~1 a 
question bere only ",ben be gets some 
information flom sorrle person. When 
some one gives information only then one 
putl question. I shall ask to conduct an 
inquiry into tbe O'Jatter. Do Dot worry. 
Listen to me carefully. 1 sba)) gel the 
tbing done as you like. Our friend beJon .. 
to a very rich State. He says tbat be ia 
fed up of reading about D.D A. in the 
oewspapers wbereas be himself belOnIS 
to tbe Press. Irritating news appear in 
tbe newspapers daiJy and also people pt 
sucb news pl.blished. For example, news 
repldiDg privafe builders are beioa 
publisbed for some time past. QuestioDS 
are being put by Members daily in the 
Lok Sabba and Rajya Sabba, but he does 
not come here. His reply to the question 
goes unbeaded. This is appearing in tbe 
newspapers daily. I have got tbe informa-
tion that there are 400 to 500 sucb build-
inls whose lease deeds have Dot been 
executed to date. T!"le private builden 
bad purchased land from tbe D.D.A. in 
auction in 1981-82. They started construc-
tion of commercial ftats on this land. AD 
expenditure of about Rs. 2S to Rs.. 30 
crores was iocuned on it. Lease derd bas 
to be exeuted before starting construction 
of the building. They asked first to brina 
terms and conditions and tben tbey will 
execute it. Besides this, there is a provi-
sion in it tbat wben you have purcbaKd it. 
you will ba ve to construct tbe buildioa 
within two y~ars according to the rules. 
They say that first tbey should be provided 
"itb the lea~e deed. In other \\'ords~ it 'is 
under consideration as to what should be 
included in tbe terms and conditions 
,,'bereas it is written tbere that constructioD 
work should be statted according to the 
pia os within two years. There are four 
or five types of lease deeds pertaining to 
M.e.D., D D.A. and Cantooement area 
separately Som~one said that so maoy 
leases will have to be submitted. Two and 
a balf years bave passed. The construction 
of buildinl was completed.. They lOt 
permit for cerne alt from tbe GOftl"DlMDt 
as well as power for warkin8 in tbe "jabt. 
water and everytbini. As regards p('sses-
slon, it is writtp in it tbat the, have 
p~ it ip ~~D ~ tbo pail,.,,", 
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.. HI DOt be baod~d over until the lease 
doed bas been e~ecuted but nothiol bas 
lIappencd. Wben tbe building was com-
pleted, tbe Vice Cbairman was transferred 
aDd the Governor was also transferred. 
Ybe olbers who came ..... . 

SHRI JAI PRAKASH AGARWAL: 
Bveryone made money from tbe D.J).A. 
and went. 

SHRI ABDUL GHAFOOR: You do 
DOt bave any knowledge about it .•.••• 

SHRI JAI PRAKASH AGARWAL 
I have full knowledge. You are referring 
to tbe matter pertaining to Rs. S crore 
deaL 

SURl ABDUL GHAFOOR : I am 
comins to it. He is also ob:tessed of it, 
otherwise he is our friend. They asked 
ror terms and conditions. The builders 
laid what was their fault and that tbey 
bad paid for the land at the time when 
tbey purcbased it in auction as p.!r the 
bye-laws. Now you want that this amant 
tbould be paid. They say that they will 
Dot make payment of this amouot, but 
they will make payment on the terms on 
wbicb it purchased the land in auction. 
This created a controversy. UUimately the 
mattor wa'J se ttled by fix ing some more 
money Iban what was earlier in tbe terms 
and conditions. But I can say t hat if 
they take up tbe matter in tbe court, tbey 
caD Dot win their ca~e. If tbey bave to 
mako more paYMent due to my lapse, I 
am prepared (or the punishment. 

SHRI JAI PRAKASH AGARWAL 
If you charge tbe compensation rate in 
1985 .. tbe rate will be those prevalent in 
that very )lear and Dot tbe rate prevalent 
iD 1981. This is tbe crux of problem. 
Tberefore tbe matter should have been 
taken to cOurt. 

SHRt ABDUL GHAFOOR 
.. y ••• 

(EIW'UlJl 

People 

It i. tbt toolt "Jlo IJS,," tb, jawyen 
dob, 

Intelliaence il never the same in all 
tbe persons. I asree I may commit 
mistake. The vice-chairman o( the DDA 
does not a ive lease deed aDd I uy that 
),ou will bave to construct buiJdioa within 
two years ..•...•.. and you would bave to 
construct it within tbat time. Suppose I 
spend Rs. 2S crores after takina loan. 
from Bank or say from Sbri Rawat or 
from anybody else. Now I am payinl 
interest on Rs. 2S crore and it il allO 
hovering in my mind tbat within two yean 
I have to construct it. Suppose it i. 
constructed and after five years we aay 
tbat give us tbis much. 

SHRI HARISH RAWAT : We are 
agreeing with you and we waot to say 
tbat CAn it not be possible tbat in pre pa ra -
tion of the lease deed deliberate delay 
migbt bave been made 10 tbat tbe builder 
could be benefited ? 

SHRt ABDUL GHAFOOR : Builder 
says tbat be is ready to sign tbe lease 
deed. VC. DDA says tbat we have Dot 
yet finalised ttrms and conditions. Even 
today there are four to five hundered sites 
in Delbi for wblch lease deeds have not 
so rar been finalised. 

SHRf HARISH RAW A T : That is 
what is to be seen. That is why tbey are 
called corrupt. 

[EngU".] 

MR. CHAIRMAN: Mr. Rawat, you 
will have an opportunity later. 

(TranJlation) 

SHRI ABDUL OHAFOOR: This will 
be done by tbe Law Department, people, 
builders and ve. DDA tbese are tho 
tbiol'_ These are bel'na removed. What·s 
lUore Rs. 80 crore is involved in the 
coDstruction of &ewer ale tn • viltaae. 
Rs. SOO to 600 crore rupees are involved 
in resettlement coloniea. Wberefrom tbe 
money will come? Tbat is why I uy tbat 
these are tbe tblolS. Otherwise DDA is 
DOt a landlord. 

HOD. Member tau laid tbat we Md 
~D f1vi~ ~ OR bke."u~. ~ 



353 iI.II.H. DII. SRAVANA 3. 1908 (SAKA) H A.H. DI.. 354 

to the medium and low income groups. 
Because we do not have money and we 
want cash. But we are not doing this. I 
am lubmittiDI that to accelerate tbe work, 
to remove your difficulties and to clear 
the backlog we are tryiog to usc new 
techniques. We have laid tbat like foreign 
countries we should also solve our problem 
by constructing pre-fabricated houses. 
because tbe problem is Dot loing to be 
solved by building S to 10 thousand houses. 
As the problem of bouses was solved in 
Germany, Huopry, Budapest after tbe 
Second World War by constructiDJ pre-
fabricated bouses, we also want to solve 
it in the same manner. 

DR. G.S. RAJHANS: The saMe was 
dODe in Russia. 

SHRI ABDUL GHAFOOR : There 
all tbe houses were constructed within a 
year or two. That is what we are thinking 
of doing. By adopting new technology we 
want to solve this problem. We have 
already advertised for it and tenders have 
been invited, but so far tbe issue has not 
been finalised. Tbe project is Dot limited 
to coDitructing five or ten thousand houses. 
We want to lauoch an ambitious pro-
aramme. That is why tbis questioD of 
fUDds bas arisen and we went to tbe 
Finance Ministry requesting for allowinl 
us to issue debentures worth Rs. ISO crores, 
but tbe Finance Minister told tbat we 
are quite late because tbey bavJ given 
permission to tbe otber Department. He 
asked us to find out some other alterna-
tive. These are tbe things. This is being 
done keepioa in view an these tbings. 

So rar as eradication of corruption is 
coocerne4, we are not at all callous in 
tbis matter. Reprdiog old registeration 
I have told you wbat we propose to do. 
The Government is seriously thinking of 

doioa an these tbioll so tbat somebow 
or otber backloa is cleared. You too will 
laco tbe same problem of bow to solve 
it. Last time we could Dot do, what 
should have been done. You may be 
dall, readina in tbe newspapers about 
tbe buqliop. People say sometbinl aDd 
tbea f.lee reports of bunaliD8 of RL SOO 
crores are published in tbe newspapers. 
Tbere is notbiol of tbat sort. If you want 
tIleD IDd out the result of tbe buDllioa. 

Suppose today you are put into difficulty 
because of us. Wbom should the punishment 
be given ? To you or to us? But tbe people 
say tbat punish othen also. This is wbat is 
being published in tbe newspapers. What is 
all this happening? 

, 
Think with cool mind. We are ready to 

remove tbis dirt completely. 

AN HON. MEMBER: You are the 
Minister. Ask them who are sittiog bebind 
you. 

SHRI ABDUL GHAFOOR : Do Dot 
ever tbink tbat tbe Government is in any 
way trying to busb up the matter. You may 
go in any Department. The Finance 
Department of the present Government 
is quite large. Under me tbere is only 
one DDA. Do you knoW' about urban 
development? Who can develop Bombay, 
Calcutta. Lucknow and Kaopur etc.? How 
much difficulty is tbere? There is difficulty 
in acquiring tbe land and other tbings. Who 
will function 1 

Are you aware tbat three meetings were 
held for transfer of resettlement colpnies to 
MeD in wbicb tbe Lt. Govemer, V.C. 
and I myself participated .• 1t was stated tbat 
this should be delayed for some time. I 
know many hone Members in tbis House 
are from Delhi. They want that these should 
remain under DDA. MCD wants tbat jf 
these are to be transfered, fuods should also 
be made available to tbem. Wherefrom can 
we live fuods ? You can enact· Jaw, collect 
money under tbat power and arrange 
saDitatiOD etc. with tbat mooey. The way 
out is either MCD sbould be abolished or 
DDA should be wound up or DDA and 
Municipal Corporation sbould botb 10 bud 
in band witb eacb otber. DDA .boold 
coDltnlCt houses should a.rra.oge sanitatioo. 
build sewerage system, provide liabtina. 
hospitals, schools, playarounds, stadia. 8I'eeD 
belts etc. and sbould also undertake beauti-
fication of tbe city, tbat is, it sbould do all 
the activities, but funds will Dot be prcmdect 
to it. It is something strange. 

The wort is beiDa done accordiDI to the 
capacity, but tberc are people "'0 sboaId 
do worle but they say they caDDO' do. Then 
tell us wbat to do ? 

With these words I hiDk not only Sbri 
RajhlDs·s doubts must have been removed. 
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next time when be gets the things reported 
in the newspaper, he will first try to find out 
as to where the things have gone wrong. If 
you come to us privately, we will tell· you 
everything but if all your queries are to be 
replied through the newspapers" we win have 
to set up a separate establishment for that 
on which we will have to spend Rs. 25 to 30 
thousand per month. We win have to 
appoint an editor and some officers for this 
purpose; nothings will go on; someone will 
go to the~ newspapers offices to deliver them. 
Tben a separate department ~ill have to be 
set up for contradictions. When hone Parlia-
ment fAembers point out something, if I am 
at fault I will accept my mistake, but if I am 
Dot at fault, I wIll clearly say so. The 
position will be made clear to you. The bon. 
Members of the House are the supreme. 

So far as tbe question of financing the 
DDA is concerneds we have constituted two 
committees to go into the present functioning 
of DDA aod also to recommend ways and 
means to rUD it on scientific basis. These 
committees will also suggest the accounting 
system to be adopted and the possible 
structure of the DDA. This work has been 
assigned to India's eminent company-Tata 
Consultancy. First tbey met me and after 
going into tbe functioning of the DDA, they 
came again to me after three months and 
submitted a layout plan to me. If I show 
that to Shri Rajhans, he will not be able to 
sleep for a week. It is such labyrinth that 
be will be lost in it. I am telling you the 
correct position. They then marked the 
different places et..:. and encirled tbem. Who 
will do all tbis work '1 Tbey are doing all 
the things .ystematically and scientifically. 
Everything will be presented before you. I 
bave just given tbe broad picture and some-
time I myself get puzzled as to who will do 
all this work? Perhaps in some corner of 
Delhi, as he pointrd out in South Delhis 
tbis bas happened. 

Recently I bad gone to B.arcelona to 
attend a world conference on urban cities' 
population. People from all over the world 
bad come tbere. The confusion which 
prevails here, exists tbere '\1so. No one 
know! how to reduce population in tbe 
urban cities The conference was attended 
by the represcmtative.~pl tbe communist as 
wen as capital"t c;oUDuic. aod ~uotrles like 

us. This problem exists everywhere. In 
certain coun1ries which are very much 
developed a tendency to go to the rural side 
is found, but so far as developing countries 
are ,concerned, concentration of population 
is occurring in the cities. How to reduce it ? 
You talk of the poor. There are 10 lakb 
jhuggis here. Just think how can \\c settle 
them? There are many other thing~ abo. I 
went there to see the cities. I went tn France 
and Budapest also, to see the houses con-
structed there. I would like to tell you that 
tbere also DDA-Ilke situation prevails. What 
happens there is that after tbe construction 
of the bouse, the builders go there and make 
research. They ask everyone about the 
difficu1ties· they are facing. People there 
suggest improvements. When another set of 
houses is constructed, they rectify the 
mistakes and in this way they g0 on 
rectifying the defects by trial and eHor 
method at different stages. I was taken to a 
place wbere tbere were newly constructed 
bouses. Only 5 to 10 persons had occupied 
the houses. On my request they showed me 
the houses. All faci1itie~ were there in tbe 
bouses. I saw two bed room houses, three 
bed room houses. Where will the boys Uve, 
where tbe shops will be built and what win 
be location for the bospitals, all these things 
had been provided for. 

1 observed in France and in London 
also that tbere wa~ not a single residential 
quarter-leaving aside Government offices-
where some or the o!her commercial busi-
ness was not being done. This was something 
strange for me. In Delhi the position is 
somewhat different. As he said, the area 
meant for residential purposes cannot be 
used for commercIa) purposes. 10 that area 
even if a tea shop is opened, MCD people 
reach there and impose fine on him. Do you 
know bow much fine imposed? It is so high 
that even jf the defaulter sells his entire 
house and land, he will not be able to pay 
the fine. In Bihar an Act was enacted that 
if someone takes a loan of Rs. 100 from 
someone and does not pay even ror 15 or 
20 years, t·be lender cannot take in any 
case more than Rs. 200 from him. But what 
is the position here? The 'misuse charge' is 
so bigb tbat one cannot pay even if one 
sells his house as welt as his land. These are 
tho thingt; on which we·all should ponder 
over: )Aerel)' asking questioDS will not 
IOlvo tbe problem. AU of u. will bave to 
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give it a serious thought. Recently, 
somebody opened a restaurant in Greater 
Kailash, New Delhi at a cost of Rs. 25 to 
30 Iakhs. The land squad we~t there and 
stopped the work. He rushed to me and 
told that be would be in tremendous trouble 
as be had invested lakhs of rupees in the 
restaurant. I rang up the concerned authori-
ties and enquired about it aDd I was told 
that ~he land was not meant for commercial 
use. I told the man that as it was law, I 
could not heJp in the matter. I also told him 
that he should have sougbt prior sanction 
for the project. We have to seriously 
consider these matters. 

I here are many other interesting 
examples, but as we are funning short of 
time, I would advise my coUegues to ask a 
few more questions on the subject so tbat 
the truth is revealed. With these words, I 
would like to assure the Members 00 behalf 
of the GO'fernment that we are always ready 
to rectify any mistak~ that may be brought 
to our notice. 

Secondly, I seek suggestions and co .. 
operation from all the hone Members in this 
regard. I have broadly mentioned the sources 
of finance., for DDA as also how it is 
regulated. It has certain Ijmitations. The 
hon. Members should ponder over it, 
whether we should keep it as a glorified 
Municipal Corporation or get rid of it. Then 
t.be Municipal Corporation will do its OND 

work and we will" do our own. These things 
need serious attentioD. I am ready and open 
to c;;u~gestions. We have to beautify Delhi 

,and if we go on condemening DDA for 
everything, it win not serve any purpose. 
Are not the Asid village, Indira Gandhi 
Stadium or V,gyan Bbawao, DDA9s acbieve-
ments ? 1 f we come across any report of 
buildings without foundation we have taken 
stern action against the guilty. We bave also 
made a provision that henceforth a chief 
engineer will be solely responsible for the 
entire project and would ensure its quality. 
The vigilance has also been asked to pay 
surprise visi ts at the site and ensure that 
things are being done properly. If no im-
provements arc made even after these 
arrangements. I dare say, tbe fault lies with 
out leneration. 

Before concluding, I thank tbe hon. 
M embers for raisiDa tbis issue here. They 

said whatever they had to say and I also 
clarified the Government stand. We shall see 
hencefortb, what can be done in this 
regard. 

·DR. G.S. RAJHANS : What about t.be 
houses without foundation 1 

[English] 

SHRI ABDUL GHAFOOR : 1 told at 
that time that these houses will not be 
allotted to an} body unless and. until some 
experts, who have some special techniques, 
certify that these bouses are fit for 
habitation. 

MR. CHA1RMAN : Under rule 55(5), 
there are four Members and each Member 
is entitled to ask a question. In view of 
the exbauHive reply given by tbe bon. 
Minister, I do not think that the Members 
will insist on ask tng more tban one question 
each. 

Shri Mool Chand Daga-Absent. 

SHRIMATI JAYANTI PATNAIK 
(Cuttack) : Sir, tbough the hOD. Minister 
has replied and has also tried to clarify by 
pointlDg out various pitfatJs of the DDA" 
I would like to know with reference to tbe 
cooperative bouse building societies where 
the problems come up with regard to tbe 
construction of markets. We know l"bat 
the DDA bas allotted land to the coopera-
tive bouse building societies and tbe money 
has already been spent, but still we see tbat 
as its commercial activity, the DDA would 
construct mar kets in tbose societies and 
later on auction them. But ~e find tbat 
it also asks for the assistance to develop 
such land even thougb it knows that it 
would not be in their possession. It is Dot 
constructing the~ markets when this 
faCIlity is being repeatedly asked by these 
societies. 

Is it a fact that D.D.A. bas charged 
peripheral charges from each member 
@' Rs. 6 p~r sq. yd. \even without actually 
providing necessa9' amenities'l 

And now because of dual administrative 
control these societies bave been asked by 
tbe Delbi Administration (Men) for 
payment or what is known as deficiency 
services before the maintenance of tbe 
services of tbess societies to be baDded oycr 
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to MCD. These development worka were 
already earlier certified as this is tbe 
procedure I.~. it bas to be accord ina to the 
specifications of the D.D.A. at tbe time of 
r.lcasina of tbe buildill8 activity plan given 
to such societies. First of all people have 
already lpeot livins bUle fund to DOl. 
aad thOD to MCD. How do you justify 
this? Wbat is tbe policy ? 

Minister has already said tbat DDA 
il facina deficit finance. We have seen in 
tbe paper tbat tbey are not able to raise 
funds by floatina debentures and tbey wi)) 
Dot be able to aet additional amount they 
require now. Wbat is tbe plan or the 
D.D.A. tn find foods to undertake their 
activities ? 

saRI ABDUL GHAFOOR: You have 
put so many questions and if I ask you to 
repeat it. you will not be able to repeat. 
So far as the Group Housiol Society is 
concerned ... 

MR. CHAIRMAN: You just make a 
Dote of the questions being put by tbe 
bOD. Members and tben ,-, answer an tbe 
questions toaetber. 

Sbri Barish Rawat. 

SHRI HARISH itA W A T (Almora): 
Mr. Cbairman. Sir, I fully agree witb tbe 
sentiments of bon. Minister. DDA has 
done some commendable work aod I would 
like to appreciate it. Probably. tbe demand 
for bouses in Delhi has risen over tbe last 
few years and D.D.A. bas not been able to 
cope witb it or there may be some 
sbortcomiop in tbe internal functioning but 
it is true that of late D.D.A. has been 
criticized. If tbe citize~s of Delbi are 
asked to expreas tbeir views about D.D.A. 
they bave a bad opinion about it. I fee) 
that this sbould be cODsidered as a 
barometer for its performance and its 
workio& sbould be improved accordinaly. 
The bon. Minister told tbat D.D.A. baa to 
undertake eveD those talt, wbicb are not 
withiD its jurisdiction and there are many 
other pull. and ",essures on it. I would 
lite to uk tbat if there is need to cbaole 

tbe prescnt Act, what does the Goventment 
propose to do in tbat coooection? Wbat 
cbangcs sbould be broupt iD the Act 10 
tbat D.D.A. undertakes ooly tbose tukl 
which have been entrusted to it. The 
Goveroment is accountable to tbe Parlia-
ment for D.D.A., whereas tbe Ministry is 
not able to undertake its effective monitoriol. 
What type of mechanism does the 
Government propose to evolve to increue 
its effectiveness. This is a cardinal question. 
Now I would like to put ODe or two 
Questions wbich are inter related. I would 
like to know tbe total number of 
registrations made under tbe Self FinaDciDI 
Scheme aDd the Dumber of people who bave 
been actuan, allotted boules under tbe 
scheme? How long would it take to allot 
the flats. to the remainiDI persons ? 

SHRI ABDUL GHAFOOR : Now if 
you ask so many questions simultaneously we 
win have to collect the information. You 
can ask one question at a time. 

SHRI HAR.ISH RAWAT: No Sir, you 
have Dot to coUcct it. )t is already 
available with you aod the official para-
phernalia will help you in this connection. 

The part (b) of my question is .•• 
(/nterrllptions). Earlier I asked about 

bouses, now I am askiol about Jand. The 
Government acquired land from farmers of 
Delhi and tbey were assured at tbat time 
tbat besides compensation if need be, they 
will be provided plots at alternative sites in 
lieu of the land acquired, so that they can 
build tbeir houses aDd kitcheD prden. in iJ. 
I would like to know tbe number of 
farmers whose land was acquired al allo 
tbe number of tbose to whom D.D.A. bas 
given alternative sites. Kindly clarify 
this because there is a Beneral complaint 
tbat tboulb tbe D.D.A. acquires land from 
tbe farmen by matins use of laws enacted 
by tbe Parliament, but wbeD tbe queatiOD 
of compensation arises tbe D.D .A. evades 
the issue. The bOD. Minister will have to 
reply to tbis alleaatioD, 

The fe' part of my question deal. with 
tbe total hectares/acres of land in tbe 
possession of D.D. A. and out or that bow 
maoy bectares are UDder unautboriled or 
illepl occupatioo aDd what steps are 
proposed to be taken to vacate tbat land. 
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Whether tbe competent omeial. of tho 
D.D.A. baye Initiated aoy. action _inst 
tbe IlIepl occupants aDd il not, wbat 
action are proposed to be taken _iOlt tbe 
luilt, ? 

The boo. Minister spoke about slums. 
He spoke about 12 lakb jbulli dowlJers. 
I am also referriDi to tbem. Wbat does 
tbo Government propose to do lor them 
aod wbetber tbe Goverameot is 10iDI to 
provide- them alternative bouses. I d .... 
say tbat DOt even 10 per cent of the amoUD' 
al10cated for tbis purpose is beiDI spent. 
I would like to know tbe allocation made 
durina the last Five Year Plans and allo 
durinl tbis Five Year Plan for tbe 
development work in these slums and the 
amouot wbicb bas been actually .peDt by tbe 
DDA on it ? These are tbe only questions to 
which I seek reply by tbe M iuister. 

SHRI BHARAT SINGH (Outer Delbi) : 
Mr. Chairman, Sir, I want to pot a 
question ..• 

[EII6I1,II] 

MR. CHAIRMAN 
Your name is not there. 

Not allowed. 

SHRI HARISH RA WAT : He is a 
Member from Delbi. He is a very much 
concerned with it. Special power of tbe 
Cbair i. tbere. 

(Tranl/allolll 

SHRI BHARAT SINOH: Mr. Chair-
man, Sir, I wou1d like to koow from tbe 
boo. Ministor ... (lnte""ptlolll) 

[EII,II.1A] 

Mil. CHAIRMAN Not allowed. 
Notbioa IOCS 00 record. You are Dot 
allowed. 

SHkl HARISH IlAWAT : He is a 
seoior Member. 

(/.t,rr~/o.$)·· 

MR.. CHAIRMAN : No. Not allowed. 
NothlDi loel on record. 

.·Not recorded. 

[rrtllUl.,lon] 

SHRJ KALI PRASAD PANDEY 
(Gopaipoj) : Mr. Cbairma Sir. tile .tarred 
question wbicb WU Dot taken up was 
reprdiDl deficit -in DOA. I wanted to 
uk • few t}linp in that CODoection. 

I bold tbe hOD. Minister ia areat 
.. teem. Once Upoll a time be was an MLA 
ia Bibar and I was also aD MLA. H. hal 
liven some cl.ritlcatioD. I would like to 
remind bim of tbe day. "beD urban 1aDd 
ICaDdal ••• exposed in Patna. It made 
beadlines in tbe national dailies. 

[Enlluh] 

Mil. CHAIRMAN: Put it in a questioo 
form. 

[TrtnWlllloIJl 

SHill KALI PRASAD PANDEY: The 
rOlllOn was this. Mr. CbainDaD Sir. JOU 
ar. boldioa a prcstiaious office. Whoncr 
sita on tbis Chair dOes not belOll8 to an, 
partyaod is iodepeodeot. Even thea ,OU 
are Dot aivioa aD iDdcpeodoot caDdidatc 
an oppor~ity to apeak •••• (I.,.,.,.,.,tlOlll). 

I mean to lAY that the maio reaIOD 
bebiDd lbat scandal was that Clora of 
rupees were raised by allottina Iaod bctweoo 
GaDdhi Maidan aad Patoa JODCtioD raiIwa, 
statioo in Patoa. Similarly, I would like 
to know from the boD. _ Minister whether 
be is awan of tbe reaIODS beJUDd the 
dcftcit ill DDA and if 10. "bother be would 
enquire into them '1 The boo. Minister 
told ill his repl, that crores 01 rupcca were 
spoot OD ASIAD and tho GOYel'DlDent is 
DOt botbered to repay it. I &pee to it. 
but is it not a fact that over the yean 
_veral people purcbued land from D.D .. A. 
in tbe DUDe of trusts, schools aDd buiJdiDI 
boUSH aDd later built arud boteJa 00 
thOse laada ill CODDivaace with D.DA. 
ofliciala., Probabl,. tbis is the maiD 
reason for 1088CS in D.D.A. Laada were 
allotted by tile DDA iD tile DaIIIO of ICbooIs. 
If lbia is eoquimS mlo. I dare lay tbat in 
DDA as .. II. urban land acaadal of • 
limilar kiDcl tbat bappeaed ia BiIaar will 
como to liaht.. D.D.A. sold Iuds to 
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(Shri ICali Prasad PandeJ] 
tl'Ulta. scbools and for building bouses at 
throwaway prices. If an enquiry is conduc-
ted into all this I dare say tbat it would 
be another urban land scandal. 

I would like to ask the hOD. Mi!lister 
whether an enquiry Commission will be 
set up to enquire into it? If tbis is done 
the Government will come to know tbat 
the lands that were -sold by tbe DDA 
ill tbe name of schools, trusts and residen .. 
tial houses before and after 1980 ba ve 
been used for other purposes including 
commercial use and there bas been urban 
land scandal. 

ID tbis connection, I would like to 
submit that if 'OU believe in impartiality 
do you also want to make definite changes 
in the workiog of DDA. Is it not a fact 
that even after Prcm Kumar was removed, 
lie allotted lands to several people by 
iasuina back date letters? A persoo came 
to me ••• 

£Elwll"'l 

MIl. CHAIRMAN: Mr. Pandey, you 
ooIy making a speech. That is not 
allowed. 

(Trtlnllatlon] 

SHRI I{ALI PRASAD PANDEY 
Just one minute, Sir. 

l&61Uh] 

Mit. CHAIRMAN 
tbe rules. 

[TrtllUlaliDII] 

Try to observe 

SHit) KAU PRASAD PANDEY: Mr. 
Chairman, Sir. tbat persoD came to me 
aad asked me to accompany him to Prem 
Komar. J told him that Prem Kumar bas 
alnady beeD removed and be would. be of 
eo belp , He told me that Prem Kumar 
was llin ...... tbe tiles in bact dale. 

I would like to uk tIM bon. M iniatet 
tbat if be believea~ in impartiality, win be 
CODdoct aD enquiry and uphold the biab 
tradidoas 'I How man)' orden baa Prom 

Kumar signed in the back date once be 
was removed ? If it is proved tbat be 
was guilty will a case under IPC be register ... 
ed against him and action initiated '1 With 
these word" I conclude. 

SHRI ABDUL GHAFOOR : Mr. 
Chairman Sir, at the outset let me clarify 
tbe points raised by Sbri Pandey. I would 
like to emphasize that tbere are some 
people wbo are credulous, whereas there 
are others ~bo try to ascertain the facts. 
t received 8 call from 8 top bureaucrat 
tbat be be asked to go on leave. That was 
8 Sunday and on tbat day itself 1 rang 
bim up and be went on leave. Tberefore" 
you do not have the facts. Had it been a 
Monday. we would have believed tbat he 
may have signed some paper§ hastily. 

SHRI JAI PRAKA~H AGARWAL: 
When one signs. what dlffereoce does it 
make whether it is a Sunday or a Monday. 
KindJy enquire into the number of allot-
ments. 

SHRI KALI PRASAD PANDEY : I 
fully agree with the bon. Minister. but I 
would like to submit that he signed in 
collusion witb his subordinates and I have 
definite information in this regard. 

SHRI ABDUL GHAFOOR : He was 
relieved on Sunday itself, and therefore, 
tbe mattcr is closed. Sbn Rawat raised 
four or five points and wanted to know 
amoog their things tbe total land that DDA 
acquired and the number of slum dwellers. 
We would require at least one month's 
notice to collect this information. This 
information is not to be collected through 
a computer. It is very easy to put a 
question. but you do not know as to bow 
much efforts and exercise bas to be done 
to collect this information. I would lik e 
that be should send to me in writina wbat-
ever be wishes to ask. I would send bim 
all the, information. 

SUR I HARISH RAWAT : It seems that 
you do not have any achievements, other-
wise you would have been yourself interested 
to inform the people about them. 

SHRI ABDUL GHAFOOR: You have 
asked as to bow much land the DDA bas 
acquired and we sball bave to collect tbis 
information. 
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SHRI HARISll RAW AT: You are in 
Parliament. What for are your officers? 
They should make this information available. 
This information is not such. which is not 
likely to be witb the DDA. 

SHRI ABDUL GHAFOOR: I pray 
that you may become a Minister soon and 
then you would realize as to how the in-
formation is collected. 

So far as registration is concerned, 1.75 
lakh registrations have been made and as 
on 31.3.86, 31,000 allotments had already 
been made. W~rk on another 72,000 is in 
progress. A~ on 1.4.86 many more houses 
have been constructed. At some places 
sewerage facilities are yet to be installed. 
at other places DESU is not providing 
electricity connection unless the money is 
given in advdoce. So these small matters 
are yet to be sorted out. 

SHRI JAI PRAKASH AGARWAL: 
This mean" that DDA's promise to construct 
one lakh houses every year was misleading. 

SHRl ABDUL GHAFOOR: You talk 
of promise. Gandbiji had promised tbat there 
would be' Ram Rajya" but tbe people like 
you- in this country will caJl it a lie. Simi-
larly, Karl Marx had promised tbat within 
so much time the entire world will be ruled 
by so and so, but dld that happen. Pro-
mises are made but are the tasks accomp-
lished according to capacity and the 
resources. (Interruptions) 

A lady Member said regarding Co-
operatIve Housing Societies that over 500 
people were given land to construct houses. 
Depending on the availability of land and 
the number of applications the land is 
distributed. 

SHRI K. D. SULTANPURI: What 
about those who have not registered tbem-
selves with any society? 

SHRI ABDUL GHAFOOR : I have 
just now told that those who have not 
registered themselv~ with any society, tbey 
are registered with DDA. About 1.75 lakh 
registrationc; have been done and many of 
tbem have been allotted houses. Many 
more houses are being constructed wbicb 
win be anoted in due course. Many 

experiments have been done in tbe past. 
Earlier plots to individual were sold on tbe 
other side of Parliament to Palam Airport 
on the one hand and Greater Kailab on the 
other. Later when there was very little 
land leCt it was decided to sell land only to 
Group houling 'SOCieties and today land is 
being sold only for multi-storeyed buildings. 
Now DO individual plots are sold. The 
land is sold only for conatructiq multi. 
storeyed bui1djDg~. Earlier, theIe were 
built by individual builders and tbere "as 
no law to reguJate them. Recently a law 
has been enacted and I believe that it bas 
yet to be passed by tbe Rajya Sabha. It 
is named as "Apartment Owenership Bill". 
A similar type of law exists in Mabarubtra 
at present. With the enactment of tbi. 
BiB, certain shortcomings and difficultiea at 
present would be resolved. Just now it 
was mentioned tbat houses are ready. bot 
there are no markets in tbe vicinity. I 
would like to say tbat in the Master Plan 
of Delhi we have provided for all 
these things like Markets, Schools, 
Colleges, Stadia and even tbe green belt ... 
(1 nt erruptiofl.) 

[English] 

SHRIMATI JAYANTI PATNAIK: 
DD.t\ is cbargiDI for the plot of the land 
where marketing is done. 

[ Translation) 

SHRI ABDUL GHAFOOR: The 
Government does not provide land free of 
cost either to cooperative societies or to 
individuals. They have to pay for it. 
There is set procedure for makiDa 
the payment. I have clarified tbe broad 
points. 

[Engl/!h] 

MR. CHAIRMAN: The House DOW 
stands adjourned to reassemble OD Monday 
at 11 AM. Thank you. 

18.51Ilrs. 

TIt~ Lok Sabita thl" DdjollTlI«I till EI~II 
0/ ,"~ Clock 011 Monday, Jllly 28, 
19B6JS,a~fI 6, 1908 (Saka). 
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